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RAJYA SABHA
Wednesday, the 6th August, 2014/15th Sravana, 1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

SOME POINTS RAISED
MR. CHAIRMAN: Question No. 401. ...(Interruptions)...
SHRI DEREK O’BRIEN (West Bengal): Sir, just one point. ...(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions).. Please.

SHRI DEREK O’BRIEN: Sir, we don’t want to disrupt the Question Hour.

...(Interruptions)... We don’t want to disrupt the Question Hour. ...(Interruptions)... Sir,
one point, just clarify it, and we will move on.

Sir, this ‘UPSC’ is a big issue. We don’t ...
MR. CHAIRMAN: I thought we have worked out something ...(Interruptions)..

SHRI DEREK O’BRIEN: Sir, I am asking you. No one wants to do politics with
UPSC. There are four or five major issues. Please give us a chance at the end of
Question Hour to raise these issues and look for a long-term solution. Sir, we want a
long-term solution.

MR. CHAIRMAN: Mr. O’Brien, I thought we had discussed it in the morning
meeting and at 12 o’clock, this will be taken up.

SHRI DEREK O’BRIEN: Thank you, Sir. ...(Interruptions)...

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Question No. 401.

Violation of SOP by security forces

*401. DR. K. P. RAMALINGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that security personnel had violated the Standard Operating
Procedure (SOP) laid down for movements in Naxal hit areas;

(b) if so, the details thereof;
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(c) whether it is a fact that Government is committed to take the Naxals head on
and that every possible step will be taken to prevent the recurrence of such incidents
of ambush; and

(d) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH ): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) to (d) The Government is committed to effectively tackle the LWE problem. The
Standard Operating Procedures for the security forces during the anti LWE operations
are dynamic in nature and are revised regularly, based on the changing tactics adopted
by the Left Wing Extremists. The Central Armed Police Forces (CAPFs) regularly
sensitize their officers and jawans to scrupulously adhere to the guidelines contained in
the various SOPs. Instances of possible violation of SOPs are inquired into by the State
Governments / CAPFs and, accordingly, necessary remedial measures are taken. The
Government of India also issues advisories from time to time to the State Governments
concerned and the CAPFs to adhere to the Standard Operating Procedures (SOPs) on
various aspects of anti LWE operations.

DR. K. P. RAMALINGAM: Thank you, Mr. Chairman, Sir. I am very much thankful
to the House also for allowing my Question.

Sir, I am fully satisfied with the answer given by the hon. Home Minister. Further,
Standard Operating Procedure is to be followed by security personnel who are involved
in combating Naxalism. These are formulated after much deliberations and meticulous

planning.

My first supplementary, Sir, is this. I would like to know from the Minister that
if the security personnel who are well trained in various aspects of security/combating
activities themselves violate and do not follow the standard procedures prescribed for
them, how they will succeed in combating Naxalism. I need an elaborate answer.

st o g 9w 981y, 319 Id 9N I8 TERNYT dRIereid AT Standard
Operating Procedure violations @ 6 fRT&wTad g gs‘ g, Ifds T8t 9@ Standard Operating
Procedure &1 Y%7 B, I8 g flexible BT & | 8RN AHH [ FaR &1 gRRUfT 2
3R 37 uRFRURl # o1 &=AT1 8, IAH UF strategic flexibility &1 STIeTdHdT Bl & |
S I S BHTST STHAR BIAT © 37RrdT Sil TR BT offs HR- arell iR g
T, I8 IHT B @D ol 1 B HRAT BT 7, 98 el HRdl § | Af AT 9eT
ST AT G BIF-HIF H THII argelei & ged g8 8, S SIHaRT § S
ATE 3R IfE fRT specific SOP violation & R ¥ AT AR SIHHR] A& §,
g W § < gl g |
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DR. K. P. RAMALINGAM: Sir, I am satisfied with the answer.

Sir, my second supplementary is, whether it is a fact that Naxals are very much
ahead in terms of strategy that is being adopted by the Government, which puts the

Government in a disadvantageous situation.

sft oty fig: |awTaft Aeiqy, # ONT 18T AT | Taaersed & | U Bl §
3R 3ITIRETT B aTell B BT Y 37T strategy Bl & AR H T § 6 TR <97 Bl
ST Central Armed Police Force %, WWWH&WW%@?WW@

S TIdIe & Racl TR fhar 8, STh IRUMHawy B &3 9uf ¥ TR

TRATATE Bl T3l | HHl 37S 2 |

SHRI D. RAJA: Sir, there are Standard Operating Procedures against Left Wing
Extremism. I wish there should be similar Standard Operating Procedures against Right

Wing Extremism also.

Having said that, Sir, these Standard Operating Procedures are not being followed
in letter and spirit. There are excesses in the State of Chhattisgarh against tribal people.
In the name of fighting Naxalites, the security forces have done damages to the life of

tribal people in Chhattisgarh. That is one point.

Prof. Saibaba of Delhi University was taken under custody. What is the Standard
Operating Procedure to take Professors like him in such a brazen manner in the night
and put them behind bars ? How do you assess the situation ? Everybody knows that
Prof. Saibaba is a physically-challenged person. He was taken into custody in the night
and there was uproar in the Delhi University campus against his arrest. But, what is

the Standard Operating Procedure when such actions are carried out by security forces?

2} Irorr g w9l geley, § wwerdn g fb RRETRY 4 fdl SOP &1 arqegarar
g, SN gaem e Bt €, afe fadt & | Tadar B 9¢ <@ 7, o) wrifde wu 9 S
I[N IS BRI &, ARBR Bl I FATI & MUR W $B JHE! HaH IS Isd o |
AR BIE H A I & | 3if Bl S B W BT © | 98 PIC b AEIH J B BT T |
STEl 9 39 G W e &1 ue 8, § 9eT Bl 3MYaw dx1 dredi g o g9 foedt
W PR B IAIST Bl HRATS, I8 g8 Ml 81 3MqAT PIs 81, SAb fdwg ol
PR Aol & | TRIAAE DI FHARIT BT FHET BRI b g S WY Fferd dad 8l qabd
g, S W) Joirs W I3V Sff Whd &, BIN! IR d dJoivs e Al Sorwfl, afee
d Heq ®I Ig Al I BT ARA1 § (b g4 B4 B, JAcdbarg b fhAl 9 Jra A
gefed &l HNA1, e &9 9 a1 af ff foar &1 fos St O enfearsft & €, e gv
2, JTSTEl BIRTST 81 & d1S 319 dd SdT Sl U hiNeig Saeudc BT Iy a7 a7
U -FH-YeRICC BIFT ARY AT, T8I 81 U &, ITHT SATIHS HY 8l |
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it |wTafer: 7 SI.gE. AR |
it X9 3nrETe: WX, {9 Ug 81 ST AT |
it \umafa: S8R SIISY, S8 SIS Wil |

#ft SN.0A. TagR: TIRAT A1ed, RIS & foy Derworet A16iTst Taagiiied 2 |
# g8 S grear § {6 I8 dftfeved vaadified 9 St gRarst gwifad &, S99 fewed
TRATST § AFSPA STdI% 1 T8l a1 SITar 2 $9d qravie A1 6 8M ffe 71 sk
SH 3R HR B WHR 7 ST s IR D! NHIRY Bl T, 39 F U8 HR 4
R} 21 ESTIT S1?

At o R wudfa A8ey, § 99 § 6 98 ward LWE Il due 4w
TRIGITST | JST Gl 2, ST HIHR A ST gall 781 ¢ |

it Sft. @9, TaAgRY: S 2, AfdhT ST alfeddd I8 FaTd 7, SADI Wilol 7T Ad
BINTY | IR 7 39®! R (a1 8 fh AFSPA BSHIT ST A18Y, ST -®HTHIR B
HR R IR-IR FHE 8, 7] HHR & WChelesH R IR-IR I8 f$A1 It &,
Al WRBR $9 W U RT 57 3T Y& e © [P ARSI TSI od Fa g1 et
g, offd bigger than the challenge we are facing in Jammu and Kashmir, al 39 IR 319
T B ? ..(HIF)...

MR. CHAIRMAN: Thank you. Please sit down. 319 g oISVl ...(e@gm™)... -TEl,
e, XGRS, 39 93 gy |

it sy e awmf Aeiey, 9 98 99 T8 $El 5 S LWE &1 9o €, 98
SH-HR BT 1 el &, S TSl el 8, IqY BICT ol el & | I8 a1 A4
TEl BEl § | I8 91 99 © & IfT P18 Aga vae fos i e § yrd) 81 & 3iR afe
forefl e TaHe Bl 30T B! § 5 I8 vae arad form ST 9y srerdr 39 vae &l
Tt I AR 3rerdT $9 YA DI 31T AT el HRAT @MY, Al Hgdl Ta-He S9
9y F faaR oxp o ff 3ravge Biar ®, 9 ol Bl § |

it fefraera fRre: 9= Gurofd Sft, Sk 91l @) geqr1, 98 S 9dl & os
aRes Rl B AT g, IFP Ifax AT IR W Wes AR Rew g g @
b S/ Wt HEl BIg dlemsdl gaHe BT €, 1 S IFH B arT "o ' FSRI & 9,
9 IR BT Ha19 YOI 2, S IR DT Gl -177-39 - AT BIT 8, <ifebT 54
gl A I8 Hhd el 8 [ g0H WS RfET Ried &1 Seateid gan &1 § a1
T8 HAI Sl ¥ I8 gl A8l § (& Sl TRd SIRC IR Yol SHd! 91 & &l 8,
IAD! SfTa B I YR BN 3R P Tb $H I1TIT DI TbS] STYT?

it o g awfa wEiey, BeiiaTg § Sk 91ct | St ged gfed gs, 98
ffead wu F 9gd WSIerI® gl W6l 8 iR AR <2 7 SHD! ATAra1 41 &l g, offd
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qHE § o SR\ =1l &1 il ge1 °fed gs, SHH UGl &1 dicle $el UR 81 gall
2, fc 30 S 319 IF B STFHRT &, 3R SAFERT Hl § [0+ aR% A o & HIfRreT
HE, Al 31d b Sl TFBRI U §s 8, ISP IJAR RIS g Fa1 41 & 75 off
%ﬁﬂ?ﬂﬂfﬁéﬂﬂ?ﬁﬁﬁ,ﬂﬂﬂfﬁ ﬂ%’convoyT‘[WI

SHRI DIGVIJAYA SINGH: Sir ...(Interruptions)...

MR. CHAIRMAN: No discussion on this. ...(Interruptions)... Question No. 402

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, the statement is incorrect. ...(Interruptions)...

MR. CHAIRMAN: If you find the statement incorrect or misleading, please raise
it up. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: The fact remains that the Government in Chhattisgarh

was responsible for the ...(Interruptions)... This is highly objectionable. ...(Interruptions)...

MR. CHAIRMAN: If the answer is inaccurate, there is a procedure for raising it.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: We have evidence to prove that the Government of
Chhattisgarh ...(Interruptions)...

MR. CHAIRMAN: Question 402.

Implementation of the Inter-State Migrant Workmen (Regulation of

Employment and Conditions of Service) Act, 1979

*402. DR. E. M. SUDARSANA NATCHIAPPAN : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government is implementing the Inter-State Migrant Workmen
(Regulation of Employment and Conditions of Service) Act, 1979 and rules framed

thereunder ;

(b) if so, whether workmen were looked after and compensation provided by
Government after the Moulivakkam and other incidents and death of migrant workmen,;

and

(c) if not, the proposal for protecting workmen migrating towards Tamil Nadu from
Odisha, Andhra Pradesh, Bihar, Assam and other States?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (c) A Statement is Laid on the Table of the House.
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Statement
(a) Yes, Sir.

(b) and (c) A 11 storeyed building under construction called ‘Trust Heights’ collapsed
on 28/06/2014 in Moulivakkam near Chennai, Kanchipuram District, Tamil Nadu killing
61 persons and injuring 27 people. Bodies of 60 persons have been identified. Government
of Andhra Pradesh paid ex-gratia compensation of X 5 lakhs each to 38 persons who
died, ¥ 50,000 each in case of 11 injured persons and special relief of X 25,000 to
each family of the 49 affected persons. Government of Odisha has paid a compensation
of X 5 lakhs to the family of each deceased numbering 04 and compensation of
% 50,000/- each to 03 injured workmen. The Government of Tamil Nadu has paid
3 7 lakhs each as compensation for the 14 deceased workmen belonging to Tamil Nadu
and X 2 lakhs each for 46 deceased persons of other States and X 50,000 each to 27

injured persons.

The Inter-State Migrant Workmen (Regulation of Employment and Conditions of
Service) Act, 1979 is enforced by the appropriate Governments for protecting the migrant
workers who is recruited by or through a contractor in one State under an agreement or
other arrangement for employment in an establishment in another State. The responsibility
for enforcement of the provisions of the Act in establishments under the central sphere
lies with the Central Government and for establishments located under the States’ sphere

lies with the respective State Governments.

DR. E. M. SUDARSANA NATCHIAPPAN: Sir, actually this enactment is 35 years
old. During these 35 years, a huge inflow and outflow of migrant labourers have taken
place in every State, more specifically in Tamil Nadu. They are coming from Odisha,
Bihar, Andhra Pradesh and other States for work in Chennai and places around it. A
reply is given that everything lies with the appropriate Government such as to appoint
registering officers, etc. Has the Government gone into the issue after this happening?
Have the Governments of Tamil Nadu, Andhra Pradesh, Odisha and other States come
forward with a proposal to put up appropriate office where registration can be done? Is

there any violation found? Has any action been taken on that aspect?

sft Wg g Aux: 991" Uiy 7eiey, JdRIfT® TaRil FHARI & TH]
HTH! AE@qUl & AR T FHGR AT 1979 F Il Hax B 8, oifh ST+ IR
S JaR FHBR 8,  HaxX T8l &1 U &, Hiife ofd T8 SIAFTaH 997 o1, AT S qHY
T8 BT DI T3 o fh T BHBR S fhedt Thar gRT Wil fvy STg iR fosdt sl
& Sid fbell gER XToT H B BRA b Y O, §9 UhR b ol I bex B 2,
WfB ST 9l g TRId], BT B AL, IR & 96 §Q Al &b BRI I
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I SMALIS B AT & b 59 vy WR fFaR a1 Sy, ife HHBRI & Jard BT Bl
AT 95 9¢ 75 & | AT Aaw o Alfidddd &I ge1 B f7eh B gY ued a1 &,
RrepT faRaya STaTe #91 ST AT & | I FHBRI B S1d 7 §s, 9T 61 AN IqH
BdT8d 8Y, 27 AN "I §U, Sd] ATl s1 o & qradid &l T 3R dHarg
TRBR 7 W O IfcRifoTd Jarfl dHdR 8, Sd qdev & v driare! uRY & g,
T AT G118 § 3R S 1o &l At 9 89N 69§ AT € |

DR. E2M. SUDARSANA NATCHIAPPAN: Sir, under section 33 of this Act, power
is given to the Central Government to direct the concerned State Government. Has the
Central Government come forward with any direction after this happening ? Also many
happenings took place in many States and people lost their lives. What is the position
of the Central Government? Will they amend this particular Act or bring new Act for

the purpose of protection of migrant labourers?

st g R dR: 99919 9uUfd 9819, $9 YR & g1 9 o iR Jari
BHBRI DI & 3R ITH] A& & b, Io MIeID JALN YT Bl ST Fb, §9
tfe ¥ hg WXPR F UBd DI & | Sl FARITY G 7S &, S faid bg PR o
I U9, NS, SR U<, f[I8R, SIRES AR BTG ST & A1 gradid 91 al
2 3R U Iueiid IR gweR ot fpu & | 359 99sild & idiid S IRGBRI 1 Ig 3MIavd
frar 2 f5 9 U varil STIRI &l GRef iR SR $1 GR7 &9 9 3fR 39 efe |
T WRBRI S §RT U8 B Tl 2 | ARG WRBR I 4 59 YR Bl Frcard b1 T
oft, <ifehT andfl S=Bi- IHSNAT S99 IR SWRR Fel fhU & | $g WRAR THI-T97 TR
39 YHR BT 3T, HIAR 04T JHET b 3aiid YghY sl I dal &l 2 |

SHRI KALPATARU DAS: Sir, in this recent accident, four workers from Odisha have
died and three others have been injured. The State Government has paid compensation
to the extent of ¥ 5 lakh each. The hon. Minister has stated that the Act provides
that the responsibility for workers working in Central Government establishments lies
with the Central Government and if the workers are working in the State Government
establishments, the responsibility is that of the State Government. Have the provisions

of the Act been duly implemented by the Government of Tamil Nadu?

Sir, the second thing is that the compensation provided in the Workmen
Compensation Act and other Acts is very meagre. Sometimes, they get even less than
% 1,00,000. Migration from one State to another State is a regular phenomenon. There
is no provision in the Act for rehabilitation or giving employment to the kin of the
deceased. In this scenario, I would like to know from the hon. Minister whether they are
going to amend the law extensively so that the workman, who dies or who is injured,

is adequately compensated and the law is implemented in its true spirit.



8  Oral Answers to [RAJYA SABHA] Questions

it g Rig dFR: A1 99T 7815y, 9 I8 deT o7 {6 S sfarifcasd gardt
PHBR AR 1979 &, T8 Fiead &3 & SHIRI IR AR 81 & | sl =1 Hiforaasd
F S "eAT ", I SfiE 59 BIA $ A Hax Tel 8k I TAfIY hg TWHR Bl 377
H IT Plg GATIST el AT T, offeh T wImaeimeil # 9 SRIRT 9 iR 59 41 &
I il 9, I 199 WRBRI 7 I AU AR A e Jarraor a1 2 | S siRifuew
TR HHBR AT 1979 B, I8 AT H 9T ABR &b gRT Ar] fBa1 S g iR
B AIPR B Sl WA &, STH g TRHR H1d D] AN AT & | ST STF 2011
H 39H eNgd @ a1d T oft, J9 Aenes Wi R g o, 57 /T H B S99 YA
QU foam T o | SAd 918 olld IHT & AT 37edel St & gRT a8 81 fIumT ot
Il AT P17 | S 99 W fAER {61 8k oo iRl & A S araq
ST | 89 S9 W) W0 91 8 § | H 9w #1919 | 9eAd g & adar uRaw |
TR BFATRI D1 FHATY g1 Sff RBT & 3R BT Bl qelel | gga AT A1 H b
T A GAR 1Y B 3R T Bl 8T 8 | 371 GREN 3R TRV P Y g7 ANeT
fopu S @Y e O fAR 1 91fieT | RGN s9hT TN B W8l § 3R gw AT
™Y | U 3N HeH IS |

SHRI A.V. SWAMY: Sir, I would like to ask about the records of migrant labourers
both with the receiving States and the origin States. From Odisha, about two to three
lakh labourers go to other States. But neither the other State Governments nor the
Government of Odisha have any records about the number of people who are migrating,
their background and other details. That is creating a problem of rehabilitation even after
they come. No records are maintained. This is my first question.

MR. CHAIRMAN: Only one question, please. This is a supplementary question.
You can ask one question. Please ask a question; don’t make a statement.

SHRI A.V. SWAMY: Sir, I want to know whether both the States - the State
from where the migrant labour go and the State to which they go for work - maintain
records of the migrants and their background. This is one. ...(Interruptions)... There is
one supplementary to this.

MR. CHAIRMAN: Thank you. Now, hon. Minister.
SHRI A.V. SWAMY: Sir, kindly allow me one more.
MR. CHAIRMAN: No, I am sorry.

SHRI A.V. SWAMY: Okay, Sir.

Mt Wy RE R 9 aamfy S, S fe 85 qd § sar 5 S afie fad
SHER P GRT Wl BRb AR Iog #F foued) off & & fory fosdt e & srcfa omal
2, 3 SiRifSue garft #ifie S, 1979 F ofaid FHax ff B T | a1 Rt Y T&a
2, b 91 W= U it B 8, 9 $1ffa! & BIs STFaR! 7 896 fFariia o
H it 2 3R 7 ) 31 g1t I H Bl 8, I8 91 9 g |
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# AR g HAAYRE: WX, hon. Minister BT STA1d &, "The Government is
committed to effectively tackle the LWE problem". ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, please give me a chance to ask a question.

4t rgar fig HAMGR: AR, | AP AEgH | A JA SN F I8 ST ArEar
T I 9 GARI B tackle R & oY IRBR Ufag 2, A T 39S Ia9( W T
¢ VBl 87 R 39dh AT BRI, SHAIP BRI, environmental reason & HIR A
WHR A DIg JIIT HaT &, 3R D13 eI har g, O WhR 39 R o aid
I M 91 82 H 39 FHRT HT 8 8RIRI & SIRT | 98] Tl Ihd & | sHd S
Qﬂ'i"l?f[,W‘T‘ﬁfﬁaﬁ?otherreasons%,Waﬁﬁwaﬂw%%aﬁ?ww
AREHR H 3T 9¢ & 872

#ft g Rre IR 99 9amfa Sft, S s1ifiet &1 g+ 81T 8, SHaT ThHTS
PR T 3R TN T8 HHT ST A1 | @ R RIS A 2, offd A Afed s
& g A1 39 5T A AR Y ¥ UeldT B & | 69 qd | § I8 WoR fhar
A gRAe H god @ IR 9¢ W8 § | 39y IR &I dIs 7 dIs Ufhar iR
faem g foru $oiTe BT TIRT | SR 3Maeyd B8R df faam= & Fenes ff B @ik
afshar W SE oy AT |

MR. CHAIRMAN: Thank you. Question 403. ...(Interruptions)... 1 can take only

three supplementaries. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, allow me to ask one supplementary.
MR. CHAIRMAN: It is not your question. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, Telangana people are going to...

...(Interruptions)...

MR. CHAIRMAN: §J4d 1@ Sl, please. TRIY, AT A@IHEI! I~ & Hodd
SIESER ...(Interruptions)...

SHRI V. HANUMANTHA RAO: The ex-gratia they are giving... ... (Interruptions)...
Why are they not asking ...(Interruptions)...

MR. CHAIRMAN: This is not your question. ...(Interruptions)...
SHRI V. HANUMANTHA RAO: What is this, Sir ? ...(Interruptions)...
MR. CHAIRMAN: Please. 310 §6 S8 | ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, people from Andhra and Telangana...

...(Interruptions)... That is why 1 am asking. ...(Interruptions)...
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Deaths of ITBP personnel manning Indo-China border
*403. SHRI H. K. DUA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether there are too many cases of deaths of personnel of the Indo-Tibetan

Border Police (ITBP) which is manning India-China border in Ladakh and other sectors;

(b) whether some investigation has been made as to why it is happening in cases

of ITBP personnel who have to work in high altitude areas; and

(c) whether the Army experts who study high altitude hazards have been consulted

in this connection ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) No, Sir. As per the information made available by ITBP, there are not
too many cases of deaths in Ladakh and other sectors. The details of year-wise death
cases in ITBP manning the Indo-China Border in Ladakh and other sectors, and those

deployed in High Altitude areas in particular, in the last 5 years are as under :

Year 2010 2011 2012 2013 2014
(upto
30.06.14)
1. Posted strength of the force 51510 56136 75142 75066 76150
2. Total number of death cases 109 96 118 123 81

3. Deaths in the High Altitude areas with reasons:

(a) High Altitude Diseases — Pulmonary/ 1
Cerebral Edema
(b) Accident 4 5 2 — 2
(¢) Cardio Vascular Diseases 3 2 — 3 3
(d) Respiratory Diseases — 1
(e) Gastro Intestinal and Liver Diseases — 2 — — —
(f) Others — 1 — — 1
TotaL 7 10 4 3 6

Considering the fact that in the last 5 years only 1 case of death occurred because
of the High Altitude Diseases i.e. Pulmonary Edema/ Cerebral Edema, the figure cannot
be said to be high. As per existing practice a Court of Inquiry is held in every case of
death by a board of officers to find out the causes of death.
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(c) Since the medical categorization system being followed in the CAPFs has
been derived mainly from the medical categorization system of Armed Forces, the
consultation with army is being done on need basis. Medical facilities of Army are also
being made available to ITBP personnel whenever required. ITBP has also established a
High Altitude Medical Training School at Leh to provide regular training to the nursing

and para-medical staff as also the training on preventive aspect to all other personnel.

SHRI H. K. DUA: Sir, the hon. Minister's answers to this question are shocking
and the figures are more than shocking. Sir, I had asked whether the number of deaths
of ITBP personnel is very high. Let us see the figures which the Minister has given.
They say, "No, Sir. These figures are not very high figures". Let’s see the figures. In
2010, 109 people died; in 2011, 96 people died, and, in 2012, 118 people died. Further,
123 people died last year, and, this year, within first six months, as many as 81 people
have died. And, the Minister says that these figures are not very high! Sir, this is the

answer he has given.

Sir, coming to the figures of causes of deaths, which have been narrated for this year,
I would like to say that this year out of 81 deaths, only six cases have been explained.
Last year, only three cases were explained telling as to what they died of. What are the
problems of these ITBP personnel and why the number of deaths should be so large?
Have they died of old age or have they died of some other reasons which are not being
explained. Only six deaths have been explained this year, three deaths were explained
last year. A year earlier, only four deaths were explained, and, in 2010, ten deaths were

explained. What are they dying of in such a large number? It needs to be explained.

SHRI KIREN RIJIJU: Sir, the question was specifically about the cases of death
in the high altitude areas. If you see the total cases of death, which is 527, thirty is
comparatively less. That is what the answer has been given. Otherwise, the ITBP forces
are doing enough of care like medical facilities, and all the procedures are maintained to
protect the lives of the security personnel deployed in the high altitude areas. So, for that

purpose, we have said that the numbers are less compared to the total cases of death.
SHRI H.K. DUA: What are they dying of ? That is not explained.

MR. CHAIRMAN: No, no; second question, please.

it Irorr R wEiey, H $9H I8 Awidic &A1 I P high altitude areas 3
B B arel AR | SI SRt UeT Bl €, S9H el uig aut # fH=AY high altitude
area ¥ BAR ol Tdh ITBP GGHH%@QIE_:%AE\TI

SHRI H. K. DUA: Sir, do the people who are being sent to those far-off areas
have to go through the process of acclimatization before they are sent ? And, 1 will

repeat, will the Minister explain what are the causes they have died of ? Inquiry has



12 Oral Answers to [RAJYA SABHA] Questions

been held in every case. What are the reasons ? They have not been given; only a few

cases have been given.

SHRI KIREN RIJIJU: Sir, definitely, the procedures are being maintained. There is
a screening process also including medical policy before a personnel of Central Armed
Forces is deployed in the high attitude area. We are categorizing them in three parts -
9,000 feet to 12,000 feet, that is high altitude area; 12,000 feet to 15,000 feet, that is
above that and more difficult; and extremely high altitude, which is above 15,000 feet.
So, there is a process of acclimatization which is carried out regularly, and they are not
deployed for a long time. After three months of deployment in extreme altitude area,
they are brought back. That means three months' deployment and then nine months' rest.
So, adequate care is being taken. We are proud of the ITBP forces. Besides ITBP forces,
there are forces of BSF and SSB which are also deployed in some of the extremely

high altitude areas.
SHRI H. K. DUA: What are they dying of ? ..(Interruptions)..
MR. CHAIRMAN: No, no; Dua sahib, next question. Prof. Yadav, please

. M AT ATea: W H A9k e & /G I8 731 Sl § g8 ST A8
g b WRT-<9 A1 9= S ITBP & T4 A 8, S9! dal | a9 $ oy ik gad
TR A B dTcl 9! BT I B & o TAT 0! I81 & oIy ST eex 3y o
g, ST 1 vt giaemg €7 aife oM IR IR S BIRIST § B B aTel STaTHl &
A freraa €, 918 BSF & S 81 A1 ITBP & S 8 | i 9rex W) JH1d I8 &,
I foTg HET 91T & 6 3R 397a! Sl ek < <1, 1 52 g 31 S | §HR STari
PI IS F 9 & oI RITET UTaR SIo1H 8HT 918, I8 SIoi¥ Fel © | S9d A1 8
AR STAH1 & I 579 TRE & 999 8F 91T, I au=q ff 981 & | 99 & B &
S & 9 I 39 8, I Jdbidel SAR [TBP & STdMI & U1 997 el & | 91
39 IE JARad Bl 6 gl 3R & ST @l A8 89N STaTHl $I 9 g fer?

£} Trorr R J9Tafy weid, | AT 9E Bl g8 W HRAT I B gHR
{1 & ST Bl high altitude areas § B B & oI ST 1 JALTG Joa1 HR1S SIAT
g, HHINY T8I GAUTg g S Yo BRI HI i U HR1s oIl © | ST et
M TSR B IS BIATe! Ta] <l Sl & | ST 81 T8l dfewh high altitude areas # Ife
ITH! AT BT &, @1 ShT UiR AfSHeT IHad Ugal 81 81 Of1al 8 | THg-9a9 R g
H Y ITHT1 AfSHA TH3T BT & © |

2} TTola I AUTIRT FEIGY, Fa¥ Usel 1 § el ag 6 A I8 F3A S
IR I 1 HAT SIf H 1 Ade-1Rieldl 8H1 918y, 98 78l & | Y IRaY % 98 &
IR H Pel AT & P bl Jg g5 5, M WA g2 8 b 9 uaiwy 81 &, d9 ¢ |
G311 WIEd 1 HET & SIIGT S §S ©, UX 78I+ Hel § b $H & | #_1 AU A1 8 b
e BRTAIZC P HUST Bl, IR Bk <SS b BIsl 81, 31 Ja19 aTell & g i
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gfaems g arfEy, 3 gl nEdddt & S, 7 arg Ride dHmadt searel 7 o
2, 3T forg gear 7 € | it Wififerd wIRist & Stare €, S9! 9gd &9 g urd
g | I I g1 T Biedl B, dAErel @l § | S (Nfad gfes 5, S|l arl
gfaerd frercht €, cfee WRIMATAE BRIST & Sl & W1 98 1 81 I8l & | H/3il
ST, 31T ST BT T8 AT BT BT B [ 3T IABT fAfdw1 Hrerd, Afeda gleHe Bl
GiAETg T & oIy FIT Hed IoT I8 &7 WU Sif, § I8 WY a8 {6 3 U IR S
PI TRAT 6 IR | JT%B] AR fh 89 I8 8] dIall ©, TP T8 Sl bl dl O] B, I
Igd SITGT 8 | 3R APl STa #R I8 © 3R I W g gRT I8 $Hel (b I 9gd dH
g, TP 7 37 87 T AR Sa #RA a1y A2

it xrorr Rie: Tl weiey, § ol @ gaf 72 oxr g, afe e w® 99|
AR TP ¥ AIQHTs S aF ferar et et @t /i gl 8, o § awern g o
AR o I WY o1u o1rd W 9w 2 SR Us 9gd §<1 AN © | S8l dF gAR WhR
BT U § Al WRBR H G HI A Hl S 781 2 | 374 T 1 91 glaemg
AR Awfies @5 at BRI 31, Wedes & STaE B R g o @ 8, g1
I FHET B I © | AT S ) G U HR B eI HT 8RN, EF SADT
IUAL] HRIG |

it siferet wTera g9« U Sft, 39 ERe &1 S M 7, 98 sel-fadfioae are} g
21 931 oIl B b SR ISTid geuTelad IR 89N Fd8R & BRI 3fd I8 AT
SI-TTST qreX Yfefd 81 78 2 |

MR. CHAIRMAN : That is a separate matter.

s} Jrf~re A1EE 29: ool 9 89X ....(aH™)... ATl & 3iex g9 B} 31T & a1
greX IR T fhaT, BRI 9rex 99N frssd & IR BId7 JET § ....(aHM ). .

it |HTAR: 31T [T IR Aeiiex] U9 YfBU | That is separate matter.

2} 3ifet e <@ # U yv v@1 § | O SR eIt & A o9 §, 89
I folQ 31T UG A1d dTe W WeaR | A Ugdi 78 ol ...(Fae™)...

it |HTaf: 3T AT iy |

it Sifel WTEE 99 : WR, H FTET YD R8T g, § 24l AfCorR, frgd fewiiae
3R TR WISd &I a1d 8 T8l &R el g | 98f W ffre f$tha & forg St el Suce
BT IR, 3R S9d! d Il STl el Bdl X8 ©, dI 89 P! 199 Hd IfMscigiyT
JATEN? B he- BT d9d I8 & b I 39 g & 3791 9rex IR =T 9184 &,
q1 &9 I GRRad o1 ue 6 981 W Wear | 9 7 Ugd | A B J AR
gfaems &g fcef?

MR. CHAIRMAN: I am sorry this supplementary question is not related to the

main question. You can make a statement separately. The question is not about the
nomenclature. The question is about deaths. Please ask the question.
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SHRI ANIL MADHAV DAVE: Sir, it is about the ITBP. And I am asking

...(Interruptions)...

MR. CHAIRMAN: It is a specific question. Please read the question.

it 31fe ATEE 9 BN WRPR TR | M Uga Bl ol 3 AEH &b §RT
ST & STaTHl, Usard WISl ddb g4l Mfcar], Aargd [Siae e ygar H o
e BR1? 3R 3RT Y8 [aTdl Gl Te 4 e 2, A1 SR far S qebd1 2, =21 781 |

MR. CHAIRMAN : Please answer the question which is relating to the main

question.

SHRI KIREN RIJIJU: Right, Sir. ¥9T9fT SfY, § Ua 91 &1 IR <=1 area
g % &9 98 31 919 g/l 31 T RIfd I8 BT Uecicys ¥ dhad U 8l A1d gs ©,
ST SHDT B HET T T | TRICIST 8BTS Yeeies, Si 15000 HIE ¥ SR BT 2,
IEl TR 557 Bl TIcd WA H $Hadl U AId gs 8, SHIY gD HH Bl T § | SHBI
31ef ug el {5 &9 Al B ol 9™ & forg VA1 $8 2 € |

ERT, S 319 fEced &I a1 Bl 8, BN IR IR [$¢ed & difdh 98 1 9gahv
9T ¥ TIH o ST | Slee BIS § Hi-d1 qR) 4 feaa! d1d gs &, sda! 1
ST gaR U 2 |

* 404 [The questioner (Dr. Vijay Mallya) was absent.

The Industrial Employment (Standing Order)
(Karnataka Amendment) Bill, 2005

*404. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Minister is aware that the State Government of Karnataka had on
5 June, 2013 referred the Industrial Employment (Standing Order) (Karnataka
Amendment) Bill, 2005 for obtaining the assent of the President;

(b) whether the proposal has been considered by the Ministry; and
(c) if so, by when the Ministry would advise the State Government in this regard ?

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): (a) to (¢) A
Statement is laid on the Table of the House.

Statement
(a) and (b) Yes, Sir.

(¢) The Hon’ble President has given his assent to ‘The Industrial Employment
(Standing Order) (Karnataka Amendment) Bill, 2005’ on 17.02.2014 which has been
conveyed to the State Government of Karnataka on 20.02.2014.
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MR. CHAIRMAN: Hon. Member is not present. Are there any supplementaries ?
371 31T HRBR I : AT FHITUT ABIGY, these are the days of contract labour.

These are the days of contract employment. Young persons, who are highly qualified,
well-educated and technical professionals, are opting for the lowest of the employment.
With this question of industrial employment, though it is pertaining specifically
towards Karnataka, is the Union Government ready to look towards the alleviation of
complications creeping in industrial employment including the contract employment,

which is becoming alluring to the growing generation ?

MR. CHAIRMAN: I presume that the hon. Member had read the question and the

answer.

SHRI ANANDA BHASKAR RAPOLU: Yes, Sir. I have read the question. It relates
to the Industrial Employment (Standing Order) pertaining to Karnataka and whether it
has been assented to by the President.

MR. CHAIRMAN: It relates to a specific State of the Union.
SHRI ANANDA BHASKAR RAPOLU: But, Sir, taking this opportunity...

MR. CHAIRMAN: No, you can’t take this opportunity. This is a supplementary.
Hon. Member, please cooperate. Stick to the question and ask supplementaries on the

answer given. You can’t expand it into a different subject.

SHRI ANANDA BHASKAR RAPOLU: But this is a complication which is attracting
the attention of younger generations.

MR. CHAIRMAN: No, no. That is not the issue here. ...(Interruptions)... The issue
here is a specific question focussed on a State of the Union.

SHRI ANANDA BHASKAR RAPOLU: Sir, the industrial employment orders are
not properly implemented, in particular, in corporate and private employing agencies. In
Karnataka and other States across the nation, can the Union Government take cognizance

of the complications prevalent?
MR. CHAIRMAN: I am afraid not. Any other supplementaries ? No. Okay.
gferst aell # S-ofRT 3wt
*405. 1. faera westt amef: w1 T8 HA I8 g B pUT P b
() T ISl DY Yferd/ b1y ot SR 317 Yfers Hes=1 # ST-2fRT B B4l &;
(@) R VR gfora Jar et 7 off 9-wufas o o g

@) If &, a1 gfor a1 9t et § wWied Bl ot dwn aun Rad usi &1
¥-aR, AT-9R, Said Gferd He-aR q1 WRGH gfory da1, daif-ar, &R w1 E;
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(&) YfT-STITT STUNT BT 15T -aR KRT &1 2 TAT TN <21 A $qb! Jo T [
EEIRECINIERCIN

() ARPR T-UMRT BT 57 HHI Bl R B b (Y FIT HRaTg PR 8l 87
Te W3t (sft T i) (@) 9 (§) Te fJavr 989 & ued R YW A |
faavor

(F) I (M) I Yferd/ beid gferd R R gfory dar (smsuiil) dait & S
T B B B | 1T Yol bald gfeld W8 IR WRA gfers da1 | o9 wifad
B Wpa G 3R Raw usl o1 «RT o fJavor-1 9 11 # f&ar T € (7 3Raw)

(&) &1 01.01.2013 BT RART &b FTAR YR SgAeT Td [y RI (ddsRysST)
ERT ABAd ABs] & JTAR, fRI IR TR IR IR T R ST TR gferq
HIHAT B WP 3R IS AT HHL: 181.47 AR 136.41 T | &6 01.01.2013 B
fRIRY & STFAR AR H YR STHRET 31UTd Pl ISAaR &IRT Helid fJarvr-1v 4 faan
AT 8 (AT SRAT) | SdIIRUSST RT3 Q21 1 Yford 3R SRl 31uTd $1 bl
AT Hhferd el Bl o X1 2 | I AYRT I Bl davTge IR IqA 'SIRTY 3R AT
HeelT SR WIRTDI' & g H HYeRT I, AIG D U1 Ud SURTE BRI §RT (IR
B 75 RUIE & FFAR, S a8 2010 § TR BF Ts o, I 2006 F SR BT (191.4),
STl (549.9) SIUN (199.8), gSileis (187.0), WA (313.0), JUAY (223.6) I 3
3N BT Y-SR ST AR & 31 © |

() dfe 'gferd iR A aver’ 15y $ WY &, S 4R & Alae Bl Ardl
ST @1 mfafte-1 3R 11 H o1 &, Sl Feferd 1ot 3 gferd Sl &1 g Jraem
JFERTT AT I IRBRI BT ITREMIE 2 | T8 HATAT FHI-THT TR I ARDR]

B Y Yo Il § Rad 91 Pl = &1 Aell8 <l 8T © |

T3 WU, Wewd Har-gdl, ARIH! e & HRU G e I d gai
(AITATH) IR 17 el (VIR) H R UgT &1 Iq 81 3R I WRAT U Fad
ufehar & | WUHU® IR TR § YRl g HaT RN, HHaRT aa+= AT, ffeedr
MIHRY TIT 9IS, 3T Wit aref iR gall @ o= faurfia =g+ afafoal & Aeaw 9
fRAR YR TR &Y ST ® | FHI -9 IR Rad Ul BT ¥R+ & forv a9y vof forat o
RN @ Srelt €

TSGR SAHIRAT & R UGl Bl W b fofg MSUITH & I9-3MPHR (TIE Well)
a1 fafaer a1 7den (AR, 2005 | 88 H TGIHT 103, HITHS, 2008 A 103 I IGTHY
130 3R HITHE, 2009 W FSTHR 150 HR AT 7T & | RBR 1 A1 WY 4 80 SHIGRT
RY I oY | T, STSTTc ATHAT & BRI, GIETT Bl 37 TGfT & H1egH | 9ol ) 3
ST € | SUYST & FATdT, 1Y Gfefd a1 gal=Ii $Rdb AsuIes 3 fgfa @1 ufhan
BT I fomar AT R
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Questions

faaeor1r
e 1.1.2014 B RART & FTAR MEYTH JRHTRAT BT II5T-TR HRAT
B3 Ry Hipd e LEIS] Rt ug
1. iy geey 258 207 51
2. golTRgE 295 220 75
3. aRT-FET 188 155 33
4. fER 231 193 38
5. wdrre 103 81 22
6. TR 195 155 40
7. =Rgmom 137 109 28
8. furEe yew 89 68 21
9. o ik HER 147 102 45
10.  gRegUe 135 107 28
1. gacs 205 144 61
12, ¥va 163 121 42
13, weg w9r 291 243 48
14, HeRTE 302 230 72
15, afrR 89 62 27
16. qrmae 70 43 27
17.  anfeen 188 105 83
18. 4o 172 140 32
19, <ToRem 205 183 22
20. fufawsa 32 30 02
21, afterg 263 211 52
22, g 65 51 14
23, IR eI 489 384 105
24, IRTES 69 58 11
25.  ofSgy e 347 251 96
2013 99 & uRdterdiT 145 145
SIME I RCIBEaN
4728 3798 930
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fageorrv

a1 1.1.2013% @1 fRART &b FFAR TI-aR Yoy ST=IAT ST
(FHd 3IR IRfa®)

%.9. TR/ AE IR & IR Ueh AT STHASIT IR el YforsT
Hipa CISSIEED
1 2 3 4
I gy goor 150.38 112.85
2. speuiidel 1010.53 876.17
3. argq 200.03 177.73
4. fEr 88.10 68.81
5. wdRTe 268.92 184.50
6. Ty 385.38 288.14
7. ToRd 188.15 113.16
8. RO 236.33 150.35
9. R TS 24931 208.05
10. o oik o 654.69 606.43
1. sReEve 229.05 178.36
12. eafes 150.98 117.41
13, 3a 150.86 142.39
14, weg vy 122.19 104.92
15,  meR 181.99 170.01
16.  =frR 1279.63 982.32
17. dgrem 492.36 42398
18 fiyoiry 1099.32 999.12
19, Tmrers 1060.35 1057.99
20 SR 137.58 109.81
2. o 282.24 220.62
22, ToTeRIT 134.45 124.67
23, fyfewy 973.72 634.62

24 gfree 168.97 138.62
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1 2 3 4
25. ]%rw 742.30 645.04
26. I Y9 178.48 81.01
27. ITRIGUE 198.61 175.35
28. gfggs 99t 120.40 71.76
29. 3UEHM R MHpleR 860.58 732.23
&l e
30. JUSHIG 507.94 459.29
31. TN N TR gdell 86.32 71.32
32. o9 3N <9 141.87 85.12
3. facelt 420.49 391.33
34. R 453.25 358.44
35. gga"ﬁ 265.70 177.34
3MRTA 9T 181.47 136.42
B7/CAE INIC IR

Shortage of manpower in police forces

*405. DR. VIJAYLAXMI SADHO: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is a shortage of manpower in State police/Central police and in

other police organisations;

(b) whether there is a shortage of manpower in the Indian Police Service (IPS)

cadre also;

(c) if so, the rank-wise, State-wise Central Police Organization-wise and Indian
Police Service, cadre-wise details of the sanctioned strength and vacant posts in all

branches of police;

(d) the State-wise details of police-public ratio and how it compares to other

countries; and
(e) the action being taken by Government to overcome this shortage of manpower?

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): (a) to (e) A

Statement is laid on the Table of the House.

+Original notice of the question was received in Hindi.
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Statement

(a) to (c) Yes, Sir. There is a shortage of manpower in State police/Central police
and Indian Police Service (IPS) cadre. Details of sanctioned strength and vacant posts
of manpower in State police, Central Police Organisation and Indian Police Service is

given in Statement — I to III (See below).

(d) As per data compiled by the Burcau of Police Research and Development
(BPR&D) as on 1.1.2013, the sanctioned and actual strength of police personnel at
all India level per one lakh population (police-population ratio) is 181.47 and 136.42
respectively. The State-wise details of police-population ratio in India as on 1.1.2013
is given in Statement-IV (See below). No information as to the police and population
ratio of other countries is being compiled by BPR&D. However, as per report prepared
by United Nations Office on Drugs and Crime on ‘International Statistics on Crime
and Justice’ available on the website of the United Nations, released in 2010, several
countries such as Canada (191.4), Italy (549.9), Japan (199.8), New Zealand (187.0),
Spain (313.0), USA (223.6), have higher police-population ratio than India during the
year 2006.

(e) As ‘Police’ and ‘Law and Order’ are State subjects, falling in Entry 1 and 2 of
the Seventh Schedule of the Constitution of India, it is the responsibility of the State
Governments to ensure adequate provision of police personnel in respective States. The
State Governments have been advised from time to time by the Ministry of Home Affairs

to fill up the vacancies in the State Police Forces.

The arising of vacancies in Central Armed Police Forces (CAPFs) and Assam Rifles
(AR) on account of new raisings, voluntary retirements, resignations etc. and filling
up of the same is a continuous process. Recruitments are done in CAPFs and AR on
regular basis through Union Public Service Commission, Staff Selection Commission,
Medical Officer Selection Board, other Recruitment Boards and Departmental Selection
Committees of the forces. Special Recruitment rallies are also conducted to fill up the

vacant posts from time to time.

To fill up the vacancies of IPS officers, the batch-size of IPS (direct recruitment)
has been increased from 88 to 103 from Civil Service Examination (CSE), 2005 from
103 to 130 from CSE, 2008 and to 150 from CSE, 2009. The Government had also
introduced third mode of recruitment to IPS, i.e., “Limited Competitive Examination”
to recruit 80 candidates annually. However, due to court cases, recruitment is yet to be
done through this mode of examination. Besides the above, the process of appointments

to the IPS by promotion from State Police Service has been accelerated.
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Questions

39

SI.  State Sanctioned In position Posts vacant
No. strength
1. Andhra Pradesh 258 207 51
2. AGMUT 295 220 75
3. Assam-Meghalaya 188 155 33
4. Bihar 231 193 38
5. Chhattisgarh 103 81 22
6. Gujarat 195 155 40
7. Haryana 137 109 28
8. Himachal Pradesh 89 68 21
9. Jammu & Kashmir 147 102 45
10.  Jharkhand 135 107 28
11. Karnataka 205 144 61
12.  Kerala 163 121 42
13.  Madhya Pradesh 291 243 48
14.  Mabharashtra 302 230 72
15.  Manipur 89 62 27
16. Nagaland 70 43 27
17.  Odisha 188 105 83
18.  Punjab 172 140 32
19.  Rajasthan 205 183 22
20.  Sikkim 32 30 02
21.  Tamil Nadu 263 211 52
22.  Tripura 65 51 14
23.  Uttar Pradesh 489 384 105
24.  Uttarakhand 69 58 11
25. West Bengal 347 251 96
2013 batch of IPS 145 145
probationers
ToTAL 4728 3798 930
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State-wise Police Population Ratio as on 1.1.2013*
(Sanctioned and Actual)

[RAJYA SABHA]

Statement-1V

Questions

S1.No. States / UTs Total Police per one lakh of Population

Sanctioned Actual

1 2 3 4
1. Andhra Pradesh 150.38 112.85
2. Arunachal Pradesh 1010.53 876.17
3. Assam 200.03 177.73
4. Bihar 88.10 68.81
5. Chhattisgarh 268.92 184.50
6. Goa 385.38 288.14
7. Gujarat 188.15 113.16
8. Haryana 236.33 150.35
9. Himachal Pradesh 249.31 208.05
10. Jammu & Kashmir 654.69 606.43
11. Jharkhand 229.05 178.36
12. Karnataka 150.98 117.41
13. Kerala 150.86 142.39
14. Madhya Pradesh 122.19 104.92
15. Mabharashtra 181.99 170.01
16. Manipur 1279.63 982.32
17. Meghalaya 492.36 423.98
18. Mizoram 1099.32 999.12
19. Nagaland 1060.35 1057.99
20. Orissa 137.58 109.81
21. Punjab 282.24 220.62
22. Rajasthan 134.45 124.67
23. Sikkim 973.72 634.62
24. Tamil Nadu 168.97 138.62
25. Tripura 742.30 645.04
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1 2 3 4
26. Uttar Pradesh 178.48 81.01
27. Uttarakhand 198.61 175.35
28. West Bengal 120.40 77.76
29. A&N Islands 860.58 732.23
30. Chandigarh 507.94 459.29
31. D&N Haveli 86.32 71.32
32. Daman & Diu 141.87 85.12
33. Delhi 420.49 391.33
34. Lakshadweep 453.25 358.44
35. Puducherry 265.70 177.34

ALL INDIA 181.47 136.42

*Source: BPR&D

31, fIoraaedt amel: A AHiT JEed, A HAT S 7 39 U9 & SR A
HTRI-aTgel sl gdTs & | ¥ 99 91 & HUX el SIHT 18], Rifh 8¥ heiR)
H BB THAST § | Ifh T THAST BI! TR AUET F € SR ST BT SMaegHargar
T 519 TR F1 A1EId 9 I8T 7, 311 ST YT a1 B 9gd SToxkd © | 73N T Bl
qhae AT o ST F8] 8, dfch § 3MUd HAIEgq I A1 H3l off I I ST
TTE g [P oIST BT Sl ST6vd €, AT DI S ATILIBATG © 3fR 97 b <R o1 aRE
W1 TATERYT g1 B3N &, 9T AdaTeMTe &3l 3R TeRTel YHIae &l &l Igdr dR ITdb!
SIS & U § AT HA S 7 g a1 Bl FaRe 31 87 e $96 du9 9gd
R &, P! 1 T8 ST 980 R &, 919 IF d M F S 8, 79 T s "N
T S &, Al a7 31T AT Bl CaTArSll & YR R TS P Yferd I bl I I,
gfaaucs, ATSil-9MH S & $UT BT 3R 9T TRER & 9 U BIg Faveql &, §
I ST ATEd g |

it o RaE: |uTal Held, O¥ I8 UeE S9Y SEd © b gfor afaRret |
S 9t g ARy, a8 woll 9gd B g8 ¥, dfhd Sl Taaedrs, SUdTe iR Adwdrs
JHIIT &5 8, Sd! X A8 U ATgSiCHTs ha1 ST gl € 3R g8f 9= 37ael et
HfTHH B S &1 ST A1y, I B S W g5 & | A1 981 7 I8
ST 98T ® T ufer o s9R 9 R B g ey, a8 ® ar |Ef a1 § aqm
aredn § b RTa B 81 1fey, S o1l &1 © | 89 S0 IR | I8 WRYR BIRTe
PR B T, BRI ARBR I BIRT B 2T 7, dfh 39 7Y ol *ft B X8 718 &, 9% a8
AR T Yfeld B8l, a8 BRI W s Yol BRI 81 JAal S9N ASUNH Hifthad
B, $T% AdRE BT HTH ol | FT WY | T8l 2005 Td aXT6ER MUY 3ffhasd &
HARNT B X2 & | ITd! AT 98 A Al | 31d IFH! F61 B 89 Al o gf a9
T 150 Yo SHifthad & HeldRI= & HI9H Teie fHar 2 |
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S1. froraaedt et /g AU Heled, A H3 Sl | gferd ae1 Bl B4l &
R H FARI, AP S gferd g 8, @18 9 AR Sfifhar 81 a1 R, S 3R
& T H AT ST PR 93§ Ugs § AT ¥EdT § | H " 99 985y 3 I8
ST AT g 1 &d A MU Yford ge1 BT Hgeiel, S MeRT Wfedl Tal aaell 872
IR 8] 9l §, d1 RIS gl P IR Hls fdaR 872

T dRE @1 91 THER-TA § ©Y Y& 8, SHP] o R ol 2 fh ggel 8 add
U g 9T Bl HHI 8, olfb g8 Bl AT AR WY A gl Off W8 & | A &
JGERT | FIT-RIT 37 IET &, S e+ & 9 eI 9 2 |

Hered, § A w3 off 9 I8 ST Arecd! g fob afeen gferst aef o1 wedl & dw
H gAY WRBR BT Sl eHe o1, 11 Bie & 91 Wt WY ARPR 7 595 IR 4§ Pal
o, o1 fAf=T 9l WR AR gfer BiHAT &l 9ell B BT WRBR B Pls TR &7

MR. CHAIRMAN: One question please.
S1. faraaesht e SR JUHT VAT R 8, A1 6d O Id! Wil BI SITg iR

= uferera &t Soeft?

MR. CHAIRMAN : Please answer one question only.

<. fasraaetht am: gdiv SReR 7 Afgsl o Wil & foy 33 ufirerd @1 i sRer
T o1, R 99 R AR AR o I8 872 3R f0gR &) I8! 8, d %9 d& 98 39
TRT HXT?

Y IrorT Rg: STet d@ Yo fgeral &1 Ued © 3T Sfifthad 3 |9fdw | wefd
PIS 3P hsdc BT Gl & T FfaT wod Bl FdTdl &, TS 3P araIeT &) bis
SIMARI 88 9T 8l 8, a1 daferd et & Raars it +ff SR 3R smavags aridre
B §, 98 B STl © |

[UMRT ABIGY, STel dd Yo B 4 Al Yoy Hial &1 H=T 98T ST &6l
e 2, B9 Al 4 I8 B forar 7, # f9y ®u 3 eyl facell & ddy § SHHR)
<1 =rEd g & faoell gfer Bkl § 89 Al = Afgetall o wwen, R sarl g
B B R T BRfl, B UH-AETE FRA @1 el fhar ¥ 1 9 f R <9 H, 9w
T8 BRI T Yol 81 IT Aodl AT Yo 81, 1 9a AT AlSerall &1 1 Y- [eTs
81, T TARI BIRT T |

SHRI SATISH CHANDRA MISRA : Mr. Chairman, Sir, the hon. Minister in his
written reply and while replying to the supplementary has said f& 3@ JMAT FGTH 150
MU gfer Sl 31 forr € | «fds Ar-|er 3o e a1 s o fear & &
through "Limited Competitive Examination" 80 candidates annually fill B &T ¥ SHH
U WIS o1 7 47 and 80 IPS officers were to be recruited every year through

limited competitive examination, this strength plus 80 to 150 were probably added

looking into the requirement in the country. If we look into the vacancy position which
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the hon. Minister has given, especially Uttar Pradesh alone, more than 237 IPS officers
are yet to be recruited against various posts, right from ADGP to the DIG; and 2 lakh
vacancies are existing in respect of AIG to Constables. The law and order situation in
Uttar Pradesh is known to everyone. The hon. Minister has stated that recruitment to
the 80 more IPS officers under the Limited Competitive Examination is stalled because
of certain court cases. May I know from the Minister since when it has been stalled? It
is not clear. The court has intervened and stopped this recruitment, and the Government
has already felt the necessity of 80 more IPS officers to be recruited. May I know from
the Minister why the Government can't include it in the main examination, adding it to
150 plus 80 through the UPSC till the court resolves the matter? May I know whether

the Government is thinking on this line?

it Yo R wEigy, oEf 9@ fdfies eifAfefed oo™ &1 a9 8, 2012 ®
JehTold TRBR = 50 WA B IR fHar o1 | offe 91 a9 95 & Bl 8, I8
AT 39 Y IS &, ATl & (AR 8 | 31d 9 W B9 b 01 81, 39
Y | 9 ey H $O el b Al | olfp § FaT Bl I IAATT A1g b S8l deb
a1 HH! BT AT 8, 39 BHI DI YRT B b (ol Aela=M & T § fa) doil
TS ST Foball B, B9 AT S8 3R Aferd Ioft o B IR R @ ¥ |

ST HY el W SAcIdl, UBd I8 URI 9gd ) i o, A1 R a9 H 75-80
JMSUITH BT BT AeldT BIT AT, STB! IGTH 3 135-150 MSUTTH i A &1
A B ET 7 |

SHRI SATISH CHANDRA MISRA: Sir, I will take half-a-minute. ¥RT U Jg o1
fop ST9 TP BIC BT B UfST 8, d9 T A S 80 Al ©, T 3-IhT 3T I TWolrq §
TGS B DI G ArE I T T [ 2

2} o e - Il weiey, § I8 deer arg & o9 d@ I8 el 99 s
g, 99 9% H 39 949 § B e H' Gohdl, Afeed § 39 ddy # fAurT 7 91 Ho &R
gfe dwg g < 89 [fTad S 9 B |

#Y Uped 9Td : FUIRT FRIGY, AT T8 HAT Sff o 37 Yoy el SR S
Sl TS &, SAP IR H BB $& SAFGRT &1 2 | 31 I8 Hed gy Gl 8l § {6 g9
HERTSE | fUwel Ui aui # BRIg 62 B9R U Yo ST &l 9l g8 €, S 33 Ufererd
AfEesll & /1 Wil §8 2 | I8 HeRTg SRR o o g™ gui # {61 2 | g ff S9d &
o5 HERTE # ST et D =Sl b forg &y T € ORY TSR FeTfera il &, DaxT
gerferg 8l 8, S fIeiydr Tagears &1 qHeT B+ & o a918 s 2 |

MR. CHAIRMAN: Question, please.

2 TPpedt UCAT: FHURT HEIGY, WIA HEAYUl 914 I8 © [P MLIMRE! gerferdT
HERTSE H A% 8 f7e] & A9R g8 2, offd e urd auf | 98] &g Fgfad 78 g3 2 |
a8l TSN T -Tel g & |
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MR. CHAIRMAN: What is the question?

it AGeet IS : FHIRT FRIGY, I THR A BIaRT gCTrd il TRIAAIS HI AT
R & g 9918 18 2, S9!l 981 W ol dd B el fhar T § | $UAT R
HAT O $9 UR ATST THTY STal b MR 3R BIaRT deifelid & IR # 3! &7 I
2 3R B9 dF 39 gal DI IR Hd g8 W gd! Hrffad H ?

it Tror g - 9l weiw, A wewr ¥ g9 ey &) 7, § 9eerdT §
% 58 PRI & Sdg | 1l Maedsd a1 8Rf, H IHD! U b AT AR
DI ITALT BT T |

A gpeet gl SABT TAHbT AT |

MR. CHAIRMAN: Thank you. No discussion please.

2 TPt TS WU HBled, Yfb Tagerdia BT oblad B & oY I8 T
ST, A S99 ATST wreifiyear €1 911, A1 984 3<sT 8T |

Y wron Rie: 9wt weiey, § A 9w @1 98 W ader @edr § 6
faver ©9 I HERTE BT S TelRIe &1 &7 8, 98 Tdddie 9 Sa1el u9ifad 8l

3 Iped UTA: GHURT ABISY, TfedT 3R TefeRIel SI9 o1 Y & 3% I

TRIeTdTS I g49Tfad Bl

MR. CHAIRMAN: Thank you. No discussion, please.

#t Tou1 forg: Fuly qeey, # A S S @ g8 S 9@Ed § 6 g
3R HaT Yo g d i1 A1 H I B A1 2, AT IFDI U BRI e Gford 3fR
$arg gfera | 921 B Sl 9T &, 98 81 9ohdl 27 ITd] Heqd Bl ¢ &b 5d d B
HR I § 3R 98f 9 TEE Bl § ST §AR STRIEUS H 3IST g8, a1 Yferd 3R Aot
Yol & 3T ST SEIS Y, <lfch ITeb] TEIG BT qofl &1 g1 I | d Pael ATIE]
# AR Y, TH G W E |

it quTafr: IMuwT AT R § ?

N To01 ST Wiy Heley, |are s € b 89N gfery & Sfar Hl srvar & 49
S B IreTed IR IRAT 9 B R &, NTa-! TRdT & qrer Afd 7 Il a7 31
TSI N1 B © | SAfY H 3Mach A1edd | Ag /Al S ST =rean g b an
EAR i 3R Aol Yford Bk & @l Sl AT&TAT § ARN bl ST g2 & oy a1
HERIAT B H U SIHI Bl MG & I &, 9T Idh] d WIS BT qoll od 87 I
TEI Td &, A1 R 81 o 87 FT TR STRIEUS § Sl WEie g AT U™ &SIl 3= uiai
H BY, ITP! d WEIE BT SOl G317 THHI IH A TR AR IRIR TR 3R TSl 2 |

Y FUTIfY: 31T SFHT STaTg AT ARA?
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Y IrorT g FA9TafT Aele, 99 QN B ST g9 # s1raT Bl Ui i st
H o gV T EAR Rl N gfery & Sfam, 912 98 e Yo B 31al ol o
9ot B 81, SH! WEIed il &, a1 (MRad ©U 9 SHST 397 H U J8d ©, i
G TR HT Sl a1 S 8, e A sran 7, fan s an 986 e e, 98
ffega w1 & oIy A= IBqall &1 eI BT DI ATILIHAT BT |

MR. CHAIRMAN: Question No. 406. ...(Interruptions)...

it N9 IFATS: HEH STHUTYLT SN, T8 AR A1 ST 81 BT 8 | ....(dHH)...
# 3N <X W BT @ §, 50 e 81 Y € | ...(cHagm)...

MR. CHAIRMAN: Nareshji, I have to rotate supplementaries. ...(Interruptions)... 1

know that. But I have to rotate supplementaries.

#Y TR WA AT ITFATART Sff, 50 e § § U fRIY FR I
...(TAYT)...

SHRI JESUDASU SEELAM: Sir, Andhra is separate and Telangana is also separate.

Telangana should be shown separately and Andhra should be shown separately.

MR. CHAIRMAN: Please give that suggestion to the hon. Minister. Question 406.

Strengthening policies and strategies to promote tourism

*406. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of TOURISM be

pleased to state:

(a) whether Government is aware that it needs to strengthen capabilities in
formulating appropriate policies and strategies for the promotion and development of

tourism in the country;

(b) if so, by when Government is going to unveil new tourism policy taking all

stakeholders in this industry into confidence;

(c) whether Government will endeavour to impress upon Railways to plan a

mechanism so that tourists may get quick and instant reservation; and

(d) whether Government also plans to improve other services to make them tourist
friendly, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) to (d) A Statement is laid on the Table of the Sabha.
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Statement

(a) and (b) The main objective of the tourism policy of the Govt. of India is to
position tourism as a major engine of inclusive economic growth and to harness its direct
and multiplier effects for employment and poverty eradication in a sustainable manner by
active participation of all segments of the society. The Ministry of Tourism has built its
entire working strategy towards contributing significantly to poverty reduction. The role of
Government in tourism development has been redefined from that of a regulator to that of
a catalyst. Apart from marketing and promotion, the focus of tourism development plans
is now on integrated development of tourism infrastructure and facilities through effective
partnership with various stakeholders. The National Tourism Advisory Council (NTAC)
has been constituted by the Government in November 2002 under the Chairpersonship
of Minister-in-charge of tourism to advise the Government on various tourism related
issues. The deliberations in the meetings of the NTAC help the Ministry of Tourism in

refining its policies and programmes for development of tourism in the country.

Tourism has the potential to help achieve the objectives of faster, more inclusive and
sustainable growth as envisaged in the Twelfth Five Year Plan. It is a powerful antidote
to poverty. The focus of Ministry of Tourism is on the improvement of existing products
and developing new tourism products to the world standard. The Ministry of Tourism
has taken initiative of identifying, diversifying, developing and promoting the nascent/
upcoming ‘niche’products of the tourism industry so as to overcome ‘seasonality’ and
promote India as a 365 day destination, to attract tourists with specific interests and
ensure repeat visits for the unique products in which India has comparative advantage.
Tourism is multi-sectoral activity transcending multiple services provided by range of
suppliers. The Ministry of Tourism has taken necessary action to synergize and coordinate
the activities of different stakeholders both at the Government and Tourism Industry
level during the Twelfth Plan.

To attract more tourists to India and to have repeat visits by tourists, the Ministry
of Tourism has taken a number of steps including advertising in India and abroad,
participation in travel fairs, exhibitions, road shows, India evenings, seminars &
workshops, publication of brochures, offering incentives to inbound travelers, and inviting
media personalities, tour operators and opinion makers to visit the country under the
Hospitality Programme of the Ministry. The Marketing Development Assistance (MDA)
Scheme of the Ministry of Tourism has also been expanded so as to provide financial
assistance to service providers for the promotion of domestic, medical & wellness and

Meetings, Incentives, Conferences and Exhibitions (MICE) Tourism in the country.

The current Tourism Policy of the Government was formulated in 2002 after detailed
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interaction with industry associations, concerned Ministries & Departments of Central
Government, State Governments and other stakeholders. The Tourism Policy provides

broad framework for the following:

(1) Positioning and maintaining tourism development as a national priority
activity;
(i)  Enhancing and maintaining the competitiveness of India as a tourism

destination;

(iii))  Improving India’s existing tourism products and expanding these to meet
new market requirements;

(iv)  Creation of world class infrastructure; and

(v)  Developing sustained and effective marketing plans and programmes.

At present, there is no proposal before the Government to revise the National
Tourism Policy 2002.

(c) Facilities of Indian Railways are available to both domestic and foreign tourists.
Indrail Passes as well as Foreign Tourist Quota in some important trains are available
for foreign tourists.

However, at present, there is no such proposal with the Ministry of Railways for

tourist to get quick and instant reservation.

(d) Several other new initiatives have been taken by the Government to boost
tourism including improvement of various services to make them tourist friendly in the

country. The details are given in the Statement-I
Statement-1

Details of steps taken by the Government to boost tourism including improvement of

various services to make them tourist friendly in the country
1. Visa:

(a)  The Government announced Tourist Visa-on-Arrival in 2010. At present,
it provides Tourist Visa on Arrival facility (TVoA) to the nationals of 12
countries namely Finland, Japan, Luxembourg, New Zealand, Singapore,
Cambodia, Indonesia, Vietnam, Philippines, Laos, Myanmar and South
Korea. South Korea was added to this list on 15.04.2014.

(b)  The facility of TVoA was initially available at the international airport
of Delhi, Mumbai, Chennai and Kolkata. However, with effect from
15 August, 2013 this facility has been extended through Hyderabad,
Bengaluru, Kochi and Thiruvananthapuram.
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(©)

(d)

(e)

The restriction of two-month gap on re-entry of foreign nationals coming

to India on Tourist Visa and Tourist Visa on Arrival has been lifted.

Ministry of Tourism organised a two day training program covering
450 officials of Bureau of Immigration handling Tourist Visa on arrival
at Kochi, Chennai, Goa, Mumbai, Kolkata, Bengaluru and Hyderabad
Airports.

Tourist Visa on Arrival fee payment can now be made by credit cards.

Earlier it was only to be paid in rupees.

2. Low Cost Airlines:

The Ministry of Tourism regularly interacts with the Ministry of Civil Aviation

in matters pertaining to air connectivity to the tourist destinations and development and

upgradation of airports. Government has identified development of low cost airports in

the Tier II and Tier III cities as one of the thrust areas.

3. Safety for Women Tourist:

The measures taken by the Ministry of Tourism towards safety and security of

domestic and foreign tourists including women travellers are:

(a)

(b)

(©)

(d)

(e)

Grant of Central Financial Assistance to Governments of Rajasthan, Uttar
Pradesh and Andhra Pradesh for setting up of Tourist Facilitation and

Security Organisation (TFSO) on a pilot basis.

Adoption of code of conduct for Safe and Honourable Tourism which
contains a set of guidelines to encourage tourism activities to be
undertaken with respect to basic rights like dignity, safety and freedom
from exploitation of both tourists and local residents, in particular women
and children.

Letters have been written to all the Chief Ministers of the State
Governments and Administrators of Union Territory Administrations
to take immediate effective steps for ensuring conducive and friendly
environment for all tourists and also request them to publicize the steps
being taken/proposed to be taken to increase the sense of security amongst
the present/ prospective visitors and also to counter the negative publicity.

In the wake of some unfortunate incidents involving foreign
tourists, Ministry of Tourism has posted an advisory on its website

www.incredibleindia.org.

Safety and Security of Tourists was discussed in the National Conference
of State Tourism Ministers held on 18th July, 2013.
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4. Cleanliness and Hygiene:

To tackle the problem of hygiene and cleanliness at tourist destinations, the
Ministry of Tourism has taken the initiative of launching the Campaign Clean India
with a vision to ensure an acceptable level of cleanliness and hygiene practices at tourist
destinations. This campaign is to be sustained though adoption and involvement of private
and public sector stakeholders as a part of their Corporate Social Responsibility (CSR).

5. Highway Facilities en route to tourist places:

Development of tourism infrastructure including wayside amenities is primarily
undertaken by State Governments/Union Territory Administrations. Ministry of Tourism,
however, provides financial assistance based on the proposals received from them subject
to availability of funds and inter-se priority. The Ministry of Tourism accords high priority
to the sanctioning of wayside amenities to the States/UTs during the prioritization of

tourism infrastructure projects.
6. Trained Language Speaking Guides:

Selection and Training of Regional Level Tourist Guides including linguist guides
is an ongoing process and the Ministry conducts the training programmes through the
Indian Institute of Tourism & Travel Management (IITTM) periodically based on the
demand of guides and foreign tourist arrivals from a particular country to the respective

region.
7. Rationalisation of Taxes:

The Ministry of Tourism in collaboration with the Ministry of Road Transport
and Highways and the State Governments of NCT of Delhi, Rajasthan, Haryana and
Uttar Pradesh has made an arrangement whereby taxes would be collected centrally at
each of the four starting nodes at Delhi, Gurgaon, Jaipur and Agra in such a way that
the taxes thus collected are apportioned and the tourist coach/car would be allowed

unhindered movement in the Golden Triangle.

8. Use of Information and Communication Technology (ICT):

(@)  The Ministry of Tourism has signed an agreement with M/s Genesys
International Corporation Limited. The agency has created and developed
Walking Tours product which is an online, interactive web product that
help national and international tourists, plan and take walking tours in

all major cities in India.

(b)  The Ministry of Tourism has also signed an agreement with M/s Audio
Compass (India) Pvt. Ltd. The agency has delivered guided, multimedia
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and interactive walking tours on its website through a dedicated API link

or a separate website and/or mobile application.

(c)  The promotional website of the Ministry of Tourism www.incredibleindia.

org has been comprehensively revamped and updated.

(d)  The Ministry of Tourism has signed an agreement with M/s Worth Your
Holidays India Pvt. Ltd. The agency has developed an automated and end-
to-end personalized holiday planning engine to help tourists national and

international to plan their holiday itineraries across Indian destinations.
9. Proposed Initiatives:

(a)  Development of 5 tourist circuits around specific themes. An amount of

% 500 crore has been proposed for the year 2014-15 for this purpose.

(b)  With a view to beautify and improve the amenities and infrastructure
at pilgrimage centres of all faiths, a National Mission on Pilgrimage
Rejuvenation and Spiritual Augmentation Drive (PRASAD) has been
announced and an amount of ¥ 100 crore has been proposed in this

year’s Budget.

#t fsra STaTeRena TSt W wRigy, § AT #3) qEled ¥ HEl dredl § (&
R\ el Y <21 & oy oria Aecayul vy 21 S99 891N Q9T &I ShIHIH® WY Bl
g, SRNdCol-g SRNdC ol 8Y THaligde fiorar © 3iR A1 8 W1 89 31U+T hoak 3R
SRS I81 T o S G T G I3 WS F T He1 U &7 ¢ F 2002 § 360 W AR
Tep IRl 31T 3MR 377 HXI-hRIg 12 a9 81 7Y 8 | 3AToT 9 §AR F8l R Sl gReeq
SRR WR ¥ S &, ST ST 10-12 FAferad & $UR B W@l © | AR 371 AR dg sl
B <@ 1 a5 S8l oo W e §, T A1 S5 U 2RSS § ofR 7 € 9% 8, 9™
39 gas B <R, FTgR b1 <Ry ik 7aifRran o1 <Rag | ot a8t ...

it |HTAf : 3T AT iy |

7} faoTa STaTeRed TSk WX, $Ud e 31T g8] UR BRIg-HRId 30-40-50 fHferam
TRecH o 32 2 | 1 991 WRd WRGR 39 e | $8 AR &3 arelt 2 & et aors
W STeT gy I8t uR 3 ?

AR, AT 9% VAT 2 b 31 U1 o & b I8 fIw e &1 geoide 7, R W
Holae ¥ 34 89 Hhec H AN & 3R § I8 W A o ...
it |umafa: 3T AT gfey |

#Y fasra STateReTa TSt WX, § Fare W € o7 WET § | SHD gsel § AT
1 4T § .. (A). .
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£} guTafer: &1, YHST 7 g1SY | .. (FEUM)... 3779 el I | ...(FaE™)...

it faora SareRere st 9), AR AId Ared oril-ardl s HERH H 31 ¥ |
safey # SRT YT 941 %8 § 6 vue w41 St 59 vy & @)% &1 <, e s9d
IER 3P FIdeH AT & AR AW Fd AATAAT BT A+ AT § | Aoy #_ I8
AT & 5 A vem w20 S &1 $9 1R &are <A1 91f8v |

AR H3T ST ART T I8 8 b ARPR 7 gRWF Bl [Fafia a3 & forg aoie
H T HIS qUISTd a1 52 F ST 18T § 6 IR WRBR 3 Sl Afbaraiforde A
DI ASCH &, O $84 dell Bl AIESH 8, Hodvd siReol Bl Wl AECH &, STh] TR
gfhe & 719 & Siew & v iR TaR-TIR &+ & v & fooar & 82 w1 3
aTrsed gfnfead gfear & 79 W g T8 €7

2} v I ARE: ARG GEART RIS, AIY Ge J Sl U9 8T §, S9H
R Uiferil & aR | S=i I8 Wel Hel € b TRSA Uiferit 2002 7 a1 ot | I8 qiferdt
I T 59D ol G WWhaleed 8, ITd] 1 H oIy 3R ITdhT 7 bR I8 Yitordl
g1 21 | 519 g9 uiferdl 918 off, I9 39 Uiforf) & d8d 89N BT ¢REH Sl fegwi™
H 3Md 1, STd! AT 2.38 fHferad off, Af et s 91€, 10-12 ATl & 918, D!
=T 6.97 faferad g8 € | g9ty I8 it Uiford) 8, SH ST8i- STl Se’d ISl 8, 9Hd-
TIY TN 596 Y Whalesd I e fhal ST 8, B =T F ATl ¥ 10-20 IR
ST dee a1 S 8, R gRSE 31 9o & foY I976 U $© 3R 3710 geia
g, A1 I g1 89 I ol € 3MR B 99 Whelesd BT Ad ofdx g9 Uiferdl & d8d
TRSH BT 31T ST B 3R I A & |

it faora STarERend TSt RRET W), g9 AT HH 78IGd & ofdid | ORT 6
HTET T&T et |

DR. T. SUBBARAMI REDDY: In these thirty days, I never got a chance.

£} faoTa STaTeRaTd Est: AT QU q8Ie Y, g9 HAl Heled & Sad | ORT 491
AT eI el & 1 4 g B W8 © b 2002 BT iferdt # 2.38 fiferad gReew amd o
3IR 319 31 R B =1 6.97 FAfra g8 € | 7 I S 91ed § {6 89N I8! SI1a]
cRecy T 721 o 78 87 TR I8! TRICH & 31 & forg oreedt eraen g1 =1f2y,
e Pfdefac) g1 T1fRU, TN dfdefad! B T1fT, Yol dHfdefad gl a1y 3k
|l U 3ifSY @t figuer areet 8 91fey |

it FUTafY: ST HaTd R B2

2t foroTa STarEved @Sl R, aTd R 3 & Ugd H3 HEIed Bl ORI adl ST
TrEdT g &b ..(agm)...

sft QUTaf: 31Ut TSt <RIT | Y HH 81 IET E | ..(FGUH)...
it faora STarerdre gl W), oSt 1 9HT 31§
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W, § T4 T FHE1 Aedl § & U S 37 39 3R & < | 37T 39 T
TIRUIC & q1e} SRIY | 981 IR Uga & 918 & $I Cail T8l © | g8 W Sl gRed
3T &, ST ANl Bl J&f & TTSSH o B & | 3R 31T AFRT SV AT 3TFRT & 31X
S AT SR P GHAT 3R T BT B R o, 3T ITD] BSIeH SRIY | AT RT
P BIS | ST, MY oA b Bic § ST IT T AT & Bic H 19U |

MR. CHAIRMAN: What is your supplementary ?
it faora STareverd gt oy <Ry & g8t a1 g1a-91e © 2

MR. CHAIRMAN: I will have to call for supplementaries.

SNt faoTa STaeRdard TSt W), 987 IR 91%d B ft aveyr T8 ® | ST 98! Ut
IRIRAMRT & | T T BIEI-BICT 911 8, oAb g8 IR IRIH TR 8] &1 31T <91 &
3R gaefd Y BI a1 HR @ &, oAb 58D <R B4l 8Tl 87

it guTafer: MURT FaTaT R 82

Nt foor SaERae g W), § ey AEdr §) .(F9YE).. § AT 9l § |
..(TAYT)...

AR, R AT UE 2 [ TRH Bl [T B F (oI T ARBR 7 WsdT gved
BT 9 FERT fol1 87 I UTgde SR R ARPR TRIT ASSH & IW@-IWd ¥ a1 I©
oR¥e afde & e & forg f5d TRE &1 dreris SEft? #9730 7eley | ugd ue A
T Wl HET AT ...(FIH)...

MR. CHAIRMAN: This cannot be a question. This is a statement. Now, Dr. T.
Subbarami Reddy, can you put a focussed question ?

SNt faora STareRaTd TSt 9, B AT BT S T8 37T | 9), 3R s Aeiies)
BT STa1d ol 3T |

MR. CHAIRMAN: Please sit down. You made your statement. That is all.
£} faora SarERarT TSt ¥R, {31 S 7 A% |ard b1 Sa9 Te &7 |

st QU STHT STaTd 5 UoisT § 39h I 8 |

oY faor STaTEReTd S WX, 39 § W Gdld &l a9 F8l & | ...(SHaem)...
sft uTAf: 31T 9 SV | Please go ahead, Dr. Reddy.

DR. T. SUBBARAMI REDDY: Sir, in 2002, after a detailed interaction, a number
of proposals came for improvement. Sir, in spite of so many efforts, the Minister has
given very lengthy measures which they have taken. Even though it is a State subject,
the Government of India has to play a very important role in the development and
promotion of tourism in the country. So, what I would like to know is, in spite of all
of our efforts, still we are not able to attract tourism from all over the world. What is
the Ministry planning now and at least in the future ? NDA has come with thundering
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promises. They say, ‘we will do wonders’. What are the wonders that you are going to
attract from people all over the world? 1 want to know.

st faora SareRera gst: 9],

MR. CHAIRMAN: Please sit down. I am afraid you have transgressed the norms
of putting supplementary questions. You have to put supplementary questions which are
focussed. Do not make a statement. I am very sorry to say that, but that is what seems
to have happened. You have taken five minutes of the time of the House putting one

supplementary question.

it sfiae T A: A1 FHULT i, TRST BT gerd1 o § I BT I g1 Ul BTl
2 1 89 8Y X< Bl financial assistance Sd & Isﬂ%aﬁ"ﬁ%ﬂﬁ%m\ﬂ%msﬂé\lﬂ?lﬂ
BT 5 PRIS DUV o 8, BIC Afhe Bl 8 BRI BUT d &, Udh T ST BT 25 PRIS
JYY T & 3R TP AT Afdhe BT 50 HRIS $UY < © | ARG, SIATd AT 6T o
%El f a7 off UUs arsx S &1, Fell-ei=d 81, a1 I§ ¥ Pl geolde & | A1 & &R
AT fad 937 S 7 39 99 & goic § &1 T3 Wi STk &l § 579 7 5 99 3
Integrated e &1 qR <2 H IR fbU € 3R 39 & fIU 500 BRIS BUY Bl Yy
&1 J1aeT fhar 1 § | T, religious centres & fTY 100 HRIS B JIoT1 AT &
3R 381 & SINY 89 TRH AR IHSP oY SHREFAR TSI BT B HR B © |

it qurafa: st 9g=1 947 |

SHRI PAVAN KUMAR VARMA: Sir, since the question pertains on how to

strengthen the policies on tourism, can the hon. Minister tell us—excluding tourists from

South Asia—what are the number of tourists that India gets and how does that compare
with countries in this developmental category, like South Africa, Mexico and China ?

$it sfiue I9@ ARI®: ARG GHART Sff, <9 § RS B 98T BRI Bad © |
ST 59 &1 | S BS54 31 &, IS9P (oY BAR o<1 w1 Sl 1 gofe H yraen e
T | HEIGY, 9ol & IR § S Uleed AT, 899 B <901 & foTT dIeTT 3if WRIgdel BT W1aem=
fopar o7 3R B9 $ vl T IF ek &1 ® ...(FauM)... 89 I18d © fb Al &l $F
AaNTd R fedwew fiel, 396 fofy g9t ==t 9dl & € | ....(caaem ). .

it |uf: o 93 S8 |

st shiug o= Rre: 39Ty <9 H SRS R 9™ & o1 ...(asmM)...
sl upept Tlert: AR, WA Sft, AR AR % TE e E

it Ut 99 SRy |

it sfiag T ;W) URET URfhe & siev...

SHRI PAVAN KUMAR VARMA: Sir, I have not got a reply to my question.

MR. CHAIRMAN: Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Blending of Ethanol in Petrol

*407. SHRI A.U. SINGH DEO: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government proposes to raise the ethanol blending target in petrol from

5 to 10 per cent, if so, the details thereof;

(b) whether oil companies have been able to achieve the prescribed target of 5 per

cent ethanol blending;
(c) if not, the reasons for non-compliance; and

(d) whether Government has estimated the likely reduction in gasoline prices due

to increased blending target of 10 per cent, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government had
decided on 22.11.2012 that 5% mandatory ethanol blending with petrol should be
implemented across the country and it be achieved by 30.06.2013. The procurement price
of ethanol was to be decided between Oil Marketing Companies (OMCs) and suppliers
of ethanol and in case of any shortfall in domestic supply, the OMCs and Chemical

companies were free to import ethanol.

Subsequently, a Gazette Notification was issued by Ministry of Petroleum and Natural
Gas (MoP and NG) on 2nd January, 2013, directing OMCs to sell ethanol blended Petrol
with percentage of ethanol upto 10% as per BIS specification to achieve 5% ethanol

blending across the country as a whole.

Later, the Government also decided on 3.7.2013 that OMCs should procure ethanol
only from domestic sources to achieve the mandatory requirement of 5% ethanol blending
with petrol by October 2013 in areas/parts of the country where sufficient quantity of
ethanol is available. In other parts of the country, blending of ethanol would be increased

progressively depending upon the availability of ethanol to reach the 5% mandatory level.

Accordingly, OMCs are implementing Ethanol Blended Petrol Programme depending

on the availability of ethanol.

(b) and (c) In line with the Government decisions, OMCs have floated two Tenders
for procurement of ethanol on 29th December 2012 and 22nd July 2013 and one
Expression of Interest (EOI) as a sequel of July 2013 tender during January 2014.

However, OMCs have not been able to achieve 5% mandatory Ethanol Blending

due to the following reasons :
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(1) Offered Quantity by Ethanol Suppliers for both December 2012 and July
2013 tender is much lower than required quantity for 5% blending.

(i)  Ofters were not received for Ethanol blending Programme for the year
2013-14 in the States of West Bengal, Jharkhand, Odisha, Chhattisgarh
and Madhya Pradesh. Further, some suppliers did not come forward to
sign supply agreements after issuance of Letters of Intent (Lols) for the

finalized quantity.

(i)  Time consuming procedures adopted by Excise departments of some

States (particularly for inter-state supplies) in issuance of licenses.
(d) Ethanol Blended Petrol is being sold at the same price as that of normal Petrol.
Export/import of cashew

*408. SHRI K.N. BALAGOPAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has data about the total volume and value of cashew
imported annually for the last three years and the exported cashew nuts for the same

period;
(b) whether any import duty is levied on the import, if so, the details thereof; and
(c) the details of benefits given to the exporters of cashew ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The total volume and value

of cashew imported and exported annually for the last three years are as follows:

Year Import Export
Qty (MTS) Val Qty (MTS) Val
(X in crore) (X in crore)
2011-12 811953.04 5382.51 133419.27 4435.62
2012-13 898540.01 5434.81 105789.34 4127.99
2013-14 776380.69 4669.77 122493.58 5178.35

(b) The import duty levied on import of cashew is as follows:

SI.No.  Tariff Item Description Import Duty
1. 08013100 Cashew nuts, in shell Nil
2. 08013210 Cashew kernel, broken 3 60 per kg or 45%,

whichever is higher
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SI.No.  Tariff Item Description Import Duty

3. 08013220 Cashew kernel, whole % 75 per kg or 45%,
whichever is higher

4. 08013290 Other cashew kernel

(¢) The exporters of cashew products are eligible for the following benefits:

(1) Scrip @ 3% of the FOB value of exports under Focus Market Scheme
(EMS).

(i)  Scrip @ 4% of the FOB value of exports under Special Focus Market
Scheme (SFMS) benefits @4%.

(iii)  Incentives under Vishesh Krishi and Gram Udyog Yojana (VKGUY) @
7% (including additional duty credit scrip) is given on Roasted Cashew

Kernels; and

(iv)  Scrip @ 5% of the FOB value of exports on Cashew Nut Shell Liquid/
Cashew Shell Liquid.

(v)  Duty Drawback @ 0.3% of FOB value when CENVAT facility has been
availed; and @1% of FOB value, when CENVAT facility has not been

availed.

(vi)  Besides, cashew exporters who are members of Cashew Export Promotion

Council are entitled to the following assistance/benefits:

* Assistance under Market Development Assistance (MDA) scheme, for

participation in Trade Fairs and Buyers Sellers Meet (BSM) etc. sponsored by the council.

* Assistance under Market Access Initiative (MAI) scheme for market studies/

surveys, participation in international trade fairs etc.

* Financial assistance @ 33.33% of the total eligible investment, subject to
a maximum total grant of X 100 lakhs per exporter for Process Mechanization and
Automation of cashew processing units and X 5 lakhs for quality upgradation under the

Twelfth Five year Plan Scheme.
Methodology followed by oil companies to fix price of petroleum products

*409. SHRI P. RAJEEVE: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the methodology followed to fix the price of petroleum products by oil

companies;
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(b) whether they are considering the difference between the indigenous crude and

exported crude production cost;
(c) if not, the reasons therefor; and

(d) whether the Ministry has any plans to revisit the existing pricing mechanism,
if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The pricing of sensitive
petroleum products was based on Import Parity Price (IPP) principle till June,
2006. In 2006, based on the recommendations of the Expert Committee headed by
Dr. Rangarajan, the Government changed the pricing methodology for Petrol and Diesel
to Trade Parity Price (TPP). These recommendations were accepted by Government
after due consideration. Accordingly, the price of petroleum products is being worked

out at two levels:

(1) For sale transactions from refineries to marketing companies at Refinery
Gate Price (RGP), which is determined on Trade Parity/Import Parity
basis (Trade Parity Price for Petrol/Diesel and Import Parity Price for
PDS Kerosene/Domestic LPG).

(ii)  For sale transaction from marketing companies to the end consumer at
Retail Selling Price (RSP).

Both IPP/TPP are determined based on the prices prevailing in the international
market. The brief details of IPP/TPP are given below:

*  Import Parity Price (IPP) — IPP represents the price that importers would pay
in case of actual import of product at the respective Indian ports and includes
the elements of:

(FOB price + Ocean Freight + Insurance + Custom Duties + Port Dues, etc.)

* Trade Parity Price (TPP) — TPP consists of 80% of Import Parity Price and
20% of Export Parity Price.

* Export Parity Price (EPP) — EPP represents the price which oil companies
would realize on export of petroleum products:
{FOB price + Advance License benefit (for duty free import of crude oil pursuant
to export of refined products)}

* Refinery Gate Price (RGP) — This is the price paid by the Public Sector Oil
Marketing Companies (OMCs) to domestic refineries for purchase of finished

petroleum products at refinery gate.
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The following elements are also taken into account while calculating the Retail
Selling Price (RSP) of Diesel, PDS Kerosene and Domestic LPG:

*  Price paid to refinery

e Inland freight up to the market

*  Marketing Margin

* LPG bottling charges

*  Dealer/ Distributors commission

*  Excise duty

e Value added tax and local levies

No change in this mechanism is envisaged at present. However, in order to insulate
the common man from the impact of rise in oil prices in the international markets and the
domestic inflationary conditions, the Retail Selling Prices of Diesel (to retail consumers),
PDS Kerosene and Subsidized Domestic LPG are being modulated by the Government
and their prices are not being increased in line with the movement of prices in the
international markets, resulting in incidence of under-recovery to the OMCs. Based on
the Refinery Gate Price (RGP) effective 01.08.2014, the Government is providing a total

subsidy of X 1.33/litre on Diesel (to retail consumers), ¥ 33.80/litre on PDS Kerosene
and X 470.45/cylinder (14.2 kg) on Subsidized Domestic LPG.

Pricing of all other petroleum products, including Petrol are deregulated.

(b) and (c) Since, the present pricing mechanism for petroleum products is based
on IPP/TPP, cost of crude — whether indigenous or imported is not considered while

calculating the price of petroleum products.
(d) The Government has no plans to revisit the existing pricing mechanism.
Smuggling and infiltrations on Gujarat international border

*410. SHRI DILIPBHAI PANDYA: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether it is a fact that Gujarat has total 512 kms. land border with Pakistan;

(b) whether there were many cases of smuggling of weapons, contrabands and cases
of infiltration of anti-nationals and still every year infiltrators are being caught from the

border; and

(c) whether the border fencing in the Rann of Kutch has remained incomplete and
the portions which were erected earlier have collapsed due to corrosion and defective
foundation ?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) Gujarat State has a total of 508 km of International Border
(IB) with Pakistan out of which land border is 404 km and the remaining portion of
104 km is Creek Area.

(b) No case of smuggling of weapons has been reported during the last four years
along the Indo-Pakistan Border (IPB) in the State of Gujarat. However, there have been
isolated cases of smuggling of contrabands as well as infiltration along the IPB in the
State of Gujarat. During the current year (upto July, 2014), 07 cases of smuggling of
contrabands and 08 cases of infiltration have been reported by the Border Security Force
(BSF) along the IPB in the State of Gujarat.

(¢) The Government has sanctioned construction of 340.00 km. of border fencing
in the State of Gujarat, out of which the fencing work to the extent of 261.28 km has
been completed. Due to the extreme nature of topography, the fencing and its foundation
is prone to corrosion by the salty water and heavy inundation because of which some

parts of the fencing have deteriorated.
Incentives to promote labour intensive sectors

*411. SHRI KANWAR DEEP SINGH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the schemes adopted by the Ministry to provide incentives to promote investment

in labour intensive sectors and the sectors covered under the schemes;

(b) whether the Ministry is actively contemplating introducing new schemes for

the same;
(c) if so, the details thereof; and

(d) the sector-wise number of production/manufacturing units in West Bengal to

which the benefits of these schemes were given?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) The Government
recognises that in order to promote investment in industry, improving the business
environment is crucial for both growth and generation of employment. Accordingly, the
extant policy of the Government for promoting investment is generally sector neutral,
and involves encouraging the tiers of governance at the Central, State and local levels
to reduce the cost and complexity of Government statutes and procedures for enabling
the entrepreneurs to take investment decisions which contribute to both business and

employment. Besides, the various Sectoral Ministries in the Government also implement
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various schemes and programmes for promoting investment in the sectors administered
by them, which inter-alia have potential for increased employment, including in labour
intensive sectors like handicrafts, handlooms, food processing and medium small and

micro enterprises.

Among the Plan schemes implemented in the Ministry of Commerce and Industry,
the Department of Industrial Policy and Promotion, through its Plan scheme of Integrated
Leather Development Programme (ILDP), promotes the labour intensive leather industry.
Under ILDP, there are four sub-schemes. Under the Human Resource Development
(HRD) sub-scheme, assistance is provided for placement linked skill development
training to unemployed persons, secondary training to existing employees and training
to trainers. Under the Integrated Development of Leather Sector (IDLS) sub-scheme,
assistance by way of investment grant is provided to leather units for modernization and
technology up-gradation through nationalised bank. Under the Support to Artisan sub-
scheme, assistance is provided to traditional leather artisans for livelihood support, raw
material support, marketing linkages, skill up-gradation training and capacity building
by way of Self Help Groups. Under the Mega Leather Cluster sub-scheme, assistance is
provided for establishment of Mega Leather Cluster with support for various permitted

infrastructure as per Scheme parameters.

There is no proposal to introduce any new Plan scheme in the Twelfth Plan
(2012-17) in the Department of Industrial Policy and Promotion for promoting labour

intensive industries.

(d) As reported by Small Industries Development Bank of India (SIDBI), as on
30th June 2014, 196 leather units have been provided assistance under IDLS sub-scheme
of ILDP in the State of West Bengal from 2006-07 to 2014-15.

Work relating to covering of Taimur Nagar drain

*412. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) when the works to cover the Taimur Nagar drain was commenced by MCD,
the details thereof;

(b) the details of the reasons for stopping the covering work of the above said drain;

(c) the details of the source of the funds alongwith the estimated expenditure to be
incurred in the construction works to cover the above said drain; and

(d) by when, the work of the above said drain is proposed to be commenced, the
details thereof?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Scheme/work for ‘Remodeling of existing Nallah
along Taimur Nagar and Khizarabad Village’ was prepared by the erstwhile unified
Municipal Corporation of Delhi in the year 2008 for an amount of X 368.48 lakh.

The work was initially awarded for a contractual amount of X 368.48 lakh with the
time of completion being 18 months. The contractor did not carry out the work as per
the requisite pace and the physical progress achieved was only 7% even after a lapse of
11 months. Therefore, the contractor was debarred by MCD from working in MCD and
action against the contractor was taken as per the terms and conditions of the Agreement.
Thereafter, this work was re-tendered on risk and cost basis six times but, it could not
be processed for award due to one reason or other. Later, the funds required for this
work were revised up to I 565.95 lakh. The funds are to be provided from South Delhi
Municipal Corporation Plan Head and partially from MPLADS.

The balance work was finally awarded vide work order dated 17.05.2013 with a
time of completion 15 months of contractual amount of I 565.95 lakh. While awarding
the work, the MCD relied upon the stipulation of CPWD Manual, which states that the
validity of the tenders shall be reckoned from the date of opening of the financial bids.

After award of the work, the contractor filed a Writ Petition before the Hon’ble
High Court of Delhi, disputing the date of validity of his quoted rates. Hon’ble High
Court, vide order dated 12.08.2013, decided the matter in favour of the contractor.
South Delhi Municipal Corporation challenged the said orders of Hon’ble High Court
before the Hon’ble Supreme Court of India, who vide order dated 01.11.2013, stayed the
impugned order of the Hon’ble Delhi High Court order dated 12.08.2013. The matter is
still sub-judice before the Hon’ble Supreme Court.

In the meantime the National Green Tribunal (NGT) in a separate case, vide interim
order dated 16.12.2013 has restrained the civic bodies from covering the drains in Delhi.
Final orders of the NGT are still awaited.

Therefore, this work could not be completed till date.
Skill development and employment generation

*413. SHRI VIVEK GUPTA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the details of the steps taken by Government to reach the employment and skill
development target as per the Twelfth Five Year Plan;

(b) whether these steps have been taken keeping in view the present disparity in

employment generation among different States, if so, the details thereof;
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(c) the details of the measures taken to channelize employment generation and skill

development in Left Wing Extremism (LWE) affected States; and

(d) if not, the measures taken by Government in proposing schemes and corrective

measures to generate employment and skill development?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI NARENDRA
SINGH TOMAR): (a) and (b) Government has set up National Skill Development
Agency (NSDA) to co-ordinate and harmonize the skill development efforts of the
Government and the Private Sector. Target is to skill 500 lakh persons during 12th Five
year plan (2012-2017) and about 52 lakh and 75 lakh persons have been skilled during
2012-2013 and 2013-2014 respectively. Government of India has been making consistent
efforts through normal growth process and implementing various public employment
generation schemes like Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), Swarna Jayanti Shahari Rozgar Yojana (SJSRY) transformed into National
Rural Livelihood Mission (NRLM), and Prime Minister’s Employment Generation
Programme (PMEGP) to create additional employment opportunities. In addition, the
Government is promoting labour-intensive manufacturing and increasing employment

opportunities by promoting tourism and agro-based industries.

(¢) In addition to various country wide Skill Development Programmes, a scheme
‘Skill Development of Youth in 34 Districts Affected by Left Wing Extremism (LWE)’

is being implemented with the following components: -
(1) Setting up new 34 Industrial Training Institutes (ITIs), one ITI per district.

(i)  Setting up new 68 Skill Development Centres (SDCs), two SDCs per
district.

(i)  As an immediate measure, Skill Training Programme for 5000 youths in

the existing Institutes.
(d) Does not arise.
Return of Kohinoor diamond

*414. SHRI SUKHENDU SEKHAR ROY: Will the Minister of CULTURE be

pleased to state:

(a) whether Government considers Kohinoor diamond as an invaluable Indian artefact

and cultural property;

(b) whether Government had taken any initiative for repatriation of Kohinoor
diamond from the illegal possession of British Government through any bilateral

mechanism and/or sought UN Intervention and/or undertook legal steps in this regard; and
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir.

(b) and (c) Ministry of Culture/Archaeological Survey of India has not put forth
any initiative for repatriation of the Kohinoor diamond. The cultural property taken out
prior to India’s Independence cannot be claimed on the ground of violation of any law.
This issue is not covered under the UNESCO Convention on the Means of Prohibiting
and Preventing the Illicit Import, Export and Transfer of Ownership of Cultural Property
(1970).

Subsidized gas connection to rural poor

*415. SHRI BAISHNAB PARIDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is proposed to provide subsidized gas connection to around seven

million rural poor in the country;

(b) if so, the details thereof, inter-alia indicating the details of such connections

that have since been provided to the rural poor in Odisha;

(c) whether the entire subsidy is to be funded by the Central Government, if so,
the details thereof; and

(d) whether Government has set any target to help the rural poor in the above

matter, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a), (b) and (d) As per current
policy, every household is entitled to one domestic subsidized LPG connection, whether
rural or urban and is entitled to 12 subsidised LPG cylinders in a year. Further, a scheme
for providing one time grant to BPL families in the rural areas for release of new
domestic LPG connection under Rajiv Gandhi Gramin LPG Vitaran Yojana (RGGLVY)
is currently in operation and under the scheme, the security deposit for the domestic LPG
cylinder and cost of pressure regulator are provided by the Public Sector Oil Marketing
Companies (OMCs) through a fund created by contribution of 20% of Corporate Social
Responsibility (CSR) funds of ONGC, OIL, GAIL, BPCL, HPCL and IOC.

Under the scheme, the BPL card holders register with the distributor for a new LPG

connection(s). The same is sent by distributor to local administration for authentication.
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Intimation letters are sent to the BPL card holders after receipt of list authenticated by

the administration.

As on 01.06.2014, OMCs have released 3,98,745 LPG connections under this scheme
including 26,964 in Odisha.

(c) Government provides fiscal subsidy on Domestic LPG under the notified subsidy
schemes. In addition to that, the OMCs also incur under-recovery on sale of subsidized
domestic LPG as its price is being modulated by the Government in order to protect
the consumers from impact of high international oil prices and the domestic inflationary
conditions. For the month of August 2014, the total subsidy (Fiscal subsidy + Under
recovery) borne by OMCs on each 14.2 Kg domestic LPG cylinder is ¥ 470.45 in Delhi.

The gross under-recovery incurred by the OMCs on sale of Diesel (in retail) PDS
Kerosene and subsidized domestic LPG is being compensated through a Burden Sharing
Mechanism, under which the Central Government, the upstream oil companies (OIL and
ONGC) and the OMCs bear a part of the overall burden.

Development of tourism infrastructure in Bihar

*416. SHRI ANIL KUMAR SAHANI: Will the Minister of TOURISM be pleased

to state:

(a) whether Government has prepared any plan to develop tourism infrastructure
in economically backward States like Bihar having abundant tourism potential, if so,

the details thereof;

(b) the number of foreign tourists who visited India during the last year and how

many of them lodged complaints concerning murder, fraud, etc.; and
(c) the quantum of foreign exchange earned from tourism?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The planning, development and implementation of tourism projects
is primarily the responsibility of the State Governments/Union Territory Administrations.
Ministry of Tourism (MoT) provides Central Financial Assistance (CFA) to State
Governments/Union Territory Administrations including Bihar for tourism projects
which are identified in consultation with them and funds released for projects that are
complete as per scheme guidelines, subject to availability of funds and liquidation of
pending utilization certificates against funds released earlier. MoT has sanctioned CFA
amounting to I 246.22 crore for 55 tourism projects during the Xth, XIth and XIIth
Plan (upto 2013-14). MoT has prioritized following tourism projects for Bihar in the
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current financial year 2014-15.

Sl. No. Name of the Project
1. Development of Nalanda-Telahara-Barabar Caves as Mega Eco Tourism
Circuit
2. Development of Ram Janki Marg (Ramayan Circuit) and areas surrounding
Sitamarhi (Re-prioritized)
3. Development of Heritage Tourism Circuits — Darbhanga, Rajnagar,
Madhubani
4, Development of Sufi Circuit — Bibi Kamaal Ka Makbara, Kako, Jehanabad,
Makhdum, Sayyad Hussain at Hanspura, Siwan and Sathi, Betiya
5. Development to Dekuli Dham (Sheohar), Sukeshwar Sthan (Sitamarhi) and
Harihar Sthan (Sonpur)
6. Development of lakes in Darbhanga (Harhi, Dighi and Gangasagar)
(Re-prioritized)
7. Up-gradation and beautification of area surrounding Bodhi Temple at
Bodhgaya (including underground cabling)
8. Development and basic facilities at Vishnupad Temple, Gaya
9. Development of Mela Complex at Sonepur
10. Development and beautification of Kamaldah Sarovar at Vaishali
I1. Organising Mega Craft Festival at Sonepur on the lines of Surajkund Mela
12. Sonepur Mela
13. Rajgir Mahotsava
14. Bodh Mahotsava
15. Patna Saheb Mahotsava
16. Maner Sharif Mahotsava
17. Development of IT infrastructure at Department of Tourism, Govt. of Bihar

(b) and (c) Foreign Tourist Arrivals and Foreign Exchange Earnings during the last

year are as given below:

Year Foreign Tourist Arrivals ~ Foreign Exchange Earnings
(in Million) (X crore)
2013 6.97 1,07,671

As per National Crime Records Bureau (NCRB), an attached office of the Ministry
of Home Affairs (MHA), no data is maintained pertaining to complaints lodged by

foreign tourists concerning murder, fraud, etc.
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Financial and infrastructural help to boost tourism in Uttarakhand
*417. SHRI TARUN VIJAY: Will the Minister of TOURISM be pleased to state:

(a) whether Uttarakhand Government has sent any request for financial and
infrastructural help to boost tourism in the State for the years 2013-14 and 2014-15, so

far;

(b) if so, the project-wise details of the requests and the purposes of such requests,

grants demanded and the grants sanctioned by the Central Government so far; and

(c) whether the subject of Nanda Devi Raj Jat Yatra also came up in the requests
sent by Uttarakhand to Central Government during the last two years including the current
year, the details of such requests and whether financial and infrastructural assistance has

been provided for this yatra and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The Ministry of Tourism (MoT) provides Central Financial
Assistance (CFA) for tourism projects, which are prioritized in consultation with the
State Governments/Union Territories under the existing scheme of Product Infrastructure
Development of Destinations/Circuits (PIDDC). The projects which are in accordance
with the scheme guidelines are sanctioned subject to availability of funds and submission
of utilization certificates for funds released earlier under various schemes.

For 2013-14, the MoT has prioritized projects for development of tourism in the
State of Uttarakhand the details of which are given in Statement-I (See below). The
MoT has extended CFA of I 217.73 crore to the State Government of Uttarakhand for
29 projects submitted by them for Development of Tourism Infrastructure in the State in
the year 2013-14. Out of 29 projects sanctioned, 11 projects have been sanctioned under
a Special Financial Package for rebuilding/building government tourism assets/destroyed/
damaged during the natural disaster that struck Uttarakhand in 2013. The details of the
projects sanctioned for 2013-14 are given in Statement-II (See below).

The MoT has recently prioritized following projects for development of tourism in
the State of Uttarakhand in the year 2014-15.

S1. No. Name of the Project
1. Development of Eco-Tourism at Chakrata, District Dehradun
2. Development of Eco-Tourism with Gender Based Wayside Amenities at

Jharipani and Jharipani Fall, Mussoorie, District Dehradun

3. Development of Eco-Tourism Destination at Duggalbitta and Chopta,
District Rudraprayag




Written Answers to [6 August, 2014] Starred Questions 67

S1. No.

Name of the Project

Development of Eco-Tourism Circuit - Landing facility with Tourist
Infrastructure at Tehri Lake shore Raulakot, Sandhna, Madan Negi, Khaand
and Ganoli, District Tehri

Integrated Tourism Infrastructure for Eco-Tourism and film Tourism
Development at Khanij Nagar, Laambidhar and Hathi Paon (George Everest)
Circuit, Mussoorie, District Dehradun

Development of Berinaag (Lamkeshwar) - Chokouri - Gangolihaat (Patal
Bhuvneshwari) Tourism Circuit , District Pithoragarh

Integrated Tourism Infrastructure Development of Panch Badri Heritage
Circuit, District Rudraprayag and Chamoli

One Tribal Tourism Circuit

Development of Lay by Areas Integrated with Gender Based Wayside
Amenities and Parkings on Highway (Tehri, Rudraprayag, Chamoli,
Uttarakashi, Dehradun, Pauri, Almora, Champawat, Nainital, Pithoragarh
etc.) in Uttarakhand

The State Government has not submitted any Detailed Project Report (DPR) so far

for the projects prioritized for 2014-15.

(c) The Ministry of Tourism has extended CFA amounting to ¥ 24.00 crore for

projects for development of tourism infrastructure at Nanda Devi Raj Jat Yatra in the

year 2012-13 and 2013-14. The State Government has not got prioritized any project

for the development of tourism infrastructure at Nanda Devi Raj Jat Yatra in the current

year i.e. 2014-15. The details of projects sanctioned regarding Nanda Devi Raj Jat Yatra

are as given below:

% in lakhs
S1. No. Name of Projects Amount sanctioned
2012-13 Nil
2013-14
1. Development of Kurur-Nand Kesari Vaan/ 800.00
Wan-Bedni Jheel Heritage and Eco-Tourism
Circuit-Integrated Circuit Development for
Eco and Adventure Tourism, Distt. Chamoli
in Uttarakhand.
2. Development of Wayside Amenities for 800.00

Nanda Raj Jat Yatra, District Pauri and
Chamoli in Uttarakhand
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S1. No. Name of Projects Amount sanctioned
3. Development of Nauti- Kansawa-Chandpur- 800.00

Garhi-Sem Heritage and Eco-Tourism
Circuit in Uttarakhand

Statement-1

A. List of projects prioritized for the year 2013-14 in respect of Uttarakhand

S1. No. Name of the Project Status
1.  Development of Eco-Tourism at Raja Ji National DPR not received
Park, Chilla, Motichur, Dist. Haridwar
2. Phase-II of Tehri Mega Project, Uttarakhand Under Process
3. Development of Dugadda — Sendikhal - Vatanvasa Sanctioned
Integrated Circuit, Dugadda, Sendikhal, Vatanvasa
Gate, Dist. Pauri
4.  Development of River Rafting Centre and Eco- Sanctioned
Tourism Circuit, Tons River Valley - Mori, Uttarkashi
5. Integrated Tourism Infrastructure Development of DPR not received
Panch Kedar Heritage Circuit, Rudraprayag/Chamoli
6. Development of Ramnagar-Kosi Tourism Circuit, Sanctioned
between Ramnagar and Nainital, Dist. Nainital
7.  Development of Rafting and Adventure Centre at Sanctioned
Jauljibi Circuit, Jauljibi, Dist. Pithoragarh.
8.  Development of Heliport, Multipurpose Hall, Sanctioned
Wayside Amenities, Tehri
9. Integrated Tourism Infrastructure Development at Sanctioned
Kausani, Kausani, Dist. Almora
10.  Development of Day Safari Circuit, Sitabani, Sanctioned
Ramnagar, Uttarakhand
11.  Development of Eco-Tourism at Back Water of Sanctioned
Tehri Lake, Uttarakhand
12.  Development of Toilets on Badrinath Route Sanctioned
13.  One Rural Tourism Cluster Scheme guidelines

not approved and
therefore DPR not
received
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S1. No. Name of the Project Status

14.  Fairs and Festivals: DPR not received
(1) Ski and Ice Skating Carnival
(i1) Tehri Water Sports Festival
(iii) International Yoga Week
(iv) Sharad Utsav
(v) Adventure Festival

15.  Special Event Not considered
(1) Himalayan Car Rally - Raid the Himalayas

Uttarakhand

(1) International Tourism Mart — Uttarakhand

DPR not received

B. List of specially prioritized projects in the areas affected by the Natural Calamity

in Uttarakhand in addition to the already prioritized projects of 2013-14

SI. No.

Name of the Project

Status

1.

Restoration and Repairs works of wayside
amenities, Tourist Rest Houses, Pony Stand, Sulabh
Toilets at Jankichatti-Badkoat-Asnorgad-Hanuman
Chatti-Barnighat-Naugaon-Barsu-Raithal, ~ District
Uttarkashi in Uttarakhand

Construction and Restoration of Tourist Rest
Houses, Roof and Toilets at Kailash Mansarovar
Pathway (Munsyari-Thal-Ralakoat-Madkoat), District
Pithoragarh in Uttarakhand

Re-construction and Refurbishment works of Night
shelter, Rain Basera, Sulabh Toilets, Parking at Pauri
Garhwal-Dehradun districts in Uttarakhand

Construction of Ghats at Asthapath and Restoration
and repair work of Pt. Deen Dayal Upadhaya
parking under Haridwar-Rishikesh-Muni-ki-reti-
Swargashram mega tourism circuit in Haridwar
district, Uttarakhand

Construction of Retaining Wall and Damage
Pathway at Binsar-Baijnath- Bageshwar Circuit —
Song, Loharkhet, Khati, Dwali, Dhakuli, Fhukiya,
Kafni, Jaitoli, Kathliya Construction of Retaining
Wall and Toilet for Protection

Integrated Development of Tourism infrastructure
circuit at Ukhimath enroute to Kedarnath including
tourist reception/information centre, Kiosks, Gender
based wayside amenities, Rain Shelter, Solid Waste
Management, Informatory, Signages in Rudraprayag
District, Uttarakhand

Sanctioned

Sanctioned

DPR not received

DPR not received

Sanctioned

Sanctioned
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SI. No.

Name of the Project

Status

10.

I1.

12.

13.

Integrated development of Tourism infrastructure
circuit of wayside amenities, TRH, Bio
Toilets, Tourist Facilitation Centre, Retaining wall,
pathway (Karnaprayag - Kaleshwar - Nandprayag -
Kaldubagar Hemkund Sahib-Bhewdaar-Badrinath-
Mana-Bhayundaar-Nauti-Mundoli-Gwaldam)
and Reconstruction of Snan Ghat, Rafting Deck
under Panch Prayag circuit in Chamoli District in
Uttarakhand

Reconstruction of TRH Birahi- Passenger facility,
TCC, Huts, Staff Quarter and Furnishing (80% wash
out), TRH, Prefabricate Hut Rain Basera in Chamoli
district, Uttarakhand

Development and Reconstruction of Tourism
Infrastructure circuit at Joshimath enroute to
Badrinath, Gobind Ghat enroute to Hemkund Sahib
and Valley of Flowers including Tourist Reception/
Information Centre, Kiosks, Gender based wayside
amenities, Rain Shelters, Solid waste management,
Informatory Signages, etc.. in Uttarakhand

Integrated development of tourism circuit of
TRH, Sulabh Toilets, Public Yatri Niwas, TCC at
Gangotri-Bhatwari-Sangamchhatti-Harshil-Arakot-
Jhala-Bhatwari-Harsil-Dharli in Uttarakashi District,
Uttarakhand

Reconstruction and Development of Tourism
Circuit Infrastructure at Kharsali enroute to
Yamunotri including Tourist Reception/Information
Centre, Kiosks, Gender based wayside amenities,
Rain Shelters, Solid waste management, Informatory
Signages, etc. in Uttarakashi District, Uttarakhand

Reconstruction and Development of Tourism
Infrastructure Circuit at Mukhwa enroute to Gangotri
(including Tourist Reception/Information Centre,
Kiosks, Gender based wayside amenities, Rain
Shelters, Solid waste management, Informatory
Signages, etc.) in Uttarakashi District, Uttarakhand

Integrated Development of Tourism Infrastructure
Circuit at Askot (including Tourist Reception/
Information Centre, Kiosks, Gender based wayside
amenities, Rain Shelters, Solid waste management,
Informatory Signages, etc.) in Pithoragarh District,
Uttarakhand

Sanctioned

DPR not received

Sanctioned

Sanctioned

Sanctioned

DPR not received

Sanctioned
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SI. No.

Name of the Project

Status

14.

15.

16.

Re-construction, Restoration and Development
of Tourism infrastructure circuit of TRH, Night
Shelters, Restaurant/Dining Hall, Ghat for Chhat
Puja, Sulabh Toilets at Kaudiyala-Devprayag-
Chamba-Rishikesh-Sheesham Jhadi-Tapovan Ghat
-Selupani-Swargashram, District New Tehri in
Uttarakhand

Integrated development of tourism infrastructure
circuit of restoration and repair of huts, Rafting
centre, TRH, Trek route, High way café, Sulabh
Toilet at Bhikiyasain-Kausani-Jhakarsem-Kherna-
Jageshwar-Kakrighat-Binsar-PadampuriinAlmoraand
Nainital Districts, Uttarakhand

Solid waste management program in affected Districts

Sanctioned

Sanctioned

Under process

Statement-I1

List of projects sanctioned in the last years i.e. 2013-14 for Uttarakhand

(X in lakh)
S1. No. Name of Projects Amount Sanctioned
2013-14

I. Destination Development of Convention Centre at 500.00
Ramnagar, District Nainital in Uttarakhand

2. Integrated Tourism Infrastructure Development at 799.05
Nainital Circuit in Uttarakhand

3. Development of Floating Marina with Budget 499.80
Accommodation, Ghanshali, Distt. Tehri in
Uttarakhand.

4. Development of Water Sports and Eco-Tourism at 498.22
Maneri, Uttarkashi in Uttarakhand

5. Construction of Sulabh Toilet Complex at different 399.32
places in Sri Badrinath Dham in Uttarakhand

6. Integrated Development of Mega Project at Tehri 3597.86
Lake Mega Circuit

7. Development of Eco-Tourism around Holy Dargah of 798.92
Hazrat Alauddin Ali Ahmed Al Sabir (Sabir Kaliyar)
near Haridwar in Uttarakhand

8. Development of Kurur-Nand Kesari Vaan/Wan-Bedni 800.00

Jheel Heritage and Eco-Tourism Circuit- Integrated
Circuit Development for Eco and Adventure Tourism,
Distt. Chamoli in Uttarakhand
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SI. No.

Name of Projects

Amount Sanctioned

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Development of Wayside Amenities for Nanda Raj
Jaat Yatra, District Pauri and Chamoli in Uttarakhand

Development of Nauti - Kansawa - Chandpur -
Garhi-Sem Heritage and ECO-Tourism Circuit in
Uttarakhand

Development of River Rafting Centre, Eco-Tourism
and adventure Centre at Jaul Jibi, Distt. Pithoraarh in
Uttarakhand

Dev. of Day Safari Adventure and Eco-Tourism
Circuit, Sitabani, Ramnagar in Uttarakhand

Dev. of Ramangar-Kosi Eco-Tourism Circuit between
Ramanga and Nainital in Uttarakhand

Dev. of Multi-Purpose Hall, Wayside Amenities at
Koti, Tehri Uttarakhand

Dev. of Dugadda-Sendhikhal-Vatanvasa Eco-Tourism
Circuit, Distt. Pauri in Uttarakhand

Infrastructure Dev. at Kausani Someshwar- Tea Estate
as an Eco-Tourism and Tea Tourism Circuit, Distt.
Almora in Uttarakhand

Dev. of River Rafting Centre and Eco-Tourism
Destination, Tons River Valley, Mori, Dist. Uttarkashi
in Uttarakhand

Development of Eco-Tourism at Back Waters of Tehri
Lake in Uttarakhand

Re-building/building Government Tourism assets
damaged during 2013 — disaster in Uttarakhand

Integrated Development of Tourism Infrastructure
Circuit at Ukhimath and surrounding areas
enroute to Kedarnath including Tourist Reception and
information Centre, Kiosks, Gender Based Wayside
Amenities, Rain Shelter, Solid Waste Management,
Informatory Signages in District Rudraprayag,
Uttarakhand

Integrated Development of Tourism Circuit — TRH,
Sulabh Toilets, Public Yatri Niwas, TCC at Gangotri-
Bhatwari—Sangamchhatti-Harshil-Arakot—Jhala-
Bhatwari-Harsil-Dharli in  District  Uttarakashi,
Uttarakhand

800.00

800.00

499.54

799.32

799.05

329.18

799.78

799.84

499.02

498.79

787.50

787.50
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SI. No.

Name of Projects

Amount Sanctioned

21.

22.

23.

24.

25.

26.

Integrated Development of Tourism Infrastructure
Circuit at Askot (including Tourist Reception/
Information Centre, Kiosks, Gender based wayside
amenities, Rain Shelters, Solid Waste Management,
Informatory Signages, etc.) District Pithoragarh in
Uttarakhand

Integrated Development of Tourism Infrastructure
Circuit of Restoration and repair of Huts, Rafting
Centre, TRH, Trek Route, High way caf¢, Sulabh
Toilet at Bhikiyasain-Kausani-Jhakarsem-Kherna-
Jageshwar-Kakrighat-Binsar-Padampuri, District
Almora and Nainital in Uttarakhand

Restoration of Tourist Rest Houses, Roof and
Toilet at Kailash Mansarovar Pathway (Munsyari-
Thal-Ralakot-Madkot), District Pithoragarh in
Reconstruction and Development of Integrated
Tourism Circuit at Kharsali enroute to Yamunotri
including Tourist Reception/Information Centre,
Kiosks, Gender Based Wayside Amenities, Rain
Shelters, Solid Waste Management, Informatory
Signages, etc. in District Uttarakashi, Uttarakhand

Integrated Dev. of Tourism Infrastructure
Circuit of Wayside Amenites TRH, Bio-Toilets,
Tourist  Facilitation Centre, Retaining wall,
Pathway (Karnaprayag-Kaleshwar-Nandprayag-
Kaldubagarh- Hemkund Sahib-Bhewdaar-Badrinath-
Mana-Bhayundaar-Nauti-Mundoli-Gwaldam
and Reconstruction of Snan Ghat, Rafting Deck
under Panch Prayag circuit in Chamoli District in
Uttarakhand

Restoration of Tourist Rest Houses, Roof and
Toilets at Kailash Mansarovar Pathway (Munsyari-
Thal-Ralakot-Madkot), District Pithoragarh in
Uttarakhand

Dev. of Reconstruction of Tourism Infrastructure
Circuit at Joshimath enroute to Badrinath, Gobind
Ghat enroute to Hemkund Sahib and Valley of
Flowers including Tourist Reception/Information
Centre, Kiosks, Gender Based Wayside Amenities,
Rain Shelters, Solid Waste Management, Informatory
Signages, etc. in Uttarakhand

782.78

792.75

777.00

719.25

458.85

787.50
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S1. No. Name of Projects Amount Sanctioned

27. Restoration and Repair works of Wayside 371.70
Amenities, Tourist Rest Houses, Pony Stand, Sulabh
Toilets at Jankichatti - Badkoat - Asnorgad - Hanuman
Chatt- Barnighat- Naugaon- Barsu- Raithali, District
Uttarkashi in Uttarakhand

28. Construction of Retaining Wall and Damage 202.65
Pathway at Binsar- Baijnath- Bageshwar Circuit-
Saug, Loharkhet, Khati, Dwali, Dhakuli, Fhukiya,
Kafni, Jaitoli, Kathliya. Construction of Retaining
Wall and Toilet for Protection, District Bageshwar in
Uttarakhand

29. Reconstruction, Restoration and Development 787.50
of Tourism Infrastructure Circuit- TRH, Night
Shelters, Restaurant/Dining Hall, Ghat for Chhat
Puja, Sulabh Toilets at Kaudiyala - Devprayag-
Chamba - Rishikesh - Sheesham Jhadi - Tapovan
Ghat - Selupani - Swargashram, District New Tehri in
Uttarakhand

TotaL 21772.67

Optimum production capacity of cement plants

*418. SHRI BASAWARAJ PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:
(a) the details of number of cement industries in the country along with their

optimum production capacity;

(b) the actual production in last three months and the details of the market price

of the cement; and

(c) whether Government proposes to restart sick industries in due course for healthy

competition and stability of the price in the interest of consumers ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Optimum Production
Capacity of Cement Plants is not being centrally monitored. The installed capacity of

both Private and Public Sector Cement Plants is given in the Statement (See below).

(b) The actual cement production of major cement plants in the last three months

is as under:
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Month Production (in Million Tonnes)
April, 2014 23.484
May, 2014 23.154
June, 2014 22.490

Source: Collection of cess on cement data.
Market price of cement:

The control over price and distribution of cement has been removed since 1989
under the policy of economic liberalization. Cement has also been removed from the
list of essential commodities. Thus, presently the prices of cement are governed by the

market forces of demand and supply.

Movements in Whole-sale Price Index (WPI) for cement under various ‘heads’ as
per specification are given below:
(base year 2004-05: 100)

Items Weight April, 2014 May, 2014 June, 2014
Cement and Lime 1.38646 162.7 164.7 163.1
Grey Cement 1.26347 161.8 164.1 162.3
White Cement 0.03099 174.6 175.8 175.8
Slag Cement 0.07783 169.8 170.2 170.3
Lime 0.01417 168.1 168.1 168.1

(c) This Department does not have a policy to restart sick industries. Cement
Corporation of India (CCI) under the Department of Heavy Industry have 10 plants
out of which 7 are non-operational. CCI does not have plans to start sick industries as

sanctioned scheme envisages sale of non-operating units.

Statement

Details of sector-wise/company-wise installed capacity of
both private and public sector cement plants
As on 1°" July, 2014

(Million Tonnes)

SI. No.  Group/Plant Optimum Production Capacity

(A) - Public Sector
C.C.1. Ltd.
1. Adilabad 0.40
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SI. No.  Group/Plant Optimum Production Capacity
2. Akaltara 0.40
3. Bokajan 0.20
4. Charkhi Dadri 0.17
5. Kurkunta 0.20
6. Mandhar 0.38
7. Neemuch 0.40
8. Rajban 0.20
9. Tandur 1.00
10. Delhi (G) 0.50
C.C.IL Ltd. 3.85
Malabar Cement
11. Malabar Cements 0.42
12. Malabar Cements (G) 0.20
Malabar Cement 0.62
Tamil Nadu Cement
13. Alangulam 0.40
14. Ariyalur 0.50
Tamil Nadu Cement 0.90
Others
15. Jand K Ltd 0.20
16. Mawmluh Cherra 0.20
Others 0.40
TotaL (A) - Public Sector 5.77
(B)- Private Sector
Andhra Cements
17. Vizag (G) 0.62
18. Nadikude Durga Cmt 0.80
Andhra Cements 1.42

Binani Cement




Written Answers to [6 August, 2014] Starred Questions 77

SI. No.  Group/Plant Optimum Production Capacity
19. Binani Cmt-Sirohi 4.85
20. Binani Cmt-Sikar (G) 1.40
Binani Cement 6.25

Birla Corp. Ltd.

21. Birla Vikas} 1.55
22. Satna Cement}
23. Birla Cement} 2.00

24. Chanderia Cement}

25. Birla Cmt-Raebareli (G) 0.63
26. Durgapur (G) 0.60
27. Durga Hitech Cmt (G) 1.00

Birla Corp. Ltd. 5.78

Cement Manu. Co. Ltd

28. Cement Manu. Co. Ltd 0.59

29. Megha T & E (P) Ltd G 0.67
Cement Manu. Co. Ltd 1.26
Century Textiles

30. Century Cement 2.10

31. Maihar Cement 4.20

32. Manikgarh Cement 2.20

33. Cement International Limited 0.04
Century Textiles 8.54

Chettinad Cement

34. Chettinad-Karur 1.70
35. Chettinad-Karikkali 4.50
36. Chettinad-Ariyalur 5.50
37. Chettinad-Kallur 2.50

Chettinad Cement 14.20

Dalmia Cement
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SI. No.  Group/Plant Optimum Production Capacity
38. Dalmia - Dalmiapuram 4.00
39. Dalmia - Kadapa 2.50
40. Dalmia - Ariyalur 2.50
41. Adhunik Cements 1.50
Dalmia Cement 10.50

Heidelberg Cement (I) Ltd

42. HCIL-Ammasandra 0.57
43. HCIL-Damoh 1.03
44. HCIL-Jhansi (G) 0.50
45. HCIL-Dolvi (G) 1.00

Heidelberg Cement (I) Ltd 3.10

India Cements

46. Sankarnagar 2.05
47. Sankaridurg 0.86
48. Chilamkur Works 1.46
49. Dalavoi 1.85
50. Visaka Cement 2.40
51. Yerraguntla 0.73
52. Raasi Cement 2.50
53. Vallur (G) 1.10
54. Parli (G) 1.10
55. Trinetra Cement 1.80

India Cements 15.85

J.K. Cement Ltd.

56. J . K-Nimbahera 3.30
57. J.K-Mangrol 0.75
58. J.K-Gotan 0.47

59. J.K. Muddapur 3.00
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SI. No.  Group/Plant Optimum Production Capacity
60. Gatan White 0.41
J.K. Cement Ltd. 7.93
JK Lakshmi Cmt. Ltd.
61. JK Lakshmi Cmt Ltd 4.20
62. JK Lakshmi-Kalol (G) 0.55
63. JK Lakshmi-Jharli (G) 0.55
64. Jhajjar 0.53
JK Lakshmi Cmt. Ltd. 5.83
Jaypee Group
65. Dalla 0.50
66. Chunar (G) 2.50
67. Jaypee Rewa 3.00
68. Jaypee Bela 2.40
69. Jaypee-Sadva Khurd B 0.60
70. Jaypee Ayodhya (G) 1.00
71. Jaypee - Panipat (G) 1.50
72. Jaypee-Sidhi 1.50
73. Jaypee-Kutch 2.40
74. Jaypee-Wanakbori (G) 2.40
75. Jaypee-Roorkee (G) 1.20
76. Jaypee-Bagheri (B&Q) 1.75
77. Jaypee-Baga 1.00
78. Jaypee-Sikandarabad G 1.00
79. Bhilai Jaypee (G) 2.20
80. Bokaro Jaypee (G) 2.10
81. Jaypee-Balaji 5.00
Jaypee Group 32.05

K.C.P. Ltd.
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SI. No.  Group/Plant Optimum Production Capacity
81. K.C.P. Ltd-Macherla 0.83
82. K.C.P. Ltd-Muktyala 1.52

K.C.P. Ltd. 2.35
Kesoram Indus.
83. Kesoram Cement 1.50
84. Vasvadatta Cement 5.75
Kesoram Indus. 7.25
Lafarge India (P) Ltd
85. Arasmeta 1.60
86. Lafarge-Sonadih 0.55
87. Lafarge-Jojobera(QG) 4.60
88. Lafarge-Mejia (G) 1.00
89. Nimbahara 1.97
90. Dadri 0.38
Lafarge India (P) Ltd 10.10
Madras Cements
91. Ramasamyraja Nagar 1.80
92. Jayantipuram 3.60
93. Alathiyur Works 3.12
94. Madras Cmts-Ariyalur 2.00
95. Madras-Uthiramerur G 0.60
96. Madras Cmts-Salem G 0.60
97. Madras Cmts-Kolaghat G 1.00
Madras Cements 12.72
Mangalam Cement
98. Mangalam Cement } 2.00
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SI. No.  Group/Plant Optimum Production Capacity
99. Neer Shree Cement }

Mangalam Cement 2.00
Mehta Group

100. Saurashtra Cement 1.50

101. Gujarat Sidhee Cmt 1.20
Mehta Group 2.70
My Home Indus. Ltd.

102. My Home Indus. Ltd. 3.20

103. My Home-Vizag (G) 2.00
My Home Indus. Ltd. 5.20
OCL India Ltd.

104. OCL India-Rajgangpur 4.00

105. OCL India-Kapilas G 1.35
OCL India Ltd. 5.35
Orient Paper Indus.

106. Orient Cement 3.00

107. Orient Cmt-Jalgaon G 2.00
Orient Paper Indus. 5.00
Penna Cement

108. Penna-Tadipatri 1&I1 1.50

109. Penna-Ganeshpahad 1.00

110. Penna-Boyareddypalli 2.00

111. Penna-Tandur 2.00
Penna Cement 6.50
Prism Cement

112. Prism Cement-1 & 11 5.60
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SI. No.  Group/Plant Optimum Production Capacity
Prism Cement 5.60
Rain Cements Ltd.
113. Rain Cmts. Unit-I 1.40
114. Rain Cmts Unit-IT LN-T } 0.60
115. Rain Cmts Unit-1I L:N-2} 2.00
Rain Cements Ltd. 4.00
Shree Cements
116. Shree - Beawar 3.80
117. Shree - Ras 4.00
118. Shree - Khushkhera G 4.00
119. Shree - Suratgarh G 2.00
120. Shree - Roorkee G 1.80
121. Shree - Jaipur (G) 2.00
122. RAS New Cement unit 2.00
123. Bangur Cement Aurangabad 2.00
Shree Cements 21.60
Ultra Tech Cement Ltd
124. Ultra Tech-Rajashree 3.20
125. Ultra Tech-Hotgi (G) 1.80
126. Ultra Tech-Vikram 3.00
127. Ultra Tech-Adityal & II 5.00
128. Ultra Tech-Rawan 2.50
129. Ultra Tech-Reddipalym 1.40
130. Ultra Tech-ACW 3.60
131. Ultra Tech-JCW (G) 1.00
132. Ultra Tech-HCW 1.90
133. Ultra Tech-Gujarat 5.80
134. Ultra Tech-APCW-1 & 11 5.60
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SI. No.  Group/Plant Optimum Production Capacity
135. Ultra Tech-Jafrabad 0.50
136. Ultra Tech-Magdalla G 0.70
137. Ultra Tech-Ratnagiri G 0.40
138. Ultra Tech-ARCW (G) 1.10
139. Ultra Tech-Bhatinda G 1.75
140. Ultra Tech-WBCW (G) 1.20
141. Ultra Tech-Dadri (G) 1.30
142. Ultra Tech-Panipat (G) 1.30
143. Ultra Tech-Ginigera G 1.30
144. Ultra Tech-Kotputli 3.10
145. Ultra Tech-Aligarh G 1.30
Ultra Tech Cement Ltd 48.75
Zuari Cement Ltd.
146. Zuari Cement 2.20
147. Sri Vishnu Cement 1.20
148. Zuari-Chennai (G) 1.00
Zuari Cement Ltd. 4.40
Ambuja Cement Ltd
149. Ambuja Cement-Kodinar 4.50
150. Ambuja Cmt-Magdalla G 1.00
151. Maratha Cement 2.40
152. Ambuja Cmt-H.P. 1.60
153. Ambuja Cement (G) 1.50
154. Amubja Cmt-Ropar (G) 2.50
155. Ambuja Cmt-Bathinda G 0.50
156. Ambuja Cmt-Rabriyawas 1.80
157. Ambuja Cmt-Roorkee G 1.00
158. Ambuja Cement-Dadri-G 1.20
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SI. No.  Group/Plant Optimum Production Capacity
159. Ambuja Cmt-Bhatapara 1.00
160. Ambuja Cmt-Sankrail G 1.00
161. Ambuja Cmt-Farakka G 1.00
Ambuja 21.00
ACC Ltd
162. Lakheri 1.50
163. Gagal-1 2.00
164. Gagal-II 2.40
165. Tikaria (G) 2.30
166. Kymore 2.20
167. Chaibasa 0.87
168. Sindri 0.90
169. Bargarh 2.11
170. Damodhar 0.53
171. Jamul 1.58
172. Chanda 2.64
173. Madukkarai 1.18
174. Wadi 2.59
175. Wadi-New 3.50
176. Bellary (G) 1.10
177. Kolar (G) 1.60
ACC Ltd. 29.00
Others
178. Sagar Cement 1.56
179. Asian Cement 2.83
180. Wonder Cement 3.30
181. Tata Chemicals Limited 0.49
182. Bharathi Cement 3.54

183. Purbanchal Cement 0.29
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SI. No.  Group/Plant Optimum Production Capacity
184. Kakatiya Cement 0.29
185. Lanko Cement 0.04
186. JSW Cement 2.20
187. JSW Steel 0.47
188. Parasakti Cement 0.94
189. Bhavya Cement 0.76
190. Deccan Cement 0.99
191. Hemadri Cement 0.24
192. KIJS Cement 0.96
193. Sri Jaya Jyoti Cement 1.80
194. Vijay Cement 0.08
195. Vicat sagar Cement 2.29
196. Calcom Cement 0.37
197. Mancherial Cement 0.15
198. Udaypur Cement 0.20
199. SCL Cement 0.04
200. Shree Digvijay-Sikka 1.07
201. Bagalkot Cmt & Ind Ltd 0.30
202. Kalyanpur Cement 1.00
203. Panyam Cements 0.53
204. Shriram Cements 0.40
205. Sanghi Indus.Ltd. 2.60
206. Meghalaya Cmts. Ltd. 0.65
207. Khyber Indus. (P) Ltd 0.33
208. Anjani Portland Cmt. 1.16
Others 30.31
ToraL  (B)- Private Sector 329.77
All India - (A) + (B) 335.54
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Compensation to dependents of labourers

*419. SHRI ARVIND KUMAR SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Ministry has received representations from Ministers/MPs/ex. MPs
regarding death of labourers working in private companies based at Rajkot, Gujarat and

non-provision of compensation by said companies to their dependents;

(b) if so, representation-wise and company-wise details thereof along with action

taken thereon;

(c) whether Government has taken action against the company/proprietors regarding
non-provision of compensation to dependents of deceased labourers;

(d) if so, company-wise details thereof; and

(e) if not, the reasons and the steps Government would take to ensure compensation
to kin of labourers as per the existing Labour Laws ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (e) Yes, Sir. This Ministry has recently received two representations,
one from Minister of State for Panchayati Raj, Government of Uttar Pradesh and
another from Ex-Member of Parliament (Lok Sabha), regarding non-payment of
compensation to dependents of one deceased employee working under the contractor
of M/s Bhavani Energy Solutions & Technologies Pvt. Ltd. Rajkot, Gujarat in the
establishment of Gujarat Energy Transmission Corporation Limited, Bhavnagar. As
the concerned issue under “The Employee’s Compensation Act, 1923” falls under the
jurisdiction of the State Government, the matter has been taken up with Government
of Gujarat. According to “Workmen’s Compensation Rules, 1924”, the dependent of
the deceased workman is required to apply in the prescribed form to the Commissioner
within 2 years of the occurrence of the accident for compensation. In the instant case,
no such claim has been received from the dependent(s) of the deceased workman by

the appropriate authority.
Inclusion of Bhoti language in Eighth Schedule

*420. SHRI AVINASH RAI KHANNA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that there is a demand from the people to include Bhoti
language in the Eighth Schedule of the Constitution, if so, the details thereof;

(b) the reaction of Government and by when it will be done; and

(c) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes Sir.

(b) and (c) At present, there are demands for inclusion of 38 more languages
including Bhoti in the Eighth Schedule of the Constitution of India. The criteria
for inclusion of languages in the Eighth Schedule are being evolved in consultation
with the Departments/Ministries concerned of the Government of India. The pending
representations for inclusion of more languages including Bhoti in the Eighth Schedule

could be considered after a set of objective criteria are evolved and finally approved.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Special Welfare Board for salt workers

2916. SHRI MANSUKH L. MANDAVIYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Central Government intends to establish separate Special Welfare Board
for salt workers as they are working in extremely tough climatic conditions and are

facing severe health related problems;

(b) as on date, the steps taken by Central Government in co-ordination with the
State Government for welfare of salt workers; and

(c) the State-wise details of funds allocated to State Governments during last
three years and how much fund will be allocated in the coming three years by Central

Government ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) The Ministry of Commerce and Industry, through Salt Commissioner’s
Organization (SCO), grants financial assistance to supplement the efforts of the State
Governments, salt industry and manufacturers in conducting welfare activities for salt
workers like construction of labour rest sheds, créches and community centres; organizing
general medical health-cum-eye camps and sports meets; supplying of bicycles and
safety kits; supplementing facilities in the hospitals for the benefit of salt workers like
providing ambulance; capacity building for transporting and storage of potable water,
laying pipelines for supply of drinking water and granting scholarships to the meritorious
children of the salt workers studying in class-VI to class-XII. The Central Government
had also sanctioned and implemented a plan scheme named Namak Mazdoor Awas

Yojana for construction of 5000 houses for salt workers in various salt producing States.



88 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) There is no specific State-wise allocation of funds in this regard. The financial
support for execution of welfare works for salt workers is extended on receipt of
proposals from the concerned State Governments/Salt Manufacturers. The State-wise

expenditure (Non-Plan) incurred during the last three years on labour welfare works is

as follows:
(inX)
Name of the Salt 2011-12 2012-13 2013-14
Producing State
Gujarat 28,49,232 25,24,426 22,91,865
Karnataka 11,500 8,500 14,000
Maharashtra 1,89,000 1,64,572 1,80,202
West Bengal 26,500 29,500 13,500
Odisha 1,80,000 1,70,683 1,18,500
Andhra Pradesh 9,70,897 6,13,326 10,55,500
Tamil Nadu 10,36,935 10,41,500 9,88,184
Rajasthan 21,61,081 46,18,967 11,80,091
Goa 4,500 - 4,500

The expenditure for the coming three years would depend on the proposals received
from the beneficiaries.

Closure of tea gardens

2917. SHRI P. BHATTACHARYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) how many tea gardens are being closed in the country;
(b) what are the reasons for their closure;
(c) how many workers of tea gardens died due to the starvation; and

(d) the steps Government proposes to take to open tea gardens and help the workers
of tea gardens?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) As on July 31, 2014, eight
tea gardens remain closed in the country.

(b) The tea gardens are reported to have been closed due to loss of production and
incomes, poor management and financial liabilities. In some cases, ownership disputes,

protracted litigation and financial mismanagement have caused the closure of gardens.
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(c) No information about starvation death of tea workers has been received.

(d) Tea Board implements several schemes under the 12th Five Year Plan to
support the tea gardens and other small growers for improved tea cultivation including
replanting, rejuvenation and marketing of produce. Welfare activities for human resource
development are also undertaken. Besides, regular consultations are undertaken by
the Government with all stakeholders including the Tea Board, the tea estate owners,
workers, State Governments and other relevant agencies to resolve issues pertaining to

the tea gardens and workers.
Resuming Indo-Pak talks to promote bilateral trade

2918. SHRI RAJKUMAR DHOOT: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Commerce Ministers of India and Pakistan have decided

to resume talks to promote bilateral trade; and
(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No formal decision has been
taken by Commerce Ministers of India and Pakistan to resume talks on bilateral trade.

(b) Does not arise.
Functioning SEZs

2919. DR. BHALCHANDRA MUNGEKAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the State-wise details of Special Economic Zones (SEZs) functioning in the
country as on date;

(b) the State-wise details of contribution of these SEZs to exports (in value terms)

and employment generation during the last three years; and
(c) the value of tax exemption given to these SEZs during the last three years ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) In addition to
Seven Central Government Special Economic Zones (SEZs) and 11 State/Private Sector
SEZs set-up prior to the enactment of the SEZ Act, 2005, formal approval has been
accorded to 564 proposals out of which 387 SEZs have been notified. There are a total
of 192 exporting SEZs. State-wise details of exporting SEZs and their contribution
to exports and employment generation during the last three years are given in

Statement I and II respectively (See below).
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(c) The value of tax exemption given to SEZs during the last three years is as under:

SI. Financial Year(s) Revenue/Duty Foregone under SEZ Scheme
No. (X in crore)
1. 2011-2012 17211.27
2. 2012-2013 19676.48
3. 2013-2014 (Provisional) 23056.47
Statement-1
State-wise details of Exporting SEZs
(As on 30.6.2014)
SL.No.  States/UTs Exporting SEZs (Central Govt. + State Govt./
Private SEZs + notified SEZs
under the SEZ Act, 2005)
L. Andhra Pradesh 42
(including Telangana)
2. Chandigarh 2
3. Chhattisgarh 1
4. Gujarat 18
5. Haryana 6
6. Karnataka 25
7. Kerala 14
8. Madhya Pradesh 2
9. Mabharashtra 25
10. Odisha 1
11. Punjab 2
12. Rajasthan 4
13. Tamil Nadu 34
14. Uttar Pradesh 10
15. West Bengal 6
GranD ToTAL 192
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Countervailing duty imposed on export of carbon steel flat products by the US

2920. SHRI S. THANGAVELU : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the World Trade Organization Dispute Panel has ruled
that the imposition of Countervailing Duty by the United States Department of Commerce
on India's export of hot rolled carbon steel flat products, is inconsistent with the law on
subsidies;

(b) if so, the details thereof;

(c) whether it is also a fact that India is now considering to evaluate all other

products of Indian origin on which the US has applied the same provisions; and
(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The World Trade
Organisation (WTO) Dispute Panel ruling in the dispute DS436 related to Countervailing
Duty (CVD) imposed on certain hot rolled carbon steel flat products originating from
India has been circulated on 14 July, 2014. The Panel ruling is also available in the
Public domain at www.wto.org. Panel has given a mixed ruling in this dispute.

In one of the major rulings in favour of India, the Panel has held that the United
States (US) law mandating cumulation of non-subsidized imports with subsidized imports
while determining injury in a CVD investigation, is inconsistent with WTO obligations

under subsidies.

In addition to the above ruling, the Panel has held that the US had no factual basis
to hold that the grant of mining rights for iron ore and coal was a subsidy. The Panel
has also held that the US should not have ignored market prices available in India while
determining the amount of subsidies, if any. The Panel held that the US was not correct
in applying “adverse facts available” standard in 73 out of 85 instances for imposition
of penultimate duty.

However, the Panel could not consider some of India’s claims such as those relating
to the methods of calculating the amount of subsidies and one relating to the application
of adverse facts available. The Panel has also not accepted India's claim that NMDC
was not a “public body” within the meaning of WTO law.

The ruling is appealable before the WTO Appellate Body and the decision to appeal
against the same is currently under active consideration, in light of the systemic concerns

on some of India’s claims denied by the Panel.

(c) and (d) The Panel ruling on cumulation potentially questions the validity of a
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number of other CVD proceedings conducted by the US on products of Indian origin.
Once the Appeal proceedings before the WTO is over and the Appellate Body (AB)
upholds the Panel ruling in this matter, it would be useful for the Government to
undertake an evaluation of all other products of Indian origin on which the US has
applied the same provision to arrive at CVD.

Major changes in SEZ policy

2921. SHRI RAJKUMAR DHOOT : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has decided to bring major changes in its Special Economic
Zone (SEZ) policy;

(b) if so, the details thereof; and
(c) the reasons behind this move of Government ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (¢) Review of functioning
of Special Economic Zones (SEZs) is an on-going process and on the basis of inputs/
suggestions received from stakeholders on the policy and operational framework of
the SEZ Scheme, Government periodically takes necessary measures so as to facilitate
speedy and effective implementation of SEZ Scheme.

In order to attract investors’ interest in SEZ, the Government has announced measures
by amending the SEZ Rules, 2006 vide G.S.R. No. 540(E) dated 12th August, 2013.

Investments in industry

2922. SHRI RITABRATA BANERIJEE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the State-wise details of total amount of investment as far as industry is concerned
during the last three years; and

(b) the State-wise details of employment generated through these investments ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Central Statistics Office
(CSO) estimates and disseminates all India figures for Gross Capital Formation (GCF),
which is an indicator of investment, State-wise estimates of GCF are not maintained.
GCF in ‘industry’ at current prices for the country in 2010-11, 2011-12 and 2012-13 was
% 2,680,579 crore, X 3,031,658 crore and X 3,242,727 crore respectively. These estimates
pertain to Mining and Quarrying, Manufacturing, Electricity, Gas and Water supply and

Construction which together constitute ‘industry’ in National Accounts.
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(b) Estimates of employment generated through GCF in industries are not available.
Employment estimates are disseminated separately by the National Sample Survey Office
(NSSO), in terms of ratios, based on periodic surveys. As per the 66th (2009-10) and
68th (2011-12) Employment and Unemployment Survey rounds of NSSO, the per 1000
distribution of usually employed persons in industry for all India and State-wise, is
given in the Statement.

Statement

The per 1000 distribution of usually employed persons in Industry.

S1.No. States 66th Round (2009-10)  68th Round (2011-12)
1. Andhra Pradesh 207 193
2. Arunachal Pradesh 94 69
3. Assam 87 132
4. Bihar 166 160
5. Chhattisgarh 113 127
6. Delhi 323 260
7. Goa 416 306
8. Gujarat 195 264
9. Haryana 272 272

10. Himachal Pradesh 207 226
I1. Jammu & Kashmir 214 299
12. Jharkhand 314 280
13. Karnataka 183 191
14. Kerala 295 318
15. Madhya Pradesh 155 207
16. Mabharashtra 171 191
17. Manipur 218 303
18. Meghalaya 122 118
19. Mizoram 95 106
20. Nagaland 66 76
21. Odisha 201 227
22. Punjab 262 315
23. Rajasthan 271 297

Sikkim 174 126

N}
>
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S1.No. States 66th Round (2009-10)  68th Round (2011-12)
25. Tamil Nadu 279 339
26. Tripura 424 469
27. Uttarakhand 203 221
28. Uttar Pradesh 230 263
20. West Bengal 259 313
30. A & N Island 226 234
31. Chandigarh 224 227
32. Dadra & Nagar Haveli 367 552
33. Daman & Diu 290 647
34. Lakshadweep 211 266
35. Puducherry 316 336

ALL-INDIA 215 243

Source: NSSO Reports of 66th and 68th rounds.
Note: Industry comprises Mining & Quarrying, Manufacturing, Electricity, Gas and Water Supply and

Construction.
Assistance to Bihar for establishing new industries

12923. SHRI RAM NATH THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state the industry-wise and quantity-wise details of the
assistance provided for establishment of new industries in Bihar during the last five

years along with the nature of work for which the assistance was provided?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, Ministry of Commerce and
Industry has not provided any assistance for establishment of new industries in Bihar

during the last five years.
Non-acceptance of basmati rice produced in M.P. by APEDA

+2924. SHRI DIGVIJAYA SINGH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the reasons for non-acceptance of basmati rice produced in Madhya Pradesh
by Agricultural and Processed Food Products Export Development Authority (APEDA);
and

+Original notice of the question was received in Hindi.
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(b) whether it is a fact that Geographical Index (GI) Registrar has recognized
Madhya Pradesh as a basmati producing State ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The National Agricultural
Research System under the Ministry of Agriculture and Cooperation has recognized the
States of Punjab, Haryana, Himachal Pradesh, Delhi, Uttarakhand, Western U.P. and
two districts of J&K i.e. Jammu and Kathua as the traditional GI area for Basmati rice
cultivation. APEDA has included the said area in its application submitted to GI Registry,
Chennai for registration of Basmati rice as a Geographical Indication (GI).

(b) The GI registry has passed a common order on December 31, 2013 with
direction to APEDA to file an amended GI application including all uncovered areas
where Basmati rice is cultivated in Madhya Pradesh, Rajasthan, Bihar and other areas
of the country.

In view of the legal advice and review of the matter on the farreaching consequences
of implementing the order, APEDA has filed an appeal before the Intellectual Property
Appellate Board in February, 2014.

Easing of norms for exporters

2925. SHRI KALPATARU DAS: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is proposed to ease certain norms for exporters to boost bilateral

trade with other countries;
(b) if so, the details thereof;

(c) whether it is also proposed to offer certain other incentives to such exporters
to help them reduce transaction costs;

(d) if so, the details thereof; and

(e) the action plan to grant loans to export companies at less rate of interest, reduce
long clearance time at ports or control high domestic cargo rates, etc.?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Increasing exports
in specific products and providing necessary thrust by way of strategy is a continuous
process through market study initiatives. Issues relating to tariff/non-tariff barriers are
actively taken up during the bilateral meetings and also under the Institutional dialogues
and accordingly Foreign Trade Agreement (FTA) are signed between countries. The
ongoing trade procedures and infrastructure are reviewed through Trade Policy Review
regularly.
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The Government is engaged in negotiating a WTO Agreement on Trade Facilitation
in terms of the modalities contained in the Ministerial Decision on 7th December 2013.
The ongoing WTO negotiations on Trade Facilitation (TF) seek to develop a set of
multilateral trade rules that aim to simplify, modernize and harmonize trade procedure
with a view to ensure smooth movement of import, export and transit of goods across

the international borders.

(¢) and (d) The Foreign Trade Policy provides certain incentives to compensate
for high transport costs and offset other disadvantages with a view to enhance exports.
Various incentives are supported through the different schemes under Foreign Trade
Policy like Vishesh Krishi and Gram Udyog Yojana (VKGUY), Focus Market Scheme,
Market Linked Focus Product Scheme and Focus Product Scheme. Apart from above
various Industry and Trade Bodies are given support for participation in Buyer Seller
Meets (BSMs), Trade fairs and exhibitions in various countries under Market Access
Initiative ( MAI) scheme.

(e) Two per cent Interest Subvention Scheme, which was available for certain export
sectors viz. Handicrafts, Carpet, Handlooms, SMEs, Readymade Garments, Processed
Agriculture Products and Toys, was widened to include 134 tariff lines of Engineering
Sector w.e.f 1st January, 2013. Government also enhanced the rate of Interest Subvention
under Interest Subvention Scheme from 2% to 3 % with effect from 1.8.2013.

To reduce time for clearance at ports, CBEC has started 24x7 customs clearance
w.e.f. lst September 2012 at Bangalore, Chennai, Delhi and Mumbai Air Cargo
Complexes. Further, 24x7 customs clearance facilities are available at Chennai, JNPT,
Kandla and Kolkata Seaports in respect of the following categories of imports and
exports:

(1) Bills of Entry where no examination and assessment is required and

(i)  Factory stuffed export containers and export consignment covered by
Free Shipping Bills.

This facility was further extended to Ahmedabad, Amritsar, Kolkata, Cochin, Calicut,
Coimbatore, Goa, Hyderabad, Indore, Jaipur, Nasik, Vishakhapatnam, Thiruvananthapuram

Air cargo complexes with effect from 1.6.2013.
Setting up of NIMZs

2926. SHRI K. C. TYAGI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government has granted approval to set up the National Investment
and Manufacturing Zones (NIMZs);
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(b) if so, the State-wise and location—wise details thereof;

(c) the country-wise investment made so far in these zones and the countries which

have agreed to invest in the said projects;

(d) the incentives/facilities provided/proposed to be provided for the promotion of
these zones; and

(e) whether proposals have been received from various States for inclusion of more
cities under NIMZs and if so, the details thereof along with the action taken by the

Government thereon ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Government has
granted “in-principle” approval to a total of 16 National Investment and Manufacturing
Zones (NIMZs). Of these, 8 NIMZs are located outside the Delhi-Mumbai Industrial
Corridor (DMIC) region. These are:

(i)  Nagpur in Maharashtra;
(1)  Tumkur in Karnataka;
(iii)  Chittoor in Andhra Pradesh;
(iv)  Prakasam in Andhra Pradesh;
(v)  Medak in Telangana;
(vi)  Kolar in Karnataka;
(vii) Bidar in Karnataka; and
(viii) Gulbarga in Karnataka.
Under phase-I of the DMIC project, 8 Investment Regions have also been accorded

‘in-principle’ approval of Government for setting up as NIMZs as per guidelines approved
by the Cabinet. These are:

(1) Ahmedabad-Dholera Investment Region, Gujarat;

(i)  Shendra-Bidkin Industrial Park city near Aurangabad, Maharashtra;
(iii)) Manesar-Bawal Investment Region, Haryana ;

(iv)  Khushkhera-Bhiwadi-Neemrana Investment Region, Rajasthan;

(v)  Pithampur-Dhar-Mhow Investment Region, Madhya Pradesh;

(vi)  Dadri-Noida-Ghaziabad Investment Region, Uttar Pradesh;

(vii) Dighi Port Industrial Area, Maharashtra ; and

(viii) Jodhpur-Pali-Marwar Region in Rajasthan.
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(¢) The Government of India has approved a corpus of ¥ 17,500 crore as a
Revolving Fund for development of trunk infrastructure in the DMIC region. The
Government of Japan has announced their financial support for DMIC project to an
extent of US$ 4.5 billion in the first phase for projects with Japanese participation
through a mix of Japan International Cooperation Agency (JICA) and Japan Bank for
International Cooperation (JBIC) lending.

(d) The National Manufacturing Policy contains dispensations to facilitate
manufacturing industry both in the National Investment and Manufacturing Zones
(NIMZs) and for manufacturing industry in the country as a whole including wherever
manufacturing units are able to organize themselves in clusters as stipulated in the policy.
These dispensations include inter-alia rationalization and simplification of business
regulations; incentives for technology acquisition and production/adoption of pollution
controlling equipment/machines/devices; incentives for skill development initiatives by
the private sector; facilitating access to finance for small and medium enterprises; and

creation of physical and institutional infrastructure including master planning of NIMZ.

(e) Apart from sixteen NIMZs which have been accorded “in-principle” approval,
the Government has received four more proposals for setting up of NIMZ outside the
Delhi-Mumbai Industrial Corridor region from Governments of Uttar Pradesh (Two),
Gujarat (One) and Orissa (One). The concerned State Governments have been requested

for further clarifications/details about these proposals.
Restrictions on export of cotton

2927. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has decided not to permit further cotton export during the
current marketing year, even as pressure is mounting from some States to allow fresh

registrations; and

(b) if so, the details thereof and the action taken so far including the requests

received from Telangana and Andhra Pradesh ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No Sir. Export of cotton is
free, subject to registration of contracts with the Directorate General of Foreign Trade,
prior to shipment. At present, there is no proposal under consideration to stop further

export of cotton.

(b) Question does not arise as no such request has been received.
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Opposition to FDI in multi-brand retail sector

2928. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the representatives of major farmers' organizations have opposed the
entry of foreign players in the domestic sector of Foreign Direct Investment (FDI) in

multi-brand retail sector;
(b) if so, the details thereof and the reasons therefor; and
(c) the present position in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government
has received responses from various stakeholders including farmers association opposing
FDI in Multi-Brand Retail.

(¢c) No decision has been taken with regards the Multi-Brand Retail Trade (MBRT)
policy.

Export of livestock

2929. SHRI RAJEEV SHUKLA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the total export of livestock from the country;
(b) whether the country is exporting beef also; and
(c) the State-wise details of livestock being exported from each State ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The total export of livestock
from the country during the last three years was as under:

(Value in X lakhs.)

Description 2011-12  2012-13  2013-14
Live Horses, Asses, Mules and Hinnies 170 209 175
Live Bovine Animals 2 19 9
Live Swine 54 45 75
Live Sheep and Goats 5754 5149 5858
Live Poultry, That is Fowls of the Species Gallus 72 276 622

Domesticus, Ducks, Geese, Turkeys and Guinea Fowls

TotaL 6052 5698 6739
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(b) No, Sir. As per Schedule 2 of ITC (HS), export of beef and offal of cows, oxen
and calf is prohibited.

(¢) The State-wise details of livestock being exported from each State is not

maintain centrally.
Trade across the LoC

2930. SHRI S. THANGAVELU: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Pakistan has agreed to restore the trade across the Line of Control
(LoC), if so, the details thereof; and

(b) whether India has also agreed to the same proposal, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Following seizure of
a truck in January 2014 from PoK, carrying narcotics across LoC, traders and transporters
on the PoK side carried out protests and impeded movement of trucks and people across
LoC in Jan- Feb 2014. Government of India took up the matter with Government of

Pakistan and cross LoC travel and trade was resumed in February, 2014.

In the bilateral Working Group meeting on cross LoC Confidence Building Measures
(CBM) held on 4th March, 2014 in New Delhi, both sides agreed to strengthen Standard

Operating Procedure for LoC travel and trade.
Formulation of new policy to attract FDI

2931. SHRI E.M. SUDARSANA NATCHIAPPAN: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government is formulating new policy to attract Foreign Direct
Investment (FDI) in single and multi-brand by removing the compulsory mandate of

30 per cent indigenous and Indian manufacturing and production; and
(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) Does not arise.
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Agreement with BRICS countries for trade and commerce

72932. SHRI VIJAY GOAL:
SHRI PRABHAT JHA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether India has entered into an agreement in the fields of trade and commerce
with BRICS countries in the recently held BRICS Summit;

(b) if so, the details thereof; and

(c) the details of immediate and long term profitable effects on India because of
agreements with BRICS countries in the field of trade and commerce ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) During the 6th
BRICS Summit held at Fortaleza, Brazil from 15-16 July, 2014; a Memorandum of
Understanding on Technical Cooperation among BRICS Export Credit and Guarantees
Agencies (CGAs) aimed at improving the environment for increasing trade opportunities
among BRICS countries was signed. Further, the BRICS Summit Leaders welcomed the
proposals for a "BRICS Economic Cooperation Strategy” and a "Framework of BRICS
Closer Economic Partnership”, which lay down steps to promote intra-BRICS economic,
trade and investment cooperation, and instructed their Sherpas to advance discussions
with a view to submit their proposal for endorsement by the next BRICS Summit. The
Fortaleza Declaration of the 6th BRICS Summit also reaffirmed the support for an open,
inclusive, non-discriminatory, transparent and rule-based multilateral trading system,
while continuing the efforts towards the successful conclusion of the Doha Round of
the World Trade Organization (WTO). It recognized the importance of Regional Trade
Agreements, indicating that these should complement the multilateral trading system.
The Fortaleza Declaration will increase cooperation amongst BRICS countries in the
field of trade and commerce. An Agreement setting up a New Development Bank (NDB)
with the purpose of mobilizing resources for infrastructure and sustainable development
projects in BRICS and other emerging and developing economies and a Treaty setting up
the Contingent Reserve Arrangement (CRA), which will work as a multilateral currency
swap amongst BRICS Central Banks, were also signed.

Setting up of Export Promotion Mission

72933. SHRI PRABHAT JHA:
SHRI VIJAY GOEL:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that in the Budget 2014-15 it was announced to set up an

FOriginal notice of the question was received in Hindi.
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Export Promotion Mission;
(b) if so, the details thereof and the reasons therefor;

(c) whether any immediate targets have been fixed for the operation of Export

Promotion Mission; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) The Export Promotion
Mission as announced in the budget of 2014-15 is aimed at preparing a comprehensive
policy for promoting foreign trade which will include deeper involvement of States in

achieving targets to be fixed under the Foreign Trade Policy.
Study on impact of FTAs on the manufacturing sector

2934. SHRI DEREK O'BRIEN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether a study has been conducted on the impact of Free Trade Agreements
on the Indian manufacturing sector;

(b) if so, the details thereof;

(c) whether it is also a fact that the Indian manufacturing sector's growth has
contracted by 0.7 per cent in 2013-14, for the first time since 1991-92; and

(d) the measures being taken to address the inverted duty structure ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Impact evaluation
of FTAs is a continuous process which starts even before FTA negotiations are entered
into. As per preferential import data available, the extent of utilization of FTAs by the
exporters of the trading partner countries is low. Before entering into negotiations with
its trading partners, studies are undertaken internally, as well as through the Joint Study
Group (JSG) to study the feasibility of the proposed FTAs, including their impact on
the domestic stakeholders including the Apex Chambers of Commerce and Industry,
Industry Associations as well as the Administrative Ministries and Departments. In order
to protect the interest of the domestic industry and agriculture sector, these agreements
provide for maintaining sensitive/negative lists of items on which limited or no tariff
concessions are granted under the FTA. In addition, in case of a surge in imports and
injury to the domestic industry, a country is allowed to take recourse to the measures
such as anti-dumping and safeguards. Every FTA has a joint review mechanism which
monitors the implementation of the FTA. India’s trade and economic relations with all

its FTA partners have increased substantially.
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(c) As per the National Accounts Statistics, the annual growth rate (at 2004-05
prices) of the manufacturing sector in 1991-92 was negative at (-) 2.4 per cent, after
which the annual growth rate remained positive in successive years before becoming
marginally negative at (-) 0.7 percent in 2013-14.

(d) To address the inverted duty structure, the Union General Budget 2014-15
presented on 10th July, 2014 in the Parliament has reduced basic customs duty (BCD)
on certain items.

Import/export of goods under FTP

t2935. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the names of different goods being exported to other countries from India under
the Foreign Trade Policy (FTP) and the names of countries where these goods are being

exported, quantity-wise and rate-wise;

(b) the names of different goods being imported in India from other countries and
the names of countries from where these goods are being imported, quantity-wise and

rate-wise; and

(c) the amount spent on import of goods from foreign countries by the Central
Government every year and like-wise the details of amount earned by export of goods
from India to foreign countries every year ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The details of
country-wise Exports and Imports with quantity and value are available in the DGCI&S
publication in CD form namely ‘Monthly Statistics of Foreign Trade of India’ Vol. 1
(Exports) and Vol.Il (Imports). Such CD’s are regularly sent to Parliament Library by
DGCI&S, Kolkata and may be accessed there. CDs of financial year ending March
2014 are yet to be released. Rate-wise information, however, is not maintained by the
Government.

(¢c) The details of Foreign Exchange spent on imports and earned through exports
by the country on merchandise goods are as under:
(Value in US$ Billions)

Year Exports Imports
2011-2012 306.0 489.3
2012-2013 300.4 490.7
2013-2014 313.5 450.6

Source: DGCI&S.

+Original notice of the question was received in Hindi.
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Protection of textile industry from cheap imports

2936. SHRI MOTILAL VORA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has received any suggestion/request from the Minister of
Textiles regarding protection of the textile industry from machine manufactured fibres

and cheap imports;
(b) if so, the details thereof; and

(c) the steps being taken by Government to protect textile industry from cheap

imports ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes Sir.

(b) and (c) Minister of Textiles had requested the Department of Revenue to
enhance Basic Customs Duty on Twisted Silk Yarn and Silk fabrics from existing 10%
to 15%, in order to protect the domestic industry from cheap imports. The request was

not acceded to.
Increasing import duty on rubber

2937. SHRI P. RAJEEVE: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:
(a) whether the Ministry has any plans to increase the import duty on rubber;
(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Presently, there is
no proposal under consideration to increase the import duty on rubber. The Government
increased, in December 2013, the duty on import of dry form of rubber from “20% or
3 20 per kg whichever is lower” to “20% or X 30 per kg whichever is lower”. The
revised duty is effective from 20 December, 2013. The Government has also set up an
Expert Committee on 16 June, 2014 to look into the various issues and recommend a

National Policy on Rubber.

+Original notice of the question was received in Hindi.
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Investigations by US International Trade Commission

2938. SHRI C.M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the objective behind carrying out investigation by US International Trade
Commission (ITC) on Trade, Investment and Industrial Policies in India: Effects on the

US Economy;

(b) whether it is as a part of keeping India in the List of Priority Foreign Country
or Foreign Country Watch List; and

(c¢) if so, how Government proposes to protect the Indian pharmaceutical industry?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) US International Trade
Commission (USITC), a quasi-judicial independent agency, have launched on
29th August, 2013 an investigation to examine a wide range of Indian policies that
discriminate against US trade and investment. The investigation, “Trade, Investment and
Industrial Policies in India: Effects on US Economy” have been launched under Section
332 (g) of the US Tariff Act, 1930 on the joint request by the Senate Committee on

Finance and the House Committee on Ways and Means.

(b) and (c) No, Madam. Countries are designated as ‘priority foreign country’ or
‘priority watch list country’ under the ‘Special 301 Report’ which is the result of an
annual review of the state of intellectual property rights (IPR) protection and enforcement
in U.S. trading partners around world, which the Office of the United States Trade
Representative (USTR) conducts pursuant to Section 182 of the Trade Act of 1974,
as amended by the Omnibus Trade and Competitiveness Act of 1988 and the Uruguay
Round Agreements Act (19 U.S.C. § 2242).

MEFN status to India by Pakistan

2939. SHRI C.M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that the Commerce Minister of Pakistan visited India in
January this year and assured that Most Favoured Nation (MFN) status to India would

be given in one month;

(b) if so, what are the reasons that even after six months Pakistan has not granted
MEN status to India;

(c) the details of items that are included in the Negative List by Pakistan; and
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(d) the details of items that India wants to remove from Negative List by Pakistan?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Commerce Ministers of
India and Pakistan met on 18th January, 2014 on the sidelines of the 5th SAARC Business
Leaders Conclave held at New Delhi. Both Ministers reaffirmed the commitment of their
Governments to expeditiously establish normal trading relations and in this context to
provide Non-Discriminatory Market Access (NDMA), on a reciprocal basis. Both sides
decided to intensify and accelerate the process of trade normalization, liberalization and

facilitation and to implement the agreed measures before the end of February, 2014.

(b) At various fora, senior functionaries of Government of Pakistan and
representatives of a few trade and industry bodies in Pakistan have voiced concerns about
the so-called Non-Tariff Barriers (NTBs) in India and have also raised apprehension that

opening up of trade with India will harm certain segments of Pakistan’s economy.

(c) 1209 tariff lines have been kept in the ‘Negative List’ by Pakistan. Major sectors
included in the Negative List of Pakistan are Auto, Steel, Paper and Boards, Plastics,

Textiles, Electrical Machinery and Pharma.

(d) India negotiated abolition of Negative List by Pakistan during Commerce
Secretary level talks held on 20-21 September, 2012 in Islamabad.

Investment opportunities in Chinese Industrial Parks

2940. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India is exploring big ticket investments including those for Chinese

Industrial Parks in the country;

(b) whether any of the Chinese power equipment majors has signed up for any of

the locations identified for setting up of Industrial Parks;

(¢c) whether such Industrial Parks will open up opportunities for ancilliary units

making pumps, motors, cables and fans etc.; and
(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) India welcomes all kind
of investment from foreign investors in accordance with the existing policy framework.
Detailed modalities for implementation of the Memorandum of Understanding (MoU)

signed on 30th June, 2014 in Beijing between the Ministry of Commerce and Industry
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of the Republic of India and the Ministry of Commerce of the People’s Republic of
China on Cooperation on Industrial Parks in India, including identification of location,

have not yet been finalised.
Anti-dumping duty on imported solar modules

2941. DR. V. MAITREYAN : Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the Central Government proposes to impose anti-dumping duties on
solar modules, panels and glass imported to India from China, Taiwan, Malaysia and

the United States and if so, the details thereof and the reasons therefor;

(b) whether the Directorate General of Anti-Dumping (DGAD) has recommended
the anti-dumping duty to protect the interests of the members of the Indian Solar
Manufacturers' Association (ISMA);

(c) if so, whether anti-dumping duties on solar cells and modules could affect the
growth of Indian solar industry and lead to a decline in installations due to the increased

cost of the modules; and

(d) the measures taken by Government to regulate the prices of solar cells and

modules ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Designated
Authority (Director General of Anti-dumping and Allied Duties) in the Ministry of
Commerce and Industry in its final findings dated 22.5.2014 has stated that:

(1) Solar Cells, Modules or Panels, Thin Films (hereinafter referred to as ‘subject
goods’) have been exported to India from China PR, Chinese Taipei, Malaysia
and USA (hereinafter referred to as ‘subject countries’) below its normal value,

thus resulting in dumping of the subject goods;

(i1) The domestic industry represented by Indian Solar Manufacturers Association
(ISMA) has suffered material injury due to dumping of the subject goods; and

(iii) The material injury has been caused to the domestic industry by the dumped
imports of the subject goods originating in or exported from China PR, Chinese
Taipei, Malaysia and USA.

The Designated Authority has further stated in its final findings that having
established positive dumping margin as well as material injury to the domestic

industry caused by such dumped imports, imposition of definitive anti-dumping duty
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is required to offset dumping and injury. The Designated Authority has recommended
to the Government for imposition of definitive anti-dumping duties ranging from
USS$ 0.11 per watt to US$ 0.81 per watt on the imports of the subject goods from subject
countries. After the issue of final findings by the Designated Authority, a number of
representations arguing both for and against imposition of anti-dumping duties have been
received by the Government. The recommendations of the Designated Authority and the
representations received in this regard are under the consideration of the Ministry of

Finance, Government of India.

(c) The recommended anti-dumping duties, if imposed, may lead to some increase
in the capital cost for the solar power developers. However, the collected anti-dumping
duties can be placed in the hands of MNRE to provide additional subsidy to neutralize
the additional capital cost of the solar power developers. Further, the National Clean
Energy fund, which is intended to develop clean energy in the country, can also be

uitlised to provide subsidies to projects which may be affected by the anti-dumping duties.

(d) The prices of solar cells and modules are market driven and no regulator has

been notified by the Ministry of New and Renewable Energy (MNRE) for the purpose.
Long term vision for making India a major player in world trade

2942. SHRI AJAY SANCHETI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the long-term vision of Government is to make the country a major

player in world trade by 2020;
(b) if so, the details thereof;

(c) whether the Foreign Trade Policy (FTP) announced after every five years reflects

country's endeavour to achieve the above target; and
(d) if so, the broad principles on which the country's FTP is based ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. It is the
endeavour of the Government to make India a major player in the world trade by 2020
with focus on enhancing exports and playing an important role in the international trade

bodies.

(c) and (d) The Foreign Trade Policy (FTP), announced every five years, provides
an over arching framework for catalysing India’s exports. The broad principles of FTP

are:
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(1) The Foreign Trade Policy provides policy support for increasing
India’s export growth by adopting market diversification and product

diversification plans and maintaining a stable policy environment.

(i)  The policy also provides framework for duty free import of raw materials
and duty free import of capital goods for enhancing manufacturing

capacity for exports, after fixing export obligation on the exporters.

(iii)  One of the guiding principles of FTP is that the taxes should not be
exported. Therefore, exporters are granted access to duty free raw material

or are provided refund of duties paid in manufacture of exported products.

(iv)  Providing trade facilitation measures to improve trade environment.
Increase in net oil imports

2943. SHRI AJAY SANCHETI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the adverse situation in country's balance of trade is significantly on
account of the stress arising from the rising proportion of net oil imports relative to

country's capacity to export other products;

(b) if so, the value of net oil imports to that of merchandise exports in 2003-04,
2007-08 and 2012-13; and

(c) the details of steps taken to reduce dependency on crude oil and Liquefied
Natural Gas (LNG) ?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Petroleum and
Crude oil is one of the major items of import, which accounts for nearly one third of
country’s total imports, which also affects country’s balance of trade, as evident from
the details given below. However, these imports are essential and critical for meeting

the energy needs of the country and driving the economy.

(Values in US $ Billion)

Commodity 2003-04 2007-08 2012-13
Export of Petroleum (Crude and Products) 3.57 28.41 60.86
Import of Petroleum (Crude and Products) 20.57 79.78 164.04
Net Oil Imports 17.00 51.37 103.18

India's Total Merchandise Imports 78.15 251.65 490.74
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Commodity 2003-04 2007-08 2012-13
India's Total Merchandise Exports 63.84 163.13 300.40
Balance of Trade (-)14.31 (-)88.52 (-)190.34
India's Total Merchandise Exports 60.27 134.72 239.54
excluding Petroleum and Crude products
Proportion of net oil imports relative to 0.28 0.38 0.43
Country's exports excluding Petroleum and
Crude products

(¢) Government, its various agencies and Exploration and Production Companies
have taken several steps to reduce our dependency on import of crude oil and LNG

which inter alia include the following:

(1) Implementation of improved oil recovery and enhanced oil recovery

schemes by ONGC from ageing fields.
(i)  Enhanced exploitation of Coal Bed Methane (CBM).
(i)  Policy for Geo-Scientific Data Generation for Hydrocarbons.
(iv)  Setting up of a National Data Repository.
(v)  Enhanced efforts for exploitation of Shale Gas reserves etc.
(vi) Increased efforts for acquisition of oil and gas assets abroad.
(vii) Develop alternative sources of energy e.g. solar energy, wind energy.

(viii) Encourage energy saving measures.
Exploration and excavation projects pending under ASI
2944, SHRI DEREK O'BRIEN: Will the Minister of CULTURE be pleased to state:

(a) the number of exploration and excavation projects pending under the

Archaeological Survey of India (ASI); and

(b) what percentage of the ASI's total expenditure is spent on exploration and

excavation projects ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) No, Sir. There is no exploration and excavation project pending
in ASI. However, the approved projects of ASI for the field season 2013-14 are 16 in

number, which have been carried out.

(b) Details of funds allotted to the ASI during the year 2013-2014 under Plan.
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(Amount % in crore)

Total budget of Expenditure on
Archaeological Survey of India exploration /excavation
218.41 3.12

1.43 % was incurred on the exploration/excavation activities/work
Declaration of Kolkata as a Heritage City

2945. SHRI SUKHENDU SEKHAR ROY: Will the Minister of CULTURE be

pleased to state:

(a) whether Government proposes to declare a few cities like Delhi and Mumbai

as Heritage City, if so, the details thereof;
(b) whether Kolkata would also be declared as a Heritage City; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir. Two cities have been identified for the nomination
1. Delhi’s Imperial Capital cities and 2. Mumbai’s Victorian and Art Deco Ensemble
and their nomination dossiers have been submitted for inscription to World Heritage
List of UNESCO.

(b) and (c) No, Sir. As per the Operational Guidelines (n0.63, Decision 24COM
para.V1.2.3.2) of World Heritage Committee to consider the proposal for inscription in
World Heritage List, a property first needs to be listed under the Tentative List. No,
proposal for inclusion of Kolkata city in the tentative list of world heritage list has been

received by the Archaeological Survey of India so far.
Funds to M.P. for conservation of archaeological

12946. DR. VIJAYLAXMI SADHO: Will the Minister of CULTURE be pleased

to state:

(a) whether Government provides financial assistance/grants to the State Government
of Madhya Pradesh or certain institutions/private institutions for the conservation and

promotion of the archaeological sites of the State; and
(b) if so, the site-wise/institution-wise details thereof during the last five years ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) No, Sir. No such scheme is there with Archaeological

+Original notice of the question was received in Hindi.
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Survey of India (ASI) to provide financial assistance/grant to State Government
of Madhya Pradesh/Institutions in the State for conservation and promotion of the
archaeological sites. However, the conservation work of protected monuments of ASI
in the country including Madhya Pradesh is attended regularly and they are in a good

state of preservation.
Celebration for Classical Languages

2947. DR. EXM. SUDARSANA NATCHIAPPAN: Will the Minister of CULTURE
be pleased to state:

(a) whether the Sanskrit Week celebration followed by Government is applicable
for other Classical Languages such as Tamil, Kannada and Telugu; and

(b) if so, whether it will be celebrated throughout the country so that all Indians
learn a Classical Language under Three Language Formula too ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Information is being collected and will be laid on the Table
of the House.

Survey to identify monuments of national importance
2948. SHRI DEREK O'BRIEN: Will the Minister of CULTURE be pleased to state:

(a) whether the Archaeological Survey of India (ASI) has conducted a comprehensive
survey or review to identify monuments which are of national importance for inclusion

in the list of centrally protected monuments;

(b) whether the ASI has conducted a review to identify monuments which have lost
the stature of national importance over a period of time; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) The exploration of archaeologically important sites is an ongoing
process and the Archaeological Survey of India conducts explorations and comes
across certain monuments/sites and of which a few merit consideration for declaration
as of national importance under the Ancient Monuments and Archaeological Sites and
Remains Act, 1958 provided they meet the criterion. The latest proposal for protection
of monuments and sites is given in the Statement (See below).

(b) and (c) The monuments/sites under ASI are conserved, preserved and maintained
by way of structural repairs on priority basis, as per archaeological norms, subject to
availability of resources. Periodical review of the status of monuments/sites declared as
of national importance is taken up by ASI.



114 Written Answers to [RAJYA SABHA]

Statement

Unstarred Questions

List of monuments/sites identified for consideration to be declared as of national

importance in the country

Sl. No. Name of Monument/site with Locality/District ~ Name of State
1. Zimskhang Gongma along with Village Jammu & Kashmir
Remains District Leh-Laddhakh
2. Ancient Castle at Skurbuchan, District Leh Jammu & Kashmir
3. Rock Art site, Murgi, District Leh (Laddakh Jammu & Kashmir
Region)
4. Ancientcaves Saspol/Gon-Nila Phuk meditation Jammu & Kashmir
caves, District Leh
5. Ancient Buddhist Remains, Nyarma , District Jammu & Kashmir
Leh
6.  Trisha Stupa along with adjoining remains and Jammu & Kashmir
prehistoric site around holy lake (slob phan
Rao), District Leh
7. Ancient monastery at Wanala, District Leh Jammu & Kashmir
8. Vishnu Temple, Village Kotali, District Uttarakhand
Pithoragarh
9. Ancient Naula, Village Syunrakot, District Uttarakhand
Almora
10.  Excavated site at Ashwamedha Yagya No. 1, 2 Uttarakhand
and 3 at Jagatgram District Deharadun
11.  Excavated site at Virpur Khurd, Virbhadra, Uttarakhand
District Deharadun
12.  Ancient Baoli, Neemrana, Alwar. Rajasthan
13.  Janardan Temple, Panamaram, Waynad Kerala
14.  Talab (Tank) and Baoli at Ganeshbagh District Uttar Pradesh
Chitrakoot
15.  Ancient Brick Temple and Mound, Deokala Uttar Pradesh
District Sitapur
16.  Ancient Site Siswania, District Basti Uttar Pradesh
17.  Someshwar Mahadeo Temple, Char, District Uttar Pradesh
Chitrakoot
18.  Nakkarkhana, District Lucknow Uttar Pradesh
19. Painted Rock shelters at Chintakunta Village, Andhra Pradesh

District Y.S.R. Kudappa
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Declaration of Warangal as a Heritage City

2949. SHRIMATI GUNDU SUDHARANI: Will the Minister of CULTURE be

pleased to state:
(a) when Government announced Warangal as a Heritage City;
(b) what developmental works were taken up as a part of Heritage City; and

(c) the money so far announced, sanctioned, released and spent in Warangal?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) The Archaeological Survey of India has not declared Warangal as
Heritage City. Further, there is no provision for declaration of a city as a heritage city

under the provisions of the Ancient Monuments and Archaeological Sites and Remains
(AMASR) Act, 1958 and Rules, 1959.

(b) and (c) Do not arise.
Smuggling along international borders in North Eastern States

2950. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that instances of smuggling of opium, various narcotic drugs,
sophisticated weapons and illegal arms are reportedly increasing in North-Eastern States

across the international border;
(b) if so, the reasons therefor for action taken thereon; and

(¢) the adequate measures and steps taken by Government for strict vigil along the
international border sharing with North-Eastern States to bring situation under control

considering the region being a safe corridor for border smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No Sir. However, smuggling of drugs/narcotics and
illegal weapons from across the international borders in NE States continue to be a

major challenge to our security forces in the North East.

(¢) The Central Government has adopted multi-pronged approach to curb the
smuggling of drugs and illegal arms. These include, inter-alia, an institutional mechanism
of increased international cooperation with neighbouring countries to control the
movement of drugs/arms from across the border, strengthening of border management
by adequate deployment of border guarding forces, construction of border fencing
especially along Indo-Bangladesh border, improved technology, weapons and equipment

for security forces, improved intelligence and operational coordination between various
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drug law enforcement agencies and security agencies and synergizing flow of intelligence
to check the menace of smuggling of drugs and illegal arms. Financial assistance is also

provided to the North Eastern States for strengthening their narcotics cell.
Amendments to Archaeological Sites and Protected Monuments Act

2951. SHRIMATI SASIKALA PUSHPA: Will the Minister of CULTURE be pleased
to state:

(a) whether Government has any proposal to amend the Archaeological Sites and
Protected Monuments Act, if so, the details thereof;

(b) whether Government has received any representation regarding the difficulties
being faced by common people due to the enforcement of this Act, especially in Tamil
Nadu;

(c) if so, the details thereof and the response of Government thereon; and

(d) the steps taken by Government to address this problem?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir. Archaeological Survey of India has proposed to amend the
Ancient Monuments and Archaeological Sites and Remains (Amendment and Validation)
Act, 2010 and has just started the process of reviewing based upon past experience
and the contemporary ground realities so as to enable better management of protected
monuments and sites.

(b) to (d) Yes, Sir. Although there is no specific complaint received by the
Archaeological Survey of India except representation regarding the difficulties being faced
by the common people due to the enforcement of this Act, especially in Tamil Nadu.
Government of India had issued a preliminary notification to declare Sthalasayanaperumal
temple at Mamalapuram as a monument of national importance in 2003-04. But the Hindu
Religious and Charitable Endowment Department through the Madras High Court got a
stay order on the preliminary notification. On the directions of the Hon’ble court, a Public
hearing was held in 2012 in Mamallapuram involving political parties and the Hindu
Religious and Charitable Endowment Department. The matter was further examined
by the Government. In view of the objections raised by local people, Government has
decided not to declare Sthalasayanaperumal temple at Mamalapuram as monument of
national importance.

Pension to writers, actors and other cultural activists
2952. SHRI P. RAJEEVE: Will the Minister of CULTURE be pleased to state:

(a) whether the Ministry has any schemes to give pensions to writers, actors and

other cultural activists, if so, the details thereof;
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(b) how much funds have been allocated for this; and

(¢) how many persons are getting benefits under this scheme, the sector-wise details
thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir. Government is implementing “Artistes Pension Scheme
and Welfare Fund” to give pension to Persons Distinguished in Letters, Arts and such
other walks of Life who may be in indigent Circumstances and their Dependents. Under
the Scheme, artists whose personal income (including income of the spouse) does not
exceed X 4,000/- per month and who are not less than 58 years of age are considered
for financial assistance of ¥ 4,000/- p.m. under Central Quota and X 3,500/- p.m. under
Central-State Quota. The eligible artists should have made significant contribution in the
field of arts, letters, etc. for being considered for financial assistance.

(b) The fund allocated for the “Artistes Pension Scheme and Welfare Fund” for
the financial year 2014-15 is ¥ 19.00 crore.

(c) At present 3698 persons are getting benefit under the “Artistes Pension Scheme
and Welfare Fund”. The State-wise details of the beneficiaries is given in the Statement
(See below).

Statement

State-wise details of the beneficiaries under the

"Artistes Pension Scheme and Welfare Fund"

S1.No. States No. of Beneficiaries
I. Andhra Pradesh 457
2. Assam 49
3. Bihar 46
4. Delhi 49
S. Goa 10
6. Gujarat 6
7. Haryana 31
8. Himachal Pradesh 6
9. Jammu and Kashmir 2

10. Jharkhand 10
I1. Karnataka 713
12. Kerala 341
13. Madhya Pradesh 55
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S1.No. States No. of Beneficiaries
14. Mabharashtra 866
15. Manipur 142
16. Meghalaya 1
17. Mizoram 5
18. Nagaland 3
19. Odisha 274
20. Puducherry 6
21. Punjab 3
22. Rajasthan 10
23. Tamil Nadu 251
24. Tripura 1
25. Uttar Pradesh 260
26. Uttarakhand 14
217. West Bengal 87

ToTAaL 3698

Revenue generated by monuments
2953. DR. V. MAITREYAN: Will the Minister of CULTURE be pleased to state:

(a) whether the Archaeological Survey of India (ASI) is providing adequate funds
for protection, conservation and maintenance of the World Heritage monuments in the

country;
(b) if so, the monument-wise details thereof for the last three years;

(c) the measures taken by the ASI to increase the revenue from the ticketed

monuments in the country; and

(d) the list of top twenty monuments and the revenue generated from each such
monument through visitors and also through location charges for film shootings and

other live events?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Yes, Sir. The details are given in Statement-I (See below).

(c) and (d) To attract visitors the protected monuments are kept presentable and
public amenities at these sites are improved. The list of top twenty monuments with

details of revenue generated form them are given in Statement-II.
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List of top twenty monuments with amount of total revenue generated from entry

tickets, location charges for film shootings and other live events.

(Amount in X)

S1. No. Name of Monument Total revenue generated for
2013-14
1. Taj Mahal 21,84,88,950
2. Agra Fort 10,22,56,790
3. Group of monuments, Fatehpur Sikri 5,62,14,640
4. Akbar’s Tomb, Sikandara 72,38,245
5. Ajanta Caves 99,35,010
6. Ellora Caves 2,06,72,820
7. Bibi ka Magbara, Aurangabad 78,28,100
8. Group of monuments at Hampi 1,57,58,460
9. Daria Daulat Bagh, Srirangapatna 71,01,025
10. Group of temples, Khajuraho 2,24,47,030
11. Sun Temple, Konarak 2,43,52,060
12. Group of monuments at Mahabalipuram 2,72,93,780
13. Red Fort, Delhi 6,15,89,750
14. Humayun’s Tomb, Delhi 7,12,88,110
15. Qutab Minar complex, Delhi 10,16,05,890
16. Charminar, Hyderabad 84,76,725
17. Golconda Fort, Hyderabad 92,92,120
18. Hazarduari Palace, Murshidabad 73,12,550
19. Elephanta Caves 1,22,95,330
20. Chittourgarh Fort 86,95,440

Financial assistance for statue of Sardar Vallabhbhai Patel

2954. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of CULTURE

be pleased to state:

(a) whether the State Government of Gujarat has envisaged building a statue of
Sardar Patel near the Narmada Dam at Kevadia colony, as a tribute to Sardar Vallabhbhai

Patel, in the year of Golden Jubilee Celebration of the State foundation;
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(b) whether the State Government of Gujarat has earmarked the amount of
% 3060 crores for the project;

(¢) if so, whether any proposal has come across for financial assistance from the

State Government; and
(d) if so, whether Government is planning to assist the State Government?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir. The State Government of Gujarat has envisaged building a
statue of Sardar Patel near the Narmada Dam at Kevadia colony, as a tribute to Sardar
Vallabhbhai Patel, in the year of Golden Jubilee Celebration of the State’s foundation.

(b) As per information received from the State Government of Gujarat, adequate
provision for budgetary support for the project, proportionate to the project preparations
have been made in the years 2011-12, 2012-13, 2013-14 and 2014-15.

(c) Yes, Sir. The State Government has sent a proposal to treat the project as a
National Project and also to provide financial assistance.

(d) A budget allocation of X 200 crore has been made to the Ministry of Culture

for this purpose during the current financial year.
Promotion of Indian mythological culture

12955. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CULTURE
be pleased to state:

(a) the scheme for protection and promotion of Indian Culture along with the details
thereof;

(b) whether European culture is affecting Indian culture and if so, the measures to
check it; and

(c) whether there is any plan for further promotion of Indian mythological culture
and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Ministry of Culture implements a number of schemes for protection
and promotion of Indian Culture. The details of schemes have been given in the Statement
(See below).

(b) No such instance has been brought to the notice of this Ministry.

(¢) The mandate of the Ministry is to protect and promote Indian Culture which

includes mythological culture. The Ministry takes all necessary steps to ensure the same.

FOriginal notice of the question was received in Hindi.



Written Answers to [6 August, 2014] Unstarred Questions 123

Statement

Details of schemes under the Ministry of Culture

A. Ongoing Schemes

1.

Financial Assistance for Promotion of Art and Culture

a. Financial Assistance for Promotional Group and Individuals for Specified
Performing Art Projects

b. Financial Assistance to Cultural Organizations with National Presence
Financial Assistance for Promotion and Dissemination of Tribal/Folk Art

d. Financial Assistance for Research Support to Voluntary Organizations
engaged in Cultural Activities

e. Financial Assistance for Preservation and Development of Cultural Heritage
of Himalayas

f.  Scheme of MIS and automation of Grants-in-aid schemes
Building Grant to Voluntary Cultural Organizations

Tagore Cultural Complexes (Setting up of Multi-Purpose Cultural Complexes
including those for the Children)

Scheme on Intangible Cultural Heritage

a. Scheme for the Safeguarding and other Protective Measures in the arca
of Intangible Heritage and Cultural Diversity (arising out of UNESCO

Convention)
b. Pilot Scheme for Cultural industries
c. Scheme of Sustaining the Living and Diverse Cultural Traditions of India
Setting up of Performing Arts Centre and International Cultural Centres
a. Setting up of National Centre for Performing Art

b. Setting up of International Cultural Centres at Kolkata and Chennai

Artists’ Pension Scheme

a. Financial Assistance to Persons Distinguished in Letter, Arts and such other

walks of life may be in indigent circumstances.
b. Creating National Artists Welfare Fund
Fellowship Scheme

a. Award of Scholarship to Artists in the Field of Performing, Literary and
Visual Arts

b. Flexible Engagement of Scholars in Knowledge Institutions of the Ministry
of Culture.
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B. New Schemes
1. Scheme for Support to State Akedemies
Scheme for TV Programming on Art and Culture

Scheme for setting up of Centres of Excellence

Eal A

Scheme of Financial Assistance for Publication of Magazines and Journals

dedicated to Indian Culture and Heritage

5. Setting up of National/Regional School of Drama
Number of women personnel in Delhi Police vis-a-vis population

2956. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether in view of rising population in Delhi, presently the number of women
personnel in Delhi Police is much less in proportion to the population, whether there
is any proposal for special recruitment drive for women in Delhi Police and if so, the
details thereof;

(b) whether any fear exists in women, particularly working/employed women and
girls still studying if so, the details of steps taken to eradicate this atmosphere of fear;

and

(c) whether in order to boost the morale of students studying in schools/colleges

a public awareness programme on women safety is being formulated by Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Government has converted 522 posts of male constables
to female constables and has sanctioned 1084 additional posts of women police during
the year 2013 which led to an increase of 1606 women police officers in the strength
of Delhi Police. At present the sanctioned strength of executive cadre in Delhi Police is
64645 out of which the sanctioned strength of women is 6429 which stands at 9.94%.
Government has also initiated a proposal to increase the women representation in police
force in UTs (including Delhi Police) up to 33%.

(b) and (c) Women now feel encouraged to come forward and lodge their complaints
due to the increased awareness of general public and also due to the various measures

taken by the Government.

The following measures have been taken by the Government for safety and security
of women in NCT of Delhi:

FOriginal notice of the question was received in Hindi.
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Crime-prone areas have been indentified and police resources including pickets,
foot patrolling and the PCR vans have been deployed to enhance visibility and prevent
crime. Emergency Response Vehicles (ERVs) have been introduced and deployed in
crime prone Police Stations to respond quickly in the event of crime or law and order

situation and also to cordon off the scene of crime.

Several other steps have been taken by Delhi Police for the safety and security of
women and children. Steps taken to instill confidence in the minds of girls and women
include setting up of women helpline in each police station; increasing of Women
Helpline No. 1091 from 4 to 10 lines; security audit of paying guest accommodation
and girls hostels; watch on vulnerable routes; deployment of women in PCR vans
at vulnerable places; and deployment of women in certain areas prone to crimes
against women. During the year 2014 (upto 30th June), 8124 girls have been imparted
self-defence training and 14 one day workshops on self-defence organized by Delhi
Police in which 2555 women participated. Further, 4925 male police officers have
attended Gender sensitization programmes. Instructions have been issued for filing of
charge sheet in rape cases within 20 days of arrest of accused as a result of which over
87% of cases of crime against women are being worked out within first fortnight. Any
delay beyond the stipulated period is monitored by Joint Commissioners of Police and

other senior officers.
Terrorist groups banned in the country

2957. SHRI TARUN VIJAY: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) how many terrorists and insurgent groups preaching and practicing violence
have been banned by Government so far, their name, area of their operation and dates

of banning them; and

(b) whether their workers and office bearers have been held and prosecuted and if
so, the details of the number of such persons arrested, prosecuted and convictions, if

any, so far, organization-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Thirty six (36) organizations and nine (9) associations, have
been declared as banned Terrorist Organizations and Unlawful Associations respectively
under the Unlawful Activities (Prevention) Act, 1967 (UAPA), which are preaching and
practicing violence in the country. The list of the names of these Terrorist Organizations
and Unlawful Associations are given in Statement —I and II respectively (See below).

The banning period of a terrorist organization continues until its removal from the list, as
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per the procedure prescribed in the statute. As regards unlawful association proscription

lasts for five years, after which it may be reviewed.

(b) No such data is Centrally maintained as “Public Order” and “Police” are State
Subject as per the 7th Schedule of the Constitution of India. However, after the formation
of the National Investigation Agency (NIA) in 2009 for investigating cases inter-alia
pertaining to terrorism, cases involving banned terrorist and insurgent organizations have
been investigated by the agency. The details of the accused arrested by NIA, pertaining

to the cases involving these organizations, is given in Statement-III.
Statement-1
List of names of banned Terrorist Organizations under UAPA
1. Babbar Khalsa International

Khalistan Commando Force

Khalistan Zindabad Force

S

International Sikh Youth Federation
Lashkar-e-Taiba/Pasban-e-Ahle Hadis
Jaish-e-Mohammed/Tahrik-e-Furqan
Harkat-ul-Mujahideen/Harkat-ul-Ansar/Harkat-ul-Jehad-e-Islami

Hizb-ul-Mujahideen/ Hizb-ul-Mujahideen Pir Panjal Regiment

© ® =2 W

Al-Umar-Mujahideen

10. Jammu and Kashmir Islamic Front

11.  United Liberation Front of Assam (ULFA)

12.  National Democratic Front of Bodoland (NDFB) in Assam
13.  People’s Liberation Army (PLA)

14.  United National Liberation Front (UNLF)

15.  People’s Revolutionary Party of Kangleipak (PREPAK)
16. Kangleipak Communist Party (KCP)

17.  Kanglei Yaol Kanba Lup (KYKL)

18.  Manipur People’s Liberation Front (MPLF)

19.  All Tripura Tiger Force

20. National Liberation Front of Tripura

21. Liberation Tigers of Tamil Eelam (LTTE)
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22.
23.
24.

25.

26.
27.
28.
29.
30.
31.
32.
33.

34.
35.
36.

M

Students Islamic Movement of India
Deendar Anjuman

Communist Party of India (Marxist-Leninist) — People’s War, all its formations

and front organizations

Maoist Communist Centre (MCC), all its formations and Front

Organisations

Al Badr

Jamiat-ul-Mujahideen

Al-Qaida

Dukhtaran-e-Millat (DEM)

Tamil Nadu Liberation Army (TNLA)
Tamil National Retrieval Troops (TNRT)
Akhil Bharat Nepali Ekta Samaj (ABNES)

Organisations listed in the Schedule to the U.N. Prevention and Suppression
of Terrorism (Implementation of Security Council Resolutions) Order, 2007
made under section 2 of the United Nations (Security Council) Act, 1947 and

amended from time to time
Communist Party of India (Maoist) all its formations and front organizations
Indian Mujahideen, all its formations and front organizations

Garo National Liberation Army (GNLA), all its formations and front

organizations.
Statement-11
List of names of banned Unlawful Associations under UAPA

Students Islamic Movement of India (SIMI)
United Liberation Front of Assam (ULFA)
National Democratic Front of Bodoland (NDFB)
Dima Halam Daogah (Joel) DHD (J)
Meitei Extremist Organisation consisting the following:
(a) Peoples’ Liberation Army (PLA)
(b) United National Liberation Front (UNLF)
(c) Peoples’ Revolutionary Party of Kangleipak (PREPAK)
(d) Kangleipak Communist Party (KCP)
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(e) Kanglei Yaol Kanba Lup (KYKL)

(f) Manipur People’s Liberation Front (MPLF)
(g) Revolutionary Peoples’ Front (RPF)

All Tripura Tiger Force (ATTF)

National Liberation Front of Tripura (NLFT)
Hynniewtrep National Liberation Council (HNLC)

R

Liberation Tigers of Tamil Eelam.
Statement-111

Details of the accused arrested by NIA pertaining to the cases involving banned

terrorist and insurgent organizations

SI.No. Name of the Organization Number of accused arrested
1. Communist Party of India (Maoist) (CPI-Maoist) 32
2. Hizbul Mujahideen (HM) 16
3. Indian Mujahideen (IM) 24
4. Kanglei Yaol Kanba Lup (KYKL) 8
5. Kangleipak Communist Party-MC [KCP (MC)] 5
6. Lashkar-e-Taiba/Huji 49
7. People’s Liberation Army (PLA)/RPF 6
8. People’s Revolutionary Party of Kangleipak 4

(PREPAK-UPPA)
9. Students Islamic Movement of India (SIMI) 64

10. United National Liberation Front (UNLF) 18

Improving street lighting to control crime against women

2958. SHRI KALPATARU DAS: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether to control crimes against women, the Union Government has issued
instructions to the States/UT Governments to improve lighting system in the streets in

the cities and towns of the country;

(b) if so, the details thereof;
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(¢) whether Government had drawn certain comprehensive action plan to control

the eve-teasing in the country;
(d) if so, the details thereof; and

(e) how far Government has succeeded in their mission to restore confidence among
people and to control harassment in public and other places of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Ministry of Urban Development had issued an
Advisory on 15th March 2013 to all States/UTs whereby they were requested on improving
street lighting as an effort to contain crimes against women. The aforesaid advisory is

available in http://www.urbanindia.nic.in/programme/lsg/AdvisoryStreetLighting.pdf.

Ministry of Home Affairs had also issued an Advisory on Crimes against Women
dated 04.09.2009 and as par para 5(xx)(f) and (g) the States/UTs were requested to
install people friendly street lights on all roads, lonely stretches and alleys and ensure

street lights are properly and efficiently working on all roads, lonely stretches and alleys.

(c) to (e) A Nirbhaya Fund has been initiated by the Government of India to support
initiatives by various Ministries, Departments and NGOs towards protecting safety,
security and dignity of women in India. Under the aegis of Nirbhaya Fund, Ministry
of Home Affairs was allotted I 321.69 crore for launching an integrated Computer
Aided Dispatch (CAD) platform for supporting Geographical Information System (GIS)
Based Call Taking and Global Positioning System (GPS) based Police vehicle dispatch
function that will help to improve the efficiency in responding to women distress calls

and provide speedy assistance.

Ministry of Home Affairs has also taken a series of measures to strengthen the
legislation and implementing agencies to contain incidents of crimes against women.
The Criminal Law (Amendment) Act, 2013, have come to force since 3rd February,
2013 on crimes against women. The Government has amended various sections of the
Indian Penal Code, the Code of Criminal Procedure and the Indian Evidence Act. It
has enhanced punishment for crimes like rape, sexual harassment, stalking, voyeurism,
acid attacks, indecent gestures like words and inappropriate touch etc. The new laws
have provisions for increased sentence for rape convicts, including life-term and death
sentence, besides providing for stringent punishment for offences such as acid attacks,

stalking and voyeurism.

As per the seventh schedule to the Constitution of India 'Police' and "Public Order'
are State subjects and, as such, the primary responsibility of prevention, detection,

registration, investigation and prosecution of crime, lies with the State Governments/
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Union Territory Administrations. However, Government of India is deeply concerned with
the welfare of women and children and through various schemes and advisories to the
State Governments/Union Territory Administrations, augments the efforts of the States'
UTs. Periodic meetings are also conducted with States/UTs to improve co-ordination

and obtain ground level information in this regard.

Hon’ble Supreme Court in a judgment (Civil Appeal 8513 of 2012, Deputy Inspector
General of Police and Anr. vs. S. Samuthiram dated 30.12.2012) had passed some stringent
directions to the State Government/and Union Territory administrations in an effort to
curb eve-teasing. Ministry of Home Affairs has circulated this judgment requesting the

States' UTs to strictly comply with the directives of Hon’ble Supreme Court.
Non-submission of statement of foreign contributions by NGOs

2959. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that less than three per cent of NGOs submitted their

statements of foreign contributions;
(b) if so, the details thereof; and

(¢) how the Ministry is planning to tighten the provisions to make them submit

their statements every year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No, Sir. As on date, there are 42529 Associations
registered under the FCRA, 2010. Out of these, 23068 and 22719 Associations have
submitted their annual returns during the last two years i.e 2010-11 and 2011-12

respectively.

(c) Submission of Annual Returns is mandatory as per Section 18 of the FCRA,
2010. The organizations receiving foreign contribution are required to submit Annual
Accounts for each financial year within a period of nine months from closure of the year
i.e. by 31st December. Notices are issued from time to time to defaulting associations
for furnishing mandatory annual returns in the prescribed proforma. The Government,
vide Gazette notification No. SO 1070(E) dated 26.04.2013 has prescribed pecuniary
penalty for non-filing of annual returns and in accordance with this, action is taken for
imposing penalty on the defaulting associations as given in the Statement (See below).
Moreover, Outreach Seminars on FCRA are organized in various States wherein NGOs
registered under FCRA are impressed upon to file return on time and are also informed

of the adverse consequences in case of defaults.



Written Answers to [6 August, 2014] Unstarred Questions 131

Statement

Ministry of Home Affairs

Notification
New Delhi the 26th April, 2013

S.0. 1070 (E)-In exercise of the powers conferred by sub-section (1) of section 41 of
the Foreign Contribution (Regulation) Act, 2010 (42 of 2010). The Central Government
hereby specifies that the officer specified in column (4) of the Table below, may, before
institution of any prosecution under this Act, compound the offences specified in column
(2) of the said Table on payment of the amount specified in column (3) of the said

Table, namely:

S1.No Offences Amount of penalty Officer competent for
compounding

l. Non-furnishing of Penalty of two per cent ~ The Director or Deputy
return upto ninety of the amount received Secretary in-charge of
days after 31st during the Financial the Foreign Contribu-
December every year.  year or rupees ten tion (Regulation)Act

thousand whichever is Wing of Foreigners
higher Division in the Ministry
of Home Affairs

2. Non-furnishing of Penalty of three per cent  The Director or Deputy
return after ninety one  of the amount received Secretary in-charge of
days upto one hundred  during the Financial the Foreign Contribu-
and eighty days after year or rupees twenty tion (Regulation) Act
31st December every  thousand, whichever is Wing of Foreigners
year. higher Division in the Ministry

of Home Affairs.

3. Non-furnishing of Penalty of five per cent ~ The Director or Deputy
return after one hun- of the amount received Secretary in-charge of
dred and eighty days during the Financial the Foreign Contribu-
after 31st December year or rupees fifty tion (Regulation) Act
every year. thousand, whichever Wing of Foreigners

is higher. With rupees Division in the Ministry
five hundred per day of  of Home Affairs

delay after one hundred

and eighty days.

[No.11/21022/23(49)/2012-FCRA-III]
V.VUMLUNMANG, Jt. Secy.
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Missing persons in the country

12960. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the State/Union Territory-wise number of missing persons in the country during

each of last three years and current year and out of them break-up of children and girls;

(b) the State/Union Territory-wise details of number of accused arrested and
convicted, during abovesaid period and the number of children and girls traced/untraced,
rate of conviction therein and steps taken to find out missing persons and the action

taken against guilty persons; and

(c) the details of advisory issued to States by the Central Government thereon and
the other remedial measures taken by Government to check recurrence of such cases in
future ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The data as available for the last three years and for
the period ending 30-06-2014 on cases of missing persons, children, girls as well as on
the children/girls traced/untraced are given in Statement-I to IV (See below). The data,
which is collected by the National Crime Records Bureau (NCRB), is also compiled
and published in their publication ‘Crime in India’ 2011, 2012 and 2013 (Statistics).

‘Police’” and ‘Public Order’ are State subjects under the Seventh Schedule to the
Constitution of India. Therefore, the State Governments are primarily responsible for
the prevention, detection, registration and investigation of crime and for prosecuting the
criminals through the machinery of their law enforcement agencies as also for protecting
the life and property of the citizens.

An Advisory on missing children- measures needed to prevent trafficking and
trace the children was issued to all States/UTs on 31st January, 2012 which includes
a comprehensive pro-forma to facilitate better data collection on missing and found
children. Another Advisory as per the Hon’ble Supreme Court’s direction in Writ Petition
(Civil) No. 75 of 2012 to file FIR in case of Missing Children was issued to all States/
UTs on 25th June, 2013. The Ministry of Women and Child Development have further
augmented programmes and policies for children and girls in their policy initiatives
including a portal namely ‘Track Child’ in the country, which is aimed at maintaining
the data of all children availing rehabilitation services under the Integrated Child
Protection Scheme (ICPS), which would enable every particular details of the missing/

found children; like physical attributes, place of missing/recovery, special identification

+Original notice of the question was received in Hindi.
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marks etc., as reported in the Police Stations are stored in database. The special software
along with search engine, then matches the identical parameters of recovered children
within its database uploaded from various functionaries of ICPS to facilitate identification
of recovered children. It is also administering Swadhar and Short Stay Home Schemes
for relief and rehabilitation of women in difficult circumstances, including the victims
of rape. Safety of women in the country is of utmost priority for the Government. The
Government of India endeavoring effective mechanisms to provide safe environment
for women to move around, work and live. Continuous awareness creation among men
and women in the society through Workshops, Seminars, Street Plays, Nari Chaupals,
Special Gram Sabha and through advertisements in the press and electronic media are

also being taken up.
Statement-1

Total no. of missing persons State-wise — male-female for the year 2011-14

SI.No. State/UT Gender 2011 2012 2013 2014
Male 90 31 78 16
1. A and N Islands
Female 121 36 63 18
Male 5464 4986 7102 2541
2. Andhra Pradesh
Female 7473 7204 10217 3608
3 Arunachal Male 25 52 25 3
~ Pradesh Female 45 95 30 7
Male 1985 1942 1525 314
4. Assam
Female 3256 3266 2567 595
Male 1079 1012 NR NR
5. Bihar
Female 1033 799 NR NR
Male 226 189 123 45
6. Chandigarh
Female 279 250 176 72
Male 3357 3544 3165 1289
7. Chbhattisgarh
Female 6078 6511 5900 2344
Male 4 6 11 5
8. D and N Haveli
Female 9 7 24 9
Male 13 6 13 6
9. Daman and Diu
Female 14 12 14 9
Male 7894 6675 10129 2500
10. Delhi

Female 7532 6796 10505 2667
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SI.No. State/UT Gender 2011 2012 2013 2014
Male 449 445 419 165
11. Goa
Female 444 421 414 166
Male 3737 4266 4425 302
12. Gujarat
Female 6739 7376 7367 524
Male 2237 2205 1989 411
13. Haryana
Female 1868 1855 1678 496
14 Himachal Male 716 600 525 167
Pradesh Female 1038 1000 766 221
s Jammu and Male 767 1380 622 167
Kashmir Female 889 1217 826 274
Male 0 298 NR NR
16. Jharkhand
Female 0 675 NR NR
Male 4515 1550 6523 2019
17. Karnataka
Female 6138 2076 8201 2667
Male 1618 1419 2010 701
18. Kerala
Female 3101 2880 3603 1341
Male 6 2 0 0
19. Lakshadweep
Female 0 0 0 1
Male 10660 0 11014 2951
20. Madhya Pradesh
Female 18100 0 18672 5376
Male 18749 20661 23632 10380

21. Maharashtra
Female 24216 26528 30019 13512

Male 120 169 68 26
22. Manipur

Female 120 174 53 20

Male 150 74 NR NR
23. Meghalaya

Female 182 83 NR NR

Male 11 6 3 0

24, Mizoram
Female 7 15 2 2
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SI.No. State/UT Gender 2011 2012 2013 2014
Male 105 89 91 41
25. Nagaland
Female 129 136 137 70
Male 1531 2489 1995 601
26. Orissa
Female 3420 6523 5167 1701
Male 70 63 80 20
27. Puducherry
Female 115 93 158 66
Male 1440 1566 9424 230
28. Punjab
Female 957 985 6115 137
Male 3995 4157 3956 1652
29. Rajasthan
Female 6674 7345 6324 2893
Male 155 350 175 73
30. Sikkim
Female 260 370 361 120
Male 3062 3381 3684 1497
31. Tamil Nadu
Female 4594 5399 6010 2815
Male 317 421 447 153
32. Tripura
Female 787 865 796 283
Male 5169 5363 NR NR
33. Uttar Pradesh
Female 3185 3293 NR NR
Male 906 1165 628 146
34, Uttarakhand
Female 739 850 398 135
35. West Bengal Male 16009 3969 NR NR
Female 27739 7554 NR NR
TotaL (MALE) 206173 169666 220444 70570
TotaL (FEMALE) 233822 177189 220366 70554
GRrAND ToTAL 439995 346855 440810 141124

Note: 1. NR stands for data not received.

2. Data for 2014 is Provisional.
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Statement-I11

Total No. of children missing State-wise — male-female for the year 2011-2014

SI. No. State/UT Gender 2011 2012 2013 2014
Male 19 12 14 4
1. A and N Islands
Female 48 15 23 2
Male 2084 1769 2283 779
2. Andhra Pradesh
Female 3386 3079 3869 1291
Arunachal Male 23 32 12 0
3 Ppradesh
rades Female 41 64 12 6
Male 835 772 618 116
4. Assam
Female 1455 1437 1001 250
Male 504 833 NR NR
5. Bihar
Female 385 633 NR NR
Male 104 62 46 18
6.  Chandigarh
Female 107 94 90 34
Male 1248 1225 902 321
7. Chhattisgarh
Female 2657 2627 2005 498
Male 2 4 4 5
8. D and N Haveli
Female 5 2 3 4
Male 4 5 4 4
9. Daman and Diu
Female 4 4 1 3
Male 2943 2356 3286 782
10. Delhi
Female 3111 2561 3895 1014
Male 108 108 68 15
11. Goa
Female 140 161 91 22
Male 1074 1375 973 54
12.  Gujarat

Female 2243 2423 1828 101
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SI. No. State/UT Gender 2011 2012 2013 2014
Male 698 722 546 121
13. Haryana
Female 493 489 472 142
” Himachal Male 192 178 131 20
- Pradesh Female 245 196 125 33
s Jammu and Male 198 239 202 39
- Kashmir Female 243 222 229 73
Male 0 298 NR NR
16. Jharkhand
Female 0 675 NR NR
Male 1624 473 1865 502
17. Karnataka
Female 2214 617 1977 545
Male 428 391 578 178
18. Kerala
Female 855 777 1003 391
Male 0 0 NR 0
19.  Lakshadweep
Female 0 0 NR 1
Male 4369 0 4076 682
20.  Madhya Pradesh
Female 7765 0 6972 972
Male 5932 6296 5874 2123
21. Maharashtra
Female 8201 9147 9460 3914
Male 37 63 30 15
22.  Manipur
Female 35 70 16 6
Male 68 38 NR NR
23.  Meghalaya
Female 105 49 NR NR
Male 6 1 0 0
24. Mizoram
Female 3 12 1 2
Male 84 78 77 38
25.  Nagaland
Female 105 92 100 50
Male 643 1076 711 133
26. Orissa
Female 1533 2907 1943 348
Male 21 20 20 3

27.  Puducherry
Female 53 30 29 15
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SI. No. State/UT Gender 2011 2012 2013 2014
Male 427 407 2000 61
28.  Punjab
Female 248 329 1082 23
Male 1635 1423 1133 407
29.  Rajasthan
Female 2539 2470 1715 552
Male 24 146 48 16
30. Sikkim
Female 53 132 76 19
Male 961 1095 1090 412
31. Tamil Nadu
Female 1867 2117 2181 917
Male 149 144 136 43
32.  Tripura
Female 374 423 350 124
Male 2368 2317 NR NR
33. Uttar Pradesh
Female 1461 1540 NR NR
Male 334 428 240 69
34, Uttarakhand
Female 280 302 122 60
35.  West Bengal Male 5825 1316 NR NR
Female 13429 3640 NR NR
TotAL (MALE) 34971 25702 67638 18372
TotaL (FEMALE) 55683 39336 67624 18368
GRrAND ToTAL 90654 65038 135262 36740

Note: 1. NR stands for data Not Received.
2. Data for 2014 is Provisional.

Statement-IT1
Total No. of Girls Missing State-wise for the year 2011-2014

S1. No. State/UT 2011 2012 2013 2014
1. A and N Islands 48 15 23 2
2. Andhra Pradesh 3386 3079 3869 1291
3. Arunachal Pradesh 41 64 12 6
4. Assam 1455 1437 1001 250
5. Bihar 385 633 NR NR
6. Chandigarh 107 94 90 34
7. Chhattisgarh 2657 2627 2005 498
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S1. No. State/UT 2011 2012 2013 2014
8. D and N Haveli 5 2 3 4
9. Daman and Diu 4 4 1 3

10. Delhi 3111 2561 3895 1014
11. Goa 140 161 91 22
12. Gujarat 2243 2423 1828 101
13. Haryana 493 489 472 142
14. Himachal Pradesh 245 196 125 33
15. Jammu and Kashmir 243 222 229 73
16. Jharkhand 0 675 NR NR
17. Karnataka 2214 617 1977 545
18. Kerala 855 777 1003 391
19. Lakshadweep 0 0 0 1
20. Madhya Pradesh 7765 0 6972 972
21. Mabharashtra 8201 9147 9460 3914
22. Manipur 35 70 16 6
23. Meghalaya 105 49 NR NR
24. Mizoram 3 12 1 2
25. Nagaland 105 92 100 50
26. Orissa 1533 2907 1943 348
27. Puducherry 53 30 29 15
28. Punjab 248 329 1082 23
29. Rajasthan 2539 2470 1715 552
30. Sikkim 53 132 76 19
31 Tamil Nadu 1867 2117 2181 917
32. Tripura 374 423 350 124
33. Uttar Pradesh 1461 1540 NR NR
34. Uttarakhand 280 302 122 60
35. West Bengal 13429 3640 NR NR

GRAND ToTAL 55683 39336 67624 18368

Note: 1. NR stands for data Not Received.
2. Data for 2014 is Provisional.
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Karnataka Jalasarige Mandali Vidheyaka, 2011
2961. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Minister is aware that the Karnataka Jalasarige Mandali
Vidheyaka, 2011 was referred to the Ministry by the State Government of Karnataka on
20 September, 2013 for obtaining the Presidential Assent;

(b) whether all the required comments/clarifications were provided to the Ministry
by 24 December, 2012; and

(c) if so, when will the State Government be advised of the Presidential Assent ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The Karnataka Jalasarige Mandali Vidheyaka, 2011 was
received in the Ministry of Home Affairs on 10.02.2012 for consideration of the
President under article 201 of the Constitution of India, followed by reminder dated
20 September, 2013.

(b) Yes, Sir.
(c) The State Legislation is examined in consultation with the Central Ministries/
Departments concerned from three angles viz;
(1) Repugnancy with Central laws;
(i)  Deviation from National or Central Policy; and

(iii) Legal and Constitutional validity.
Whenever necessary, the State Government is advised to modify/amend provisions
of such legislation/Bill keeping the above in view. Sometimes, discussions are also held
with the State Governments and Ministries/Departments of the Government of India with

a view to arrive at the final decision. Even though this Ministry makes all out efforts

for early processing of the legislation, it is difficult to fix a time-frame for its approval.
Drug trafficking in jails of the country

2962. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether it is a fact that drug trafficking is rampant in Jails of the country;
(b) if so, the details thereof;

(c) whether it is also a fact that this menace is going on in these jails with the

connivance of insiders and other influential vested interests; and
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(d) if so, what concrete measures Government proposes to take to end the menace

of drug trafficking in Indian Jails ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) “Prisons” is a State subject under Entry 4 of List II of
the Seventh Schedule to the Constitution, and Prison Administration is primarily the
responsibility of the State Governments. However, an advisory dated 25.05.2010 on
“Smuggling of drugs into prisons” has been issued to States/UTs. A comprehensive
advisory dated 17.07.2009 has also been issued to States/UTs by the Govt. on “Prison
Administration” covering all aspects of prison administration. These advisories can be
accessed on the MHA website at the following links: Attp://mha.nic.in/sites/uploadfiles/
mha/files/PrisonAdvisories1011.pdf

Rise in criminals escaping police custody

2963. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is more than 300 per cent rise in criminals escaping police custody

as per the data of National Crime Records Bureau;
(b) if so, the reasons of this sudden rise; and
(c) what measures have been taken or proposed to be taken to arrest this trend ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No Sir. A total number of 1,310, 1,191 and
1,169 persons escaped from police custody were reported during 2011, 2012 and
2013 respectively, showing a decrease percentage over the year. State/UT-wise details
of escapes from police custody and their disposal during to 2011-2013 is given in
Statement-I to III (See below).

(c) ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule to
the Constitution of India. Therefore, the State Governments are primarily responsible for
the prevention, detection, registration and investigation of crime and for prosecuting the
criminals through the machinery of their law enforcement agencies as also for protecting
the life and property of the citizens. The Union Government, however, attaches highest
importance to the matter of prevention of crime and therefore, has continued to urge
to the State Governments/UT Administrations to give more focused attention towards
improving the administration of criminal justice system and taking such measures as

are necessary for prevention and control of crime.
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Extending coastal security scheme to Sunderbans Delta

2964. SHRI SUKHENDU SEKHAR ROY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government proposes to extend coastal security scheme to Sunderbans
Delta including Sagar Island in West Bengal where intrusion of foreigners in trawlers
from neighbouring country takes place endangering national security and World Heritage
Site of the Sunderbans;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (¢) The Coastal Security Scheme (CSS) Phase-I and
Phase-II, implemented by the Government has already been extended to Sunderbans

Delta, including Sagar Island in West Bengal.

Under Phase-I of the Scheme, implemented during the period from 1.04.2005 to
31.03.2011, the State of West Bengal has been provided with 6 Coastal Police Stations
(CPSs), 18 Boats (twelve 12-Ton and six 5-Ton), 12 four-wheelers and 12 two-wheelers.
Under the Phase-II of the CSS, presently under implementation with effect from 1.04.2011
for a period of five years, the State has been sanctioned 8 kCPSs, 4 Jetties, 8 four-

wheelers, 16 two-wheelers and 30 Boats (12-Ton).

The Indian Coast Guard is establishing a Coastal Radar Station at Sagar Island.
The Customs and Immigration check-post for checking of crew members of barges and
vessels, entering into India from the neighbouring country, has been shifted closer to the
International Border (IB), i.e., from Namkhana in South 24 Parganas district, which is

55 kms. from the IB to Hemnagar, which is approximately 10 kms. away from the IB.

As part of the Scheme, joint patrolling is done by the West Bengal State Marine
Police in association with the Border Security Force and State Forest Department in
the riverine areas of Sunderbans. The remote areas of Sunderbans are covered by West

Bengal State Marine Police and Indian Coast Guard.
Security on National Highways

2965. SHRI PANKAJ BORA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government plans to deploy security on the National Highways to stop
robbery and other assaults to the passengers crossing highways, specially in the night

journey; and



156 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) ‘Police’ and ‘Public Order’ are State subjects under
the Seventh Schedule to the Constitution of India. Therefore, the State Governments are
primarily responsible for the prevention, detection, registration and investigation of crime
and for prosecuting the criminals through the machinery of their law enforcement agencies
as also for protecting the life and property of the citizens. The Union Government,
however, attaches highest importance to the matter of prevention of crime and therefore,
has continued to urge to the State Governments/UT Administrations to give more focused
attention towards improving the administration of criminal justice system and taking
such measures as are necessary for prevention and control of crime. The Ministry of
Road Transport and Highways has also issued necessary guidelines and advisories to
the States for prevention of attack on the travelling public in the National Highways,
which also includes Night patrolling by police forces, which are deployed by States for
strict night vigil to maintain the law and order situation in the States. Hence, there is

no need for special plan to deploy security on the National Highways at this juncture.
Crime against North-Eastern students/women

2966. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is aware that crimes against North Eastern students,

particularly women have increased during the recent time;

(b) whether it is also a fact that students particularly residing on rent are not feeling

safe in Delhi and other places;

(c) if so, the details of crimes reported against them during the last three years till

now;

(d) what has been done by Government to ensure security to North Eastern women

in Delhi and other places; and
(e) what has been done to sensitize Delhi Police in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The Government is aware of the problems faced by
the people hailing from the North Eastern States in Delhi and other cities. The details
of crimes reported against them including women as available with the Ministry during

the last three years is given in the Statement (See below).
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(d) and (e) The State Governments and the Union Territory Administrations including
the Government of the National Capital Territory of Delhi have already been sensitized
from time to time about the issue and advised to take pre-emptive measures to prevent
recurrence of such incidents. In order to specifically address the problems faced by the
students and other residents from the North Eastern States in Delhi, Delhi Police has also
taken the pro-active initiatives. Separate Standing Order No.383/2014 has been issued
to tackle the problems faced by students and others from North Eastern States in Delhi.
Special Helpline No.1093 introduced on 14th February, 2014. Special Cell for North-
Eastern residents has started functioning. An officer of the rank of DCP hailing from
North-Eastern State has been designated as Incharge of Special Police Unit for North-
East Region, Nanakpura, Delhi and an officer of the rank of IGP has been appointed
as Nodal Officer for North-Eastern States related issues. Compulsory sensitization for
all policemen is being done regularly on issues related to safety and security of North-
Eastern students/residents. Facebook page “Delhi Police for North-Eastern Folks” has
been launched on 9th May, 2014. 34 representatives have been appointed from the

students and volunteers as Delhi Police representatives for North Eastern States.
Statement

The details of crimes reported against North East people including women as
available with the Ministry during the last three years from 2011-2013

S1.No. Name of State/City Total Number of No. of crimes reported
cases registered in  against people including
last three years women from NE during
the last three years

1 2 3 4
1. Manipur 9870 2
2. Kerala 1513230 151
3. Assam 239267 4
4. Maharashtra Not Reported 12
5. Haryana 279973 3
6. Delhi 206416 150
7. Rajasthan Not Reported 14
8. Bengaluru Not Reported 4
9. Dadra and Nagar Haveli Not Reported Nil
10. Uttara khand 27536 Nil
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1 2 3 4
I1. Jammu and Kashmir 80055 Nil
12. Andaman and Nicobar 9161 Nil
Islands
13. Poducherry 12399 Nil
14. Daman and Diu Not Reported Nil
15. Chandigarh 14734 Nil
16. Himachal Pradesh Not Reported 1
17. M.P. Not Reported Nil
18. Meghalaya 3846 Nil
19. Nagaland 4080 Nil
20. Lakshadweep Not Reported Nil
21. Sikkim Not Reported Nil
22. Tripura Not Reported Nil
23. Chhattisgarh Not Reported Nil
24, Odisha 247774 Not Reported
25. Mizoram Not Reported Nil

Placing Chhattisgarh under category 'A' under MPF Scheme

12967. DR. BHUSHAN LAL JANGDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Chhattisgarh, which is a naxal affected State, has been placed in

category 'B' under the Modernisation of Police Forces (MPF) Scheme;

(b) whether Chhattisgarh can also be placed in 'A' category, on the lines of the

categorisation of Jammu and Kashmir, North Eastern States under 'A' category for

Modernisation of Police Forces Scheme, to annihilate naxalism; and

(c) whether the Central Government agrees to the fact that annihilation of naxalism

from Chhattisgarh is justifiable since the naxalism has almost locked the development
of the State?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir.

(b) The States have been categorised into category ‘A’ and category ‘B’ on the
basis of their assessed needs of modernisation, resource availability with the State and
availability of funds for the MPF scheme. While the States in the category ‘A’ are
provided with 90% of the assistance for approved Modernisation Plan, the States in
category ‘B’ are provided with 60% of the assistance. Presently there is no plan to place
Chhattisgarh in category ‘A’ under MPF Scheme.

(¢) The Central Government has been actively supporting the efforts of all the State
Governments in eliminating Left Wing extremism from their territories with a view to

achieve peace and development at a faster pace.
Infiltration of Bangladeshis in India

2968. SHRI KALPATARU DAS: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) what is the status of infiltration of Bangladeshis in India i.e. whether it has

increased manifold;

(b) whether any court of law has expressed concern on increased number of illegal
Bangladeshis in India, citing a law and order problem in the Eastern Region of the

country;

(c) whether any court of law has asked the Central authorities to address this issue

fast to control any kind of untoward incidents in the country; and
(d) if so, the details thereof along with status thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) There are reports of Bangladeshi nationals having entered
the country without valid travel documents. Since entry of such Bangladeshi nationals
into the country is clandestine and surrepititious, it is not possible to have accurate
data of such Bangladeshi Nationals living in various parts of the country. A number
of Bangladeshi nationals who have entered into India on valid travel documents have
been found to be overstaying. As per information available, as on 31.12.2012, 16530
Bangladeshi Nationals who came to India with valid travel documents were found to

be overstaying.

(b) to (d) As per the direction of the Delhi High Court and the Apex Court,
Government had prepared and finalized an action plan for detection and deportation

of illegal Bangladeshi immigrants in 2005. The action plan includes setting up of Task
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Forces for identification of illegal migrants, setting up of Detention Centres by State
Government to keep the illegal migrants till they are actually deported, setting up of a
monitoring cell by Government of NCT of Delhi to coordinate the functioning of the
Task Forces, and a monitoring authority in MHA to review the progress of deportation.

Complaints to Delhi Police from RWA for illegal construction activity

2969. SHRI SALIM ANSARI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Delhi Police has received complaints from 'C' Block Residents Welfare
Association (RWA) for illegal construction activity beyond working hours on the main
road of Shivalik colony generating tremendous amount of noise at midnight; and

(b) if so, what action Delhi Police has taken against the builder for illegal
construction activity beyond working hours and for generating lot of noise pollution

causing inconvenience to senior citizens residing in the area?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The details of PCR Calls/complaint with regard
to illegal construction activity in “C” Block of Shivalik Colony, Malviya Nagar, Delhi

received by Delhi Police and action taken on these are as under:

1. On 16.01.2014, a PCR call was received vide DD No.5 A at 12.35 AM at PS
Malviya Nagar, Delhi regarding unauthorized construction at House No. C-60,
Shivalik. On enquiries, no construction work was found taking place at the spot
and the PCR call was filed.

2. On 16.07.2014, a PCR call was received vide DD No.10 A at PS Malviya
Nagar, Delhi regarding quarrel at C-39, Shivalik, Malviya Nagar, Delhi. The
Inquiry Officer (I0) did not find any quarrel, but found a minor dispute over
installation of a tin shade. Since, no cognizable offence was found committed,
the PCR call was filed.

3. On 29.07.2014, a complaint of Sh. Jaiprakash Narayan Singh, Hon’ble MP,
Rajya Sabha regarding unauthorized construction at C-51, Shivalik colony
(Main Road), New Delhi being carried out by the builder/owner round the clock
causing lot of inconvenience to the nearby Senior Citizens and further narrating
inaction of Police in the night of 15th July, 2014 over a PCR Call has been
received at the DCP Office, Hauz Khas. Enquiry into the complaint of Hon’ble
MP, Rajya Sabha has been conducted. Concerned land owning agency has been
informed regarding unauthorized construction. A Kalandra u/s 133(i)(B) Cr.PC
has been initiated against the builder vide DD No. 60-A dated 1.8.2014 P.S.
Malviya Nagar. Further, a case vide FIR No. 943/14 dated 1.8.2014 u/s 283/290
IPC has also been registered against the builder.
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Murder of CRPF Constable in J and K

12970. SHRI SALIM ANSARI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the action taken upon criminal case no. Nil/14, Section 302, IPC registered as
an FIR in Kalinjar Police Station, Naraini, Janpad Banda, Uttar Pradesh regarding the
murder of CRPF Constable Shri Abdul Majid on 30 January, 2014, who was posted in

Janpad Kupwara (Jammu and Kashmir);
(b) whether it is a fact that no action has been taken against the culprits till date;
(¢) if so, the reasons therefor; and

(d) if not, by when Government would apprise about the action taken against the

culprits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) On the basis of a complaint/statement made by the
wife of Shri Abdul Majid, CRPF constable, the State Government of Uttar Pradesh has
registered a case vide Case No. Nil-2014 dated 20.01.2014 at Police Station Kalinjar,
Naraini, Janpad Banda, Uttar Pradesh and on the request of the kin of the deceased, the
postmortem was again conducted and all the relevant documents/papers connected with
the investigation of the case were forwarded to the District Magistrate Kupwara, Jammu
and Kashmir for further processing and collating details into the case. Earlier, the State
Government of Jammu and Kashmir, who have also investigated the case, has filed a
case (FIR No. 08/2014 U/S 309 IPC), in Police Station Kupwara, Jammu and Kashmir,
indicating that Shri Abdul Majid, No. 943323655 of 162 Bn. CRPF, Driver, Constable,
Camp Zangli, Kupwara has used his service rifle (Carbine) on himself resulting serious
injuries to him at 10.45 Hrs and was brought to Sub Division Hospital, Kupwara for
treatment on 18.01.2014 and later succumbed to his injuries. During the course of
investigation\ Injury Memo and other documents were prepared and legal formalities
completed and the body handed over to the concerned unit for last rites. Viscera and
other samples together with seized weapon of offence were forwarded to Forensic
Science Laboratories, Sri Nagar/Jammu for expert and ballistic opinion. The CRPF has
also conducted a departmental enquiry and concluded that Constable/Driver Shri Abdul
Majid committed suicide by shooting himself with his service weapon and no CRPF

personnel were found at fault for the incident hence no action was taken.

+Original notice of the question was received in Hindi.
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External foreign assistance to naxalites
2971. SHRI K. C. TYAGI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the State/UT-wise details of naxal attacks reported, the number of civilians and
security personnel killed/injured and the naxalites arrested/killed during the current year;

(b) whether there are reports of external/foreign assistance to naxalites in the

country;
(c) if so, the details thereof and the reaction of Government thereto;

(d) whether Government proposes to adopt an integrated approach and enact an

exclusive legislation on the naxal issue; and

(e) if so, the details thereof and the other measures initiated by Government to deal

with naxalism in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The State-wise details of incidents of LWE violence, civilians
killed, security forces personnel killed, maoists killed and maoists arrested during the
current year (up to 15.07.2014) are given in the Statement (See below). The details of

civilians and security forces personnel injured are not centrally maintained.

(b) and (c) No specific intelligence inputs are available to indicate that the maoists/
naxalites are getting external/foreign assistance in the country. However, the CPI
(Maoist) party have close links with foreign maoist organizations in Philippines, Turkey
etc. The outfit is also a member of the Coordination Committee of Maoist Parties and
Organisations of South Asia (CCOMPOSA). The maoist parties of South Asian countries
are members of this conglomerate. Besides, Left Wing Extremist (LWE) groups have
participated in conferences/seminars conducted in Belgium and Germany. The so-called
‘People’s War’ being waged by the CPI (Maoist) against the Indian State has also drawn
support from several maoist fringe organisations located in Germany, France, Holland,
Turkey, Italy etc.

The recovery of arms and ammunitions of foreign origin from the Left Wing
Extremists in different encounters/operations is an indication of the fact that they are
procuring weapons from different sources also. Moreover, the possibility of some front
organizations of the CPI (Maoist) clandestinely getting foreign funds cannot be ruled out.
Inputs also indicate that some senior cadres of the Communist Party of the Philippines
imparted training to the cadres of CPI (Maoist) in 2005 and 2011.

The Government is closely monitoring the situation and taking appropriate action
as required. Such matters, as and when they come to the notice of this Ministry, are
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taken up with the Ministry of External Affairs, who take up the issue with the countries
concerned at the diplomatic level.

(d) and (e) There is no such proposal to enact an exclusive legislation on naxal
issues. The existing laws, inter-alia, including the Unlawful Activities (Prevention) Act,

1967 are sufficient to deal with the Maoist problem.

The Central Government has a four pronged strategy to tackle LWE insurgency
- Security Related Measures; Development Related Measures; Ensuring Rights and
Entitlements of Local Communities and Public Perception Management, wherein it
supplements the efforts of the State Governments over a wide range of schemes and

measurces.

In security related interventions, apart from directly deploying Central Armed Police
Forces (CAPFs), the Government of India provides assistance for capacity building of
the States through schemes like the Security Related Expenditure (SRE) Scheme, the
Special Infrastructure Scheme (SIS), the Construction/Strengthening of Fortified Police
Stations Scheme etc. In addition, other security related interventions include providing
helicopters to States, setting up of Counter Insurgency and Anti-Terrorism (CIAT) schools,
assistance to raise India Reserve Battalions (IRB), modernization and upgradation of
the State Police and their Intelligence apparatus under the Scheme for Modernization
of State Police Forces (MPF scheme) etc.

On the development front, the Central Government is implementing special schemes
for LWE affected areas like the Additional Central Assistance (ACA) Scheme (in place
of old Integrated Action Plan), the Road Requirement Plan-I (RRP-I) etc.

To ensure Rights and Entitlements of local communities, the Central Government
has enacted the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006 to recognise and vest the forest rights and occupation in forest
land in forest dwelling scheduled tribes and other traditional forest dwellers, who have
been residing in such forests for generations, but whose rights could not be recorded.
The Rules were notified on 1.01.2008 have been further amended on 6.09.2012 to ensure
better implementation. The Ministry of Tribal Affairs hase also issued comprehensive
guidelines on 12.07.2012 on issues relating to implementation of the Act.

Under Public Perception Management, the Central Government is implementing
the Media Plan to convey the Government’s view to the people of LWE affected areas
through the Media.

It is the belief of the Government of India that a combination of calibrated police
action, focused development efforts and improvement in governance are the effective

instrumentalities to combat LWE insurgency in the long-term.
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Statement

State-wise details of incidents of LWE violence, Civilians killed, Security Forces (SFs)
killed, Maoists killed and Maoists arrested in 2014 (upto 15th July)- Tentative

S1.No. State No.of  Civilians Security Maoists  Maoists
incidents killed Forces killed arrested
killed

1. Andhra Pradesh 12 1 0 3 16
2. Assam 0 0 0 0 1
3. Bihar 103 20 6 1 225
4. Chhattisgarh 186 36 37 19 251
5. Jharkhand 206 45 6 2 230
6. Kerala 1 0 0 0 0
7. Madhya Pradesh 2 0 0 0 4
8. Mabharashtra 45 12 11 8 3
9. Odisha 67 14 0 5 50
10. Telangana 8 3 1 0 23
11. Uttar Pradesh 0 0 0 0 1
12. West Bengal 0 0 0 0 5
ToTAL 630 131 61 38 809

Socio Economic Caste Census

2972. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has completed the exercise of conducting a Socio-Economic
Caste Census (SECC) initiated in 2011;

(b) if so, the broad outline of the census along with the latest State-wise break up
of SC/ST/OBC and minority communities as per the census and the percentage of these

communities to the total population in each State;

(c) if not, how many States/Union Territories have been covered by the census so

far; and

(d) when is the SECC expected to be completed and the results published?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU) : (a) No, Sir.

(b) Question does not arise.

(c) The field data collection has been more or less completed in all States and UTs,
except in Delhi and Jharkhand. Out of around 24.68 lakh Enumeration Blocks (EBs) all
over India, field data collection has been completed in 24.67 lakh EBs.

(d) The Ministry of Rural Development, the nodal Ministry for SECC, has informed
that the SECC field data collection is likely to take at least 3 more months to complete.
After the data collected by the Enumerators and Supervisors has been uploaded at the
National Informatics Centre (NIC) and the data is checked and inconsistencies removed,
the Office of Registrar General and Census Commissioner, India would process the caste
data and hand over the details of the castes/tribes returns to the proposed Expert Group

to be constituted by the Government at an appropriate time.
Blast at Pune

2973. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) how many persons were injured grievously and with minor injury in the recent

blast at Pune;

(b) what is the preliminary report from the Anti-Terrorism Squad (ATS) about the

nature of attack;
(c) whether suspects have been arrested so far; and
(d) what is the progress of the investigation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) In the Pune Bomb Blast dated 10th July, 2014, six persons sustained

minor injuries. No person sustained grievous injury.

(b) to (d) The case is being investigated by the Anti-Terrorism Squad, Maharashtra
State. The preliminary investigations indicate towards the use of Ammonium Nitrate as
main charge for the IED. During the investigation by ATS, it is disclosed that, it is a
terrorist attack. A stolen black colour motorcycle was used in the blast. During the course
of investigation, statements of various witnesses were recorded. The CCTV footage of
said vicinity was obtained and the same is being examined. All the samples/evidences
were collected from the blast site and nearby area by the investigating agencies for

forensic examination. No suspect has been arrested so far.
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Police control rooms in North and South Campus of DU

2974. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether in view of increasing incidents of crime against students, particularly
girl students, Government proposes to set up police control rooms in North Campus and

South Campus of Delhi University (DU) to monitor the cases;

(b) whether police patrolling is increased in University Campus in view of starting

of academic session;

(c) whether Check Posts and helpline has been set up at the sensitive area, including

electronic surveillance to deal with ragging, eve teasing and harassment to students; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Police Control Rooms in the area of North as well as South
districts of Delhi Police, in which North and South Campus of Delhi University fall, are
already functional and these areas of Delhi University are being effectively monitored
through these Control Rooms set up by Delhi Police. However, two Police Stations i.e.
Maurice Nagar and South Campus have been created to keep a check on the issues of
incidents against students, particularly girl students and for the safety and security of

girls students in the North and South Campus area of Delhi University.

(b) to (d) Delhi Police have taken various steps to check the crime against students

in the Delhi University in view of starting of academic session: -

5 check posts/pickets, 5 Anti-Eve Teasing Teams, 1 Emergency Response Vehicle
(ERV), 1 Quick Response Team (QRT), 4 Women Help Desks have been deployed/
established in North Campus and 3 check posts/pickets, 5 Anti Eve Teasing Teams,
Emergency Response Vehicle (ERV), Quick Response Team (QRT) and PCR Van have
been deployed in South Campus. In addition to this, CCTV Cameras are also installed
in both the campus of Delhi University. 24-hour women helpline i.e. 1091 is also

functioning to facilitate the women complaints in the hours of need.
Revision of ration money of para-military recruits

2975. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether the ration money of the para-military recruits has not been revised for

the last two years;
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(b) if so, the details thereof along with the reasons therefor; and

(c) the corrective steps taken by Government in the matter keeping in view that

the inflation and cost of living has shot up in a big way during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The rates of Ration Money Allowance (RMA) to the
Central Armed Police Forces (CAPFs) are regularly revised based on the rates approved
by Ministry of Defence for Army personnel. Last revision in the rates of RMA for the
non-gazetted and gazetted personnel of CAPFs have been made vide MHA order No.
11-27012/66/2008-PF.I dated 25.07.2014 and 1.8.2014 by which the rates of RMA have
been enhanced from X 67.55 (per head per day) to ¥ 85.96 (per head per day) for non
gazetted personnel and from X 65.09 (per head per day) to X 79.93 (per head per day)
for gazetted officers with immediate effect. Copy of both the orders i.e. dated 25.7.2014

and dated 1.8.2014 is available on Ministry of Home Affairs website i.e. www.mha.nic.in.

Coastal police stations in Kerala

2976. SHRI K.N. BALAGOPAL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Ministry has any proposals or projects to start more coastal police
stations in the State of Kerala;

(b) if so, the details thereof;

(c) whether the equipments and weapons, etc. will also be procured additionally
to strengthen the force; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The Government has been implementing the Coastal
Security Scheme in phases. The Phase-I of the Scheme commenced from 1.04.2005 for a
period of five years, which was extended by one year and ended on 31.03.2011. Phase-II

of the Scheme, which commenced from 1.04.2011, is presently under implementation.

Under the Phase-I of the Coastal Security Scheme, 8 Coastal Police Stations
(CPSs) were set up in Kerala with a lump sum assistance of X 10 lakh per CPS for
the procurement of surveillance equipments, computer systems, furniture, etc., 16 Boats
of 12-Ton, 8 Boats of 5-Ton, 16 Four-wheelers and 24 Two-Wheelers, whereas under
the Phase-1I, the State has been sanctioned 10 CPSs with a lump sum assistance of
% 15 lakh per CPS for the procurement of surveillance equipments, computer systems,

furniture, etc., 20 Boats of 12-Ton, 4 Jetties, 10 Four-wheelers and 20 Two-wheelers.
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As the Phase-II of the Scheme has been finalized subsequent to the vulnerability/gap
analysis and in consultation with all the coastal States/Union Territories, each and every

Component of the Scheme is fixed and frozen at the beginning of the Scheme itself.

At this point of time, the Ministry of Home Affairs has no proposal or project to

set up more Coastal Police Stations in the State of Kerala.
Funds from drug smuggling used for funding elections in Punjab

2977. DR. K. P. RAMALINGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Government has initiated an internal inquiry to find out

if funds generated from drug smuggling are being used to fund elections in Punjab;
(b) if so, the details thereof;

(¢c) whether it is also a fact that the Border Security Force has already recovered
242 kg of heroin this year while the total recovery last year in the Punjab sector was
around 322 kg; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Department of Home Affairs and Justice of
Government of Punjab has informed that Punjab Police has not initiated any internal

enquiry, as no such case was made out.

(c) and (d) As per available information, Border Security Force (BSF) has recovered
327.491 kg of heroin in different seizures effected in the various districts of Punjab in
2013. Further, BSF has recovered 249.290 kg of heroin in different seizures effected in

the various districts of Punjab in 2014.
Missing GPSs installed in DTC buses in CWG, 2010

12978. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Global Positioning Systems (GPSs) had been installed
in some buses of DTC before Commonwealth Games, 2010 in the capital;

(b) if so, whether it is also a fact that some of them are missing;
(¢) if so, whether Government is still considering to get it investigated; and

(d) if so, by when and if not, the reasons therefor ?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Delhi Transport Corporation (DTC) has investigated into the matter and
lodged FIRs/NCRs in 640 cases.

(d) Question does not arise in view of (c) above.
Declaring Gopalpur and Dhamra ports as immigration points
2979. SHRI A.V. SWAMY: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Ministry is considering the proposal of Odisha Government
for declaring Gopalpur and Dhamra ports as immigration points for the purpose of

embarkment and disembarkment;
(b) if so, the time by when such declaration is likely to be made; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) There is no official proposal for declaring Gopalpur and
Dhamra Ports as Immigration Check Posts (ICP).

(b) Does not arise.
(¢) There is no such proposal of Odisha Government.
Visits permitted to visitors of jail inmates

2980. SHRI G.N. RATANPURI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of convicts and undertrials and detainees, separately, belonging to
J&K and lodged in Tihar and other jails under the Ministry;

(b) the persons who are allowed to meet jail inmates and maximum number of

visits allowed;

(c) whether different categories of prisoners are entitled to different number of
visits by visitors; and
(d) whether within the allowed number, visits have been refused to any prisoner

and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) As on 30.7.2014, 30 undertrial prisoners and 11 convicts
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belonging to State of Jammu and Kashmir are lodged in Tihar jails. Data with regard

to other jails in this respect is not maintained centrally.

(b) and (c) “Prisons” is a State subject as per entry 4 of List I of the Seventh
Schedule to the Constitution of India. Therefore, the administration and management of
prison is primarily the responsibility of the State Governments. The prisons are governed
by the jails manuals of the respective State Governments. There are no categories of
prisoners in Tihar Jail and a maximum number of 10 persons who are family members,
relatives and friends are allowed to meet a prisoner. All prisoners are allowed to meet

their family members twice a week.
(d) No instance of refusal of visits has come to the notice in Tihar jail.
Militants using global SIM cards

2981. SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government is aware that militants are using global SIM cards;
(b) if so, the details thereof;

(c) whether it is also a fact that the poor telecom connectivity is hindering security

operations in many parts of the country; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU) : (a) and (b) No such case has come to notice.

(c) and (d) Issue of poor mobile coverage has been reported by Law Enforcement
Agencies in the Left Wing Extremism affected areas. The Government has decided to
provide the mobile connectivity at 2199 locations in 10 States as a special measure.
The Cabinet Committee has approved the proposal to awarde the work to BSNL on
nomination basis. USOF would fund the CAPEX and OPEX net of revenue for five

years. Estimated project coast is ¥ 3046.12 crores.
Naxalites getting assistance from NGOs

2982. SHRI PRABHAT JHA:
SHRI VIJAY GOEL:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that incidents have come to light that Naxalites are being

+Original notice of the question was received in Hindi.
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provided various kinds of assistance by many Non-Governmental Organisations operating
in the country;

(b) if so, the details thereof;

(c) whether any action has been initiated against those Non-Governmental

Organisations; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No inputs are available to indicate that the NGOs are
providing any financial or material assistance to the LWE groups. However, some NGOs
are supporting the issues being raised by the pro-LWE groups. They have participated
in the demonstrations/meetings/conferences organised by such groups.

The CPI (Maoist) have a number of front organizations active in many States of
India. They resort to overground activities to mobilize support for the CPI (Maoist) and
espouse their cause. The overground front organizations also provide safe hideouts to
armed cadres. The front organizations also facilitate procurement of supplies etc. to the
Maoist war machinery. They initiate legal action on various issues to slow down the
enforcement regime and are adept at dissemination of propaganda and disinformation

to demonize the State and the security forces.

(c) and (d) The activities of these organizations are closely monitored and suitable
action, wherever warranted, is taken by the State Governments concerned.

Ratio of minorities in para-military forces

2983. SHRI GULAM RASOOL BALYAWI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the ratio of minorities especially Muslims in the para-military forces in the

country,
(b) what is the strength of para-military forces, force-wise; and
(c) the expenditure being incurred on these forces per annum?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The ratio of minorities especially Muslims in para-military

forces is as follows:-
Minorities - 9.98%

Muslims - 4.81%
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(b) The posted strength of Para-Military forces is as below:

Name of the Force Strength of Force
BSF 244379
CRPF 284275
CISF 122312
ITBP 76157
SSB 75247
ARs 65780
TotaL 868150

(¢) The expenditure incurred on these Forces in the previous financial year 2013-14
is X 37187.24 crores. The Budget Estimates for the year 2014-15 is ¥ 41515.02 crores
and expenditure incurred upto 22.07.2014 in the current financial year is ¥ 12817.27

crores.
PM dealing insurgency problems of North Eastern Region

2984. SHRI BISWAIJIT DAIMARY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the insurgency problems of North-Eastern Region are still not resolved
despite the Ministry dealing with the problem since long and it has failed to resolve
these problems;

(b) whether in the interest of Nation, Prime Minister can deal with the problem

directly or not; and
(¢) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (¢) Because of Government’s concerted efforts, the number
of violent incidents by insurgent groups in the North East have come down from 1489
in 2007 to 412 in 2014 (upto June) and the number of killing of innocent civilians from
498 to 102 during the same period. And Government is holding talks with those groups
which lay down arms and are willing to join the mainstream. Such talks are going on
with United Liberation Front of Assam (ULFA), United Peoples’ Democratic Solidarity
of Assam (UPDS), National Democratic Front of Boroland of Assam (NDFB), Achik
National Volunteer Council of Meghalaya (ANVC), Kuki National Organisation (KNO)
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and United Progressive Front (UPF) of Manipur and factions of National Socialist
Council of Nagaland (NSCN). Those who are not in talks, are being dealt with by the
Central Armed Police Forces and the State Police through Counter-Insurgency Operations.
Besides, the Central Government is supplementing efforts of the State Governments for
curbing the illegal and unlawful activities perpetrated by militant/insurgent groups of
North Eastern States through various measures. There is sufficient improvement in the
security situation in the North East. This is a collective effort of the Government and

should not be seen in isolation, to be dealt with only by a particular office or individual.
Drowning of students of Andhra Pradesh in dam in Himachal Pradesh

2985. SHRI PALVAI GOVARDHAN REDDY:
SHRI MOHD. ALI KHAN:
SHRI RAJKUMAR DHOOT:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether bodies of all the 24 students from VNR Engineering College, Hyderabad,
drowned in Beas river near Thalot village in Himachal Pradesh's Mandi district after

large quantity of water was released from Larji reservoir recently have been recovered;

(b) if not, what are the reasons that even after more than one month all the bodies

have not been recovered;
(c) the reasons for drowning of students; and

(d) what compensation Government has proposed to pay to the families of the

deceased?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes Sir. Bodies of all the 24 students have been

recovered.

(¢) The students of VNR Vigyan Jyothi Institute of Engineering and Technology,
Hyderabad were on a tour to Himachal Pradesh. On reaching Thalout in route to Manali,
the students along with the tour conductor took a halt in their journey and went to the
river Beas where they sat on the rocks took photographs, etc. Then suddenly due to
rapid and substantial increase in discharge of water from the Larji Barrage, 24 students
and one tour conductor were washed away. Due to unprecedented melting of glaciers at
the higher reaches the water level at Larji Barrage had been reported at Full Reservoir
Level (969.50 metres) even prior to opening of Spill Way Gates. At 18.15 hours on
8.6.2014, the operating staff at Larji Barrage opened radial gate No. 5 to 50 c¢cm, thereby
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releasing 50 cumecs of water. The Spill Way Gates were subsequently further opened to
1.50 metres and then to 2.50 metres increasing water spillage from 50 cumecs to 150
cumecs and above. This apparently resulted in sudden substantial increase in water flow
which led to the washing away of the students. The students were warned by the locals
not to go to the river as water level keeps fluctuating but the students paid no heed to
them. When the water level of river started rising, the locals tried to alert the students

by way of shouting and whistling but in vain.

(d) The State Government of Himachal Pradesh has paid I 1.5 lacs, as a gratuitous
relief to the next kin of all the deceased. Besides, the High Court of Himachal Pradesh
had taken suo-moto cognizance of the incident and directed the Himachal Pradesh,
State Electricity Board Limited and the VNR Vigyan Jyothi Institute of Engineering and
Technology, Hyderabad to pay the compensation of X 5 lac each in equal shares of 50%
to the parents of each of the student as an interim measure, which has been deposited
with the Registry of the Hon’ble High Court of Himachal Pradesh.

Transfer policy for CRPF personnel in various battalions

2986. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether there is any uniform transfer policy for the Central Reserve Police

Force (CRPF) personnel posted with various battalions;

(b) the number of transfers done during the last three years, battalion-wise and

name-wise;

(¢c) whether it is a fact that despite their extreme health conditions, they are not

transferred near to their home town; and
(d) if so, the details thereof, and the reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) In the Central Reserve Police Force (CRPF), there exist
separate transfer policies for the Gazatted Officers (GOs), the Non-Gazetted Officers
(NGOs), the Ministerial staff and the Hospital Staff as per the administrative requirement
of the Force. However, within a cadre in CRPF, there exists a single transfer policy. It
implies that in a particular cadre in CRPF, the transfer policy is applicable uniformly

to all personnel in the Force.

(b) During the last three years from 2011 to 2013, a total of 1,81,982 transfers have

been made in the CRPF, the year-wise and cadre-wise detail of which are as under:-
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Cadre Year Gazetted Non- Ministerial Hospital Total
Officer Gazetted Staft Staff
Officer
2011 723 31988 1876 349 34936
2012 1438 61598 3216 302 666554
2013 1198 76285 2636 373 80492
TotAL 3359 169871 7728 1024 181982

The details regarding the names of the aforesaid personnel, who have been
transferred, and their corresponding Battalions being operational in nature are not

disclosed in the interest of the National Security.

(c) and (d) Most of the personnel in CRPF are having good fitness. However, only
1.27% of the total Force strength are having Low Medical Category while 4.23% have
extreme health conditions (Permanent Low Medical Category). The services of such
personnel are not utilized in tough areas and they are engaged in light duties as far
as possible. Efforts are made to transfer them either nearer to their hometown/choice
place of posting or to a place nearer to a 50/100 bedded hospital where better treatment
facilities could be available. The provisions for posting of the personnel with extreme
health conditions to their requested places already exist in the transfer policies/Standing
Orders of CRPF and the same are being implemented after considering each case on a

case to case basis.
Rampant smuggling of red sandal from Andhra Pradesh

2987. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the rampant smuggling of red sandal from Andhra Pradesh has come

to the notice of the Ministry;

(b) the reasons for Government not being able to stop this rampant smuggling of

red sandal;
(c) whether any special teams have been deputed to contain this;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Ministry of Environment, Forests and Climate

Change have reported that 100 cases of red sanders smuggling were detected during
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the year 2014. The red sanders are found only in India and its demand in international

market is very high and the wood fetches very high price.

(c) to (e) The protection and conservation of forests is the responsibility of the State
Governments. Wildlife Crime Control Bureau is supporting the State Governments in
combating the Wildlife Crime including smuggling of Red Sanders. The Bureau also
coordinates with the enforcement agencies in intelligence gathering and passes of the
information to enforcement agencies and also takes up the issues relating to illegal
trade in wildlife with various foreign authorities including neighbouring countries and
international organizations such as INTERPOL and CITES Secretariat. Central agencies
like Customs and Directorate of Revenue intelligence have also seized Red Sanders

wood at ports and other locations in the country.
Strengthening internal security and intelligence sharing mechanism

2988. SHRIMATI SASIKALA PUSHPA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that Government is strengthening the internal security and

intelligence sharing mechanism in the country;
(b) if so, the details thereof;

(c) the details of the coordination mechanism that exists between the State agencies

and the Central agency;

(d) whether Government has received any fresh threat-inputs through the sea route

from the intelligence agencies;
(e) if so, the details thereof and the reaction of Government thereto; and
(f) the steps taken by Government to strengthen the security vis-a-vis sea routes ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c¢) Government is committed to strengthening the
internal security of the country. A robust mechanism for intelligence sharing among the
various States and Central agencies is in place in the country. Intelligence inputs are
shared regularly by various Intelligence Agencies on real time basis on Multi-Agency
Centre-Subsidiary Multi-Agency Centre (MAC-SMAC) Network with the Law Enforcing
Agencies including the State Police Forces. So far, 374 sites have been made functional
all over the country having connectivity with the MAC headquarters.

National Memory Bank (NMB), which is a Central Data Bank for Counter Terrorism
related information, has been connected with 374 nodes, including State Intelligence,
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State Police and all MAC Member Agencies, with effect from 7th June, 2012.

At MAC Headquarters, activities of MAC include daily Nodal Officer’s meetings
at MAC Headquarters, monthly on Cross Border Terrorism (CBT) in J&K and NE,
fortnightly meeting on Left Wing Extremism (LWE), Focus Groups Meetings, etc.
From January, 2014 to June, 2014, J&K (CBT) meetings-6, North-East Insurgency
related meetings-6, LWE related assessment meetings-11 and 7 Focus Group meeting on
important inputs, have been held during the year 2014 till date. During such meetings,
intelligence inputs are shared and discussed with concerned agencies/State Police. At the
State level SMAC meetings attended by State Police and other agencies and, are held
at least every fortnight. Available inputs are discussed and followed up.

Also, at present, inter-State Intelligence Support Teams (ISISTs) have been formed
in 25 States and 4 Union Territories.

(d) to (f) A few inputs from various channels have been received by the Central
Intelligence Agency in last one year, which suggests plans of various terrorist groups
to infiltrate in the country through coastal areas to launch attacks.

All such inputs have been shared with concerned Forces/Agencies and MAC
meetings/focus groups meetings on such inputs have been held to deliberate the inputs
develop them further, undertake pursuant action by concerned agencies to augment

security and neutralize the threat.
Committee to improve the working of police

12989. SHRI RAMDAS ATHAWALE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Central Government has any plan to constitute a Committee to
improve the working of States' police and other police organisations in the country to

combat terrorism and strengthen the internal security system;
(b) if so, the details thereof;
(c) whether the Committee has been constituted; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Task Force under the Chairmanship of Shri Naresh
Chandra had been constituted on 1st July, 2011 by the Government of India to review the
existing processes, procedures and practices in the national security system and suggest

+Original notice of the question was received in Hindi.
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measures, where necessary for strengthening of the national security apparatus and in

non-conventional areas having a bearing on the overall security situation.

The Task Force submitted its report on 23rd May, 2012 and recommended that a
mechanism to formulate standardization/ benchmarking of minimum response capabilities
as well as Standard Operating Procedures (SOPs) be developed for dealing with terrorism
related crimes. For this purpose, it was suggested that the Government may set up a
body of independent Police and Security Professionals including representatives of State
Governments which may be serviced by Bureau of Police Research and Development
(BPR&D). The Government has implemented the recommendation of the Task Force
by circulating a 15 point matrix to all the State Governments in this regard. Bureau of
Police Research and Development (BPR&D) has also rolled out ‘standing’ description
of Bomb Disposal (BD) Squads etc.

Assessment of destruction due to floods by Central team

2990. SHRI RAMDAS ATHAWALE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether any assessment has been made by the Central team regarding the loss
of life and property due to devastating floods in various States during the last three

years;
(b) if so, the details thereof; and

(c) the amount of financial assistance being requested by the State Governments

to tackle the situation caused by floods?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) Yes Sir. As per the National Disaster Management
Policy, the primary responsibility for disaster management rests with the States. The
concerned State Governments undertake assessment of damage and relief operations in
the wake of natural disasters including floods, from the State Disaster Response Fund
(SDRF) already placed at their disposal. When the available resources under the SDRF
are inadequate, additional financial assistance is extended from the National Disaster
Response Fund (NDRF) by following the laid down procedure, which includes an

assessment based on the visit of an Inter-Ministerial Central Team.

State-wise details of the financial assistance sought, dates of the visits of the Central
Teams constituted by the Ministry of Home Affairs, status of teams’ assessment and

assistance approved during the last three years, are given in the Statement.

+Original notice of the question was received in Hindi.
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Trafficking of intoxicating materials in jails in Punjab

2991. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is aware that the Punjab and Haryana High Court had
made a strong comment on the growing trafficking of intoxicating materials in Punjab
and their supply in the jails and directed the Government to improve the condition of

jails in the State which has turned from bad to worse due to the said materials;

(b) whether ICE, which is more intoxicating material than Heroine, is being made

in Punjab;

(c) if so, the steps being taken by Government to prevent trafficking of intoxicating

materials and their circulation in other parts of the country; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes Sir. As informed by the Government of Punjab, the
Hon’ble Punjab and Haryana High Court in CWP No. 2847 of 2011 titled as Tarlochan
Singh vs State of Punjab and Others has taken cognizance of the fact of growing
trafficking of drugs in Punjab State and supply of drugs in the jails. The Status Report
along with steps taken to curb the supply of drugs inside the jails was submitted before
the Hon’ble High Court.

Further it is informed that “Prisons” is a State subject as per entry 4 of List II of
the Seventh Schedule to the Constitution of India. Therefore, the administration and

prison is primarily the responsibility of the State Government.

(b) ICE is Methamphetamine. It is also known as Crystal meth, meth, crystal,
shabu, batu, d-meth, tina and glass.No manufacturing of ICE (methamphetamine) has

been reported from Punjab in the last three years.

(c) and (d) Narcotics Control Bureau (NCB), being a Coordinating agency, has
taken the following measures to prevent trafficking of intoxicating materials and their

spreading in other parts of the country :

(1) Coordination and sharing of intelligence with various Central Law
Enforcement Agencies like Border Security Force, Assam Rifles, Sashastra
Seema Bal, Directorate of Revenue Intelligence, Central Excise and

Customs and also State Agencies like Police and State Excise.

+Original notice of the question was received in Hindi.
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(i)  Training programmes are being conducted for law enforcement officials

for upgrading their skills to combat drug menace.

(iii)  Sharing of real time information and coordination operation with Nodal

agencies of neighbouring countries.

(iv)  Border Security Force and Sashastra Seema Bal have been empowered
under the Narcotics Drugs and Psychotropic Substances (NDPS) Act for

making interdiction of narcotic drugs.

(v)  Monetary rewards for information leading to seizures of Narcotics drugs/

destruction of illicit crops to informers and officers are being provided.

(vi)  Prepare and execute action plan for destruction of illicit poppy and
cannabis cultivation in coordination with State agencies. NCB also
provides satellite images of areas under illegal cultivation of cannabis
and poppy to State agencies through the Zonal offices of NCB to State
Agencies for effective destruction.

(vil) NCB is mandated to assess and analyze existing and emerging challenges,
trends and operational capabilities to make appropriate interventions and

advise the Central Government.

(viii) India has signed Bilateral Agreement/Memorandum of Understanding
(MoU) on drug related matters with Afghanistan, Pakistan, Bangladesh,
Bhutan and Myanmar.

(ix) DG Level talks are held regularly with Myanmar, Bangladesh and
participation of NCB in Border Liason Officers Meeting with Myanmar,
Pakistan, and Bangladesh along with agencies like Intelligence Bureau,
Border Security Force, National Investigation Agency, Military
Intelligence and Assam Rifles for sharing of intelligence and ascertaining

changing trends in trafficking.
Incentives for security personnel and bureaucrats in LWE affected areas

2992. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is contemplating incentives for security
forces/police personnel and bureaucrats functioning in Left Wing Extremism (LWE) hit

areas;
(b) if so, the details of incentives proposed;

(¢) how many districts of Jharkhand will be covered as LWE hit areas for the

purpose of the above incentives scheme; and
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(d) the districts break-up-wise of the security and civil personnels to be covered
under the proposed incentive scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJTIJU): (a) to (d) Based upon the risk and threat to life to Central
Armed Police Force (CAPF) personnel, incentives are sanctioned by the Government.
CAPFs personnel deployed on operational strength have already been sanctioned Risk
Allowance in LWE region in April, 2009. The rates of allowance in LWE region have
been enhanced in October, 2011 from Counter Insurgency (Ops) Modified Field Area
Allowance to Field Area Allowance for 35 districts. Out of the 35 districts, 11 districts
are of Jharkhand i.e. Bokaro, Chatra, East Singhbhum, Garhwa, Gumla, Hazaribagh,
Latehar, Lohardagga, Palamu, West Singhbhum and Ramgarh.

In addition the following proposals contemplating incentives to CAPFs personnel
deployed in LWE affected area are also planned:

(1) Revision in list of districts in LWE region for higher rate of Allowance:

The list of districts for enhanced rate of Risk allowance is being revised from
35 to 37 districts by addition of 14 districts and deletion of 12 districts. After
revision as proposed, the districts of Jharkhand viz. Giridih, Ranchi (Rural),
Simdega, Saraikela-Kharaswan, Khunti and Dumka will be included and
Ramgarh and Hazaribagh will be excluded.

(i) Enhancement in the rate of Detachment Allowance to CAPFs personnel deployed
in LWE affected areas:

A proposal for grant of enhanced rate of Detachment Allowance at the rate of
125% higher rate than the normal rate to CAPF personnel deployed in LWE
affected areas has been recommended by the Ministry of Home Affairs to
Ministry of Finance for approval.

The State Governments have their own policy for financial allowance to the State
Police Forces personnel deployed in LWE affected areas.

At present there is no Incentive Scheme for bureaucrats functioning in LWE affected
areas. A majority of Government employees serving in LWE affected districts are State

Government employees.
Suspects of terrorism arrested from Jharkhand

2993. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) how many suspects of terrorism have been arrested from Jharkhand by
intelligence agencies during 2012-14; and
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(b) if the numbers are increasingly high whether there is any plan of deputing a
permanent wing of National Intelligence Agency (NIA) in Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per the information made available by the
Central Agencies, 12 accused persons have been arrested from Jharkhand during the year
2012-14. The Patna and Bodh Gaya blasts were carried out by a SIMI module which
developed in Ranchi, Jharkhand. Almost all the key SIMI operatives have been arrested.

Missing children from Delhi

2994. SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that more than 10,000 children are missing from Delhi as

per an official statement;
(b) if so, the zone-wise details thereof;

(¢) the details of recovery management that has been worked out and implemented

by the police department;
(d) how far it has succeeded in recovering and handing them over to their parents;

(e) whether it is proposed to evolve some other strategy in consultation with the

locals to help fast recovery of children; and
(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (f) No, Sir. Delhi Police has reported that 7235 children
were reported missing in the year 2013 and 3638 in the year 2014 (upto 30.6.2014).
Out of these, 5458 children were traced in the year 2013 and 2291 were traced in the
year 2014 (upto 30.06.14). All traced children have been handed over to their parents/
guardians/ NGOs. District-wise details of children reported missing, traced and yet to
be traced during the year 2013 and 2014 (up to 30.06.2014) are as under:

District Children Reported Traced children Untraced children
Missing
2013 2014 2013 2014 2013 2014
(up to (up to (up to
30.06.14) 30.06.14) 30.6.14)
1 2 3 4 5 6 7
North 290 135 239 93 51 42

North-West 707 353 536 189 171 164
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1 2 3 4 5 6 7
Outer 1145 691 810 434 335 257
Central 252 159 210 89 42 70
New Delhi 74 26 42 19 32 7
East 796 328 628 235 168 93
North-East 1036 500 757 301 279 199
South 641 318 516 203 125 115
South-East 771 318 565 220 206 98
South-West 610 344 453 207 157 137
West 902 454 694 292 208 162
IGI 0 1 0 1 0 0
DRP 11 11 8 8 3 3
TotaL 7235 3638 5458 2291 1777 1347

In order to deal with the problem of missing children, following steps have been
taken by Delhi Police:-

(1) On receipt of complaint of missing child, FIR is registered immediately under
the head of Kidnapping. The information about missing children is uploaded
on Zonal Integrated Police Network (ZIPNET) immediately. The Ministry of
Women and Child Development has also launched a website www.trackthechild.
nic.in on all India basis for matching the information of missing and recovered

children.

(i) All traced children are being produced before the child welfare committee as
per provision of Juvenile Justice Act, 2000 and all concerned agencies are
informed to discontinue the search of such children.

(iii) PEHCHAAN: Investigation of cases of kidnapping related to missing children
of poor families was hampered due to absence of photographs of the children.
In order to tackle the problem, a scheme PEHCHAAN was launched. This
scheme is being used in areas where maximum children are reported missing.

(iv) There is an Anti-Human Trafficking Unit (AHTU) in each district and one in
Crime Branch.
(v) Rescue operations of children, who are forced into labour are also undertaken

with the help of NGOs.

(vi) District Missing Persons Unit (DMPU) at the District level and Missing Persons
Squad for the whole of Delhi under Crime Branch continuously monitor the
cases of missing children.

(vii) A Juvenile Welfare Officer (JWO) is appointed in all police stations.



Written Answers to [6 August, 2014] Unstarred Questions 191

(viii) All FIRs registered with regard to missing children are forwarded both by
e-mail and by post to Delhi Legal Services Authority (DLSA) along-with the
addresses and contact phone numbers of parents of the missing children. DLSA,
in turn, constitute a team comprising, a lawyer and a social worker to follow
up the case with the Delhi Police. The said team provides all possible legal
aid to the parents and families of the missing children, but shall also act as an

interface between the parents of the missing children.
Abuse of young girls in slum areas

2995. SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that slum areas in the country are very prone to

abuse of young girls;
(b) whether Government is aware of this problem;

(c) whether to control the above menace in such areas, it is proposed to set up

some policing system; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) There is no definitive evidence on vulnerability of

security of young girls in slum areas.

As per the Seventh Schedule to the Constitution of India 'Police' and "Public Order'
are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime, lies with the State Governments/
Union Territory Administrations. However, Government of India is deeply concerned
with the welfare of women and children and through various schemes and advisories
to the State Governments/Union Territory Administrations, augments the efforts of the
States/UTs.

Ministry of Home Affairs encourages the States/UTs to set up and institutionalize
Community Policing Systems with the objective of facilitating an integrated approach
towards resolution of conflicts affecting the women, children and other vulnerable sections
of the society. It is expected that the beat constable system would bring the police
closer to the society and keep them better informed and also prevent crime. Community
policing initiatives have come up in Kerala, Tamil Nadu and Delhi. The other States/
UTs are being encouraged to introduce community policing on a wider scale and best

practices as well as benefits of it have been shared with them.
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Special development package for Andhra Pradesh

2996. SHRI C.M. RAMESH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the Government of Andhra Pradesh has been demanding
special development package of X 15,000 crores to boost infrastructure and human

development in the new State of Andhra Pradesh;
(b) if so, the details thereof; and
(c) what action has been taken by the Ministry on the above package?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. The Chief Minister of Andhra Pradesh vide
his letter dated 23.06.2014 addressed to the Prime Minister has requested for a provision
of X 5000 crores in the current year’s Union Budget under the Special Development
package to Andhra Pradesh. Chief Secretary, Andhra Pradesh vide his letter dated
26.06.2014 has requested Planning Commission to provide a special development package
of X 5000 crores for the regions of both Rayalaseema and North Coastal Andhra areas
of the State under Section 46(3) and X 5000 crores for the other backward areas of
Andhra Pradesh under Section 46(2) of the Andhra Pradesh Reorganisation Act, 2014.

These requests are being processed in the Planning Commission.

(¢) Under the Backward Regions Grant Fund (BRGF) for all Special Plan/Packages
including proposed assistance for backward areas of Andhra Pradesh and Telangana,
tentative allocation is being worked out by the Planning Commission. Total allocation
for all Special Plans/Packages for all States is X 5,050 crores in the Budget Estimate
for the year 2014-15.

Thinning out of population along the LAC in Arunachal Pradesh

2997. SHRI A.W. RABI BERNARD: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the State Government of Arunachal Pradesh has warned the centre of
a thinning out of population along the Line of Actual Control (LAC) which could have

serious long-term security problem for the country;
(b) if so, the details thereof and the reaction of Government thereto;

(¢) whether Government has any proposal to set up a Border Area Security and
Development Authority and chalk out necessary rehabilitation policy for border States
of the North-Eastern Region; and
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(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Recently on 4th July, 2014 Chief Minister, Arunachal
Pradesh submitted a memorandum to the Minister of State in the Ministry of Home
Affairs where in the issue of sparse population in the border areas and strong need to
promote developmental activities in Border Areas has been raised so that the residents
willingly settle there and act as our frontier guards along the international borders.
Government of India is seized of the matter and has been implementing the Border Area
Development Programme through the State Governments. This programme is a part of
comprehensive approach to the Border Management to meet the special developmental
needs of the people living in the remote and inaccessible border areas and to saturate
the border areas with essential infrastructure through convergence with other Central/

State/Local schemes and participatory approach.

The programme is supplemental in nature to fill the gaps as a 100% centrally
sponsored scheme. It is being implemented in 375 border blocks of 103 border districts
in 17 States (including States in the North Eastern Region), along the international land
borders. The developmental activities under BADP relate to infrastructure development
such as link roads, employment generation, education, health, drinking water, electricity,

agriculture and allied sectors etc.

Guidelines of BADP also provide for fast development of villages particularly of
those located in the remote hilly areas closer to the international land borders through
Skill Development of the youth, Tourism development, etc. to contain migration from the
border areas. From the year 2012 onwards, State Governments have been requested to
utilize at least of 5 % of the allocation of the State under BADP for skill development

and capacity building of the people living in border areas.
There is no proposal to set up a Border Area Security and Development Authority.
Rooting out corruption from DTC

2998. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the steps taken to modernize the Delhi Transport Corporation (DTC) and to

root out corruption from there;
(b) the proposals for the future in this regard,;

(c) the number of vigilance cases/departmental inquiries against the officers and

employees of DTC during the last four years;
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(d) the number of cases in which charged officers and staff were penalized and the

cases in which they were let off; and
(e) the steps taken to streamline the services of DTC?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Delhi Transport Corporation (DTC) has taken

following steps for its modernization:-
(1) DTC is currently operating 3750 low floor AC and Non-AC buses.

(i)  Tender for 1380 semi-low floor buses to replace the old fleet of standard

floor buses in process.

(iii)  Introduction of electronic ticketing machine and CCTV cameras in entire
fleet of DTC.

(iv)  Installation of Global Positioning Systems (GPSs) in DTC buses to

monitor the operational efficiency.
DTC has taken all possible steps to root out the corruption through the following:-

(1) Preventive Vigilance (Supervision and monitoring by Vigilance

Department)
(i)  Punitive Vigilance
(iii)  Surveillance and Detection.

(¢) During the last four years, a total of 5280 cases were initiated against the
officers/employees of DTC.

(d) 4270 officers/employees were penalized and in 337 cases, the officers were

either exonerated or were warned/cautioned.

(e) The following steps are taken to streamline the services of DTC:-

(1) Replacement of the standard floor buses, which have already completed
their life span, with 1725 buses which includes 1380 Semi-Low Floor

buses and 345 Premium Segment buses.

(i) DTC follows unified time-table of STA i.e. 50:50 ratio of DTC and

Cluster buses for operation of its buses in Delhi.

(iii))  On the demand of public/public representatives the route-surveys are
carried out and routes are rationalized accordingly for the gainful

utilization by the commuters.
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Law for refugees in India

2999. SHRI ANIL MADHAV DAVE: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is considering enacting a law or an act for the refugees

in India;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c¢) India is not a signatory to the 1951 United Nations
Convention on the Status of Refugees and the 1967 Protocol thereon. There is no national
law on Refugee at present. Government has circulated a Standard Operating Procedure
for dealing with foreign nationals who claim to be refugees to all State Governments/
Union Territories on 29th December, 2011. This Standing Operating Procedure stipulate
that cases, which are prima facie justified on the grounds of a well founded fear of
persecution on account of race, religion, sex, nationality, ethnic identity, membership
of a particular social group or political opinion, can be recommended by the State
Government/Union Territory Administration to the Ministry of Home Affairs for grant
of Long Term Visa (LTV) after due security verification. A foreigner to whom LTV is
permitted by the Ministry of Home Affairs will be allowed to take up any employment

in the private sector or to undertake studies in any academic institution.
Funds under NCLP in Chhattisgarh

3000. DR. BHUSHAN LAL JANGDE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether National Child Labour Project (NCLP) in Chhattisgarh receives budget
from the Central Government;

(b) whether the State has made any correspondence with the Central Government
as it has not received the Central fund's share for 2011-12 and 2012-13 as mentioned
in part (a) above; and

(c) whether rupees two crores from the Centre and rupees one crore 50 lac from
the State have been received for rehabilitation scheme for 2368 bonded labourers in
Chhattisgarh while rupees one crore have not been received for rehabilitation of additional
1006 bonded labourers and whether the said amount will be paid immediately ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Yes, Sir.

+Original notice of the question was received in Hindi.
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(b) An amount of ¥ 6.20 crore and ¥ 8.24 crore have been released to the State
of Chhattisgarh during 2011-12 and 2012-13 respectively for implementing the NCLP
Scheme in various Districts of the State.

(c) As per the information available, ¥ 1.36 crore has been released under the
Centrally Sponsored Plan Scheme for Rehabilitation of Bonded Labour to the State
Government of Chhattisgarh for rehabilitation of 1362 bonded labour till 31.03.2014. A
proposal for release of Central assistance of X 85.30 lakh to the State Government of
Chhattisgarh for rehabilitation of 853 bonded labour during the year 2014-15 has been

received from the State Government and is under examination.
Participation of women in labour force

3001. SHRIMATI GUNDU SUDHARANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the year-wise, State-wise and percentage-wise labour force participation of

women in the country during the last three years (i.e. between men and women);

(b) whether it is a fact that low women labour force participation has adverse

impact on their empowerment as well as impact on growth story of the country; and

(c) the details of rural and urban labour force participation of women in the above
period ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (c) As per results of three most
recent labour force survey on employment and unemployment conducted by National
Sample Survey Office (NSSO), Ministry of Statistics and Programme Implementation,
details of rural and urban labour force participation rate of women during 2004-05,
2009-10 and 2011-12 is given below:

Year Labour Force Participation Rate of Women (in %)
Rural Urban Total

2004-05 333 17.8 29.4
2009-10 26.5 14.6 233
2011-12 25.3 15.5 22.5

Labour force comprises employed and unemployed persons. State-wise labour force
participation rate of men and women on usual status basis during the same period is
given in the Statement (See below). Low labour force participation rate of women is on
account of several factors such as higher enrolment in education, rising family income,

aspiration for different type of jobs by educated women etc.
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Computer education centres at tehsil level for unemployed persons

13002. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government proposes to open computer education centre at the every
tehsil level to provide free computer education to unemployed young men and women
in the States;

(b) if so, details thereof, if not, reasons therefor;

(c) whether Central Government proposes to formulate an alternative scheme
keeping in view interest of unemployed persons in the wake of increasing unemployment

in the country;

(d) whether Government is taking any step to generate employment opportunities

for young men and women in the country, at present; and

(e) State-wise details of job-oriented training for technical education being provided

to young men and women in the country?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (d) As per the information
received from Department of Electronics and Information Technology, Ministry of
Communications and Information Technology, the Government has no such proposal. To
make youth employable, several schemes are being implemented by various Ministries
of the Government of India for skill development which include training courses of
duration ranging from few days to more than a year. According to the data compiled
by National Skill Development Agency (NSDA), about 75.84 lakh persons were given

skill development training in the year 2013-14 under the schemes of these Ministries.

Under the National Policy on Skill Development, a target of skilling 5 crore people
has been set during the Twelfth Five Year Plan.

Vocational training is imparted through network of more than 11,000 ITIs and the

present seating capacity in these ITIs is about 15 lakh.

It has also been decided to use at least 10% of Special Central Assistance to
Tribal Sub-Plan (SCA-TSP), Special Central Assistance to Scheduled Castes Sub-Plan
(SCA-SCP), Multi-sectoral Development Programme funds and 5% of Border Area
Development Programme funds for skill development and enhancing employability of

youth.

+Original notice of the question was received in Hindi.
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(e) The Government of India is funding skill development activities through over 70
schemes spread across more than 20 Central Government Ministries, aimed at making the
youth employment ready. National Skill Development Authority (NSDA) has informed
that State/UT-wise detail is not maintained by them.

Requirement of skilled labour force for Real Estate sector

3003. SHRI DEVENDER GOUD T.: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that there is a requirement of 140 lakh skilled labour force

in the Real Estate services in the country by 2020;

(b) if so, the manner in which the Ministry proposes to provide the above skilled

labour force in this sector;
(c) whether Government proposes to start any special scheme in this regard; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) As per a study conducted by National
Skill Development Corporation (NSDC), incremental requirement of skilled manpower
in Real Estate Services by the year 2022 is 140 lakh.

(b) Ministry of Labour and Employment is implementing vocational training
program in the country under following schemes to provide skilled labour force including

Real Estate services across the country:

(1) Craftsmen Training Scheme (CTS) : Implemented through 11,001 ITIs with

more than 15 lakhs seating capacity.

(i1) Apprenticeship Training Scheme (ATS) under the Apprentices Act, 1961 through
28,500 industrial establishment with a total of 3.59 lakh seats identified.

(iii) Skill Development Initiative (SDI) Scheme, based on Modular Employment
Skills (MES) through 9420 Vocational Training Providers, including training
and recognition of prior learning (RPL) for increasing the productivity and

upgradation of the skill of construction workers.

(c) and (d) Government has set up National Skill Development Agency (NSDA) with
mandate, inter-alia, to take all possible steps to meet skilling targets as envisaged in the
Twelfth Five Year Plan and beyond. Government of India is funding skill development

activities through 70 schemes being implemented by 20 Ministries/Departments.
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Registered unemployed persons in rural and urban areas

3004. DR. T. N. SEEMA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether employment opportunities have not increased in the country in the

recent years, if so, the details of targets fixed and achieved;

(b) the State-wise total number of registered unemployed persons both in rural and
urban areas in the country including Kerala at present;

(c) the State-wise number of skill development/vocational training centres set up in
the country including Kerala, for propagating vocational education to give job-oriented
training to unemployed youths; and

(d) whether Government proposes to set up more such training centres particularly

in the rural areas of the country including Kerala, if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Reliable estimates of employment
and unemployment are obtained through labour force surveys conducted by National
Sample Survey Office (NSSO). As per the NSSO survey results, the total workforce in
the country was estimated at 46.5 crore during 2009-10 which has increased to 47.41
crore during 2011-12.

(b) The total number of registered job seekers in the country including Kerala ware
4.65 crore as on 31st December, 2013. The State-wise details both in urban and rural
areas are given in the Statement-I (See below).

(¢c) and (d) The State-wise number of vocational training providers under Skill
Development Initiative (SDI) Scheme in the country including Kerala are given in the
Statement-II (See below). Under Skill Development Initiative (SDI) Scheme, Vocational
Training Providers (VTPs) are registered through respective State/UT Governments and

is an ongoing process based on the needs of the State.
Statement-1

State-wise number of Job Seekers in rural and
urban areas as on 31st December, 2013

(in thousand)

SI. No. State Rural Urban Total
1. Andhra Pradesh 1015.65 881.15 1896.79
2. Arunachal Pradesh 3.24 49.99 53.23

3. Assam 1021.90 671.17 1693.07
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S1. No. State Rural Urban Total
4. Bihar 527.64 275.90 803.54
5 Chbhattisgarh 1664.81 -148.32 1516.49
6 Delhi 67.97 684.90 752.87
7. Goa 101.18 36.16 137.34
8 Gujarat 400.25 378.10 778.35
9 Haryana 477.27 293.64 770.91

10. Himachal Pradesh 795.97 143.35 939.32
11. Jammu and Kashmir 118.76 175.55 29431
12. Jharkhand 395.90 187.75 583.65
13. Karnataka 148.71 259.05 407.76
14. Kerala 2988.37 761.75 3750.11
15. Madhya Pradesh 1150.32 926.38 2076.70
16. Mabharashtra 1193.90 1790.00 2983.90
17. Manipur 469.61 223.69 693.30
18. Meghalaya 17.34 18.89 36.23
19. Mizoram 4.21 33.96 38.17
20. Nagaland 38.25 25.64 63.89
21. Orissa 694.35 378.36 1072.71
22. Punjab 215.71 175.48 391.19
23. Rajasthan 428.94 340.04 768.98
24. Tamil Nadu 3744.71 4739.95 8484.66
25. Tripura 318.83 246.90 565.73
26. Uttaranchal 540.71 207.46 748.17
27. Uttar Pradesh 3813.04 2572.82 6385.85
28. West Bengal 4396.44 3085.23 7481.67
29. A and N Islands 0.00 43.35 43.35
30. Chandigarh 13.14 22.59 35.73
31. Dadra and N Haveli 5.17 1.88 7.04
32. Daman and Diu 0.00 10.01 10.01
33. Lakshadweep 17.73 0.00 17.73
34. Pondicherry 0.06 222.12 222.18

TotaL 26790.07 19714.87 46504.93

Source: Employment Exchange Statistics, DGE&T
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Statement-I11

State-wise details of the number of Vocational Training Providers under SDI Scheme

S1. No. State/UT Number of Vocational Training Providers
(as on 01.08.2014)
L. Andaman & Nicobar Islands 20
2. Andhra Pradesh 899
3. Bihar 258
4. Chandigarh 18
5. Chhattisgarh 747
6. Dadra & Nagar Haveli 01
7. Daman & Diu 01
8. Delhi 198
9. Goa 00
10. Gujarat 609
I1. Haryana 215
12. Himachal Pradesh 99
13. Jammu and Kashmir 239
14. Jharkhand 133
15. Karnataka 1185
16. Kerala 297
17. Lakshadweep 06
18. Madhya Pradesh 1798
19. Mabharashtra 483
20. Orissa 351
21. Pondicherry 12
22. Punjab 301
23. Rajasthan 173
24. Tamil Nadu 1199
25. Uttar Pradesh 535
26. Uttarakhand 100
27. West Bengal 1296
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S1. No. State/UT Number of Vocational Training Providers
(ason 01.08.2014)
28. Arunachal Pradesh 13
29. Assam 190
30. Manipur 21
31. Meghalaya 27
32. Mizoram 14
33. Nagaland 41
34. Sikkim 10
35. Tripura 15
36. Telangana 00

Unemployed women registered in employment exchanges

3005. DR. T. N. SEEMA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether there has been an increase in the number of unemployed women in
the country;

(b) if so, the number of unemployed women registered in various employment

exchanges in the country during each of the last three years and the current year;

(¢) the year-wise details of the employment provided to the unemployed women

during the said period;

(d) the steps being taken by Government to create more employment opportunities
particularly for women in the country;

(e) whether there is any proposal to set up employment exchanges exclusively for

women; and
(f) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) As per results of two recent labour
force survey on employment and unemployment conducted by National Sample Survey
Office (NSSO), Ministry of Statistics and Programme Implementation, estimated number
of unemployed women on usual status basis has increased from 0.28 crore in 2009-10
to 0.32 crore in 2011-12.
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(b) and (c) As per information received from states, number of women job-seekers,
all of whom may not necessarily be unemployed, registered with employment exchanges

in the country and employment provided to them during last three years is given below:

Year No. of job-seeker (in lakh) Placement
2011 136.9 0.86
2012 156.5 0.68
2013 164.6 0.59

(d) Government of India has been making continuous efforts through growth process
and by implementing various employment generation schemes to create additional job
opportunities both for men and women in the country. Some of the important ones are,
Swarna Jayanti Shahari Rojgar Yojana, National Rural Livelihood Mission (NRLM),
Mahatma Gandhi National Rural Employment Guarantee Act and Prime Minister’s
Employment Generation Programme in addition to various entrepreneurial development

programmes run by Ministry of Micro, Small and Medium enterprises.

(e) and (f) Employment Exchanges are functioning under the administrative and
financial control of State Government/UTs. Employment Exchanges are opened by the

State Government to cater to need of the population irrespective of gender.
Wages of agricultural workers in States

3006. DR. BHALCHANDRA MUNGEKAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the level of wages of agricultural workers in different States as on 31st March,
2014;

(b) whether the State Governments have been revising these wages every five years

that they are legally supposed to do;
(c) if so, the increase between the years 2004-05 and 2013-14; and
(d) if not, the stand of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (d) Under the Minimum Wages
Act, 1948 both Central and State Governments are responsible to fix and revise minimum
wages every five years in respect of scheduled employments within their jurisdictions.
As regard the agricultural Sector, it falls both in the Central and State Sphere. Details
showing the minimum rates of wages for the agricultural workers in the Central Sphere
fixed by the Central Government under the Minimum Wages Act, 1948, with effect from
01.04.2014 are given in the Statement.
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Area-wise rates of minimum wages for Agriculture in the Central Sphere

Name of Category of Worker Rates of wages including V.D.A per day
Scheduled (inX ) wef 01.04.2014
Employment Area A Area B Area C
1. Agriculture Unskilled 215.00 195.00 193.00
Semi-Skilled/Un- 235.00 217.00 198.00
skilled Supervisory
Skilled/Clerical 255.00 235.00 216.00
Highly Skilled 283.00 262.00 235.00
Classification of Area
Area —“A”
Ahmedabad (UA) Hyderabad (UA) Faridabad Complex
Bengaluru (UA)  Kanpur (UA) Ghaziabad
Kolkata (UA)  Lucknow (UA) Gurgaon
Delhi (UA)  Chennai (UA) Noida
Greater Mumbai (UA) Nagpur (UA) Secunderabad
Navi Mumbai
Area—“B”
Agra (UA)  Jodhpur Jabalpur (UA)
Ajmer Kochi (UA) Jaipur (UA)
Aligarh Kolhapur (UA) Jalandhar (UA)
Allahabad (UA) Kozhikode (UA) Jamshedpur (UA)
Amravati Kota Puducherry (UA)
Aurangabad (UA)  Ludhiana Jalandhar-Cantt.
Bareilly (UA) Madurai (UA) Dhanbad (UA)
Bhavnagar Meerut (UA) Dehradun (UA)
Bikaner Moradabad (UA) Durg-Bhilai Nagar (UA)
Bhopal Mysore (UA) Jammu (UA)
Bhubaneshwar Nasik (UA) Jamnagar (UA)
Amritsar (UA)  Pune (UA) Vijayawada (UA)
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Chandigarh (UA) Patna (UA) Vishakhapatnam (UA)
Coimbatore (UA)  Raipur (UA) Warangal
Cuttack (UA) Rajkot Mangalore (UA)
Durgapur Ranchi (UA) Salem (UA)
Gorakhpur Sholapur Tiruppur (UA)
Guwabhati City Srinagar (UA) Tiruchirappalli (UA)
Guntur Surat (UA) Asansol (UA)
Gwalior (UA)  Thiruva- (UA) Belgaum (UA)
nantha-
puram
Indore (UA)  Vadodara (UA) Bhiwandi (UA)
Hubli-Dharwad Varanasi (UA)

Area ‘C’ will comprise all areas not mentioned in this list.

NB: U.A. stands for Urban Agglomeration.
Employment to illiterate/semi-literate persons

3007. DR. SATYANARAYAN JATIYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the steps taken to provide employment to illiterate/semi-literate persons in the
present scenario of rural unemployment as a result of decline in traditional skills of rural

areas and in the transitional phase of emergence of new skills;

(b) the State-wise details of unemployed persons due to the above-mentioned

circumstances in the country; and

(c) the action plan for skill upgradation or alternative skill development in

construction sector like buildings, roads, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) Government of India is
implementing a number of wage/self-employment generation programme to provide
employment to illiterate/semi-literate persons in the scenario of rural unemployment.
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) is a demand
driven wage employment programme for unskilled works backed by the legislation.
State Governments are obliged to provide atleast upto 100 days of guaranteed wage
employment in a financial year upon demand to every rural household whose adult

members volunteer to do unskilled manual work at any time of the year as mandated

+Original notice of the question was received in Hindi.



208 Written Answers to [RAJYA SABHA] Unstarred Questions

in the Act. The Act extends to all rural areas in the country. Further, through normal
growth process, Government of India is also implementing various employment generation
schemes to create additional job opportunities for rural unemployed in the country. Some
of the important ones are National Rural Livelihood Mission (NRLM), Prime Minister’s
Employment Generation Programme in addition to various entrepreneurial development

programmes run by Ministry of Micro, Small and Medium Enterprises.

Estimates of employment and unemployment are obtained through labour force
surveys conducted by National Sample Survey (NSS) Office, Ministry of Statistics and
Programme Implementation. As per results of the latest NSS surveys, the State/UT-wise

unemployment rates for rural and urban areas are given in the Statement (See below).

(¢) The Twelfth Five Year Plan projects 5 crore new work opportunities to be

generated in the non-farm sector and provide skill certification to equivalent numbers.

In order to enhance the employability of youth, various Central Government
Ministries run skill development schemes across different sectors. According to the data
compiled by National Skill Development Agency (NSDA), about 75.84 lakh persons were

given skill development training in the year 2013-14 under these schemes.

NSDA has proposed a study for the Recognition of Prior Learning (RPL) in the
construction sector for understanding the benefits and cost effectiveness of giving formal

certifications to workers who have acquired construction/sector skills through informal

channel.
Statement
State/UT-wise unemployment rates (%) usual status (adjusted)
in the rural and urban areas in the country
S1. No. State/UT Unemployment Rates (%)
Rural Urban

1 2 3 4
I. Andhra Pradesh 1.2 43

2. Arunachal Pradesh 1.7 4.8

3. Assam 4.5 5.6

4. Bihar 3.2 5.6

5. Chhattisgarh 0.8 43

6. Delhi 7.8 3.5

7. Goa 5.1 4.6
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1 2 3 4
8. Gujarat 0.3 0.8
9. Haryana 2.4 4.2

10. Himachal Pradesh 1.0 4.0

I1. Jammu and Kashmir 2.5 7.0

12. Jharkhand 2.1 5.1

13. Karnataka 0.9 2.9

14. Kerala 6.8 6.1

15. Madhya Pradesh 0.4 2.6

16. Maharashtra 0.7 2.3

17. Manipur 2.6 7.1

18. Meghalaya 0.4 2.8

19. Mizoram 1.8 5.0

20. Nagaland 15.1 23.8

21. Odisha 2.2 3.5

22. Punjab 1.9 2.8

23. Rajasthan 0.7 3.1

24. Sikkim 1.0 2.3

25. Tamil Nadu 2.0 2.7

26. Tripura 10.5 25.2

27. Uttarakhand 2.5 53

28. Uttar Pradesh 0.9 4.1

29. West Bengal 2.7 4.8

30. A and N Islands 5.4 8.6

31. Chandigarh 0.0 6.4

32. Dadra and Nagar Haveli 0.0 0.0

33. Daman and Diu 0.0 0.5

34. Lakshadweep 16.0 11.5

35. Puducherry 0.8 2.9

ALL INDIA 1.7 34

Source: - NSS Report, 2011-12.
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Beneficiaries under RSBY

3008. SHRI A.U. SINGH DEO: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) the entitlements under Rashtriya Swasthya Bima Yojana (RSBY);
(b) how are beneficiaries identified for RSBY;

(c) whether the entire RSBY beneficiary population in the country has been enrolled
for RSBY; and

(d) the State-wise list of beneficiaries and the percentage of people not yet covered

in the scheme ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (d) Under the ‘Rashtriya Swasthya
Bima Yojana’ BPL families (a unit of five) in the unorganized sector are provided smart
card based cashless health insurance cover of ¥ 30,000/- per annum. The definition of

BPL is the one prescribed by the Planning Commission.

The beneficiaries are identified by the respective State/UT Government on the basis

of the eligibility conditions prescribe under the scheme.

It is the endeavour of the Government to extend Rashtriya Swasthya Bima
Yojana (RSBY) to all unorganised workers in a phased manner. During the course of
implementation, apart from BPL families, RSBY coverage has been extended to various
other categories of unorganised workers viz. Building and other Construction Workers,
licensed Railway Porters, Street Vendors, MGNREGA workers (who have worked for
more than fifteen days during preceding financial year), Beedi workers, Domestic workers,

Sanitation workers, Mine workers, Rickshaw pullers, Rag pickers and Auto/Taxi drivers.

The Rashtriya Swasthya Bima Yojana (RSBY) is currently active in 26 States and
Union Territories covering more than 3.85 crore families. The State/UT-wise list of
beneficiaries is given in the Statement.

Statement

State/UT-wise list of beneficiaries under Rashtriya Swasthya Bima Yojana (2013-14)

S1. No. Name of State Number of beneficiary families covered as on date
1. Andhra Pradesh* 2184
2. Assam 1416919

*Only Ranga Reddy district in Telangana.
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S1.No. Name of State Number of beneficiary families covered as on date
3. Bihar 6102774
4, Chandigarh 5854
5. Chhattisgarh 2265370
6. Gujarat 1900903
7. Haryana 465797
8. Himachal Pradesh 341818
9. Jammu and Kashmir 4988

10. Jharkhand 1923138
11. Karnataka 29417
12. Kerala 3662511
13. Madhya Pradesh 608748
14. Mabharashtra 234252
15. Manipur 68140
16. Meghalaya 108321
17. Mizoram 145842
18. Nagaland 151806
19. Odisha 4238040
20. Puducherry 9486
21. Punjab 236764
22. Rajasthan 2511663
23. Tripura 505327
24. Uttar Pradesh 5541225
25. Uttarakhand 285435
26. West Bengal 5748689

TotaL 38515411
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Insurance cover under RSBY

3009. SHRI A.U. SINGH DEO: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government is considering to increase the insurance cover provided
under Rashtriya Swasthya Bima Yojana (RSBY), if so, the details thereof;

(b) whether Government maintains a list of treatment provided under RSBY;

(¢) whether the Ministry has received complaints about unnecessary surgeries/
surgeries not covered under RSBY being performed by Government/empanelled hospitals,

the State-wise list of such hospitals; and
(d) what mechanism is Government putting in place for checking such malpractices?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) No, Sir.

(b) Yes, Sir. The types of treatments/procedures admissible/covered under the scheme

with pre-defined package rates are more than 1500 in number.

(c) and (d) Taking note of reports of malpractices/irregularities regarding
hysterectomy operations performed by some private Hospitals in certain States under
Rashtriya Swasthya Bima Yojana (RSBY) a High Level Team from the Ministry of
Labour investigated the matter in August 2012. As a preventive measure for RSBY cases,
Ministry of Labour and Employment issued an advisory to the State/UTs that for all
hysterectomy operations under RSBY to be performed by the Hospitals on women less
than 40 years of age, prior approval (Authorization letter) of the Insurance Company

has to be taken.

Based on investigation of the complaints received regarding malpractices or

irregularities 407 hospitals have been de-empanelled from RSBY. State-wise details are

as under:
S1. No. Name of State No. of Hospitals
1. Bihar 27

Chhattisgarh 14
Gujarat 9

Jharkhand 11

2
3
4, Haryana 74
5
6 Kerala 43
7

Odisha 1
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S1. No. Name of State No. of Hospitals
8. Punjab 29
9. Uttar Pradesh 156
10. West Bengal 12
11. Mabharashtra 31
TortaL 407

In April, 2014, the three tier Grievance Redressal Mechanism has been reconstituted

to make it more effective.
Children forced to work as labourers

+3010. SHRI LAL SINH VADODIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that children are forced to work as child labourer in Delhi

and also in other parts of the country after their emancipation from child labour;

(b) if so, whether Government is contemplating to make any special arrangements

for them; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) No such specific reports have been

received from the State Governments.
(b) and (c¢) No, Sir. The question does not arise.
Violation of labour laws in industrial units in and around NCT of Delhi

3011. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that some of the industrial units established in and around

NCT of Delhi are indulging in violation of labour laws;
(b) if so, the details thereof; and

(c) the action being initiated by Government to curb malpractices by industrial

units ?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) Government of NCT of Delhi
has informed that they have not received any specific complaint in respect of violation

of Labour Laws.

(c¢) If any complaint in respect of violation of Labour Laws is received in Labour
Department, complaint based inspection is carried out, irregularities/violations if any,
are brought to the notice/knowledge of the employer, time for rectification/compliance
is provided to the employers, in case they fail to do so, prosecution/challans are filed

under the provision of Labour Laws in the court of Metropolitan Magistrate.
ESI hospitals in Delhi

3012. SHRI AMBETH RAJAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) the number of Employees' State Insurance (ESI) hospitals in Delhi;

(b) the income level up to which this facility is provided by Government and

whether the facility is also provided to the people who are above this income level;

(c) whether it is also a fact that the indented medicines are being given to patients
after a delay of 20 days and that too are given in instalments by the Kendriya Bhandar,
Tilak Vihar to the ESI Dispensary for the disbursement to the patients; and

(d) if so, the action taken in this regard to facilitate the patients suffering from

such fatal diseases?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) There are four Employees’ State
Insurance Corporation (ESIC) hospitals in Delhi.

(b) As per Rule 50 of ESI (Central) Rules, 1950, the employees of factories and
establishments drawing monthly wages up to X 15,000/- (X 25,000/- in case of persons
with disabilities) are covered under ESI Act, 1948 and are eligible for facilities provided
under the Act. The employees drawing wages more than wage ceiling prescribed under
Rule 50 of ESI (Central) Rules, 1950 are not eligible for facilities provided under ESI
Act, 1948.

(c) The medicines are given to patients on the same day as per the requirement.
However, there may be some delay for those medicines which are neither available

under DG-ESIC Rate Contract nor readily available with the empanelled chemists.

(d) Does not arise, in view of reply to part (c) of the question above.
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Poor working condition of workers in the unorganised sector

3013. SHRIMATI JAYA BACHCHAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has taken note of the poor working condition of the

workers in the unorganized sector;
(b) if so, the steps Government plans to take to improve their working condition;

(¢) whether Government plans to make it mandatory by law for employers to

provide other basic amenities and safety to workers employed by them; and
(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) With a view to providing social
security to unorganized workers, the Government enacted the "Unorganised Workers"
Social Security Act, 2008”. The Act provides for constitution of National Social Security
Board at the central level to recommend social security schemes viz. life and disability
cover, health and maternity benefits, old age protection and any other benefit as may

be determined by the Government for unorganized workers.

(c) and (d) Government has already taken various steps to provide social security

for the unorganized workers. Some of these schemes are listed as under:

1. Indira Gandhi National Old Age Pension Scheme. (Ministry of Rural

Development).
2. National Family Benefit Scheme (Ministry of Rural Development).
3. Janani Suraksha Yojana (Ministry of Health and Family Welfare).
4. Handloom Weavers’ Comprehensive Welfare Scheme (Ministry of Textiles).
5. Handicraft Artisans’ Comprehensive Welfare Scheme (Ministry of Textiles).
6. Pension to Master Craft Persons (Ministry of Textiles).

7. National Scheme for Welfare of Fishermen and Training and Extension

(Department of Animal Husbandry, Dairying and Fisheries).

8. Janshree Bima Yojana and Aam Admi Bima Yojana (Department of Financial

Services).

9. Rashtriya Swasthya Bima Yojana (Ministry of Labour and Employment).



216 Written Answers to [RAJYA SABHA] Unstarred Questions

Upgradation of ESI hospitals in West Bengal

3014. SHRI VIVEK GUPTA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the details of the number of Employees' State Insurance (ESI) hospitals
functioning in the State of West Bengal;

(b) whether the hospitals have recently been upgraded and if so, the details of cost

of upgradation;

(c) the funding by the Central Government and State Government respectively for

their upgradation; and

(d) the percentage-wise and year-wise details of ESI Schemes including sharing of

the financial and other burden?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) In the State of West Bengal, 14
Employees’ State Insurance (ESI) hospitals are functioning as per details given in
Statement-I (See below).

(b) Yes, Sir. The details are given in Statement-II (See below).

(c) The entire cost of up-gradation has been borne by Employees’ State Insurance
Corporation (ESIC).

(d) Expenditure on medical care is shared between ESIC and the State Government,
within the ceiling, in the ratio of 7:1 on reimbursement basis. The expenditure on Model/
ESIC Hospitals and Super-speciality treatment is fully borne by ESI Corporation. Details

are given in Statement-III
Statement-1

Details of the number of Employees’ State Insurance (ESI)
hospitals functioning in the State of West Bengal

S1. No. Name of ESI Hospital Bed capacity
1. ESIS Hospital, Asansol 100
2. ESIS Hospital, Bellur Belly 200
3. ESIS Hospital, Baltikuri 230
4. ESIS Hospital, Gourhati 216
5. ESIS Hospital, Budge-Budge 300
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S1. No. Name of ESI Hospital Bed capacity
6. ESIS Hospital, Kalyani 250
7. ESIS Hospital, Manicktola 412
8. ESIS Hospital, Kamarhati 348
9. ESIS Hospital, Sealdah 245
10. ESIS Hospital, Uluberia 216
11. ESIS Hospital, Serampore 216
12. ESIS Hospital, Bandel 250
13. ESIS Hospital, Durgapur 150
14. ESIC Hospital, Thakurpur 300
Statement-I1
Details of upgradation of ESIC/ESIS hospitals
SI. No. Name of the Hospital  Estimated project Remarks
cost/Cost of up-
gradation
1. ESIC Hospital 3 634.88 crore Upgradation of existing
at Joka (ODC hospital is a part of ongoing
Thakurpur). project of construction of
Medical College at Joka.
2. ESIS Hospital at % 111.71 crore Upgradation of existing
Manicktola. hospital is a part of ongoing
project of construction of PG
College at Manicktola.
3. ESIS Hospital, % 0.48 crore
Bellur Belly
4. ESIS Hospital, % 0.99 crore
Budge-Budge
5. ESIS Hospital at 2 0.50 crore
Sealdah
6. ESIS Hospital at % 0.17 crore
Uluberia
7. ESIS Hospital at % 0.35 crore

Gourhati
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Statement-111

The percentage-wise and year-wise details of expenditure on
ESI schemes including sharing of the financial and other burden
(R 1in lakhs)

Year 1/8th 7/8th (87.5%)  Expenditure  Total Ex-  Percentage of ex-
(12.5%) Share Re- incurred on penditure penditure borne
share of imbursed by ESIC Hos- borne by by the State Gov-

expenditure  ESIC to State  pital (Joka) ESIC ernment within
borne by Government + Super ceiling (Out of
the State Speciality total expenditure
Govt. (West Treatment mentioned in the
Bengal) previous column)
2011-12 1535.06 10745.43 8085 18830.43 7.5%
2012-13 2032.83 14229.85 10116 24345.85 7.7%
2013-14 2151.56 15060.94 11462 26522.94 7.5%

Note: The expenditure over and above the ceiling is borne by the State Government of West Bengal.
Hospitals for Beedi workers in Tirunelveli, Tamil Nadu

3015. SHRIMATI VIJILA SATHYANANTH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether in-patients would be admitted in the 30 bedded hospital constructed by
Government for the welfare of Beedi workers in Mukkudal, Tirunelveli district, Tamil
Nadu;

(b) whether Government would stop the deteriorating situation of this hospital due

to the poor supervision and management;

(c) whether Government would take necessary steps to run it as a 24 hours hospital

for the benefit of Beedi workers and their dependents; and

(d) whether there is any proposal for upgrading any of the 11 dispensaries into 24
hour care hospitals in Tirunelveli district?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Yes, in-patients are admitted.

(b) Yes, actions are being taken to improve the functioning of the hospital and to
increase the number of Medical Officers in the hospital. At present 2 Medical Officers
are working in the hospital. Another Medical Officer is reporting for duty on 30th July.

(¢) Yes, already the hospital is functioning for 24 hours.

(d) No, Sir.
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Construction of houses for Beedi workers in Tamil Nadu

3016. SHRIMATI VIJILA SATHYANANTH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Tamil Nadu Government has come forward to allocate ¥ 60,000
each for the construction of new houses for Beedi workers in Tamil Nadu for which in

the last three years ¥ 1.2 crores was allocated in the Tamil Nadu Budget;

(b) whether the Ministry would utilize these funds allocated by the Tamil Nadu

Government and build houses for Beedi workers; and
(¢) how much is the Central allocation for such houses?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Yes, Government of Tamil Nadu has
allocated a sum of ¥ 1.2 crore for the construction of new houses for Beedi workers

in Tamil Nadu.

(b) Yes, these funds may be utilized provided workers’ contribution @ X 5,000/-
per beneficiary as per Revised Integrated Housing Scheme (RIHS), 2007 is received.

(c) As per Revised Integrated Housing Scheme, 2007, the Central Government
provides housing subsidy @ X 40,000/~ per tenement in two installments.

Number of EPF accounts

3017. DR. V. MAITREYAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the total number of Employees' Provident Fund (EPF) accounts and the amount

accumulated in their accounts as on 31st March, 2014;

(b) the number of EPF accounts not updated and the undistributed interest lying
in Interest Suspense Account and the closing balance as per the consolidated Annual

Accounts of the Employees' Provident Fund Organisation till 31st March, 2014; and

(c) the steps taken by Government for the speedy disposal of the EPF claims of
the EPF subscribers?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Total number of EPF member accounts
as on 31.03.2014 is X 11.16 crore and the amount accumulated in their accounts is
% 2,95,094.78 crore (un-audited).

(b) Number of EPF accounts not updated as on 31.03.2014 is 75.56 lac. The
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undistributed interest for updation of accounts till the year 2012-13 lying in interest
accounts as on 31.03.2014 is ¥ 2184.08 crore. Closing Balance in Interest Accounts as
per the Consolidated Annual Accounts of the EPFO (un-audited) till 31st March, 2014
is X 27940.60 crore.

(¢) The following steps have been taken by the EPFO for speedy settlement of

claims:

(1) The process of settlement has been simplified and certain manual

processes have been done away with.

(i)  The authorities for approval of settlement have been reduced from 3 to

2 levels.

(iii)  Provision for ECR (Electronic Challan-cum-Return) has been made for

the employers to file their return electronically.

(iv)  National Electronic Fund Transfer (NEFT) has been introduced for
payments. Over 99% of all payments, including monthly pension

payments, are effected electronically.
(v)  Process for transfer claims have been re-engineered.

(vi) A multi-level supervision is done at different hierarchies.
Young Indians looking for work

3018. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Census data released recently reveal that 47 million young Indians,

under the age of 42 years are jobless and looking for work;

(b) whether Government has lagged much behind in creating scope for skill

development;

(c) whether the manufacturing sector in the country is abysmally incapable of

providing employment in the organised sector; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) According to Population Census 2011,
around 23.6 crore persons are non-workers of which 4.9 crore persons are in under the

age group of 15-39.

(b) To address shortage of skilled manpower, the Approach Paper to 12th Plan aims
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to increase the percentage of the workforce which has received formal skills through
vocational education and training from 12 per cent at pre sent to 25 percent by the end
of the Twelfth Plan. The Twelfth Five Year Plan projects 5 crore new work opportunities
to be generated in the non-farm sector and skill certification to equivalent numbers.
National Skill Development Agency has been set up to coordinate action among Central

Ministries in this context and around 75 lakh persons have been skilled during 2013-14.

(c) and (d) As per results of the last three surveys of NSSO estimated employment
as per usual status has increased by 1.5 crore persons from 45.91 crore in 2004-05 to
47.4 crore in 2011-12. Broad sector-wise details of employment during the last three

survey periods are given below:

(in crores)

Sectors 2004-05 2009-10 2011-12
Agriculture and allied 26.83 24.74 23.18
Industry 8.35 10.00 11.50
Services 10.73 11.81 12.73
ToraL 4591 46.55 47.41

Proposed amendments to the Apprenticeship Act

3019. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is considering thorough overhaul of the moribund 53 year

old apprenticeship law governing on-the-job training;

(b) whether in the present form the draconian provisions of the Apprenticeship Act
include putting employers behind bars, forcing the industry to stay away from a system

meant to train millions of youths globally;

(c) whether in 2013-14, just 2.11 lakh apprentices were appointed in the industry
out of a potential indentified capacity of 3.6 lakh seats; and

(d) the details of outline of the proposed amendments to the Apprenticeship Act?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (d) Yes, Sir. The Government has
a proposal to bring comprehensive amendments to the Apprentices Act, 1961 keeping in
view the suggestions received from various stakeholders to provide necessary flexibility

with safeguards, and facilitate wider participation of youth and the industry.

(b) The present framework tightly regulates the number of apprentices trade-wise,
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and is not attractive to youth because of low rate of stipend. Further the industry is
averse to participate because the scheme is not viable for the small industries, burden

of compliance is heavy.

(c) No Sir, in 2013-14, 2.11 lakh trade apprentices were appointed in the industry
out of a potential indentified capacity of 3.6 lakh seats for trade apprentices. In
2013-14, overall 2.82 lakh apprentices were appointed against 4.90 lakh apprenticeship

seats identified for different categories of apprentices.
Unemployed youth registered in employment exchanges

3020. SHRI BHUPINDER SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the total number of unemployed youth registered in employment exchanges in

different States in all categories of services;
(b) the State-wise break-up thereof; and

(¢) how many of them are likely to be appointed by the end of the Twelfth Five
Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) As per information received
from States, State-wise number of youth job-seekers in the age group of 15-29 all of
whom may not necessarily be unemployed, registered with employment exchanges as

on 31st December, 2011 in the country is given in the Statement (See below).

(c) The list of registered job seekers in Employment Exchanges is only one of the
sources for recruitment by employers, who have their own recruitment process. The

placements made during the last three year are as follows:

(in lakh)
Year  Number of registered job seekers in the country ~ Number of Placements
2010 401.72 4.7
2011 447.90 43
2012 465.05 3.5

The Twelfth Five Year Plan projects 5 crore new work opportunities to be generated
in the non-farm sector and skill certification to equivalent numbers. National Skill
Development Agency has been set up to coordinate action among Central Ministries in
this context and around 75 lakh persons have been skilled during 2013-14. To improve
exchange of employment related information in the labour market, the Government has

also decided to convert Employment Exchanges into Career Centres in collaboration
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with the State Governments for providing counseling services to students and job-seekers
along with other employment related assistance. The Government is also reviewing
apprenticeship scheme to enlarge participation of small and medium industries so as to

enhance employability in the country.
Statement

State-wise number of youth job-seekers in the age group of 15-29 registered with

employment exchanges in the country as on 31st December

(in thousands)

S1.No. State/ UTs 2011
I. Andhra Pradesh 1213.6
2. Arunachal Pradesh 40.3
3. Assam 1097.0
4. Bihar 611.2
5. Chhattisgarh 1020.0
6. Delhi 508.2
7. Goa 100.3
8. Gujarat 672.6
9. Haryana 542.1

10. Himachal Pradesh 5233
I1. Jammu and Kashmir 2433
12. Jharkhand 604.8
13. Karnataka 348.3
14. Kerala 3001.2
15. Madhya Pradesh 1507.5
16. Mabharashtra 2113.1
17. Manipur 433.1
18. Meghalaya 25.2
19. Mizoram 30.8
20. Nagaland 53.2
21. Odisha 752.0
22. Punjab 233.1
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S1.No. State/ UTs 2011
23. Rajasthan 508.2
24. Sikkim*

25. Tamil Nadu 4117.5
26. Tripura 3214
27. Uttarakhand 498.0
28. Uttar Pradesh 1355.7
29. West Bengal 4127.1
30. A & N Islands 28.6
31. Chandigarh 28.1
32. D & N Haveli 4.3
33. Daman And Diu 4.8
34. Lakshadweep 10.6
35. Puducherry 219.9

GRrAND ToTAL 26889.5

*No Employment Exchange is functioning in this State.
Cases of illegal mining

3021. SHRI RITABRATA BANERIJEE: Will the Minister of MINES be pleased

to state:

(a) how many cases of illegal mining have taken place in the country in the last

three years;
(b) the State-wise details thereof;
(c) in how many instances fines have been imposed on the illegal mining; and
(d) the State-wise details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU DEO
SAI): (a) to (d) Based on the quarterly returns on illegal mining submitted by various
State Governments to Indian Bureau of Mines (IBM) (a subordinate office under the
Ministry of Mines), State-wise details of instances of illegal mining reported in various
parts of the country for last three years along with the details of realization of fines is

given in the Statement.
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Statement

Details showing year-wise and State-wise cases of illegal mining for

both major and minor minerals (combined)

SL State Illegal Mining Cases

Ne- 2010-11 2011-12  2012-13 2013-14  Fine realized by

( Quarter State Govt.
ending (% Lakh) from
Decem-  2010-11 to 2013-14
ber 13) (quarter
ending 31.12.2013)
1. Andaman and 0 3 0 n.r. 0.05
Nicobar Islands

2. Andhra Pradesh 13939 19913 16592 5137 10409.969
3. Assam 0 0 0 0 0
4. Chhattisgarh 2017 2946 3238 3089 2737.6547
5. Goa 13 1 0 1 1.91
6. Gujarat 2184 3485 6023 3217 45984.15
7. Haryana 3446 2022 3517 2218 1637.59
8. Himachal Pradesh 1213 1289 0 n.r. 71.46
9. Jharkhand 199 364 663 688 256.37
10. Karnataka 6476 6691 6677 6291 6731.25
11. Kerala 2028 3175 4550 3166 1529.89
12. Madhya Pradesh 4245 7147 7169 4471 10431.45
13. Maharashtra 34265 40642 42918 23217 15768.58
14. Mizoram 0 2 16 15 1.056
15. Odisha 420 309 314 76 3411.85
16. Punjab 754 314 19 n.r. 144.88
17. Rajasthan 1833 1201 2861 1991 2761.848
18. Tamil Nadu 277 123 295 1041 5196.18
19. Uttar Pradesh 4641 4708 3266 4504 4262.51
20. West Bengal 239 269 479 n.r. 0
GrAND TOTAL 78189 94604 98597 59122 111338.6477

Mica mines in Jharkhand

3022. SHRI DHIRAJ PRASAD SAHU: Will the Minister of MINES be pleased

to state:

(a) the location of mica mines in the country, especially in Jharkhand;
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(b) whether all these mica mines are managed by Government or any private
company has been given licences to extract mica from these mines, if so, the details

thereof; and

(c) the year-wise total quantum of mica produced in those mines annually during

last three years ?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU DEO

SAI): (a) and (b) Locations of Mica mines in the country are given below:

State District

Andhra Pradesh Nellore and Khammam

Bihar Nawada

Jharkhand Giridih, Koderma and Hazaribagh
Rajasthan Bhilwara, Rajsamand and Tonk

All the reporting mines of Mica are in Private Sector.

(c) As per available information with Indian Bureau of Mines, the year-wise total

mica produced in the country during the last three years is given below:
(Quantity in Metric tonnes)
2011-12 2012-13 2013-14
16085 15923 18976

Production of minerals in Jharkhand

3023. SHRI DHIRAJ PRASAD SAHU: Will the Minister of MINES be pleased
to state:

(a) the State-wise details of mines of various minerals operating under public and

private sector in the country, especially in Jharkhand,;

(b) whether these mining companies are functioning according to the rules and
regulations laid down by Government, if so, the details thereof;

(c) if not, the reasons therefor and the action taken against these companies;

(d) the details of precautionary measures being taken for environment and pollution

control; and
(e) the total quantum of minerals produced in these mines during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) The State-wise number of reporting mines for MCDR minerals in the
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Public and Private sector in the country, including the State of Jharkhand is given in
Statement-I (See below).

(b) and (¢) Indian Bureau of Mines (IBM), a subordinate office under the Ministry of
Mines is entrusted with implementing provisions of Mineral Concession and Development
Rules (MCDR), 1988 within the lease-hold area. These provisions are checked during
inspection of mines. In case of any deviation, appropriate action is taken as per provisions

of Rules. Details of such action taken by IBM are given in Statement-II (See below).

(d) As regards to precautionary measures for environment and pollution control,
action is taken as per provisions under Rule 31 to 41 of MCDR 1988. During inspection
of mines by IBM, provisions of these Rules are checked. In case of deviation, action
is taken as per provisions of Rules. Administration of MCDR in respect of Rules 31 to
41 for environment and pollution control for the years 2010-11 to 2013-14 is given in
Statement -III (See below). IBM also effects conservation within the lease-hold through
approval of mining plan which, inter alia, has a chapter on Environment Management
Plan. In addition, precautionary measures are taken under the provisions of Central and
State Acts like Environment (Protection) Act, 1986, Forests (Conservation) Act, 1980,
Air (Prevention and Control of Pollution) Act, 1981, Water (Prevention and Control of
Pollution) Act, 1974 etc. by the concerned Central Ministries/Departments and State

Governments.

(e) Quantum of minerals produced in these mines during the last two years is given

in Statement-IV.
Statement-1

State-wise number of reporting mines for various minerals in the public and private

sector in the country, including the State of Jharkhand

S1. No. State Private Company Public Company
1. Andhra Pradesh 593 17
2. Assam 01 01
3. Bihar 05 00
4. Chhattisgarh 125 17
5. Goa 68 00
6. Gujarat 444 12
7. Haryana 01 00
8. Himachal Pradesh 20 01
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S1. No. State Private Company Public Company

9. Jammu and Kashmir 00 03
10. Jharkhand 73 09
I1. Karnataka 166 27
12. Kerala 40 09
13. Madhya Pradesh 276 18
14. Mabharashtra 85 19
15. Meghalaya 13 01
16. Odisha 121 31
17. Rajasthan 516 37
18. Tamil Nadu 332 15
19. Uttar Pradesh 15 00
20. Uttarakhand 16 01
21. West Bengal 19 02
TotaL 2929 220

Source: Indian Bureau of Mines.

Statement-I11

Details of such action taken by IBM under MCDR, 1988

SI.No. Particulars 2012-13 2013-14

1. Number of mines inspected 2520 2512

2. Number of mines where 1780 2049
violations observed

3. Number of mines where 1376 900
operations suspended

4, Number of mines recommended 487 223
to the State Governments for
termination

5. Number of mines where 1080 1156

violations rectified

6.  Number of mines where 23 58
prosecution cases launched

Source: Indian Bureau of Mines.
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Statement-IT11
Administration of Rules 31 to 41 (Environment) of MCDR, 1988

Year Show cause notices Show cause rec- Cases launched
issued tified
2012-13 29 19 2
2013-14 30 12 0
Source: Indian Bureau of Mines.
Statement-1V

The total quantum of minerals produced in these mines during the last two years

State Mineral Unit 2012-13(P) 2013-14(P)
Andhra Pradesh ~ Apatite t 572 1300
Andhra Pradesh ~ Asbestos t 387 227
Andhra Pradesh ~ Ball Clay t 181870 138702
Andhra Pradesh ~ Barytes t 1731472 1131090
Andhra Pradesh ~ Clay (others) t 146672 137673
Andhra Pradesh ~ Dolomite t 1549395 1372411
Andhra Pradesh ~ Felspar t 445001 492064
Andhra Pradesh ~ Fireclay t 28028 24546
Andhra Pradesh ~ Garnet (abrasive) t 85581 82804
Andhra Pradesh ~ Iron Ore ‘000t 1111 752
Andhra Pradesh ~ Kaolin t 50236 51757
Andhra Pradesh ~ Laterite t 2610853 2550267
Andhra Pradesh ~ Lime Kankar t 275 0
Andhra Pradesh ~ Limeshell t 0 0
Andhra Pradesh ~ Limestone ‘000t 62115 59362
Andhra Pradesh ~ Manganese Ore t 369442 343626
Andhra Pradesh ~ Mica (crude) t 1176 1610
Andhra Pradesh ~ Mica (waste & t 6944 7610

scrap)
Andhra Pradesh ~ Ochre t 94186 111547
Andhra Pradesh ~ Pyrophyllite t 0 726
Andhra Pradesh ~ Quartz t 616053 766326
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State Mineral Unit 2012-13(P) 2013-14(P)
Andhra Pradesh ~ Quartzite t 180485 371434
Andhra Pradesh ~ Sand (others) t 1871036 2032004
Andhra Pradesh ~ Shale t 124025 144649
Andhra Pradesh  Silica Sand t 1649138 1384330
Andhra Pradesh  Sillimanite t 23896 39723
Andhra Pradesh ~ Slate t 0 0
Andhra Pradesh  Steatite t 79546 62301
Andhra Pradesh ~ Vermiculite t 6169 7974
Assam Limestone '000t 296 198
Bihar Limestone ‘000t 576 532
Bihar Mica (crude) t 0 0
Bihar Mica (waste & t 2535 3267

Scrap)
Bihar Quartz t 8997 0
Bihar Quartzite t 21147 21182
Bihar Steatite t 0 0
Chhattisgarh Bauxite t 1818168 1314112
Chbhattisgarh Clay (others) t 0 0
Chbhattisgarh Dolomite t 1872796 2576981
Chbhattisgarh Fireclay t 2570 0
Chhattisgarh Graphite (r.o.m.) t 0 1403
Chhattisgarh Iron Ore '000t 27941 30156
Chhattisgarh Kaolin t 0 0
Chhattisgarh Limestone '000t 20161 21062
Chhattisgarh Moulding Sand t 0 29226
Chhattisgarh Quartz t 12100 14471
Chbhattisgarh Quartzite t 41861 31671
Chbhattisgarh Steatite t 440 0
Chbhattisgarh Tin Conc. Kg 47776 34851
Goa Bauxite t 87200 444421
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State Mineral Unit 2012-13(P) 2013-14(P)
Goa Iron Ore '000t 10575 0
Goa Manganese Ore t 50 0
Gujarat Agate t 493 100
Gujarat Ball Clay t 11402 8600
Gujarat Bauxite t 3017709 7010219
Gujarat Chalk t 166931 127481
Gujarat Clay (others) t 1271165 1584943
Gujarat Dolomite t 391206 293661
Gujarat Fireclay t 37513 39555
Gujarat Fluorite (conc.) t 0 0
Gujarat Fluorite (graded) t 0 0
Gujarat Gypsum t 0 0
Gujarat Kaolin t 1989949 3093024
Gujarat Laterite t 117830 19050
Gujarat Limestone '000t 25538 23320
Gujarat Manganese Ore t 0 0
Gujarat Marl t 4262682 3216915
Gujarat Moulding Sand t 0 150
Gujarat Ochre t 4690 5050
Gujarat Perlite t 0 0
Gujarat Quartz t 134521 141887
Gujarat Silica Sand t 844789 843500
Gujarat Steatite t 2626 1301
Haryana Slate t 278 339
Himachal Barytes t 0 0
Pradesh
Himachal Limestone ‘000t 13051 11576
Pradesh
Himachal Salt (rock) t 0 0
Pradesh
Himachal Shale t 1512507 1430233

Pradesh




232 Written Answers to [RAJYA SABHA] Unstarred Questions

State Mineral Unit 2012-13(P) 2013-14(P)
Jammu and Gypsum t 41830 33561
Kashmir
Jammu and Limestone ‘000t 192 215
Kashmir
Jharkhand Bauxite t 2008367 2282428
Jharkhand Copper Conc. t 12770 13072
Jharkhand Copper Ore t 398537 380733
Jharkhand Dolomite t 299723 267146
Jharkhand Felspar t 7088 5151
Jharkhand Fireclay t 111871 0
Jharkhand Flint Stone t 0 459
Jharkhand Gold kg 5 8
Jharkhand Gold (by-product) kg 0 0
Jharkhand Gold Ore t 3770 7552
Jharkhand Graphite (r.0.m.) t 53276 43317
Jharkhand Iron Ore ‘000t 18010 22429
Jharkhand Kaolin t 66235 3141
Jharkhand Kyanite t 1015 0
Jharkhand Laterite t 0 0
Jharkhand Limestone ‘000t 1857 1902
Jharkhand Manganese Ore t 4266 4701
Jharkhand Mica (crude) t 0 0
Jharkhand Mica (waste and t 1312 2407

Scrap)
Jharkhand Ochre t 0 0
Jharkhand Pyrophyllite t 0 0
Jharkhand Pyroxenite t 54257 2985
Jharkhand Quartz t 37671 26244
Jharkhand Quartzite t 30771 1981
Jharkhand Silica Sand t 81088 15513

Jharkhand Silver kg 0 0
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State Mineral Unit 2012-13(P) 2013-14(P)
Jharkhand Steatite t 1400 0
Karnataka Bauxite t 81200 74500
Karnataka Chromite t 6828 1003
Karnataka Clay (others) t 0 0
Karnataka Corundum kg 0 0
Karnataka Dolomite t 624449 639715
Karnataka Dunite t 8750 978
Karnataka Felsite t 1196 549
Karnataka Felspar t 0 0
Karnataka Fireclay t 16307 13966
Karnataka Gold kg 1583 1559
Karnataka Gold Ore t 466791 400612
Karnataka Graphite (r.0.m.) t 3241 2205
Karnataka Iron Ore ‘000t 11225 18275
Karnataka Kaolin t 2836 2540
Karnataka Kyanite t 0 0
Karnataka Laterite t 163200 118500
Karnataka Limeshell t 0 0
Karnataka Limestone ‘000t 21072 21469
Karnataka Magnesite t 11949 5791
Karnataka Manganese Ore t 31532 137935
Karnataka Moulding Sand t 0 0
Karnataka Ochre t 0 0
Karnataka Quartz t 6431 63244
Karnataka Quartzite t 10000 13000
Karnataka Shale t 546026 670137
Karnataka Silica Sand t 70234 135989
Karnataka Silver kg 145 154
Karnataka Steatite t 0 0

Kerala Clay (others) t 0 0
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State Mineral Unit 2012-13(P) 2013-14(P)
Kerala Kaolin t 870713 717320
Kerala Laterite t 97909 167136
Kerala Limeshell t 23123 18726
Kerala Limestone ‘000t 495 501
Kerala Silica Sand t 59502 47649
Kerala Sillimanite t 4936 3946
Madhya Pradesh ~ Bauxite t 822165 731746
Madhya Pradesh  Calcite t 0 100
Madhya Pradesh  Clay (others) t 410147 443136
Madhya Pradesh ~ Copper Conc. t 67640 79909
Madhya Pradesh ~ Copper Ore t 2257288 2376183
Madhya Pradesh ~ Diamond Crt 31989 37515
Madhya Pradesh ~ Diaspore t 7275 6666
Madhya Pradesh ~ Dolomite t 585096 557464
Madhya Pradesh ~ Felspar t 0 0
Madhya Pradesh  Fireclay t 52183 45854
Madhya Pradesh  Iron Ore ‘000t 1421 1989
Madhya Pradesh ~ Kaolin t 11200 8200
Madhya Pradesh  Laterite t 378844 451019
Madhya Pradesh  Limestone ‘000t 33942 36956
Madhya Pradesh ~ Manganese Ore t 706194 759879
Madhya Pradesh ~ Ochre t 34491 52231
Madhya Pradesh ~ Phosphorite t 257097 131465
Madhya Pradesh ~ Pyrophyllite t 205990 171200
Madhya Pradesh ~ Quartz t 340 0
Madhya Pradesh ~ Sand (others) t 0 66091
Madhya Pradesh ~ Shale t 519551 452235
Madhya Pradesh  Silica Sand t 0 0
Madhya Pradesh ~ Slate t 0 0
Madhya Pradesh ~ Steatite t 140 1858
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State Mineral Unit 2012-13(P) 2013-14(P)
Mabharashtra Bauxite t 1969843 2059149
Mabharashtra Chromite t 0 0
Maharashtra Corundum kg 0 0
Mabharashtra Dolomite t 274368 224647
Maharashtra Felspar t 0 0
Mabharashtra Fireclay t 7547 4670
Mabharashtra Fluorite (graded) t 3107 2486
Mabharashtra Iron Ore ‘000t 1193 1621
Mabharashtra Kaolin t 0 0
Maharashtra Kyanite t 51 1922
Mabharashtra Laterite t 4000 53987
Mabharashtra Limestone ‘000t 11927 10877
Maharashtra Manganese Ore t 674628 663284
Mabharashtra Pyrophyllite t 705 1596
Mabharashtra Quartz t 10267 14974
Mabharashtra Quartzite t 50035 58073
Maharashtra Sand (others) t 750877 449543
Maharashtra Shale t 346459 280601
Mabharashtra Silica Sand t 243156 200990
Mabharashtra Sillimanite t 2590 6206
Meghalaya Limestone ‘000t 3893 3581
Meghalaya Sand (others) t 7022 0
Meghalaya Shale t 0 0
Orissa Bauxite t 5460035 7635195
Orissa Chromite t 2943287 2851832
Orissa Dolomite t 888322 657287
Orissa Fireclay t 0 0
Orissa Garnet (abrasive) t 23898 18385
Orissa Graphite (r.o.m.) t 6530 10139
Orissa Tolite kg 0 0
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State Mineral Unit 2012-13(P) 2013-14(P)
Orissa Iron Ore ‘000t 64308 76143
Orissa Kaolin t 0 0
Orissa Limestone ‘000t 4058 3746
Orissa Manganese Ore t 531115 660438
Orissa Pyrophyllite t 0 10066
Orissa Pyroxenite t 0 0
Orissa Quartz t 7138 6976
Orissa Quartzite t 25806 31781
Orissa Silica Sand t 0 0
Orissa Sillimanite t 12314 11511
Orissa Steatite t 0 0
Rajasthan Ball Clay t 1649048 1758499
Rajasthan Barytes t 7352 5560
Rajasthan Calcite t 72076 90086
Rajasthan Clay (others) t 150232 140298
Rajasthan Copper Conc. t 43245 45656
Rajasthan Copper Ore t 982926 1003012
Rajasthan Dolomite t 227485 295206
Rajasthan Felspar t 789444 787866
Rajasthan Fireclay t 323125 232893
Rajasthan Fluorite (graded) t 0 0
Rajasthan Garnet (abrasive) t 614 605
Rajasthan Gypsum t 3495925 2894921
Rajasthan Iron Ore ‘000t 235 696
Rajasthan Jasper t 0 0
Rajasthan Kaolin t 592154 804762
Rajasthan Laterite t 0 0
Rajasthan Lead & Zinc Ore t 8582015 9252137
Rajasthan Lead Conc. t 184485 194426

Rajasthan Limestone ‘000t 52065 56328
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State Mineral Unit 2012-13(P) 2013-14(P)
Rajasthan Magnesite t 0 0
Rajasthan Manganese Ore t 4987 2532
Rajasthan Mica (crude) t 79 0
Rajasthan Mica (waste & t 3878 4084

Scrap)
Rajasthan Ochre t 1661108 1266341
Rajasthan Phosphorite t 1867229 1252533
Rajasthan Pyrophyllite t 7518 939
Rajasthan Quartz t 163668 195667
Rajasthan Quartzite t 4489 4187
Rajasthan Sand (others) t 0 1450
Rajasthan Selenite t 7577 532
Rajasthan Silica Sand t 617677 608934
Rajasthan Silver kg 373901 366111
Rajasthan Steatite t 756381 700921
Rajasthan Vermiculite t 0 0
Rajasthan Wollastonite t 141550 192642
Rajasthan Zinc Conc. t 1492781 1490662
Sikkim Copper Conc. t 0 0
Sikkim Copper Ore t 0 0
Tamil Nadu Ball Clay t 13334 4644
Tamil Nadu Bauxite t 95777 100896
Tamil Nadu Clay (others) t 8920 0
Tamil Nadu Dunite t 77745 64120
Tamil Nadu Felspar t 36400 55280
Tamil Nadu Fireclay t 143815 161479
Tamil Nadu Garnet (abrasive) t 1167878 339034
Tamil Nadu Graphite (r.0.m.) t 69109 88545
Tamil Nadu Gypsum t 0 1410

Tamil Nadu Lime Kankar t 217643 140088




238 Written Answers to

[RAJYA SABHA]

Unstarred Questions

State Mineral Unit 2012-13(P) 2013-14(P)
Tamil Nadu Limeshell t 105 0
Tamil Nadu Limestone ‘000t 25203 22915
Tamil Nadu Magnesite t 149059 140829
Tamil Nadu Marl t 97620 37247
Tamil Nadu Quartz t 13689 15752
Tamil Nadu Quartzite t 0 0
Tamil Nadu Silica Sand t 10609 11366
Tamil Nadu Sillimanite t 0 0
Tamil Nadu Steatite t 282 860
Tamil Nadu Vermiculite t 1520 2202
Uttar Pradesh Diaspore t 8755 8129
Uttar Pradesh Limestone ‘000t 3304 3144
Uttar Pradesh Pyrophyllite t 31186 28264
Uttar Pradesh Quartz t 0 900
Uttar Pradesh Silica Sand t 42051 8336
Uttaranchal Dolomite t 0 0
Uttaranchal Limestone ‘000t 0 0
Uttaranchal Magnesite t 52369 44230
Uttaranchal Steatite t 98207 76824
West Bengal Apatite t 0 0
West Bengal Clay (others) t 0 0
West Bengal Felspar t 13560 19842
West Bengal Fireclay t 93733 92104
West Bengal Kaolin t 95607 88887
West Bengal Moulding Sand t 0 630
West Bengal Quartz t 30258 35521
West Bengal Quartzite t 300 7090
West Bengal Silica Sand t 71772 62415

(P): Provisional; Source: MCDR Returns, IBM.
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Revision applications against orders of State Governments

3024. SHRI AAYANUR MANJUNATHA: Will the Minister of MINES be pleased
to state:

(a) the State-wise details of applications received by the Ministry, for revision of
orders passed by the State Governments during the last three years and their present

status;

(b) whether it is a fact that there has been an inordinate delay in disposing the

revision applications filed by the aggrieved persons;
(c) if so, the reasons therefor; and

(d) the steps/measures taken by Government to dispose of the pending applications

for revision of State Governments' orders?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU DEO
SAI): (a) As per information available 1048 Revision Applications have been received
during the last three years. Out of these 276 Revision Applications have been disposed
of and 772 Revision Applications are pending in the Ministry. State-wise details are

given below:

Sl.No. State Revision Application Disposed of  Pending
Received by Ministry
1. Andhra Pradesh 61 19 42
2.  Bihar 04 01 03
3. Chhattisgarh 47 14 33
4.  Goa 67 04 63
5. Gujarat 89 61 28
6. Haryana 02 00 02
7. Jharkhand 06 06 00
8. Karnataka 40 15 25
9. Kerala 01 01 00
10.  Madhya Pradesh 181 29 152
11.  Maharashtra 09 06 03
12.  Odisha 258 56 202
13.  Rajasthan 244 50 194
14.  Tamil Nadu 30 07 23
15.  Uttarakhand 08 07 01
16.  West Bengal 01 00 01

TotaL 1048 276 772
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(b) and (c) Disposal of Revision Applications filed under Section 30 of the Mines
and Minerals (Development and Regulation) Act, 1957 is a quasi-judicial function and
appeals against orders passed by the Central Government in such applications lie before
the respective High Courts. The principle of natural justice is a paramount factor in
disposal of Revision Applications. The Revisionary Authority while considering the
Revision Application filed before it, has to take into consideration various factors and
consider requests for adjournments on different grounds sought by the contending parties
etc., in the interest of justice, which may sometimes result in some delay in the final
disposal of the Revision Application.

(d) Joint Secretaries in the Ministry of Mines have been appointed as Revisionary
Authority under Section 30 of the Mines and Minerals (Development and Regulation)
Act, 1957 who hear and dispose of Revision Applications filed against orders passed
by the State Governments.

Amending the Forest (Conservation) Act, 1980 to exploit the minerals
3025. SHRI VIVEK GUPTA: Will the Minister of MINES be pleased to state:

(a) whether States have sent any proposal or gave any suggestion to amend the
Forest (Conservation) Act, 1980, so that mineral resources can be fully exploited and if
so, the details thereof;

(b) the details of estimated number of mines under forest area, operational and

non-operational in North-Eastern States and West Bengal;
(c) the State-wise details of the usage of the operational mines over last five years;

(d) the royalty received over the last five years, annually and State-wise for North-
Eastern States and West Bengal; and

(e) the measures undertaken/proposed by Government to protect and promote the
interests of States ?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) No Sir.

(b) and (c) The mining leases are granted by the State Governments who maintain
complete details in this regard. Ministry of Mines does not maintain this information
Centrally. However, as per information available with Indian Bureau of Mines (a
subordinate office of the Ministry of Mines) the number of reporting mines in North-
Eastern States and West Bengal is given in Statement-I (See below).

(d) Details regarding royalty received over the last five years, annually and State-
wise for North-Eastern States and West Bengal are given in Statement-II (See below).
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(e) The Central Government in the Ministry of Mines has constituted Study Groups
at regular intervals to study the demands made for revising the rates of royalty on
minerals (other than minor minerals, Coal, Lignite, and Sand for stowing) and dead rent
and to make recommendations. The most recent Study Group Report was received by
the Government on 28.6.2013, based on which the Central Government is in the process
of revising the rates of royalty which is expected to increase the royalty collections of
the States.

Statement-1

State-wise reporting mines during last five years

(in numbers)

States 2009-10  2010-11  2011-12  2012-13  2013-14
Arunachal Pradesh 0 0 0 0 0
Assam 4 3 2 2
Manipur 0 0 0 0 0
Meghalaya 8 9 12 14 14
Mizoram 0 0 0 0 0
Nagaland 0 0 0 0 0
Sikkim 0 0 0 0 0
Tripura 0 0 0 0 0
West Bengal 12 11 23 25 21

Source: MCDR Returns

Reporting Mine: A mine reporting production, or reporting ‘Nil” production during
a year but engaged in developmental work such as, overburden removal; underground
driving, winning, sinking work; exploration by pitting, trenching or drilling as evident
from the returns required to be submitted under the provisions of Mineral Conservation
and Development Rules, 1988
Statement-11

Royalty accrual for last 5 years for major minerals

(other than Coal, Lignite and Sand for stowing)

(X in lakhs)

S1. No.  State 2008-09 2009-10 2010-11 2011-12 2012-13
1. Assam 158 234.00 181 187 101
2. Meghalaya 1400.14 726.99 1309.18 NA NA
3. West Bengal 54.00 50.00 41.00 NA NA

Source: Indian Bureau of Mines



242 Written Answers to [RAJYA SABHA] Unstarred Questions

Note: The rates of royalty for the State of West Bengal in respect of major minerals
have remained the same as specified in the notification of the Government of India in
the Ministry of Steel and Mines (Department of Mines) number G.S.R. 458 (E) dated
the 5th May, 1987.

Increase in royalty rates of minerals

3026. SHRI PARIMAL NATHWANI: Will the Minister of MINES be pleased to

state:

(a) whether Government has finalized a blueprint which prescribes raising of royalty
rates of minerals including bauxite, chrome, manganese and iron-ore, if so, the details

thereof;

(b) whether the increase in royalty rates would benefit mineral rich States like
Odisha, Chhattisgarh and Jharkhand; and

(c) if so, the estimated gains by these States?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU DEO
SAI): (a) Based on the recommendations given by the Study Group constituted for the
purpose of recommending revision in rates of royalty, a proposal is under consideration

to revise the rates of royalty of major minerals.

(b) and (c) However, as approval of the Government is yet to be accorded, it is not
possible to give the details regarding the impact of the revision in rates of royalty on

the revenues of various States, including Odisha, Chhattisgarh and Jharkhand.
Export of gas to Pakistan

3027. SHRI SANJAY RAUT: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government is planning to export gas to Pakistan through a pipeline

from Jalandhar, Punjab;
(b) if so, the details thereof; and
(c) the details of agreement signed in this regard and its salient features thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) Negotiations are
under way between GAIL and Inter State Gas Systems (ISGS), Pakistan for supply
of 5 MMSCMD of lean gas to Pakistan for a period of 5 years. Under this proposal,
GAIL would lay 110 km pipeline infrastructure from Jalandhar to Amritsar/Atari Border.
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Compliance with the directions of High Court of Delhi

3028. SHRI AVINASH RAI KHANNA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether in a writ petition (C) 17451/2005 titled as Sunil Bansal v/s Union of
India and Others, decided on 8 August, 2007 in which High Court of Delhi has given
directions to Government;

(b) if so, whether Government and Oil Companies have been complying with these
directions, if not, the reasons therefor; and

(c) whether it is a fact that Government has received representation that the Oil
Companies are not following the directions of the Court, if so, the reaction of Government
on this ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) Yes, Sir. Public Sector
Oil Marketing Companies namely; Indian Oil Corporation Limited (IOCL), Bharat
Petroleum Corporation Limited (BPCL) and Hindustan Petroleum Corporation Limited
(HPCL) have reported that the directions given by the Hon’ble High Court of Delhi are
complied with. IOCL has confirmed compliance of the directions of the Hon’ble Court
quoted in the representation sent to the Government.

Increase in prices of LPG and kerosene

3029. SHRI PANKAJ BORA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that Government proposes to raise LPG cooking gas cylinder

and kerosene prices per month to wipe out the subsidy; and
(b) if so, the details of the proposal of Government ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, sir.

(b) Does not arise.
Capping of price of gas sold by PSC contractors

3030. SHRI SALIM ANSARI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that Government has capped the price of gas being sold by
Production Sharing Contract (PSC) contractors at 4.2 dollar per MMBTU;
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(b) if so, what would be the reduction in subsidy on LPG, kerosene and diesel if

the price of crude were also capped at 50 dollar a barrel; and

(c) the reasons why Government does not cap the price of crude oil being produced

by PSC contractors at 50 dollar in public interest ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The price of gas produced
from the fields operated by the companies under Pre-NELP regime is determined in

accordance with the provisions made in the respective Production Sharing Contracts
(PSCs).

The existing formula approved by the Government in 2007 for gas produced under

New Exploration Licensing Policy (NELP) is:
SP (USD/mmbtu) = 2.5 + (CP-25)"0.15

Where, SP=Sales price/mmbtu [Net Heating Value (NHV) basis]; CP=Average price

of Brent crude oil in US$/barrel for previous financial year.
The cap for Brent Crude Price in the formula would be frozen at US $ 60 per barrel.

The price arrived at on the basis of above formula is US$ 4.20/MMBTU.

The Government notified the Domestic Natural Gas Pricing Guidelines, 2014 on
10.1.2014, which envisaged revised gas prices to become applicable from Ist April, 2014.
The price notification based on new guidelines required collecting data from various
domestic and international sources. Meanwhile, the schedule for Lok Sabha elections 2014
was announced and Model Code of Conduct for the Guidance of the Political Parties
and Candidates came into effect with effect from 5.3.2014. The Election Commission
vide its letter dated 24th March, 2014 deferred the notification of gas price till the
end of the election process. Accordingly, the revision of prices as per the Domestic
Natural Gas Pricing Guidelines, 2014 was deferred by the Government vide order dated
28th March, 2014.

The Government subsequently considered gas price issue in the CCEA meeting
held on 25th June, 2014 and decided that the whole issue of gas pricing needs
comprehensive re-examination. Accordingly, it was decided that the Domestic Natural
Gas Pricing Guidelines, 2014 will be kept in abeyance up to 30.09.2014 and till that
time, the domestically produced gas would continue to be priced at the rate prevailing
on 31.03.2014.

(b) and (c) The Public Sector Oil Marketing Companies (OMCs) pay Trade Parity
Price (TPP) for purchase of diesel and Import Parity Price (IPP) for purchase of PDS
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kerosene and domestic LPG from refineries. The TPP / IPP are determined based on the
price of respective product in the international market and are not related to the price of
crude oil. Moreover, the price of crude oil produced by the domestic producers under
PSCs cannot be capped under the terms of the contract.

Setting up of LNG importation terminal in Andhra Pradesh

3031. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Gas Authority of India Limited (GAIL) has joined hands with the
State Government of Andhra Pradesh for setting up of an LNG importation terminal,
initially Floating Storage and Re-gasification unit (FSRU) along the State’s expansive

sea coast; and
(b) if so, the details thereof and the present position thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir. The Floating
Storage and Re-gasification Unit (FSRU) project is being contemplated by Andhra
Pradesh Gas Distribution Corporation (APGDC), a joint venture company of GAIL Gas
Ltd. and Andhra Pradesh Gas Infrastructure Corporation Ltd. (APGIC) in Kakinada, in
collaboration with GDF, Suez and Shell wherein APGDC will have 48% equity and
GDF Suez and Shell will hold 26% equity each. The capacity of the re-gasification unit
would be about 3.5 MMTPA. The Pre-Front End Engineering and Design (FEED) of
this project is being coordinated by APGDC in collaboration with GDF Suez.

Oil and gas discoveries under NELP

3032. SHRI A.U. SINGH DEO: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of oil and gas discoveries made and hydrocarbons reserves added

during the last three years under the New Exploration and Licensing Policy (NELP);

(b) the projected exploration and production of oil and natural gas likely to be
achieved during the next three years;

(c) whether the country is lagging behind in exploration and production of oil and

natural gas as compared to the other developed/developing countries;
(d) if so, the details thereof along with the reasons therefor; and

(e) the corrective action taken by Government in the matter including steps initiated

to achieve self-sufficiency in the production of oil and natural gas ?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) During the last three years
(12011-12 to 2013-14) to till date, 30 hydrocarbon discoveries (8 oil and 22 gas) have
been made in the blocks awarded under New Exploration Licensing Policy (NELP).
Out of these, Declaration of Commerciality (DoC) has been done for 1 oil discovery
according to which In-place volume and recoverable oil reserves are 195.09 Million
Barrels and 26.28 Million Barrels respectively. The remaining discoveries are under

various stages of evaluation and appraisal.

(b) Based on the Annual Work Programme and Budget for 2014-15 and projections
during Twelfth five year plan (2012-2017), the following are the projected oil and gas
production and exploratory inputs during the next three years (2014-2017):

Year Oil Gas 2D Seismic 3D Seismic  Exploratory
Production ~ Production Survey Survey Wells
(MMT) (BCM) (LKM) (SKM)
2014-15 38.762 36.62 9697 14969 231
2015-16 42.546 72.915 19750 9020 199
2016-17 41.156 84.586 12500 6620 199
(¢) No Sir.

(d) Does not arise.

(e) In order to accelerate the pace of exploration and production of oil and gas in

the country, the Government has taken following steps:
e Offering of exploration blocks through NELP bidding rounds.

*  Encouraging exploration and exploitation of alternate energy sources, such
as Coal Bed Methane (CBM), Shale Gas, Gas Hydrates etc.

*  Policy for exploration and exploitation of Shale Gas/Shale Oil resources

by NOCs under the Nomination Regime.

*  Policy on Non-exclusive Multi-client Speculative Survey for assessment

of unexplored sedimentary basin has been approved.

Apart from above, there are various measures being taken by the National Oil
Companies to increase current production level. These include development of new
and marginal fields, improved Oil Recovery/Enhanced Oil Recovery activities, well
stimulation, field re-development/revitalization, work-over activities, chemical stimulation

etc. according to the technical requirement of the fields and feasibility.
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Investment in downstream gas market

3033. SHRI AAYANUR MANJUNATHA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of natural gas pipelines, city and local natural gas distribution (CGD)

networks in the country;

(b) whether Government is aware of the poor infrastructure in the downstream gas

market;
(c) if so, the details thereof; and,

(d) the steps being taken by Government to bring in investment in the downstream

gas market for infrastructure development ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of natural gas
pipelines, City and Local Natural Gas Distribution (CGD) networks in the country are

given in Statement —I and II (See below).

(b) to (d) Presently, the country is having 15,340 km of natural gas pipelines having
a capacity of 395 Million Standard Cubic Meter per Day (MMSCMD).

In order to transport gas to different parts of the country, there is need to expand
the gas pipeline infrastructure. Government has set up the Petroleum and Natural Gas
Regulatory Board (PNGRB) under the PNGRB Act, 2006 as a regulatory body to
plan, authorize and monitor the development of pipeline infrastructure in the country.
Establishing a National Gas Grid has been identified as a priority area by the Government.
Government has entrusted PNGRB to prepare a road map for development of a National
Gas Grid, indicating the detailed roll out plan and requirement of funds. Additional

15,000 Km. of pipeline length is required to complete the grid.
Statement-1

Details of Existing Natural Gas Pipelines as on 01.06.2014

S1. No. Name of the Natural Gas Pipeline Network Name of Entity

1. Hazira-Vijaipur-Jagdishpur -GREP- GAIL (India) Limited
Dahej-Vijaipur

2. Dahej-Vijaipur (DVPL)-Vijaipur-Dadri GAIL (India) Limited
(GREP) Upgradation
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SI. No. Name of the Natural Gas Pipeline Network Name of Entity
3. Uran-Trombay Oil and Natural Gas
Corporation Limited
4. Dahej-Uran-Panvel-Dhabhol GAIL (India) Limited
5. Agartala regional network GAIL (India) Limited
6. Dukli-Maharajganj pipeline GAIL (India) Limited
7. Mumbeai regional network GAIL (India) Limited
8. Assam regional network GAIL (India) Limited
9. K.G. Basin network GAIL (India) Limited
10. Gujarat regional network GAIL (India) Limited
11. Cauvery Basin network GAIL (India) Limited
12. EWPL (Kakinada-Hyderabad- Reliance Gas Transportation
Uran-Ahmedabad) Infrastructure Limited
13. GSPL's High Pressure Gujarat Gas Grid Gujarat State Petronet Limited
network
14. GSPL's Low Pressure Gujarat Gas Grid Gujarat State Petronet Limited
network
15. Hazira-Ankleshwar Gujarat Gas Company Limited
16. Dadri-Panipat Indian Oil Corporation Limited
17. AGCL's Assam regional network Assam Gas Company Limited
18. Uran-Taloja Deepak Fertilizer and
Petrochemicals Corp. Ltd.
19. Dadri-Bawana-Nangal GAIL (India) Limited
20. Chhainsa-Jhajjar-Hissar GAIL (India) Limited
21. Dabhol-Bangalore GAIL (India) Limited
22. Kochi-Koottanad-Bangalore-Mangalore GAIL (India) Limited
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List of CGD networks in the country as on 01.06.2014

SI. No CGD Network

SI. No CGD Network

1.

10.

I1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.

2
3
4
5.
6
7
8
9

Sonipat
Faridabad
Gurgaon
Chandigarh
Jalandhar
Kakinada
Hyderabad
Vijaywada
Upper Assam

Ghandhinagar, Mehsana,
Sabarkantha

Hazira

Valsad

Palej

Rajkot
Navsari
Surendranagar
Nadiad
Ahmedabad
Vadodara
Surat, Bharuch, Ankleshwar
Anand
Jamnagar

Bhavnagar

24.
25.
26.
27.
28.
29.

30.

31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44,
45.

Dewas

Gwalior

Indore including Ujjain

Pune

Mumbai and Greater Mumbai

Thane City and adjoining
contiguous areas

National Capital Territory of
Delhi

Kota
Agartala
Meerut
Mathura
Agra
Kanpur
Bareilly
Noida & Greater Noida
Ghaziabad
Lucknow
Moradabad
Firozabad
Khurja
Allahabad

Jhansi

Natural gas in North-Eastern States connected to National Grid

3034. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of PETROLEUM

AND NATURAL GAS be pleased to state:

(a) whether natural gas available in the North-Eastern States is connected to National

Grid;
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(b) whether there is any conscessional pricing mechanism that exists for the

consumer of gas in the region;

(c) what is the price of gas being charged by exploring Oil Companies from

commercial consumers and non-commercial consumers; and
(d) what is the definition of commercial consumers for gas pricing purpose?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir.

(b) and (c) Gas produced from existing fields of nominated blocks of National Oil
Companies (NOCs) viz., Oil and Natural Gas Corporation (ONGC) and Oil India Limited
(OIL) is being supplied at Administered Price Mechanism (APM) rate to Power sector
consumers, Fertilizers sector consumers, consumers covered under court orders and
consumers having allocations of less than 0.05 MMSCMD, up to their APM allocation.
Gas produced from existing and new fields of nominated blocks of NOCs is being
supplied to rest of the consumers and APM consumers drawing gas beyond their APM
allocation at non-APM rate. The APM and non-APM rates applicable to end consumers
in North East region is $2.52/MMBTU and $4.2/MMBTU respectively. APM price in
North East region is 60% of APM price in rest of the country with the remaining 40%

paid to the National Oil Companies from the Government budget.
(d) There is no definition of commercial consumers for gas pricing purposes.
Subsidized gas pricing for cottage industries in NE States

3035. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether there is any special pricing of gas for the use of cottage and small

scale industries in the North-Eastern States;
(b) if so, the details thereof;

(¢) if not, whether such special pricing was ever available to such industries in the

past and the reasons for its discontinuance; and

(d) whether there has been a Committee of Ministers comprising of the State
Commerce and Industries Ministers and which is headed by the Union Minister of the

Ministry of Petroleum and Natural Gas to advice on this subsidised pricing ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Gas produced from
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existing fields of nominated blocks of National Oil Companies (NOCs) viz., Oil and
Natural Gas Corporation (ONGC) and Oil India Limited (OIL) is being supplied at
Administered Price Mechanism (APM) rate to Power sector consumers, Fertilizers sector
consumers, consumers covered under court orders and consumers having allocations of
less than 0.05 MMSCMD, up to their APM allocation. Gas produced from existing and
new fields of nominated blocks of NOCs is being supplied to rest of the consumers and

APM consumers drawing gas beyond their APM allocation at non-APM rate.

The APM and non-APM rates applicable to end consumers in North East region is
$2.52/MMBTU and $4.2/MMBTU respectively. APM price in North East region is 60%
of APM price in rest of the country with the remaining 40% being paid to National Oil

Companies from Government budget.
(d) No, Sir.
Methodology for pricing of petroleum products

3036. SHRI DEVENDER GOUD T.: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the method being followed in pricing of each of the petroleum products in the

country;
(b) what is Trade Parity Price, Refinery Gate Price and Import Parity Price;

(¢) how the under-recoveries are calculated by Oil Manufacturing Companies
(OMCs);

(d) whether it is a fact that OMCs are taking refining cost at international level for

fixing the petroleum prices in the country; and
(e) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The pricing of
sensitive petroleum products was based on Import Parity Principle (IPP) till June, 2006. In
2006, based on the recommendations of the Expert Committee headed by Dr. Rangarajan,
the Government changed the pricing of Petrol and Diesel to Trade Parity Price (TPP).

Accordingly, the price of petroleum products is being worked out at two levels:

(1) For sale transactions from refineries to marketing companies at Refinery
Gate Price (RGP), which is determined on Trade Parity/Import Parity
basis (Trade Parity Price for Petrol/Diesel and Import Parity Price for
PDS Kerosene/Domestic LPG).
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(i)  For sale transaction from marketing companies to the end consumer at
Retail Selling Price (RSP).

The IPP/TPP are determined based on the prices prevailing in the international
market. The brief details of [IPP/TPP/RGP are given below:

Import Parity Price (IPP) — IPP represents the price that importers would pay
in case of actual import of product at the respective Indian ports and includes
the elements of: {FOB price + Ocean Freight + Insurance + Custom Duties +
Port Dues, etc.}

Trade Parity Price (TPP) - TPP consists of 80% of Import Parity Price and
20% of Export Parity Price.

Export Parity Price (EPP) - EPP represents the price which oil companies would
realize on export of petroleum products {FOB price + Advance License benefit

(for duty free import of crude oil pursuant to export of refined products)}

Refinery Gate Price (RGP) - This is the price paid by the Public Sector Oil
Marketing Companies (OMCs) to domestic refineries for purchase of finished

petroleum products at refinery gate.

The following elements are taken into account while calculating the Retail
Selling Price (RSP) of Diesel, PDS Kerosene and Domestic LPG:

Price paid to refinery

Inland freight up to the market
Marketing Margin

LPG bottling charges

Dealer/ Distributors commission
Excise duty

Value added tax and local levies

Pricing of all other petroleum products, including Petrol are deregulated.

(c¢) In order to insulate the common man from the impact of rise in oil prices in

the international markets and the domestic inflationary conditions, the RSP of Diesel (to

retail consumers), PDS Kerosene and Subsidized Domestic LPG are being modulated by

the Government and their prices are not being increased in line with the movement of

prices in the international markets. The amount realized by the OMCs on sale of these
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products is less than their required price. The difference between this required price and

actual selling price represents the under-recoveries of OMCs.

(d) and (e) The Import Parity Prices/ Trade Parity Prices are based on international
prices of respective petroleum products and not on crude/raw material, hence, refining

cost is not considered separately while calculating Refinery Gate Prices.
Enhancing probable crude oil and natural gas resources

3037. SHRI MANSUKH L. MANDAVIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the State-wise details of action taken by Government as on date, to enhance

probable crude oil and natural gas resources in various parts of our country; and

(b) whether Central Government in consultation with the State Government of

Gujarat has identified such places in Gujarat, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government has so far
awarded a total of 282 exploration blocks (28 under Pre-NELP and 254 under NELP)
in onland and offshore areas of the country. Out of these, 131 exploration blocks have
been awarded in various states. As a result of exploration activities, so far a total of 106
hydrocarbon discoveries, comprising of 84 oil and 22 gas discoveries have been made
in various states. In-Place oil volume of 358.40 Million Metric Tonnes (MMT) and Gas
Volume of 21.39 Billion Cubic Meters (BCM) have been established so far from the
above discoveries based on the review of Commerciality/approval of Field Development

Plans. The State-wise details are given in the Statement (See below).

(b) As far as Gujarat is concerned, so far a total of 46 exploration blocks have
been awarded under Pre-NELP and NELP bidding rounds in the districts of Ahmedabad,
Anand, Banaskantha, Bharuch, Bhuj, Gandhinagar, Himmatnagar, Kheda, Mehsana,
Palanpur, Patan, Rajpipla, Surat and Vadodara.

So far, 55 hydrocarbon discoveries (49 gas and 6 oil) have been made in 16 blocks
in Gujarat, resulting in establishment of In-Place oil volume of 33.64 Million Metric
Tonnes (MMT) and Gas Volume of 1.23 Billion Cubic Meters (BCM) respectively.
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Supply of LPG through pipeline in Madhya Pradesh

13038. DR. SATYANARAYAN JATIYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the action plan for supplying LPG through pipeline in Madhya Pradesh and the
measures taken to get it completed within the scheduled time-frame; and

(b) by when the work related to supply of domestic and commercial gas in Ujjain
would be completed ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Public Sector Oil Marketing
Companies (OMCs) have reported that they are not having plan to supply LPG through

pipeline, to domestic and commercial LPG customers in State of Madhya Pradesh.

(b) The work for supplying natural gas to domestic and commercial customers in
Ujjain has started and is expected to be completed by 18.12.2014.

Allocation of kerosene to States

3039. SHRI AAYANUR MANJUNATHA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that a large population of the country still use kerosene as
cooking fuel;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has decided to rationalize the allocation
of kerosene to the States to be given in the current financial year 2014-15;

(d) if so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Household-wise
data on kerosene usage in the country is not maintained by the Ministry of Petroleum
and Natural Gas. However, as per National Sample Survey Organisation (NSSO) survey
NSS 66th round (July 2009 — June 2010) on “Energy Sources of Indian Households for
Cooking and Lighting”, 0.8% of rural households and 6.5% of urban houscholds used
kerosene as primary source of energy for cooking.

(c) to (e) Allocation of PDS kerosene has been made to the States/UTs for the
Ist quarter (April-June) and 2nd quarter (July—September) of financial year 2014-15 on

the same scale as 2013-14 for now.

+Original notice of the question was received in Hindi.
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Haldia Jagdishpur gas pipeline

13040. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of PETROLEUM
AND NATURAL GAS be Pleased to state:

(a) whether it is a fact that the Gas Authority of India Limited (GAIL) is laying
2050 kilometres of gas pipeline between Haldia and Jagdishpur, if so, the names of the
States likely to be benefited thereby along with the State-wise breakup of the gas based

projects;

(b) the present status of the said project and by when this project is likely to be

completed; and
(c) the arrangement made for completion of the said project in stipulated period?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) Yes, Sir. GAIL has
been authorized by the Ministry of Petroleum and Natural Gas for laying the Jagdishpur-
Haldia natural gas pipeline. The pipeline will pass through the states of West Bengal,
Jharkhand, Bihar and Uttar Pradesh. Detailed route survey of the main line and spur
lines along the revised route has been completed. GAIL plans to synchronize the JHPL
project with revival of fertilizer plants enroute the pipeline and Gas Supply Agreements
with fertilizer plants will be formalized subject to the readiness of plants to utilize the
gas. The project execution would commence after booking of minimum 30% of the
capacity of the pipeline.

Gas leakage in Bombay High

+3041. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is any report of gas leakage in Bombay High;
(b) whether any loss to life and property has been caused due to gas leakage;
(c) whether work to stop leakage and rescue is going on;

(d) whether Government has made efforts to find out the causes of gas leakage or

ordered an enquiry into it;
(e) whether any loss has been caused to ONGC Bombay High due to gas leakage;

(f) quantity of loss of gas due to leakage and estimated financial loss; and

+Original notice of the question was received in Hindi.
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(g) whether Government proposes to take measures to prevent recurrence of such

major incidents of gas leakage in future ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir. Gas leakage
was reported from the annulus of well NS-Bx, Bombay High on 19.07.2014. Neither

any casuality nor any loss of property has been reported.

(c) Efforts are being made to contain the gas leakage. Water is being sprayed
continuously at the leakage point. Gas leakage has subdued considerably and further
efforts to completely stop the gas leakage are underway. As far as rescue is concerned,
on the day when gas leak occurred, non-essential personnel of the drilling rig were

relocated to a nearby platform.
(d) ONGC has constituted a committee to find out the causes of the gas leakage.

(e) and (f) No Loss has been caused to ONGC. However, due to closure of well,
loss of oil and gas production has been estimated to the tune of 1000 Barrel Oil Per
Day (BOPD) and 0.110 MMSCMD respectively.

(g) Remedial measures as recommended by the Committee constituted by ONGC

shall be implemented across all ONGC offshore installations.
Complaints against gas agencies in Bihar

3042. SHRI GULAM RASOOL BALYAWI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the names of Gas Agencies/ Distributors in Bihar against whom complaints of

various nature were received during the last three years and the current year ;
(b) the action taken in each case;

(c) whether it is a fact that the Field Officers of various Oil Companies tend to let

off the erring Agencies/ Distributors; and
(d) the fool-proof method being contemplated to solve this problem ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The number of
LPG distributors and the number of established irregularities in the State of Bihar as
reported by Public Sector Oil Marketing Companies (OMCs) during last three years and
the period from April-May, 2014 is as under :



258 Written Answers to [RAJYA SABHA] Unstarred Questions

Period Number of LPG distributors Number of established
irregularities
2011-12 49 98
2012-13 37 82
2013-14 38 63
April-May’ 2014 14 28

In all established cases action has been taken against the erring LPG distributors
under the provision of Marketing Discipline Guidelines/ distributorship agreement. Name

of erring LPG distributors are available with Director (Marketing) of concerned company.

(c) and (d) OMCs have reported that they have not noticed any established case
of their officers letting off the erring LPG distributors in the State of Bihar during the

above mentioned period.

Public Sector Oil Marketing Companies (OMCs) have reported that regular/surprise
inspection are carried out by their Field Officers, Anti-Adulteration Cell and Vigilance

Department at LPG godowns and showrooms of LPG distributorships.

Moreover, OMCs are always on vigil to prevent and take action against black
marketing of cylinders. OMCs also carry regular surprise inspections at distributors
premises, conduct refill audits, surprise checks at customers premises, en-route checking
of delivery vehicles etc. If LPG distributors are found guilty of any malpractice, punitive
action is taken in accordance with the provisions of the Marketing Discipline Guidelines
(MDG).

Various initiatives have been taken by the Government viz. capping on supply of
subsidized cylinders, de-duplication, introduction of Transparency Portal, KYC exercise

etc. which have reduced the misuse and diversion of subsidized LPG cylinders.
Additional supply of gas to gas-based power plants in Andhra Pradesh

3043. SHRIMATI GUNDU SUDHARANI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the Ministry proposes to provide additional supply of
gas to gas-based power plants in Andhra Pradesh;

(b) if so, the company-wise quantity of gas that is going to be supplied to Andhra
Pradesh;
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(c) whether it is also a fact that the State Government and companies have been

demanding more than the proposed supply; and
(d) if so, the steps Ministry proposes to take on (c) above?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Allocation of domestically
produced gas is done as per the guidelines issued from time to time. At present, there
is no proposal for any additional allocation of gas to gas based power plants in Andhra
Pradesh.

(b) Does not arise in view of (a) above.
(¢) Yes, Sir.

(d) In order to bridge the gap between demand and supply of natural gas in view
of limited availability of natural gas, Ministry of Petroleum and Natural Gas has issued

guidelines on the following:
(1) Swapping of natural gas

(i)  Clubbing/diversion of gas between power plants of same owner with the
intent to serve larger public interest so that available gas by clubbing/
diversion can be used more efficiently in order to improve the Plant Load
Factor (PLF) with corresponding increase in generation of electricity

vis-a-vis pre-clubbing/diversion period.
Adulteration of water in petroleum products

13044. SHRI RAMDAS ATHAWALE : Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the cases of adulteration of water into petroleum products and alleged
pilferage of fuel have come into light during the last three years till date;

(b) if so, the details thereof;

(¢) whether Government has got the cases related to adulteration of water into

petrol and diesel and its pilferage investigated; and
(d) if so, the details thereof along with the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Information is being
collected and will be laid on the Table of the House.

+Original notice of the question was received in Hindi.
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Increase in prices of petroleum products

3045. SHRIMATI RAJANI PATIL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of increase/decrease in prices of various petroleum products by Oil

Marketing Companies (OMCs) during the last one year;

(b) whether Government proposes to hike the prices of petroleum products such as
diesel, petrol, natural gas etc. and if so, the products-wise details thereof and the reasons

therefor;

(¢) whether Government has evaluated the impact of rise in prices of these products

on the lives of common man in the country; and

(d) if so, the details thereof along with the steps taken by Government to keep the
prices of petroleum products under control and to insulate the common man from undue
burden?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of revisions in
price of Petrol, Diesel (in retail), Subsidized Domestic LPG and PDS Kerosene at Delhi
since 01.07.2013 till date are given in the Statement (See below).

(b) The price of Petrol has already been made market determined effective
26th June, 2010. Since then, the Public Sector Oil Marketing Companies (OMCs) take
appropriate decision on pricing of Petrol in line with changes in international prices

and market condition.

As regards Diesel, effective 18th January 2013, the Government has authorized
the OMCs to (a) increase the retail selling price of Diesel in the range of 40 paisa
to 50 paisa per litre per month (excluding VAT as applicable in different State/Union
Territories) until further orders, and (b) sell Diesel to all consumers taking bulk supplies
directly from the installations of the OMCs at non-subsidized market determined price,

with immediate effect.

As regards Domestic Natural Gas, the Government has decided to keep the Domestic
Natural Gas pricing guidelines 2014 in abeyance till 30th September, 2014. Till such
time, the domestically produced gas would continue to be priced at the rates prevailing
as on 31st March, 2014.

(c) and (d) Regarding the impact of rise in prices of petroleum products on the
common man, Petrol being largely an item of final consumption, has a very limited

impact on inflation while the impact of price hike in diesel on inflation, is higher.
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In order to insulate the common man from the impact of high and fluctuating
international oil prices, the Government continues to subsidize the retail selling prices
of Diesel (in retail), PDS Kerosene and Subsidized Domestic LPG. There has been
no increase in basic price of PDS Kerosene and Subsidized Domestic LPG since June
2011. Based on the Refinery Gate Price (RGP) effective 01.08.2014, the Government
is providing a total subsidy of X 1.33/litre on Diesel (to retail consumers), ¥ 33.80/
litre on PDS Kerosene and X 470.45/ cylinder (14.2 kg) on Subsidized Domestic LPG.

Statement

Revision in retail selling prices of sensitive petroleum products since 1.7.2013

(at Delhi)
Date Petrol* Diesel (Retail) PDS SKO Subsidized
Domestic LPG
3 /itre 3 /Cylinder
01.07.2013 68.58 50.26 14.96 410.50
02.07.2013 50.84
15.07.2013 70.44
01.08.2013 71.28 51.40
01.09.2013 74.10 51.97
14.09.2013 76.06
01.10.2013 72.40 52.54
01.11.2013 71.02 53.10
01.12.2013 53.67
11.12.2013 414.00
21.12.2013 71.52 53.78
01.01.2014
05.01.2014 72.43 54.34
01.02.2014 5491
01.03.2014 73.16 55.48
01.04.2014 72.26 55.49
16.04.2014 71.41
13.05.2014 56.71
01.06.2014 57.28
07.06.2014 71.51
25.06.2014 71.56
01.07.2014 73.60 57.84
01.08.2014 72.51 58.40
Current RSP 72.51 58.40 14.96 414.00

*As per I0CL.
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Payment of royalty on crude oil and gas

3046. SHRI DILIPBHAI PANDYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the royalty on crude oil and gas is to be paid to the State
Governments based on the wellhead Price of Crude Oil as per the Central Government’s
notifications dated 16 December, 2004, 20 August, 2007 and resolution dated 17 March,
2007.

(b) if so, whether the Oil and Natural Gas Corporation (ONGC) from April, 2008
onwards has unilaterally paid the royalty to the State Government on post discounted

prices;

(c) whether the State Government of Gujarat has represented to the Central
Government for payment of royalty as per said mechanism and as per pre-discounted

prices; and
(d) if so, what is Government’s stand on this?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Royalty on production of
crude oil and natural gas is payable to the Central Government (for production from
offshore fields) and to the State Governments (for production from onshore fields) in
terms of the statutory provisions of Oilfields (Regulation and Development) Act, 1948
(ORDA), Petroleum and Natural Gas (PNG) Rules 1959, Petroleum and Natural Gas
(Amendment) Rules, 2003 read with notifications/resolutions dated 17th March, 2003
(not 2007), 16th December, 2004, 20th August, 2007 and 28th August, 2009 issued by

the Government under the ORDA from time to time.

(b) In view of Government of India’s directives, vide letter dated 30th October, 2003,
since 2003-04 Oil and Natural Gas Corporation Limited (ONGC) has been allowing
discount to Oil Marketing Companies (OMCs) on sale of crude oil. As per the above
letter, ONGC was initially directed that revenue of State Governments in terms of royalty
on crude oil should not be affected by the discount. In view of specific directive, since
April, 2003 ONGC paid royalty on production of onshore crude to State Governments
on pre-discount sale price though royalty on production of offshore crude oil to the

Government of India was paid at post-discount sale price, in line with statutory provisions.

Subsequently, Ministry of Petroleum and Natural Gas vide letter No.P-20012/28/97-
pp(Part-1I-A) dated 23rd May, 2008 withdrew the earlier directives issued vide letter
dated 30th October, 2003. Consequently, ONGC started making payment of royalty to

State Governments also on post discount price from Olst April, 2008.
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(c) and (d) The State Government of Gujarat has represented before the Union
Government. The Government of Gujarat had also filed a Special Civil Application
No.13943 of 2011 before the Hon’ble High Court of Gujarat with a prayer to direct
ONGC to pay the royalty on crude oil at the pre-discount price from April, 2008 instead
of on post discount price. The Hon’ble High Court of Gujarat vide its order dated
30.11.2013 has ordered that the royalty on crude oil is to be paid on pre-discount price
and directed ONGC to make the payment towards the amount of shortfall of royalty
for the period April, 2008 till date within a period of two months from the date of the
order. Aggrieved by the order, ONGC has filed a Special Leave Petition (SLP) before
the Hon’ble Supreme Court. Pending further orders, the Hon’ble Supreme Court on
13.02.2014, stayed the operation of the impunged judgment subject to the condition
that ONGC pays royalty to State of Gujarat on pre-discount price of crude oil w.e.f. 1st
February, 2014 onwards. Accordingly, ONGC has started paying royalty on pre-discount
price w.e.f. 1st February, 2014.

Storage of crude oil in Indian caverns by Kuwait and Abu Dhabi

3047. SHRI A.W. RABI BERNARD: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether oil-rich countries Kuwait and Abu Dhabi are in talks with India to store
about 2 million tonnes of crude oil in Indian caverns, which the country can use during
emergencies such as supply constraint due to geo-political turmoil in the producing

countries; and
(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir. The
National Oil companies (NOCs) of UAE and Kuwait, namely, ADNOC and KPC have
expressed their interest in this regard. Bilateral Working Groups have been formed to

discuss the subject further.
PSCs signed under NELP

3048. SHRI A.W. RABI BERNARD: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total number of blocks for which production Sharing Contracts (PSCs) has
been signed under Near Exploration Licensing Policy (NELP) until 2009;

(b) how many of these are still under exploration or production and how many

have been surrendered so far;
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(c) the details of discoveries in the surrendered blocks and the steps Government

proposes to take to produce from them; and

(d) whether there is any move to re-offer the surrendered blocks and if so,

by when?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Till the year 2009, seven
New Exploration Licensing Policy (NELP) bidding rounds (NELP-I to NELP-VII) were
completed and the Production Sharing Contracts (PSCs) for 203 exploration blocks

were signed.

(b) Out of these, 111 blocks have been relinquished by the Contractors and 92
blocks are currently operational. Commercial oil/gas production has commenced from
11 discoveries in 5 NELP blocks.

(c) Out of the 111 relinquished blocks, 6 oil discoveries (3 in Eastern Offshore &
3 in Gujarat) and 8 gas discoveries (1 in each Andaman-Nicobar and Tamil Nadu, and
6 in Eastern Offshore) were made in 10 relinquished blocks, where the discoveries were

not found to be commercially viable for production.

(d) The relinquished areas are usually considered for re-offer under future bidding

rounds subject to availability of statutory clearances.
Increasing quota of kerosene oil for Odisha

3049. SHRI BHUPINDER SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the State-wise details of subsidised kerosene oil being allotted to different States

in the country;

(b) whether Government would consider to increase kerosene oil quota for the State
of Odisha; and

(c) if so, when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) State/UT-wise details of
PDS Kerosene allocated to the States/UTs for year 2013-14 and current year up to 2nd

quarter (July to September) so far are given in the Statement (See below).

(b) and (c) The Government has made the kerosene allocation to States/UTs for year
2013-14 after rationalization. As per norms adopted by the Government for rationalization

of allocation of PDS kerosene, PDS kerosene quota of Odisha was not reduced except
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for quantity remained uplifted by the State during the year 2012-13. While the requests
of various State Governments including Odisha for restoration of their Kerosene Quota
have not been acceded to, the Government has, however, decided to allow the States/
UTs to draw one month quota of PDS Kerosene at non-subsidized rates during each

financial year w.e.f. 2012-13 for special needs.
Statement

PDS SKO allocation to States/UTs in KL

SI.LNo. Name of States/UTs First two quarters of 2014-15 2013-14
1. A and N Islands 3456 6912
2. Andhra Pradesh** 184524 465996
3. Arunachal Pradesh 5736 11479
4. Assam 163992 327966
5. Bihar 407040 814068
6. Chandigarh 1776 3528
7. Chhattisgarh 90048 180072
8. D & N Haveli 1152 2280
9. Daman and Diu 432 876

10.  Delhi § 0 53424
11.  Goa 2616 5244
12.  Gujarat 336720 673416
13. Haryana 45624 91260
14. Himachal Pradesh 12336 24660
15. Jand K* 40662 94698
16.  Jharkhand 134352 268704
17. Karnataka 261456 522888
18.  Kerala 60096 120192
19. Lakshadweep 1008 1008
20. Madhya Pradesh 312840 625668
21. Mabharashtra 365232 730464
22. Manipur 12480 24967
23.  Meghalaya 12960 25944
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SI.No. Name of States/UTs First two quarters of 2014-15 2013-14
24, Mizoram 3912 7800
25. Nagaland 8544 17100
26.  Orissa 199488 398988
27.  Puducherry 2232 4440
28.  Punjab 45072 90132
29.  Rajasthan 254376 508764
30. Sikkim 3168 6348
31.  Tamil Nadu 174360 348696
32. Telangana** 48468 0
33.  Tripura 19584 39180
34, Uttar Pradesh 795000 1590000
35. Uttaranchal 18096 36168
36. West Bengal 481776 963528

ToTAL ALLOCATION 4510614 9086858

* Including separate allocation of 4626 KL for Laddakh Region of Jammu and Kashmir.

**  First time, effective 2nd Quarter of 2014-15 allocation of PDS SKO has been made for the newly
created State of Telangana. Accordingly, allocation for Andhra Pradesh for 2nd Quarter 2014-15" has
been adjusted proportionately.

$  Allocation of Delhi for the year 2013-14 is based on approved allocation.

Indoor and outdoor stadiums in Nawagaon, Chhattisgarh

13050. DR. BHUSHAN LAL JANGDE: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether it is a fact that a grand cricket stadium is ready in Nawagaon along

with an indoor and an outdoor stadium of sports in Raipur, Chhattisgarh:

(b) whether it is planned to regularly organize all kinds of sports and cricket

tournaments, etc. at national level in those stadiums; and

(c) if Government agrees with (b) above, the time by when people will be able to

benefit from the abovesaid stadiums?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Yes Sir. As per information received form the Govt. of Chhattisgarh, a

big cricket stadium in village Parsad, Naya Raipur (C.G.) instead of Nawagaon is ready.

+Original notice of the question was received in Hindi.
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(b) Presently no policy guidelines have been framed to organize regular sports and
cricket tournament etc. at national level in the above stadium. Only cricket matches are

to be played periodically.
(c) Does not arise.
Development of sports stadiums at district level

+3051. DR. SATYANARAYAN JATIYA: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) the provision for construction and development of sports stadiums at the district
level with the help of Central Government for skill development in indigenous and

foreign sports as a preliminary step in the country;

(b) the State-wise districts where steps have been taken for development of sports

stadiums and training presently; and

(c) the future action plan as well as financial provision for sports policy and talent

development in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) The Central Government is implementing a Scheme namely Rajiv
Gandhi Khel Abhiyan (RGKA) under which it is proposed to construct a sports complex
in each block, both for outdoor and indoor sports disciplines. Details of the RGKA

Scheme are given in the Statement (See below).

(b) and (c) The RGKA Scheme became operational w.e.f. 01.04.2014 and proposals
for construction of the sports complexes are being obtained from the States/UTs. X 200

crores is the budget provision for the current financial year in respect of RGKA Scheme.

Statement
Details of the RGKA Scheme

Under the RGKA scheme, it is proposed to construct a sports complex in each block,
both for outdoor and indoor sports disciplines, on land measuring about six - seven
acres at a cost of ¥ 80 lakh each (Total X 1.60 crore). There is also provision of I 15
lakh for sports equipment to be provided by Ministry of Youth Affairs and Sports. It is

proposed to have sporting facilities for both indoor and outdoor disciplines.

All the 6545 blocks in 634 districts will be covered in a phased manner over a

period of 5 years. Funds for construction of the block level sports complex will be

+Original notice of the question was received in Hindi.
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converged from different schemes such as Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA); Backward Regions Grant Fund (BRGF); Non-Lapsable
Central Pool of Resources (NLCPR-Central); Additional Central Assistance (ACA)
for the Left Wing Extremism (LWE) affected districts, of the Ministries of Rural
Development, Panchayati Raj, Development of North Eastern Region (DONER) and
Planning Commission respectively with RGKA. Development of playfields at village
panchayats will be undertaken under the scheme under Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) of the Ministry of Rural Development.

Three Sports Trainers (one Master Sports Trainer and two Sports Trainers, out of
serving Physical Education Teachers) will be engaged in each block level sports complex
for training of sports persons. They will be given suitable honorarium in addition to
their normal salaries received from respective school/college.

Annual Sports competitions viz., Rural Sports Competitions, Women Sports
Competitions, North-East Games and Special Area Games (for LWE affected regions)
shall be held under RGKA upto the National level. The grants for holding the above
competitions have also been enhanced.

Gender test of participating athletes in CWG, 2014

3052. DR. T. SUBBARAMI REDDY: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether Indian athletes were subjected to gender test in India prior to their
participation in the Commonwealth Games (CWQG), 2014 in Glasgow;

(b) if so, the details thereof;
(c) whether such tests are conducted for all the athletes; and
(d) if not, the reasons for a particular athlete having been singled out ?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) No Sir. No Indian Athlete was subjected to gender test in India
prior to their participation in the Commonwealth Games (CWG) 2014 in Glasgow.
However, on the request of the Athletics Federation of India, a suspected case of female

hyperandrogenism was tested and later found positive.

(b) The Athletics Federation of India had reported that during the recently concluded
17th Asian Junior Athletics Championship at Chinese Taipai, some officials of Asian
Athletics Association had suspected one Indian Athlete of female hyperandrogenism.

Prior to the commencement of CWG, the Athletics Federation of India requested Sports
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Authority of India (SAI) to undertake a test on this athlete so as to avoid possible
embarrassment to the country during Commonwealth Games, 2014. Accordingly, SAI
instructed its Sports Medicine Doctor in Bengaluru to conduct a test on the suspected
athlete. The result was positive and, therefore, SAI recommended that the athlete be
excluded from participating till the level of androgenic hormones is brought down to

allowable limits.

(c) and (d) No gender tests are conducted. Test for female hyperandrogenism are

conducted only in following cases:
(1) Written request of the Sports person.
(i)  Written request of the Medical officer of Sports Authority of India (SAI)/

concerned National Sports Federation who may have doubt about a Sports

person having female hyperandrogenism.
(i) A written complaint.

This Department has issued Standard Operative Procedure (SOP) for such tests on
19.3.2013.

Establishing youth hostels in West Bengal

3053. SHRI VIVEK GUPTA: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the details of new youth hostels set up in the State of West Bengal during the

last three years;

(b) the amount sanctioned and disbursed to State of West Bengal for setting up
youth hostels under any scheme during the last three years;

(c) the details of any such sanctions specially for women and handicapped people
in the State of West Bengal;

(d) whether the Ministry is satisfied with utilization status and activities carried out

under the above scheme; and
(e) if not, the corrective measures taken by the Ministry in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Three Youth Hostels at Darjeeling, Burdwan and Churulia have been
set up in the past under the Youth Hostels Scheme of Government of India in West
Bengal. On the advice of Planning Commission, a policy decision has been taken not

to take up construction of new hostels. Hence, no new youth hostel has been set up in
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the State of West Bengal during the last three years.
(b) and (c) Do not arise.
(d) Yes Sir.

(e) Does not arise.
Promotion of traditional games

73054. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether traditional games in the country are slowly becoming extinct if so, the
details thereof;

(b) whether there is any plan to promote traditional games, if so, the details thereof;

and

(c) whether there is any plan to construct village stadium at every village Panchayat
headquarter and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) No Sir. It is not true that the traditional/indigenous/domestic

games are becoming extinct in the country.

The existing schemes of the Government of India and Sports Authority of India (SAI)
lay adequate focus on the promotion of traditional and indigenous games. Under the
Scheme of Assistance to National Sports Federations (NSFs), various sports federations
dealing with indigenous/traditional games like Chess, Wrestling, Kho-Kho, Kabaddi,
Malkhamb, Atya Patya etc. have been given Government recognition, and are provided
with financial assistance for promotional and developmental activities under the scheme
of assistance to NSFs.

(c) Under the Scheme of Rajiv Gandhi Khel Abhiyan (RGKA), launched in February,
2014 in place of erstwhile Panchayat Yuva Krida aur Khel Abhiyan (PYKKA), integrated
Sports Complexes will be constructed in every rural block panchayat of the country.
Each Sports complex will cost ¥ 1.75 crore and have 11 outdoor and 5 indoor games
with flexibility to choose 3 local games within the limit of 16 games. The Outdoor
disciplines are Athletics, Archery, Badminton, Basketball, Football, Handball, Hockey,
Kabaddi, Kho-Kho, Tennis and Volley ball. The indoor disciplines are Boxing, Wrestling,
Table Tennis, Weightlifting and also provision of a Multi-gym.

+Original notice of the question was received in Hindi.
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Facilities and emoluments to sportspersons

3055. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether Government has formulated any policy to provide emoluments and other
facilities to the National/State-level sportspersons of various sports especially, Kabaddi,

Kho-Kho, etc. at par with cricket players;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of steps being taken by Government to improve economic condition
of the sports persons through incentives so that their performance may improve at

international and national sports events?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) to (c) Primary responsibility for promotion and development of specific
sports disciplines including traditional and indigenous games and sports is that of the
concerned National Sports Federations. Board for control for Cricket in India (BCCI)
is not recognized by the Department of Sports, Government of India as a recognized
National Sport Federation and as such does not receive any funding from the Department
of Sports.

Amateur Kabaddi Federation of India and Kho-Kho Federation of India are reconised
as NSFs for Kabaddi and Kho-Kho respectively. Kabaddi is a “priority” category sports
discipline while Kho-kho is in “others” category. The said two NSFs are provided with
financial assistance for promotional and developmental activities under the scheme for

assistance to NSFs.

Under the Scheme of Assistance to NSFs, assistance is provided to the NSFs of
priority sports disciplines, inter-alia, for conduct of national championships in Senior,
Junior and Sub-junior levels both for men and women, conduct of zonal championships,
conduct of international tournaments in India, participation of Indian sportspersons and
teams in international tournaments abroad, organizing coaching camps, etc. In case of
sports in “others” category assistance is provided for conduct of national championships

in Senior and Junior levels for men and women and conduct of zonal championships.

NSFs are responsible for promotion of their respective sports disciplines in the entire

country and not in a specific state of the country.

+Original notice of the question was received in Hindi.
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(d) The Ministry provides incentives in the form of Special Cash Awards to medal
winners in international sports events. Under the scheme ‘Scheme of Special Awards
to medal winners in international sports events and their coaches’, cash Awards to the
medal-winners in international sports events such as Olympic Games, Asian Games,
Commonwealth Games, World Championships, Asian Championships and Commonwealth
Championships (both for men and women) are given as under in terms of the provisions
of the Scheme:

Name of event Gold Medal/ Silver Medal/ Bronze Medal/
First Position Second Position  Third Position

(a) Seniors
(i) Olympics Games % 50 lakhs %z 30 lakhs % 20 lakhs

(i) Asian Games /Common- % 20 lakhs % 10 lakhs 3 6 lakhs
wealth Games

(iii) World Championships
in the disciplines of
Olympic Games, Asian

Games and

Commonwealth Games % 10 lakhs % 5 lakhs % 3 lakhs
(iv)Asian Championships/ % 3 lakhs % 2 lakhs % 1 lakh
Commonwealth Champi-

onships

(b) World Championships (Juniors and Sub-Juniors)

(1) Juniors % 2 lakhs % 1.5 lakhs % 1 lakh
(i) Sub-Juniors 3 1 lakh 3 80,000 3 60,000

(c) Asian and Commonwealth Championships (Juniors and Sub-Juniors)

(1) Juniors z 1lakh 3 80,000 3 60,000
(ii) Sub-Juniors 3 50,000 3 40,000 3 30,000

Non-payment of minimum wages to women labourers in various sectors

13056. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether the cases regarding non-payment of minimum wages including unequal
wages to women labourers in various sectors including the agriculture sector have been

reported in the country;

+Original notice of the question was received in Hindi.
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(b) if so, the details of such cases reported especially in the agriculture sector during

the last three years and the current year;

(c) the steps taken by Government to strengthen the regulatory mechanism for

implementing the Minimum Wages Act, 1948 effectively;

(d) whether Government proposes to implement a separate legislation for farm

labourers; and

(e) whether Government proposes to take social security measures for farm labourers

from central funding and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) Specific cases have not been
reported in the Ministry of Labour and Employment.

(¢) Under the Minimum Wages Act, 1948, in the Central Sphere, the enforcement
is secured through the Inspecting Officers of the Chief Labour Commissioner (Central)
under Central Industrial Relations Machinery (CIRM), while the compliance in the State
Sphere is ensured through the State Enforcement Machinery.

(d) In the schedule of employment under the Minimum Wages Act, agriculture is

covered.

(e) The Government enacted the Unorganised Workers Social Security Act, 2008
with the objective to provide social security and welfare measures to the workers in
the unorganised sector workers including agricultural workers in unorganised sector.
As such, the agricultural workers are also eligible to take benefits available under the

scheme framed under the Act.
Schemes to promote participation of girls in sports

3057. SHRI AVINASH PANDE: Will the Minister of SKILL DEVELOPMENT
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether Government has undertaken any schemes or programmes to encourage
the participation of girls in sporting activities;
(b) if so, the details thereof; and

(¢) how many girls have benefited from such schemes/programmes ?

THE MINISTER OF STATE OF THE MINISTRY SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) to (c) All schemes of the Ministry of Youth Affairs and Sports are

equally applicable to women.
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The sports competitions conducted under the Scheme of Panchayat Yuva Krida
aur Khel Abhiyan (PYKKA) which is now replaced by Rajiv Gandhi Khel Abhiyan
(RGKA), introduced from 2008-09, provide a great opportunity for girls to take part
in sports in large numbers as the Scheme of RGKA operates from the grassroot level.
Number of women participants is sports competitions conducted under PYKKA during
2013-14 was 5.80 lakhs.

Further, efforts are constantly being made to increase the intake of the number of
sports women under various sports promotional schemes of Sports Authority of India
(SAI). During 2013-14, there were 6838 women trainees receiving training at different

SAI Centres in various disciplines, all over the country.

Under the Scheme of Assistance to National Sports Federations, the NSFs conduct
national championships for women also in all the three categories namely senior, junior
and sub-junior. Under the Scheme ‘Priority’ and ‘Gender’ category, NSFs are assisted
in organizing one national level championship @ X 2 lakh each for Senior, Junior and
Sub-Junior Championships in a year. Similarly, ‘other’ category NSFs are given assistance
@ X 2 lacs each for holding national championships in Senior and Junior category. In
addition, NSFs are also assisted for upto six regional championships as preparatory to
Nationals @ X 1 lakh per championship. The assistance is primarily for the purpose of

providing boarding and lodging, transportation etc. to participants.

Further, the Scheme of National Championships for Women, which was started
in 1975, aimed at promotion of sports amongst women. Under this Scheme, national
level competitions were preceded by holding of lower level competitions (District and
State level) for which States/UTs were provided financial assistance as per norms. The
Scheme of National Championship for Women was brought under Panchayat Yuva
Krida aur Khel Abhiyan (PYKKA) in 2010-11. As per guidelines for conduct of sports
competitions issued on 26.5.2014, funding pattern for sports competitions conducted at
block, district, State and national level for the National Sports Championship for women,

funding norms are as under:-

Level of Competition Funding pattern

Block To be conducted by the States/UTs out of its own resources,
if they so desire (optional).

District A lump sum grant of ¥ 2.40 lakhs per District including
boarding and lodging, travel expenses etc. @ of I 20,000/-

per discipline.
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Level of Competition Funding pattern

State Level A lump sum grant of X 1 lakh per District in the State/UT for
12 sports disciplines.

National Level Alump sum grant of X 10 lakhs per discipline (X 8.5 lakhs per
discipline to be provided to host State/organisation and
% 1.5 lakh per disciplines to be utilised on medals, trophies,

certificates, utility prizes etc.)

The scheme covers the following 12 sports disciplines divided into four groups for
the purpose of conducting National Sports Festival for Women in the different States

of the country with the collaboration of States Sports Councils:

Sl. No.  Group-I Group-II Group-III Group-1V
1. Basketball Handball Athletics Kho-Kho
2. Gymnastics Hockey Badminton Kabaddi
3. Swimming Tennis Table Tennis Volleyball

Number of women participants in National Championship for women in 2013-14
was 306057.

Grants released for upkeep of stadia in Delhi

3058. DR. CHANDAN MITRA: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the total grants released/utilised for upkeep of stadia in Delhi and other places

in the country during the last three years;

(b) whether Government is aware of dismal conditions of stadia in Delhi and large

scale pilferage of fixtures and fittings from these stadia;

(c) if so, the stadium-wise details thereof along with the action taken by Government

against the agencies responsible for maintenance of stadia; and

(d) the fresh steps taken by Government to ensure regular maintenance and upkeep

of the stadia in Delhi and other places across the country ?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Sir, ‘Sports’ is state subject and the maintenance/ upkeep of stadia
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is primary responsibility of the State Governments/UTs. However the five stadia of
International Level in Delhi namely Jawaharlal Nehru Stadium, Indira Gandhi Stadium,
Major Dhyan Chand National Stadium, Dr. Shyama Prasad Mukherjee Swimming Pool
Complex, Dr. Karni Singh Shooting Ranges are maintained by SAI. The total grants
released/utilized for upkeep of stadia in Delhi during the last three years (stadia-wise)
are as under:

(X in lakhs)

2011-12 2012-13 2013-14 (Prov.)

Jawaharlal Nehru Stadium 2292.92 1335.80 1284.84
Indira Gandhi Stadium 510.98 905.74 1378.49
Major Dhyan Chand National 1005.76 1166.98 831.54
Stadium
Dr. Shyama Prasad Mukherjee  528.55 624.71 733.28
Swimming Pool Complex
Dr. Karni Singh Shooting
Ranges 259.57 373.75 384.90

TotaL 4597.78 4406.98 4613.05

(b) and (¢) No, Sir. Within the constraints of the budget allocated for their upkeep,
they are well maintained through Central Public Works Department (CPWD)/National
Building Construction Cooperation (NBCC). There is round the clock security by

ex-army men through Directorate General of Resettlement (DGR).

(d) With regard to maintenance and operation of five Sports Authority of India
(SAI) stadia namely Jawaharlal Nehru Stadium, Indira Gandhi Stadium, Major Dhyan
Chand National Stadium, Dr. Shyama Prasad Mukherjee Swimming Pool Complex,
Dr. Karni Singh Shooting Ranges, regular monitoring is being done through respective
Administrator by convening joint meetings with maintenance agency so as to maintain
the stadium at par with International standards. SAI has empanelled more Government
Public Sector Undertakings (PSUs) for housekeeping and maintenance work so that there

is competition amongst them.
Infrastructure available to NADA to undertake doping tests

3059. DR. R. LAKSHMANAN:
SHRI AMBETH RAJAN:

Will the Minister of SKILL DEVELOPMENT ENTREPRENEURSHIP, YOUTH
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AFFAIRS AND SPORTS be pleased to state:

(a) whether adequate infrastructure is available in the country to undertake doping
test by National Anti-Doping Agency (NADA);

(b) if so, the details of laboratories/testing centres located across the country; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) to (c) Yes, Sir. National Anti Doping Agency (NADA) became
operational from 1st January 2009. In the year 2009, NADA has collected more than
2500 dope samples of athletes which has been increased to 4400 in 2013. All the dope
samples collected by NADA are tested by National Dope Testing Laboratory, New
Delhi which is established for the purpose of dope sample testing in the country. The
laboratory is accredited by World Anti Doping Agency (WADA) and well equipped to
carry out more than 5000 dope test in year.

Modern infrastructural facilities in different national stadia

3060. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS : be

pleased to state:

(a) whether Government has provided any modern infrastructural facilities in

different national stadia;
(b) if so, the status of each such subject;

(c) whether the Ministry has decided to hold any international events in India and

abroad in the coming years; and

(d) the details of quantum of funds allocated and spent on such events in the last

three years ?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) Yes, Sir. Government has provided modern
infrastructure facilities in Delhi Stadia during CWG — 2010 The five Sports
Authority of India (SAI) Stadia in Delhi namely Jawaharlal Nehru Stadium
Complex, Indira Gandhi Stadium Complex, Major Dhyan Chand National Stadium,
Dr. Karni Singh Shooting Range Complex and Dr. Shyama Prasad Mukherjee Swimming
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Pool Complex were renovated/upgraded in 2010 for the conduct of Commonwealth
Games 2010. After completion of CWG-2010 the Stadia were opened for the general
public for various sports activities. These stadias are well maintained and equipped

with International facilities and regular sporting events are being held in these stadium.

In addition, Siri Fort Sports Complex, Yamuna Sports Complex, Tyagraj Sports
Complex, Chhattarsal Stadium, Talkatora Indoor Stadium and Shivaji Stadium in Delhi/
New Delhi were renovated/upgraded in 2010 for the conduct of Commonwealth Games,
2010 and are maintained by Delhi Development Authority (DDA) and Government of
National Capital Territorial of Delhi (GNCTD).

(c) and (d) National Sports Federations (NSFs) organize international tournament
in India from time to time. Ministry of Youth Affairs and Sports provides financial
assistance to NSFs for holding tournaments in India, if the same are approved by the
Ministry at cost to the Government for participation of Indian sportspersons and teams in
international events abroad, the Ministry provides financial assistance under the scheme

of assistance to NSFs, towards aid for, loading and boarding etc.
Promotion of tourism in Odisha

3061. SHRI BHUPINDER SINGH: Will the Minister of TOURISM be pleased to

state:

(a) the State-wise details of funds allotted to States by the Ministry from 2000-01
to 2013-14;

(b) what is the priority of Government to promote tourism in Eastern and Northern

India; and
(c) what is the priority for Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) to (c) The development and promotion of tourism is primarily the
responsibility of the respective State Government/Union Territory (UT) Administration
including Eastern and Northern India which also includes the State of Odisha. However,
the Ministry of Tourism (MoT) provides Central Financial Assistance (CFA) to various
State Governments/Union Territory Administration including Odisha for various tourism
projects prioritized every year in consultation with them subject to availability of funds,
inter-se priority and adherence to the scheme guidelines. The details of the State/UT-
wise amount and number of Tourism Projects sanctioned during 9th Plan (2000-01 to
2001-02), 10th Plan, 11th Plan and 12th Plan (till 2013-14) are given in the Statement-I
to IV.
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Number of projects and amount sanctioned during the
Ninth Plan (2000-01 to 2001-02).

(% in crore)

SI. No.  Name of the States No. of Projects  Amount Sanctioned
1. Andaman and Nicobar Islands 0 0.00
2. Andhra Pradesh 16 431
3. Arunachal Pradesh 17 3.56
4. Assam 13 5.58
5. Bihar 09 1.66
6. Chandigarh 07 0.30
7. Chhattisgarh 06 1.64
8. Dadra and Nagar Haveli 02 0.12.
9. Daman and Diu 01 0.05

10. Delhi 08 0.73
11. Goa 11 0.98
12. Gujarat 05 2.09
13. Haryana 12 2.01
14. Himachal Pradesh 29 5.90
15. Jammu and Kashmir 15 6.58
16. Jharkhand 08 2.86
17. Karnataka 25 7.11
18. Kerala 25 13.98
19. Lakshadweep 01 0.17
20. Madhya Pradesh 13 3.43
21. Mabharashtra 13 11.60
22. Manipur 0 0.00
23. Meghalaya 04 0.95
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SI. No.  Name of the States No. of Projects  Amount Sanctioned
24. Mizoram 20 3.92
25. Nagaland 13 2.16
26. Odisha 06 1.20
27. Puducherry 05 0.85
28. Punjab 05 0.27
29. Rajasthan 19 3.84
30. Sikkim 39 5.73
31 Tamil Nadu 24 4.39
32. Tripura 17 4.48
33. Uttar Pradesh 14 2.60
34. Uttarakhand 17 2.82
35. West Bengal 34 5.54

GranD ToTAL 453 113.41

Statement-I11

Number of projects and amount sanctioned during the Tenth plan period.

(X in crore)

S1. No. Name of the States No. of Projects  Amount Sanctioned
1. Andhra Pradesh 33 84.28
2. Arunachal Pradesh 39 60.88
3. Andaman and Nicobar Islands 1 0.06
4. Assam 41 66.36
5. Bihar 26 66.32
6. Chandigarh 10 5.08
7. Chhattisgarh 37 77.47
8. Dadra and Nagar Haveli 4 0.38
9. Daman and Diu 9 5.82

10. Delhi 45 71.23
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S1. No. Name of the States No. of Projects  Amount Sanctioned
I1. Goa 7 1.57
12. Gujarat 25 37.27
13. Haryana 44 48.96
14. Himachal Pradesh 55 71.34
15. Jammu & Kashmir 64 140.21
16. Jharkhand 12 42.80
17. Kerala 61 138.10
18. Karnataka 47 90.52
19. Lakshadweep 1 0.07
20. Maharashtra 52 82.68
21. Manipur 17 11.62
22. Meghalaya 20 26.68
23. Mizoram 30 60.38
24. Madhya Pradesh 62 97.24
25. Nagaland 36 74.41
26. Orissa 37 72.36
27. Puducherry 9 16.86
28. Punjab 29 55.46
29. Rajasthan 50 81.84
30. Sikkim 49 74.96
31. Tamil Nadu 62 103.46
32. Tripura 21 17.02
33. Uttar Pradesh 44 95.90
34. Uttarakhand 42 76.73
35. West Bengal 39 55.35

GRrAND ToTAL 1160 2011.67
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Number of projects™® and amount sanctioned™® during the Eleventh plan period.

(X in crore)

SI. No. Name of the States

No. of Projects

Amount Sanctioned

1 2 3 4
1. Andhra Pradesh 52 244.62
2. Arunachal Pradesh 62 174.25
3. Andaman & Nicobar 0 0.00
4. Assam 26 95.94
5. Bihar 18 57.59
6. Chandigarh 19 30.99
7. Chhattisgarh 11 45.58
8. Dadra & Nagar Haveli 3 0.24
9. Daman & Diu 1 0.12
10.  Delhi 27 78.29
11.  Goa 8 77.90
12.  Gujarat 17 86.36
13. Haryana 35 99.78
14. Himachal Pradesh 45 128.79
15. Jammu and Kashmir 145 391.17
16. Jharkhand 21 67.27
17. Kerala 40 163.53
18. Karnataka 31 140.48
19. Lakshadweep 1 7.82
20. Maharashtra 23 162.96
21. Manipur 36 137.82
22. Meghalaya 28 61.64
23. Mizoram 33 79.59
24. Madhya Pradesh 59 203.19
25. Nagaland 75 176.96
26.  Odisha 40 127.95
27. Puducherry 20 74.75
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S1. No. Name of the States No. of Projects  Amount Sanctioned

28.  Punjab 16 66.69
29. Rajasthan 28 125.41
30. Sikkim 86 213.68
31.  Tamil Nadu 49 160.78
32. Tripura 48 91.56
33.  Uttar Pradesh 44 168.39
34. Uttarakhand 31 198.68
35. West Bengal 48 149.54

GRraND ToTaL 1226 4090.31

* Includes Projects relating to Product/Infrastructure Development for Destinations and Circuits (PIDDC),

Human Resource Development (HRD), Fairs and Festivals and Rural Tourism (RT).
Statement-1V

Number of projects* and amount sanctioned* during the Twelfth plan
(2012-13 and 2013-14)

(X in crore)

SL. State 2012-13 2013-14
No. No. Amt. No. Amt.
1 2 3 4 5 6
1. Andhra Pradesh 10 104.97 25 181.79
2. Arunachal Pradesh 17 66.33 11 74.74
3. Andaman and 0 0.00 0 0.00
Nicobar Islands
4.  Assam 0 0.00 0 0.00
5.  Bihar 0 0.00 14 111.10
6.  Chandigarh 0 0.00 0 0.00
7. Chhattisgarh 0 0.00 0 0.00
8.  Dadra and Nagar 0 0.00 0 0.00
Haveli
9.  Daman and Diu 0 0.00 0 0.00

10.  Delhi 1 24.37 2 57.69
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1 2 3 4 5 6
11.  Goa 2 0.50 0 0.00
12.  Gujarat 1 4.87 0 0.00
13. Haryana 0 0.00 8 14.87
14.  Himachal Pradesh 5 29.80 1 33.71
15.  Jammu and 27 112.86 45 85.47

Kashmir
16.  Jharkhand 2 48.86 1 5.00
17.  Kerala 6 78.26 10 46.68
18.  Karnataka 0 0.00 8 32.29
19.  Lakshadweep 0 0.00 0 0.00
20. Maharashtra 6 79.64 6 67.95
21.  Manipur 1 0.50 11 214.38
22.  Meghalaya 2 0.68 1 0.47
23.  Mizoram 4 1.12 10 47.11
24.  Madhya Pradesh 16 206.50 9 100.21
25.  Nagaland 17 47.60 9 52.22
26.  Odisha 2 0.61 12 65.43
27.  Puducherry 0 0.00 1 48.48
28.  Punjab 0 0.00 2 10.39
29.  Rajasthan 0 0.00 10 51.75
30.  Sikkim 4 20.75 11 104.35
31.  Tamil Nadu 2 20.42 0 0.00
32.  Tripura 0 0.00 0 0.00
33.  Uttar Pradesh 7 21.29 24 130.13
34.  Uttarakhand 2 12.97 30 265.33
35.  West Bengal 2 46.94 0 0.00

GrAND ToTAL 136 929.84 261 1801.54

* Includes Projects relating to Product/Infrastructure Development for Destinations and Circuits (PIDDC),

Human Resource Development (HRD), Fairs and Festivals and Rural Tourism (RT).
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Gas leakage in steel plants
3062. SHRI PANKAJ BORA: Will the Minister of STEEL be pleased to state:

(a) whether Government is aware that a series of gas leakage have caused loss of
lives in different steel plants; and

(b) if so, the details of action taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU DEO
SAI): (a) and (b) Steel is a deregulated sector and there are large number of private
sector steel plants in the country. No data is maintained with regard to the accidents in
the private sector steel plants across the country. As regards steel manufacturing public
sector undertakings are concerned, the Government is aware of the recent gas leakage
resulting in loss of lives in Rashtriya Ispat Nigam Limited (RINL) (16.06.2014) and
Bhilai Steel Plant of Steel Authority of India Limited (SAIL) (12.06.2014). High Level
Inquiry Committees have been constituted to investigate into the incidents. Further, the
following steps have been taken to avoid recurrence of such accidents in future:

(1) Periodic checking of gas pipe lines and associated equipment is done and

timely repair of gas network based on scheduled pipeline line inspections.

(i)  Gas jobs in live lines and isolated lines are carried out by adhering to
Standard Maintenance Practices, Protocols are closely monitored.

(i)  Ensuring usage of gas Safety Equipment/items like Breathing apparatus,
Carbon monoxide monitors, Oxygen monitors, Multi-gas detectors,
Carbon monoxide tubes, Explosimeter, Soda lime for breathing apparatus

etc.
(iv)  Automatic gas leak detection alarms are provided in hazardous areas.

(v)  Periodical mock-drills are being conducted as per the Emergency Plan
to check the preparedness.

(vi)  Online Gas analyzers installed in critical gas prone areas and control

rooms.

(vii) Self-contained breathing apparatus are kept in important control rooms
in order to use in case of gas leakage.

(viii) Enforcing usage of job specific personal protective equipment like self-
contained breathing apparatus, canisters, etc.

(ix)  Spreading Gas safety awareness through training programs and workshops

for employees and contract workers.

(x)  Portable Gas Detectors (CO, O,, Combustible) were procured and issued
to the persons working in Gas prone areas.
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(xi)  Thickness of the gas lines is being measured periodically by NDT in
order to take corrective actions.

(xii) All the corroded gas lines are being changed with proper shutdowns.

(xiil) Gas safety van is available round the clock. Gas Safety personnel are

posted round the clock in different zones.

(xiv) Third party Risk Assessment and studies are being conducted for all the

newly commissioning units.

(xv) Dedicated hot line communication system has been established between
Blast Furnace, BF Gas Cleaning Plant and Pump House to ensure

immediate action.
Expansion of capacity of steel industry

3063. SHRI R. LAKSHMANAN: Will the Minister of STEEL be pleased to state:

(a) whether Government has ventured into expansion of capacity of steel industry

in the country;
(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU DEO
SAI): (a) to (c) Steel is a deregulated sector and the decisions regarding setting up of new
steel plants and expansion of existing steel plants are taken by the project proponents,

keeping in view the market dynamics and techno-economic viability of the project.
Plan to promote foreign tourists

13064. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of TOURISM

be pleased to state:
(a) the plans to promote foreign tourists in the country;

(b) whether the number of foreign tourists has declined during the last ten years

and if so, the details thereof; and

(c) whether some countries have issued advisory to their citizens not to visit India
and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The Ministry of Tourism, Government of India, as part of its
on-going activities, annually releases print, electronic, online and outdoor media

+Original notice of the question was received in Hindi.
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campaigns in the international markets, under the ‘Incredible India’ brand-line, to promote
various Indian tourism destinations and products. In addition, a series of promotional
activities are being undertaken in major tourist generating markets overseas through India
Tourism Offices overseas with the objective of showcasing India’s tourism potential and
promoting tourism to the country. These promotional activities include participation in
travel fairs and exhibitions; organising road shows, Know India seminars and workshops;
organizing and supporting Indian food and cultural festivals; publication of brochures,
offering joint advertising and brochure support, and inviting media personalities, tour
operators and opinion makers to visit the country under the Hospitality programme of
the Ministry.

Road Shows are being organised in important and potential source markets overseas
in collaboration with trade associations to promote tourism to the country. Such Road
Shows have been organised in USA, Eastern Europe and China during the current

financial year.

With the objective of attracting Buddhist tourists from all over the world, the
Ministry is organising an International Buddhist Conclave in Bodhgaya and Sarnath
from September 26 to 28, 2014.

The Ministry is also organising the third annual International Travel Mart (ITM)
at Shillong, Meghalaya in October 2014 with the objective of promoting tourism from
the world over to the North Eastern region. ITMs were organised in Guwahati, Assam
during 2012-13 and in Tawang, Arunachal Pradesh during 2013-14.

(b) The details of Foreign Tourists Arrivals (FTAs) to India during the last ten

years are as under:

Year FTAs (innos.) Annual Growth (%)
2004 34,57,477 26.8
2005 39,18,610 133
2006 44,47,167 13.5
2007 50,81,504 14.3
2008 52,82,603 4.0
2009 51,67,699 ()22
2010 57,75,692 11.8
2011 63,09,222 9.2
2012 65,77,745 4.3

2013 69,67,601 59
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(c) Travel advisories are issued by various countries from time to time, advising
their citizens to avoid travel or to take precautions while travelling to other countries/
certain areas in other countries for various reasons. Following some cases of harassment
of women tourists in India, a few countries including USA, Canada, Australia, New
Zealand, Germany and France have advised women tourists to exercise caution while

travelling in India, particularly alone and at night.
Beautification of old Goa

3065. SHRI SHANTARAM NAIK: Will the Minister of TOURISM be pleased to
state:

(a) whether Government proposes to undertake beautification of village of old Goa
in view of the exposition of St. Francis Xavier;

(b) whether any proposal has been received from the State Government in this

regard; and

(c) the details of projects/schemes proposed to be undertaken by Government to
supplement the efforts of the State Government ?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) to (¢) The development and promotion of various tourism destinations
and products is primarily the responsibility of the respective State Government/Union
Territory (UT) Administration. The Ministry of Tourism, however, provides Central
Financial Assistance (CFA) to various State Governments and UT Administrations for
tourism projects prioritized in consultation with them for each financial year, subject to
availability of funds, inter-se priority, adherence to scheme guidelines and liquidation
of pending utilization certificates.

No proposal for beautification of village of old Goa in view of the exposition of
St. Francis Xavier has been prioritised for grant of CFA during the current financial
year 2014-15. However, the Ministry of Tourism has sanctioned a project “Integrated
development of infrastructure for Heritage and Hinterland Tourism in Goa”, which
includes the development of Churches, as Mega Project for an amount of X 4309.91
lakh, in the year 2008-09. The Ministry is also launching a special publicity campaign
for the exposition.

Promotion of tourism in Himachal Pradesh

3066. SHRI BASHISTHA NARAIN SINGH: Will the Minister of TOURISM be
pleased to state:

(a) the details of Government's guidelines for promotion of tourism in the country
particularly in the hilly and rural areas;
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(b) the details of representation received for promoting tourism in Himachal Pradesh;

(c) whether Government is contemplating to offer special LTC scheme for promoting

tourism in the interior areas of Himachal Pradesh; and

(d) whether Government had received any request for upgradation/beautification of
Durga Hatkoti Mandir in Shimla district and its inclusion in national tourism map and
development of new hill station i.e. Larot and Chanshal in Shimla district, if so, the
details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The development and promotion of tourism is primarily the
responsibility of the respective State Government/Union Territory (UT) Administration
including the State of Himachal Pradesh. However, the Ministry of Tourism (MoT)
provides Central Financial Assistance (CFA) under Centrally Sponsored Scheme viz.
Project Infrastructure Development for Destination and Circuits (PIDDC) to various
State Governments and Union Territory Administrations prioritized in consultation with

them, as per the Scheme Guidelines, inter-se priority and subject to availability of funds.

Besides, MoT also provides financial assistance to the States/Union Territory
Administrations for the following activities for promotion of tourism in the country

including hilly and rural areas:

Sl. No.  Name of the Scheme Type of CFA
1. Domestic Promo- Central Financial Assistance (CFA) is provided for
tion and Publicity the conduct of fairs, festivals and tourism related
including Hospitality ~ events, upto a maximum of X 50.00 lakh to State
(DPPH) Governments and upto X 30.00 lakh to U.T. Admin-
istrations, in a financial year.
2. Assistance to [HMs/ To set up and Central/States Institute of Hotel Man-
FClIs etc. agement and State Food Craft Institutes to meet the
requirements of trained manpower in the tourism
industry.
3. Capacity Building for ~ Central Financial Assistance (CFA) is provided to
Service Providers States/UT Governments for skill development and
capacity building.
4. Computerization Financial Assistance is provided under this Scheme
and Information to State Governments to upgrade their tourism
Technology related computer facilities. Innovative IT projects of

the State Governments relating to tourism are also
supported under this scheme.
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(b) At present, the Ministry of Tourism does not have any such representation.

(c) At present, there is no proposal pending for offering special LTC scheme for
the State of Himachal Pradesh.

(d) At present, the Ministry of Tourism does not have any such proposal.
Contribution of tourism sector to GDP

3067. DR. BHALCHANDRA MUNGEKAR: Will the Minister of TOURISM be

pleased to state:

(a) what was the contribution of the tourism sector to the GDP during the Eleventh

Five Year Plan;
(b) the absolute amounts and proportion to GDP, year-wise;

(c) whether the Ministry has prepared a comprehensive policy framework to increase

this share during the next decade; and
(d) if so, the details of broad outline ?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The 2nd Tourism Satellite Account of India (TSAI) was
prepared for the reference period 2009-10 in the year 2012. As per the 2nd TSAI —
2009-10 and subsequent estimation for years 2010-11 and 2011-12, the contribution of
tourism (direct and indirect) to total Gross Domestic Product (GDP) of the country in

percentage terms and in Rupees Crore are given in Statement—I (See below).

(c) and (d) The current National Tourism Policy of the Government was formulated
in 2002 after detailed interaction with industry associations, concerned Ministries and
Departments of Central Government, State Governments and other stakeholders. The

Tourism Policy provides broad framework for the following:
(i) Positioning and maintaining tourism development as a national priority activity;
(ii)) Enhancing and maintaining the competitiveness of India as a tourism destination;

(iii)) Improving India’s existing tourism products and expanding these to meet new

market requirements;
(iv) Creation of world class infrastructure; and

(v) Developing sustained and effective marketing plans and programmes.

The actions taken/proposed to be taken by the Government to boost tourism in the

country are given in Statement-II.
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Statement-1

Contribution of tourism sector to GDP in 2009-10, 2010-11 and 2011-12

Year Contribution of Tourism to Tourism GDP (in % crore)
India’s GDP (%)
Direct Indirect Total Direct Indirect Total
2009-10 3.68 3.09 6.77 2,37,768  1,99,654 4,37,422
2010-11* 3.67 3.09 6.76 2,82,116  2,36,893  5,19,009
2011-12* 3.67 3.09 6.76 3,27,067 2,74,638  6,01,705
* Revised

2.

Statememt-I1

The details of initiatives/steps taken to promote tourism in the country

Visa:

(2)

(b)

(©)

(d)

(e)

The Government announced Tourist Visa-on-Arrival in 2010. At present,
it provides Tourist Visa-on-Arrival facility (TVoA) to the nationals of
12 countries namely Finland, Japan, Luxembourg, New Zealand,
Singapore, Cambodia, Indonesia, Vietnam, Philippines, Laos, Myanmar
and South Korea. South Korea was added to this list on 15.04.2014.

The facility of TVoA was initially available at the international airport
of Delhi, Mumbai, Chennai and Kolkata. However, with effect from
15 August, 2013 this facility has been extended through Hyderabad,

Bengaluru, Kochi and Thiruvananthapuram.

The restriction of two-month gap on re-entry of foreign nationals coming

to India on Tourist Visa and Tourist Visa-on-Arrival has been lifted.

Ministry of Tourism organised a two day training program covering
450 officials of Bureau of Immigration handling Tourist Visa-on-arrival
at Kochi, Chennai, Goa, Mumbai, Kolkata, Bengaluru and Hyderabad
Airports.

Tourist Visa-on-Arrival fee payment can now be made by credit cards.

Earlier it was only to be paid in rupees.

Low Cost Airlines:

The Ministry of Tourism regularly interacts with the Ministry of Civil Aviation in

matters pertaining to air connectivity to the tourist destinations and development and

upgradation of airports. Government has identified development of low cost airports in

the Tier-II and Tier-1III cities as one of the thrust areas.
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3. Safety of Women Tourists:

The measures taken by the Ministry of Tourism towards safety and security of

domestic and foreign tourists including women travelers are:

(a) Grant of Central Financial Assistance to Governments of Rajasthan, Uttar
Pradesh and Andhra Pradesh for setting up of Tourist Facilitation and Security
Organisation (TFSO) on a pilot basis.

(b) Adoption of code of conduct for Safe and Honourable Tourism which contains
a set of guidelines to encourage tourism activities to be undertaken with respect
to basic rights like dignity, safety and freedom from exploitation of both tourists

and local residents, in particular women and children.

(c) Letters have been written to all the Chief Ministers of the State Governments
and Administrators of Union Territory Administrations to take immediate
effective steps for ensuring conducive and friendly environment for all tourists
and also request them to publicize the steps being taken/proposed to be taken
to increase the sense of security amongst the present/prospective visitors and

also to counter the negative publicity.

(d) In the wake of some unfortunate incidents involving foreign tourists, Ministry

of Tourism has posted an advisory on its website www.incredibleindia.org.

(e) Safety and Security of Tourists was discussed in the National Conference of
State Tourism Ministers held on 18th July, 2013.

4. Cleanliness and Hygiene:

To tackle the problem of hygiene and cleanliness at tourist destinations, the Ministry
of Tourism has taken the initiative of launching the Campaign Clean India with a vision
to ensure an acceptable level of cleanliness and hygiene practices at tourist destinations.
This campaign is to be sustained though adoption and involvement of private and public

sector stakeholders as a part of their Corporate Social Responsibility (CSR).
5. Highway Facilities en route to tourist places:

Development of tourism infrastructure including wayside amenities is primarily
undertaken by State Governments/Union Territory Administrations. Ministry of Tourism,
however, provides financial assistance based on the proposals received from them subject
to availability of funds and inter-se priority. The Ministry of Tourism accords high priority
to the sanctioning of wayside amenities to the states/UTs during the prioritization of

tourism infrastructure projects.
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6. Trained Language Speaking Guides:

Selection and Training of Regional Level Tourist Guides including linguist guides is
an ongoing process and the Ministry conducts the training programmes through the Indian
Institute of Tourism and Travel Management (IITTM) periodically based on the demand

of guides and foreign tourist arrivals from a particular country to the respective region.
7. Rationalisation of Taxes:

(a) Empowered Committee of officers on the ‘Issue of National Permit System’

for tourist buses and goods vehicles (below 7.5 tons) has been constituted.

(b) Five Year Tax Holiday for 2, 3 and 4 star category hotels located in all
UNESCO declared World Heritage sites (except Mumbai and Delhi) for
hotels operating w.e.f. 01.04.2008 to 31.03.2013.

(c) Foreign Direct Investment (FDI) — Hotel and Tourism related industry
declared as high priority industry and FDI up to 100% under the automatic
route Enhancement of FAR in Delhi from 150 to 225 for hotels excluding
Lutyens Zone.

(d) An investment linked deduction Under Section 35 AD of the Income
Tax Act had also been announced in the Union Budget 2010-2011 for
establishing new hotels of 2 star category and above, all over India thus
allowing 100% deduction in respect of the whole or any expenditure of
capital nature excluding (land, goodwill and financial instruments) incurred
during the year.

(e) In a Notification dated October 7, 2013 the Ministry of Finance expended
its “Harmonized Master List of Infrastructure Sub-Sectors” to include such
hotels and Convention centres for benefit of Hospitality Industry. Hotels
with a project cost of ¥ 200 crore and above each at any place in India
and of any star rating, and Convention Centre with a project cost of more
than X 300 crores has been included in the Harmonized Master List of
Infrastructure Sub-Sectors. This is equivalent to granting infrastructure
status to the hospitality industry.

8. Use of ICT:

(a) The Ministry has signed an agreement with M/s Genesys International
Corporation Limited, for creating, developing and maintaining Walking
Tours product which is an online, interactive web product that help national
and international tourists, plan and take walking tours in all major cities in

India.
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(b) The Ministry has also signed an agreement with M/s Audio Compass (India)
Pvt. Ltd to deliver guided, multimedia and interactive walking tours on its
website through a dedicated API link or a separate website and/or mobile

application.

(c) The promotional website of the Ministry of Tourism www.incredibleindia.org

has been comprehensively revamped and updated.
9. Proposed Initiatives:

(a) Development of 5 tourist circuits around specific themes. An amount of

% 500 crore has been proposed for the year 2014-15 for this propose.

(b) With a view to beautify and improve the amenities and infrastructure
at pilgrimage centres of all faiths, a National Mission on Pilgrimage
Rejuvenation and Spiritual Augmentation Drive (PRASAD) has been
announced and an amount of ¥ 100 crore has been proposed in this year’s
Budget.

Schemes to promote backwater tourism and farm tourism
3068. SHRI K.N. BALAGOPAL: Will the Minister of TOURISM be pleased to state:

(a) whether Government has schemes to promote backwater tourism and farm

tourism in the country;
(b) if so, the details therefor; and
(¢) how much funds were allocated for the above sector during the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) to (c) The promotion of tourist destinations and products including
Backwater Tourism and Farm Tourism is primarily the responsibility of the concerned

State Government/Union Territory Administration.

The Ministry of Tourism promotes India as a holistic destination in the domestic and
international markets, including the various tourism destinations and products of every

State/Union Territory of the country including Backwater and Farm Tourism.

As part of the above promotional activities, Ministry of Tourism has released
campaigns in the international and domestic markets as well as produces publicity
material under the Incredible India brand-line and no separate funds are allocated only

for the promotion of Backwater and Farm Tourism.
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Assistance for development of tourism infrastructure in rural areas
3069. SHRI AMBETH RAJAN: Will the Minister of TOURISM be pleased to state:

(a) whether Government is providing any assistance for development of tourism
infrastructure and capacity building of rural inhabitants in the States with the aim to
achieve socio-economic development in rural areas which have core competence in arts,

crafts, heritage, etc.; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The development and promotion of tourism is primarily the
responsibility of the respective State Government/Union Territory (UT) Administration.
However, the Ministry of Tourism (MoT) provides Central Financial Assistance (CFA)
to various State Governments/Union Territory Administration for various tourism projects
including rural tourism projects prioritized every year in consultation with them subject

to availability of funds, inter-se priority and adherence to the scheme guidelines.

The Ministry of Tourism has a Rural Tourism Scheme with the main objective of
showcasing rural life, art, culture and heritage in villages, which have core competence
in art and craft, handloom, textiles, natural environment etc. Under this scheme, Central
Financial Assistance (CFA) upto X 50.00 Lakh for infrastructure development and upto
% 20.00 Lakh for capacity building is provided to State Governments/Union Territory
Administrations for each site identified by them. Details of the amount sanctioned,

released and utilised during each of the last three years are given in the Statement.
Statement
State/UT-wise number of Rural Tourism Projects sanctioned/released/utilised.

(A) Year 2011-12

(X in lakh)
SI. Name of the State Amount Amount Amount No. of Rural
No. Sanctioned Released  Utilised Tourism sites
sanctioned

1 2 3 4 5 6

1. Andhra Pradesh 62.54 50.04 62.54 2

2. Arunachal Pradesh 85.88 68.81 36.42 2

3. Andaman and Nicobar 0.00 0.00 0.00 0

4. Assam 0.00 0.00 0.00 0
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1 2 3 4 5 6

5. Bihar 0.00 0.00 0.00 0

6.  Chandigarh 0.00 0.00 0.00 0

7. Chhattisgarh 0.00 0.00 0.00 0

8. Dadra and Nagar 0.00 0.00 0.00 0

Haveli

9. Daman and Diu 0.00 0.00 0.00 0
10.  Delhi 0.00 0.00 0.00 0
11.  Goa 0.00 0.00 0.00 0
12.  Gujarat 0.00 0.00 0.00 0
13.  Haryana 0.00 0.00 0.00 0
14.  Himachal Pradesh 0.00 0.00 0.00 0
15.  Jammu and Kashmir 266.19 212.95 246.88 5
16.  Jharkhand 0.00 0.00 0.00 0
17.  Kerala 0.00 0.00 0.00 0
18.  Karnataka 0.00 0.00 0.00 0
19.  Lakshadweep 0.00 0.00 0.00 0
20.  Maharashtra 17.29 13.83 0.00 1
21. Manipur 0.00 0.00 0.00 0
22.  Meghalaya 0.00 0.00 0.00 0
23.  Mizoram 50.00 40.00 5.00 1
24.  Madhya Pradesh 0.00 0.00 0.00 0
25.  Nagaland 268.44 233.60 233.60 8
26.  Odisha 20.00 16.00 0.00 1
27.  Puducherry 0.00 0.00 0.00 0
28.  Punjab 15.93 12.74 4.75 1
29.  Rajasthan 0.00 0.00 0.00 0
30.  Sikkim 0.00 0.00 0.00 0
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1 2 3 4 5 6
31.  Tamil Nadu 0.00 0.00 0.00 0
32.  Tripura 0.00 0.00 0.00 0
33.  Uttar Pradesh 0.00 0.00 0.00 0
34.  Uttarakhand 17.00 13.60 0.00 1
35.  West Bengal 70.00 56.00 0.00 2

TotaL 873.27 717.57 589.19 24
(B) Year 2012-13
(X in lakh)

1. Andhra Pradesh 0.00 0.00 0.00 0

2. Arunachal Pradesh 20.00 16.00 0.00 1

3. Aand N Islands 0.00 0.00 0.00 0

4.  Assam 0.00 0.00 0.00 0

5. Bihar 0.00 0.00 0.00 0

6.  Chandigarh 0.00 0.00 0.00 0

7. Chhattisgarh 0.00 0.00 0.00 0

8. Dadra and Nagar 0.00 0.00 0.00 0

Haveli

9. Daman and Diu 0.00 0.00 0.00 0
10.  Delhi 0.00 0.00 0.00 0
11.  Goa 0.00 0.00 0.00 0
12.  Gujarat 0.00 0.00 0.00 0
13.  Haryana 0.00 0.00 0.00 0
14.  Himachal Pradesh 0.00 0.00 0.00 0
15.  Jammu and Kashmir 51.00 40.80 17.00 3
16.  Jharkhand 0.00 0.00 0.00 0
17.  Kerala 0.00 0.00 0.00 0
18.  Karnataka 0.00 0.00 0.00 0
19.  Lakshadweep 0.00 0.00 0.00 0
20.  Maharashtra 49.08 39.26 30.00 1
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1 2 3 4 5 6
21.  Manipur 0.00 0.00 0.00 0
22.  Meghalaya 50.00 40.00 0.00 1
23.  Mizoram 62.70 50.16 0.00 2
24.  Madhya Pradesh 0.00 0.00 0.00 0
25.  Nagaland 203.34 40.67 0.00 6
26.  Odisha 0.00 0.00 0.00 0
27.  Puducherry 0.00 0.00 0.00 0
28.  Punjab 0.00 0.00 0.00 0
29.  Rajasthan 0.00 0.00 0.00 0
30.  Sikkim 0.00 0.00 0.00 0
31.  Tamil Nadu 0.00 0.00 0.00 0
32.  Tripura 0.00 0.00 0.00 0
33.  Uttar Pradesh 0.00 0.00 0.00 0
34.  Uttarakhand 0.17 0.03 0.03 1
35.  West Bengal 0.00 0.00 0.00 0

TotaL 436.29 226.92 47.03 15

(C) Year 2013-14

(X in lakh)
1. Andhra Pradesh 0.00 0.00 0.00 0
2. Arunachal Pradesh 0.00 0.00 0.00 0
3. Aand N Islands 0.00 0.00 0.00 0
4. Assam 0.00 0.00 0.00 0
5. Bihar 0.00 0.00 0.00 0
6.  Chandigarh 0.00 0.00 0.00 0
7. Chhattisgarh 0.00 0.00 0.00 0
8. Dadra and Nagar 0.00 0.00 0.00 0

Haveli
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1 2 3 4 5 6

9.  Daman and Diu 0.00 0.00 0.00 0
10.  Delhi 0.00 0.00 0.00 0
11.  Goa 0.00 0.00 0.00 0
12.  Gujarat 0.00 0.00 0.00 0
13. Haryana 0.00 0.00 0.00 0
14.  Himachal Pradesh 0.00 0.00 0.00 0
15.  Jammu and Kashmir 9.28 7.10 0.00 15
16.  Jharkhand 0.00 0.00 0.00 0
17.  Kerala 0.00 0.00 0.00 0
18.  Karnataka 0.00 0.00 0.00 0
19.  Lakshadweep 0.00 0.00 0.00 0
20.  Maharashtra 0.00 0.00 0.00 0
21.  Manipur 0.00 0.00 0.00 0
22.  Meghalaya 0.00 0.00 0.00 0
23.  Mizoram 0.00 0.00 0.00 0
24.  Madhya Pradesh 0.00 0.00 0.00 0
25.  Nagaland 0.00 0.00 0.00 0
26.  Odisha 0.00 0.00 0.00 0
27.  Puducherry 0.00 0.00 0.00 0
28.  Punjab 0.16 0.13 0.05 1
29.  Rajasthan 0.00 0.00 0.00 0
30.  Sikkim 0.00 0.00 0.00 0
31.  Tamil Nadu 0.00 0.00 0.00 0
32.  Tripura 0.00 0.00 0.00 1
33.  Uttar Pradesh 0.00 0.00 0.00 0
34.  Uttarakhand 0.00 0.00 0.00 0
35.  West Bengal 0.00 0.00 0.00 0

TortaL 9.44 7.23 0.05 17
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Assistance for tourism development projects
3070. SHRI G.N. RATANPURI: Will the Minister of TOURISM be pleased to state:

(a) the year-wise and State-wise number of foreign tourists having visited Uttar
Pradesh, Rajasthan, Himachal Pradesh and Jammu and Kashmir (J&K) during the last

three years;

(b) the amount of financial assistance provided by the Central Government to each

of these States during the last three years; and

(c) the details of tourism development projects submitted by J&K Government
during the last three years with expected expenditure on each and the projects actually

approved and financed by the Central Government?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The number of Foreign Tourist Visits (FTVs) to Uttar Pradesh,
Rajasthan, Himachal Pradesh and Jammu and Kashmir (J&K) during 2011, 2012 and

2013 are given in Statement-I (See below).

(b) The details of Central Financial Assistance (CFA) sanctioned to Himachal
Pradesh, Jammu and Kashmir (J and K), Rajasthan and Uttar Pradesh during 2011-12,
2012-13 and 2013-14 are given in Statement-II (See below).

(¢) The details of projects sanctioned to Jammu and Kashmir during 2011-12,
2012-13 and 2013-14 are given in Statement-III.

Statement-1

The number of Foreign Tourist Visits (FTVs) to Uttar Pradesh, Rajasthan, Himachal
Pradesh and Jammu and Kashmir (J and K) during 2011, 2012 and 2013

SI. No.  State 2011 2012 2013
FTVs FTVs FTVs
L. Uttar Pradesh 18,87,095 19,94,495 20,54,420
2. Rajasthan 13,51,974 14,51,370 14,37,162
3. Himachal Pradesh 4,84,518 5,00,284 4,14,249
4. Jammu and Kashmir 71,593 78,802 60,845

(J & K)
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Statement-I11

Details of CFA sanctioned to Himachal Pradesh, Jammu and Kashmir (J & K),
Rajasthan and Uttar Pradesh during 2011-12, 2012-13 and 2013-14

(X in lakh)
Years Himachal Jammu and Rajasthan Uttar Pradesh
Pradesh Kashmir (J & K)
2011-12 47.20 16856.59 500.00 5100.56
2012-13 3029.88 11260.00 0.00 3486.15
2013-14 3371.52 7618.54 5174.71 13013.32
Statement-IT11
Details of Projects sanctioned during 2011-12, 2012-13 and
2013-14 to Jammu and Kashmir
Sl. No. Name of Projects Amount Sanctioned
Jammu and Kashmir
2011-12
L. Development of Mega Tourist Circuit from 3814.56
Naagar Nagar to Watlab in Srinagar, J and K
2. Development of Lake Circuit including the 694.86
Lakes of Pangong, Tsomoriri and Tsokar Lake
in Leh, J and K
3. Development of Wayside Amenities Enroute 780.17
Katra-Shiv Khori Circuit, Reasi in J and K
4. Construction of various Tourist Infrastructure 746.30
facilities in Leh, J&K for Development of Leh
as a Circuit under PIDDC Scheme
5. Dev. of Border Tourism Circuit at Suchetgarh, 639.30
R.S. Pora (Dist. Jammu) in J and K
6. Construction of Tourist reception Centre, Dooru 216.37
at Verinag in J and K
7. Dev. of Leh as a Mega Destination Setting up to 224295
trans Himalayan Cultural Centre in Leh, J and K
8. Construction of Tourist Reception Centre at 424.94
Katra in J and K
9.  Development of Lokh Bhawan Temple Site, 83.35

Ziarati-Haji-Dedi site and Mehmood Gami Park
at Verinag, J and K
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SI. No.

Name of Projects

Amount Sanctioned

10.

I1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Integrated Development of Srinagar City in
Jammu and Kashmir.

Development of Sumah at Akhnoor, Distt.
Jammu in J and K

Development of Wayside amenities with
Budgeted Accommodation at Leh — Maan
Merak, Charasa, J and K

Construction of Budget Accommodation and
Allied Works at Kishtwar in J and K.

Development of Tourism Infrastructure
at Surinsar, J and K by Surinsar - Mansar
Development Authority.

Development of Stone Valley at Margan Top
as Tourist Destination in J & K by Kokernag
Development Authority.

Development of Bringi Gardens at Bidhar
Kokernag in J and K by Kokernag Dev.
Authority.

Construction of Integrated Tourist Facilities in
Leh, J and K for development of Leh as a Tourist
Destination

Creation of Tourism Infrastructure for Day
Camping, Eco-Tourism and Pilgrim Tourism
at Park Gatha, Khanitop, Seoj, Padri and at
Pilgrim Destinations at Bhaderwah in J and K
by Bhaderwah Dev. Authority.

Development of River Tawi Front, Jammu in
Jand K

Preservation/Beautification ~ of  Historical
Monuments and Wayside Amenities under
Dev. of Kargil as a Tourist Destination by
Kargil Dev. Authority in J and K

Development of Resort Area and Conversion
and Upgradation of existing building and
bathrooms to provide Gender specific facilities
and provision for physically challenged persons
at Gulmarg, J and K by Gulmarg Development
Authority.

334.56

471.35

499.42

483.99

481.86

307.97

375.70

499.70

466.57

398.07

415.61

398.26
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SI. No.

Name of Projects

Amount Sanctioned

22.

23.

24.

25.

26.

27.

Development of Sonamarg Bowl and Wayside
amenities enroute to Shri Amarnathji Shrine up
to Baltal Base Camp in J & K under Destination
Dev. Scheme

Development of Tourist related facilities in and
around Padum, Zanskar and its adjoining Tourist
Resort Phase-I in Leh-Ladakh, J] & K

Development of different locations falling in
Dhar Mahanpur, Billawar, Basholi, Bhoond
and Bani areas, Phase-I in Lakhanpur, J & K by
Lakhanpur Sarthal Development Authority

Development of Tourist Facilities in areas falling
in Lakhanpur as Tourist Destination in J & K by
Lakhanpur Sarthal Development Authority

Conservation and Restoration Plan for Poonch
Fort (Qila), Jammu by Poonch Development
Authority in ] & K

Celebration of Shikara Festival at Srinagar
(16-17 Sept. 2011 — X 7.00 lakh) and Ladakh
Festival at Ladakh (1-15 Sept., 2011- X 12.20
lakh) in Jammu and Kashmir

443.92

399.16

407.31

431.70

379.14

19.50

TotAL

16,856.59

2012-13

Eco-friendly Dev. Of Satkudi (Base camp) to
Vishansar by Sonamarg Development Authority

Construction of Kashmir Haat at Chinar Bagh,
Srinagar

Bhaderwah  Tourism-cum-Cultural  Festival
2012 (24-27 June, 2012)

Construction of Tourist Reception Centre at
Yousmarg, Srinagar

Development of Tourism Infrastructure at
Mansar, Jammu by Surinsar-Mansar Dev.
Authority

Dev. of Picnic spot at Pahalgam by Pahalgam
Dev. Authority

406.37

329.77

25.00

397.70

455.79

424.82




304 Written Answers to [RAJYA SABHA]

Unstarred Questions

SI. No.

Name of Projects

Amount Sanctioned

10.

I1.

12.

13.

14.

15.

16.

17.

Integrated Development of Tourism Circuit
- Development of Darhal as Base Camp and
Shaker Marg as Gateway of Tourist Destination
of Pir Panjal Phase — I by Rajouri Development
Authority

Budgeted Accommodation at Aharabal, J & K

Development of tourist infrastructure in Kargil
(Gumri, Bhimbhat Drass, Bemathang, Goma,
Shakardoo, Silmoo, Hinaskote) Phase-I, J & K
by Kargil Dev. Authority

Sound and Light Show (SEL) at Shalimar Bagh,
Srinagar

Dev. of different locations falling in Billawar,
Basholi and Bani areas-Phase II (Peedi,
Mahanpur Morh, Phinter, Kharkal, Kardo,
Rehani, Khajjar, Chandel, Machedi, Gujroo,
Nagrota, Ramkot Billawar) by Lakhanpur
Sarthal Dev. Authority

Development of Mughal Road lake Circuit
Infrastructure Dev. of Girgan, the Valley
of Seven Lakes, Poonch, Jammu by Pooch
Development Authority

Development of Doodhpathri as a Tourist
Destination by Doodhpathri Dev. Authority

Development of wayside facilities and up
gradation of Shri Amarnathji yatra track by
Pahalgam Development Authority

Conservation/Restoration of Mubarak Mandi
Heritage Complex, Jammu as a Mega Tourist
Destinationin ] & K

Development of Jamia Masjid Heritage Corridor
as a Tourist Destination, Srinagar

Development of Sanasar Lake, Construction
of tourism cafeteria at Nathatop, Toilet block,
view point at Nathatop and Sanasar in J & K by
Patnitop Development Authority

598.53

389.22

444.74

500.00

377.79

419.09

409.40

163.49

1691.57

492.49

323.14
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SI. No.

Name of Projects

Amount Sanctioned

18.

19.

20.

21.

22.

23.

24,

25.

Dev. of Sarbal Lake, Verinag, Kashmir, J & K
by Verinag Development Authority

Setting up of Laser Show/Multimedia Show at
Dal Lake in Srinagar

Development and Promotion of Pilgrim Circuit
(TRC at Gurudwara Nangali Sahib, TRC at Shri
Buddha Amarnathji and TRC at Ziarat Sain
Miran Sahib) in Poonch District by Pooch Dev.
Authority

Construction of Budget Accommodation with
allied facilities in Lolab Valley in J and K

Construction of Tourist Facilities Centre at
Hunder — Turtuk including wayside amenities at
Leh — Dha Beema Route by Leh Development
Authority

Dev. of Tourism infrastructure around Wullar
Lake by way of dev. of tourist resort at Ningli,
Weir Halgam and wayside facility at Naid Khai,
Kashmir by Wullar Manasbal Dev. Authority

Development of Shrine of Hazratbal Khiram at
Bijbehara, Anantnag, ] & K

Creation of tourist facilities in and around
Aharbal, Kashmir by Aharbal Dev. Authority

393.71

500.00

419.74

456.08

406.10

388.28

379.55

467.63

TorAaL

11260.00

2013-14
Kashmir Festival 2013 (13-29 May, 2013)

Musical Event titled Concert for Kashmir
at Shalimar Bagh in Srinagar in J & K in
September, 2014.

Integrated Development Project for creation
of Tourist Facilities in Kahwakhull, Nadoora,
Kapran, Lisser in Verinag in ] & K

25.00

100.00

393.76
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SI. No.

Name of Projects

Amount Sanctioned

10.

11.

12.

13.

14.

15.

Development of Tourist circuit from Sinthan top

to Kishtwar Base camp

Development of facilities in the villages around
Manasbal Lake by Waullar Manasbal Deyv.
Authority

Dev. of Bhaderwah — Bhallessa Tourist circuit
by Bhaderwah Dev. Authority

Development of Mughal Circuit at Mughal
RoadinJ & K

Augmenting infrastructure by way of providing
additional accommodation, separate kitchen
block and chain link at various places at
Bhaderwah in J & K by Bhaderwah Dev.
Authority

Development of Tourist circuit from Malipath
Shalimar — Maiparan Kishtwar-Tatapani in
J & K by Kishtwar Development Authority

Development of wayside amenities from
Verinag Kokernag via Lisser and from Verinag
to Kokernag via Butagund in J & K

Development of Wayside amenities from
Khanabal to Verinag and Khanabal to Pahalgam
inJ &K

Development of Lal Dhraman, Dal Dhraman,
Gai area of District Doda in J and K

Development of Tourist Circuit from Poshkar
Drang, Tangmarg, Baba Reshi, Shrunj, Nagain
to Gulmarg in J & K

Integrated Development of Touirst Spots in
Srinagar-Chashmi-E-Awami Bagh at Srinagar
J&K

Development of Chiryai Muttal, District
Udhampur in J & K

736.65

693.26

784.00

564.77

401.49

709.47

678.63

641.83

459.61

645.48

383.47

401.12

TotaL

7618.54
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12.00 Noon
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

MR. CHAIRMAN: Statement by Minister correcting answer to question.
Shri Raj Nath Singh.

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): Sir, I lay on
the Table, a copy (in English and Hindi) of the statement correcting the reply to Starred
Question No. 303 given in Rajya Sabha on 12th February, 2014, regarding 'Cities put
under UAV surveillance.'

(MR. DEPUTY CHAIRMAN in the Chair.)
PAPERS LAID ON THE TABLE
I. Notification of the Minister of Mines

II. Reports (October, 2013) of Justice M.B. Shah Commission of Enquiry for
Illegal Minis of Iron Ore and Manganese and related papers

@19 930, gErd |l dU1 M9 Y A9mY g3 (20 ¥ Ny @mv): ggicy, §
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I. A copy (in English and Hindi) of the Ministry of Mines Notification No. G.S.R.
510 (E), dated the 18th July, 2014, publishing the Mineral Concession (Amendment)
Rules, 2014, under subsection (1) of Section 28 of the Mines and Minerals (Development
and Regulation) Act, 1957. [Placed in Library. See No. L.T. 504/16/14]

II. A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 3 of the Commissions of Inquiry Act, 1952:—

(1) (a) First Report on Illegal Mining of Iron and Manganese Ores in the State
of Jharkhand (Volume I, II, III and IV), October, 2013 of the Justice
M.B. Shah Commission of Enquiry for Illegal Mining of Iron Ore and

Manganese.

(b)  Memorandum of Action Taken on the above-said Report.
[Placed in Library. See No. L.T. 506/16/14]

(ii) (a) Second Report on Illegal Mining of Iron and Manganese Ores in the State
of Odisha (Volume I, II and III), October, 2013 of the Justice M.B. Shah

Commission of Enquiry for Illegal Mining of Iron Ore and Manganese.



308 Papers Laid on [RAJYA SABHA] The Table

(b)  Memorandum of Action Taken on the above-said Report.
[Placed in Library. See No. L.T. 506/16/14]

(iii) (a) Third Report on Illegal Mining of Iron and Manganese Ores in the State
of Goa (Volume I), October, 2013 of the Justice M.B. Shah Commission
of Enquiry for Illegal Mining of Iron Ore and Manganese.

(b)  Memorandum of Action Taken on the above-said Report.
[Placed in Library. See No. L.T. 506/16/14]

Report and Accounts (2012-13) of CIHCS, Dahung Arunachal Pradesh

and related papers

APl AT & I WAL, ot gded WA & ed WAl (s sfiue I Ar):
qeley, § FHfRad ust &l Te-Ues Ufer (3uofl o fe=dl #) |1 ueel WX @i g ¢

(a) Annual Report and Accounts of the Central Institute of Himalayan Culture
Studies (CIHCS), Dahung, Arunachal Pradesh, for the year 2012-13, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 547/16/14]

MoU between Government of India and various Ltd. Companies

Igiferad 3R urpfaes 1 w3 & o w3t (s eifs gem): e ey, | FefaRad
U3 Bl Yh-Teh Hiey (SIS T fewl #) §uT yeel W Wl § ¢

(i) Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Bharat Petroleum Corporation
Limited (BPCL), for the year 2014-15.

[Placed in Library. See No. L.T. 514/16/14]

(i1)) Memorandum of Understanding between the Government of India (Ministry
of Petroleum and Natural Gas) and the Hindustan Petroleum Corporation
Limited (HPCL), for the year 2014-15.

[Placed in Library. See No. L.T. 515/16/14]

(iii) Memorandum of Understanding between the Government of India (Ministry of
Petroleum and Natural Gas) and the Indian Oil Corporation Limited (IOCL),
for the year 2014-15. [Placed in Library. See No. L.T. 515/16/14]
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Report and Accounts (2012-13) of RGNIYD, Sriperumbudur,
Tamil Nadu and related papers

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): Sir, I lay on the Table, a copy each (in English and Hindi) of the following
papers:—

(a) Annual Report and Accounts of the Rajiv Gandhi National Institute of Youth
Development (RGNIYD), Sriperumbudur, Tamil Nadu, for the year 2012-13,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 550/16/14]

I. Notification of the Ministry of Commerce and Industry

II. Outcome Budget (2014-15) in respect of the Department of Industrial Policy

and Promotion

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, I lay on the Table—

I. A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department of Industrial Policy and Promotion) Notification No. G.S.R. 125 (E), dated
28th February, 2014, publishing the Patents (Amendment) Rules, 2014, under Section
160 of the Patents Act, 1970. [Placed in Library. See No. L.T. 463/16/14]

II. A copy (in English and Hindi) of the Outcome Budget, for the year 2014-15,
in respect of the Department of Industrial Policy and Promotion.
[Placed in Library. See No. L.T. 480/16/14]

I. Notification of the Ministry of Home Affairs

II. Special Reports of the National Human Rights Commission and related
papers
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I lay on the Table:

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, framed under Section (3) of Foreigners Act,
1946:—
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(i)

(iif)

(iv)

(1)  S.0. 1421 (E), dated the 2nd June, 2014, appointing the Foreigners
Regional Registration Officer, Ahmedabad as the Registration
Officer to perform the functions of the Registration Officer under
section 3(1) of the Registration of Foreigners Rules, 1992 and the
Foreigners Order, 1948.

(2) S.0. 1422 (E), dated the 2nd June, 2014, publishing the Foreigners
(Amendment) Order, 2014.
[Placed in Library. See No. L.T. 561/16/14]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under sub-section (3) of Section 18 of the

Central Reserve Police Force Act, 1949, along with delay statement:—

(1) G.S.R. 144, dated the 14th May, 2011, publishing the Central
Reserve Police Force Group 'B' and 'C' (Radio Operator, Crypto,
Technical, Radio Fitter, Draughtsman) (Non-Gazetted) Male or
Female ranks (Signals) Amendment Rules, 2011.

[Placed in Library. See No. L.T. 564/16/14]

(2)  G.SR. 88 (E), dated the 15th February, 2014, publishing the Central
Reserve Police Force, Group ‘B’ posts (General Duty, Technical

and Tradesmen Cadre) Recruitment Rules, 2014.
[Placed in Library. See No. L.T. 564/16/14]

A copy (in English and Hindi) of the Ministry of Home Affairs
Notification No. G.S.R. 81 (E), dated the 7th February, 2014, publishing
the Border Security Force Para Veterinary Staff, Group ‘B’ and ‘C’ posts
(Combatised) Recruitment Rules, 2014, under sub-section (3) of Section
141 of the Border Security Force Act, 1968, along with delay statement.

[Placed in Library. See No. L.T. 563/16/14]

A copy (in English and Hindi) of the Ministry of Home Affairs
Notification No. S.0. 1479 (E), dated the 7th June, 2014, designating
Mangalore seaport in Dakshina Kannad District of Karnataka State as an
authorized Immigration Check Post for the purpose of Passport (Entry into
India) Rules, 1950, under sub-section (5) of Section 3 of the Passports
(Entry into India) Act, 1920.

[Placed in Library. See No. L.T. 561/16/14]
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II. A copy each (in English and Hindi) of the following papers, under Section 20
of the Protection of Human Rights Act, 1993:—

(a)  Special Report of the National Human Rights Commission on Silicosis.

(b)  Memorandum of Action Taken on the recommendations contained in

above-said Report. [Placed in Library. See No. L.T. 23/16/14]

MOTION FOR ELECTION TO THE RUBBER BOARD

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIMATI
NIRMALA SITHARAMAN): Sir, I move the following Motion:—

"That in pursuance of clause (e) of sub-section (3) of Section 4 of the Rubber Act,
1947 (24 of 1947) read with sub-rule (1) of Rule 4 of the Rubber Rules, 1955, this
House do proceed to elect, in such manner as the Chairman may direct, one Member

from amongst the Members of the House to be a member of the Rubber Board.

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE TOBACCO BOARD

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, I move the following Motion:—

"That in pursuance of clause (b) of sub-section (4) of Section 4 of the Tobacco
Board Act, 1975 (4 of 1975), read with Rule 4(1) of the Tobacco Board Rules,
1976, this House do proceed to elect, in such manner as the Chairman may direct,
one Member from amongst the Members of the House to serve as a member of the

Tobacco Board constituted under the said Act.”

The question was put and the motion was adopted.
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Thirty-eighth,

Thirty-ninth, Fortieth, Fifty-first and Fifty-second Reports of the Department-

related Parliamentary Standing Committee on Coal and Steel

W G § XSd "3l ST HATT | Xod "3l 9T 19 3R SR G §
5 w3t (sft faw] @9 Ar): wEiew, # FreferRad & Hdy # 9aae 99T ued R IEdl § ¢

to make the following statements regarding :—

(i)

(i)

Status of implementation of recommendations contained in the Thirty-eighth
Report of the Department-related Parliamentary Standing Committee on Coal and
Steel (15th Lok Sabha) on "Review of export of Iron Ore Policy" pertaining
to the Ministry of Steel;

Status of implementation of recommendations contained in the Thirty-ninth
Report of the Department-related Parliamentary Standing Committee on Coal
and Steel (15th Lok Sabha) on "Promotion of steel usage" pertaining to the
Ministry of Steel;

(iii) Status of implementation of recommendations contained in the Fortieth Report

of the Department-related Parliamentary Standing Committee on Coal and Steel
(15th Lok Sabha) on "Functioning of MSTC Limited" pertaining to the Ministry
of Steel;

(iv) Status of implementation of recommendations contained in the Fifty-first Report

V)

of the Department-related Parliamentary Standing Committee on Coal and Steel
(15th Lok Sabha) on "Service conditions of workers in Public Sector Steel

Companies" pertaining to the Ministry of Steel; and

Status of implementation of recommendations contained in the Fifty-second
Report of the Department-related Parliamentary Standing Committee on Coal
and Steel (15th Lok Sabha) on "Marketing and Transportation of steel by Public
Sector Steel Companies" pertaining to the Ministry of Steel.

CLARIFICATIONS ON THE STATEMENT BY MINISTER

Issue of Civil Services Examination conducted By UPSC
India's stand in the WTO

MR. DEPUTY CHAIRMAN: Today there is no Zero Hour. So, we can go to

clarifications on the statement...(Interruptions)...
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SHRI DEREK O'BRIEN (West Bengal): Sir, before the starting of the Question
House, hon. Chairman has said that he would permit us to raise the issue of UPSC

...(Interruptions)... He said one minute would be given to each party. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then, all of you please take your seats.

...(Interruptions)...
SHRI DEREK O'BRIEN: Yes, Sir. We are taking our seats. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes; all of you take your seats ...(Interruptions)...

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, no Cabinet Minister is present.

...(Interruptions)...

SHRI DIGVIJAY SINGH (Madhya Pradesh): Sir, the biggest scam has taken place...

(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I have requested

for... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is one of the largest scams in the country.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will allow. Sit down. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, no Cabinet Minister is there. ...(Interruptions)... Sir,

you adjourn the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; there is no need of adjourning the House.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, you must adjourn the House. There is no Cabinet

Minister in the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down; sit down. ...(Interruptions)... We are not

taking a discussion... ... (Interruptions)... No, please. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, you have to adjourn the House.
MR. DEPUTY CHAIRMAN: No need; sit down. I will explain. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, there is no Cabinet Minister in the House.

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, sit down. I will tell you.

...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, there must be a Cabinet Minister present in the

House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Will you take your seat? I will explain it.

...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, you have to call a Cabinet Minister. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Will you take your seat? ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, there is no Cabinet Minister in the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Will you take your seat ? ...(Interruptions)... Will you

take your seat? I got your point. You take your seat. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, where is the Cabinet Minister? ...(/nterruptions)... Sir,
where is the Cabinet Minister ? ...(Interruptions)... Sir, where is the Cabinet Minister ?

...(Interruptions)... There is no Cabinet Minister in the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Take your seat. I am requesting you to resume your
seat. ...(Interruptions)... I am requesting all of you to resume your seats. ...(Inferruptions)...

I am requesting all of you to resume your seats. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sorry, Sir, there is no Cabinet Minister in the House.

...(Interruptions)... Sir, you adjourn the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not able to understand what you are speaking.

...(Interruptions)... You go to your seat; this is not the way. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, there is no Cabinet Minister in the House.

...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, you adjourn the House for five minutes. There is no

Cabinet Minister in the House....(Interruptions)...

MR. DEPUTY CHAIRMAN: I am requesting you to resume your seat.

...(Interruptions)... Yes, there will be a reaction. Unless you... ... (Interruptions)...
S AR AT (SR US): AR, T HAT Sff 7 ...(Faqem)...
SHRI JAIRAM RAMESH: Sir, you adjourn the House. ...(Interruptions)...

it SuTfe: 39 @ 9fSY | ..(EYM)... Jairam Ramesh, please. ...(Interruptions)...
Please, please. ...(Interruptions)... Let me say something. I am standing; now you take

your seat. ...(Interruptions)... I will call you. Now, please listen to me also. See, I
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heard all of you making noise; all of you speaking. But since all of you were together
speaking, I did not understand it. But, however,... ... (Interruptions)... Okay; all right. Let
me react; let me react. See, please understand that according to the List of Business, at
12 O’clock, we were to take up clarifications on the Statement of the Minister. That was
the demand yesterday. And, according to the demand of the House, that has been put
in the List of Business, and the concerned Minister on that subject is readily available.

So, you cannot... ... (Interruptions)...
SHRI JAIRAM RAMESH: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me complete. ...(Interruptions)... Let me complete,
please. As regards the subject mentioned in the List of Business, there cannot be a
complaint that the concerned Minister is not there. Now, your point is that a Cabinet
Minister should be there. It is desirable to have a Cabinet Minister. Have you got a
Cabinet Minister? Oh! She is here. What is this ? Look at here. What is this ?

SHRI JAIRAM RAMESH: Sir, she came just now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, no. See, the Cabinet Minister is here.
...(Interruptions)... Yes, two Cabinet Ministers are here. ...(Interruptions)... Now, you take

your seat. Now, all of you sit down. ...(Inferruptions)... Not one,... ... (Interruptions)...

#t Fgd agddt (W UQe): SUGHURT S, ..(AYHE)... I§ T DT 2 |
..(TAYT)...

MR. DEPUTY CHAIRMAN: No, no. That is okay. ...(Interruptions)... No need of
strictures against the Government. Two Ministers are there. Let me start the Business of the
House. ...(Interruptions)... No, we are short of time. Now, listen to me. ...(Interruptions)...
I will allow you. See, we are short of time. As per the understanding, I have to allow
a few Members to ask just questions about the Civil Services Examination. Then, the
Minister will give a brief reaction to that. After that, we have to go to clarifications,
which is very important. ...(Interruptions)... Sit down. ...(Interruptions)... Sit down.
...(Interruptions)... 1 will allow you. ...(Interruptions)... From this side on the subject
of Civil Services Examination, Mr. Tiwari, I will allow you. ...(Interruptions)... 1 will
allow you. ...(Interruptions)... But I have already allowed Shri Tiwari. ...(Inferruptions)...
I will allow you. I am coming. ...(Interruptions)... Yes, I am coming. ...(Interruptions)...
I know it, I am coming. ...(Interruptions)... I have to come from 'left'. You know I have

always a leaning towards 'left'. You know that. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): You should start from women.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, women will get preference. Don't worry.
...(Interruptions)... Please. ...(Interruptions)... Mr. Tiwari. ...(Interruptions)... Mr.
Mistry, please sit down. ...(Inferruptions)... No, no, it is not a question of notice.
...(Interruptions)... The agreement is only two minutes per Member. ...(Interruptions)...
You have to put the questions in two minutes. ...(Interruptions)... That will be applicable
to all. After two minutes, mike will be off. After two minutes, it will not go on record.

... (Interruptions)... Okay.

s AN AT : HEHIY STFATYT S ....(FGLH )....

2t yEiE fEr (STR gew) : RSt IuRAT W), Us Hecaqul 4wy &l 3R # fmaehT
&I BT Hx 38T § | FRaR &8 auf 9 it el v €, § Ry f2=h oo ara =2
PR BT §, GHI WRATY AIIRH BT G BR 8T g, I S AWRI b S gier i g
Yfeerds AfdsT wfHeE &) glemsil § 93 I8 €, FROR S9d) G%hadl &l Ui ged-ged
TS SR 9 ugd 1 § | IS R I 81 s © b R i a1 o ufiw Ry
HTETRIT & T 3T XE &, ST TaTer 95 Uirerd & SareT 8 &R 9 a1 =R gfererd &,
S Ud Y9 WS H, Udh VA SIS I8 I@ ©, oi8l GO aarERyl 8, 9 g9 afdast |
3 IE B | A1 SUBI qF BRI I & | STH-IH- AT 1 S I81 2 1 SR 4 <9
o) o TiIeIe BT € A1 IR wruisli § gieie 8idT ®, o 89N SmaRy 89 W
T | Sl giNTele BT 7, 98 a1 faelte 1T 8, S+ Bic & & fb #X o Rt
B W g3 ¥ fAand 8l ® | S9d BRUT Y AR Teldbieaai UaT gldl & | SuaHfy
ST, ¥ Sl [ SATET 3MURT 8, 98 I8 § [ $9 AR 7 Sl dad 31T 8, S dbi
S T GRS off, SN e g2 & foe g U fdhar ®, 3 98 w8, 91
BT ILAT B | TBIH M9 ¥ e & forg uar Y4 gema fean 2, ARy fos qu 3w
H TH A o 1Y, RIS 67 &1 S FHI18Y BT IR I 8 Y | § ITRBR Bl
TS PRAT §, H 39 WRBR UR AR AT § 6§87 STH-gHDbR, U1 G Bl AXBR
P IR S ITHAT TSI T V8T &, S & g & o1y, <97 B 9™ FaIRl
&I 8T & o I8 a1 § | 97, ggell IR # Ul TRHR <@ V&1 §, STaf 94 H41 3
I HEAT* (W Bl "), ..(FFH). .

it Saumafar : eup g1 BFe 81 U | L (gayE)... e oL, e S, aifere |
..(TALT)... BT AT, <S4 &1 14T, S fA9e 81 U ...(Fa9M)... It is not going on record.

...(Interruptions)...

it yae foars: *

it SgTafa : s Sh, afere | (@augE)... e S, v | .. (=aum)... 8 T,
you made your point. That is enough. ?%Q . (FAY™)... I8 s St &1 <IgH %, 39

afsy |

* Not recorded.
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it gt forary: *
MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions)...
it yHre foars: *

MR. DEPUTY CHAIRMAN: It is not going on record. Why do you say it?
..(Interruptions)... 9fST... IfSY | fos S, Siferg | frary <, omg 3T | ... (agm™)...

it gt foars:
SHRIMATI REUNKA CHOWDHURY: We all support him, this should go on record.

it wchter < fisn (STR UQ9D) : 4G SUFHIIRT Heled, 99 fawy o) RISl 89
ST @t aret, weA & At o SR Wit mifdat @S glaR, S 91 ad §Y %8 W ©
5 I I8 STicIa e X8l 2, Sl B4R Arear defl 8, SRISMR Jadb S AN gady
ST, IMSYITH 3R AR § 37 ©, I ToITH B JART BR Bl SIS 31T TS bl
R A W & | A T& Aot o &, R dic ddx T8l I8 XK g+ off 3iR 39
JAMYDT TRBR G118 | HIUF Ui BT IR I AT I8 I YIbx 9gd dIogd 8l 381 § b
J 39 vy W =4l $R X2 € RS g g6! BI [BAT §3A AT 1 2011 H 9 91 Pl ATBY
i 39 IR W 9gam &1 & f5ar 1 31l WRAR Sear aiet a1 e iR o
SITET TN BIAT §, O19 4 I8 B & [ BN uret 9 fbar o1, § /=1 &%, § 59!
PR M Fel] | 579 T I 1 I8 &, 59 AT ASfarHl & i o 2 A, IRISTRI &
MY I8 AIH™T <, 3MY Se ISR <3 | |7 3MY I8 AeTR feq1? ISR < Bi
SITE MM 82 alfedt <1, S ofd § d¢ fhar | 39l 9 o & 3fex 99 & | 3l &/
ST IR AT9TRTT Y G A I IR B | Y I8 S8l avE W S § % S wrer
MU BTl 8, ST BTl FadTads MU AT @1 2, SUY Al Gaosi arell T8l
T gfcth 3+ S 3R I &1 B fhar € | 24 ARG Bl g8 8 3iR 37 Fed &
% ol 89 Us s -cH BHa MdTel [ €, 39 d1a 89 U 3R B [dhrei, iy
3TTel |Tel TART BT S | 39 a8 ¥ dIs ol 781 81 Gl 2 | 3119 ud! TRHR
DI Y 3 HEM B Y 8, A9 AHT-314T &1 MY & | 90 & 9 8T & 190 faT 8
e | 3FR 39 39 WX fofy &1 o o1 32 € 1 I8 It & Aorami & A1 e €, 3
STH AT B P oY HGGR FR 32 T ...(A9 Bl =Y.

sft Igwf : 1 fA9e 81 1T € | Take your seat. %9 &1 14T |
sft <eiter =g s *

SHRI DEREK O'BRIEN :Sir, this is not the time to play political blame games.

We heard what the Congress speaker said and we also heard what the BJP speaker was

* Not recorded.
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[Shri Derek O'Brien]

saying. Please let us try to depoliticize this very serious issue of young children. I want
to make just in two minutes three or four quick points. Number one, there has been a
knee-jerk reaction from the Government. We understand the pain of young people who
are protesting. But in their hurry, they have come up with a knee-jerk reaction which
has compounded the problem. There are four parts to this, Sir. Let me deal with the
second part. When you qualify for the finals, you are allowed to take your papers in
the languages of the Eighth Schedule. Let us be practical. You cannot get this done by
the 24th. Let us be practical and let us not play politics. This needs to be done in the
long-term. The students of regional languages have to be given an opportunity to write
those preliminary papers in the regional languages. In CSAT, again, please let us not
jump to some conclusions; there needs to be more dialogue. Some people say CSAT
is very, very good and some people say CSAT is very, very bad. There needs to be a
discussion. We cannot solve this in six days. Now, the Government shot its mouth off,

added fuel to the fire and now trying to look for a solution.

The third point relates to the interview. That is the third part. Then, there is a fourth
part where the students qualify for the IAS or other services; after 18 months, there too,
English should be included in the spoken language. Please for God's sake, will no one
ever make a demand to drop the 300 marks English paper from the Mains? No one is
making that demand. So, please don't pretend that we are making it a fight between
English and Hindi. This is all we have to say, Sir. The Government is to give us a clear,
reliable and a genuine assurance that they will start a serious dialogue, not do politics

and this will come up in the Winter Session of Parliament.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I associate myself with the point
made by the hon. Member.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, I also associate myself with the
point made by the hon. Member.

SHRI S. THANGAVELU (Tamil Nadu): Sir, I also associate myself with the point
made by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the
point made by the hon. Member.

SOME HON. MEMBERS: We associate ourselves with what Shri Derek O'Brien

has said.

#t ¥Re Feg (NER) : SUH9RT A8iqd, # Heg § U a1d dwe1 aredn § | $7
farenfeit & < ifer=T €, S99 &1 RIeTd §IF € | TFR—U aTel YU o S8 BIg TaRTol



Clarifications on the [6 August, 2014] Statement by Minister 319

T8I 2 | ITP! AR Bel YH g3 o, A BIUg Ut & B g1dl W2 A, 2011 7 M9 S
AT &1, [fde a1 TEies[e S ... | 9P o dof Wl H WIRAR HI9I3iT &
e g8 e 81, A 81, divel 81, Al Wil & FeEl b1 siies] 9 37 7T | 3
S 3RS aTelT 3Tdhell YUR BT, SDI 3fhell I8 AN Tl o} | SHG! 99T & A |
A SASTSY | Bls I8 8] B8 V&1 AT fb 3Thel YINT BT FaTd & | S99 9 HaTeT o, fd
IR ¥ H fARIR A 81 ga1 Gobd1 | H 71 €1 Hel @l § b A BT Sl Abs UuR
2, civil aptitude test S 3T FTABIST B FITT 3R SRS H MY FHI HIWI3I &7
test oIdl & | 211 <X 3TeTs Sld B I o b 300 TR BT 3USH HT YUR SR Yaol™
H My of W2 € | BIs fhedl Wil & Raerd T8 & | AR |1 & parity IR, level
playing field SIRTY, TET AT & 91T 8 | SN I8 <11 WNiC Ade 2, Sl e fhar &,
SUFUTYRT Sft, S Tl ABRIT & AT faemefl uew e figled &) I8 & | ST 3ol
BT YR &, 98 A1 R T, test & AP © | $7 ASDHI & 9 ATl & | 7Y UIRT SATGT GAY
T2 & HIfe MU Q1 e &7 999 die & fore faar 2 1 .. (W &) =Y.

SNt STl : TSH 81 AT <TSH & AT |

st IRE Fred : T AR BT S TR B, SU JATE B 10 | J2T § oy fde=
DR AT § |

it SgrwTafcr: YRS Sff, T 81 TR |
4l IRT F1E: AT IFH! AT HRY | /Y U § F9 ANT I BH |

DR. V. MAITREYAN (Tamil Nadu): Sir, when the Government takes the final view
-- and I hope they will be pretty fast in that — they have to take into account the fact

that a candidate appearing for the UPSC Exam from Tamil Nadu should have the option
of writing the Preliminary Exam either in Tamil or in English only, and there should be
a level-playing field for the urban versus the rural candidates and a level-playing field

for the candidates with humanities versus the engineering and management streams.

So, I Urge the same yardstick should apply to all the other languages also.

1. I MR AEd (SR ISe0): IUGHIINT FBI8d, BARN TR QIR o 9gd
AR 9 Bel © | H 9gd W& H |- qaTe gl dredl § | g9@i Bl GRIE $ g
IR IR QERTST & | §8X UUR H Sl 80 URWC AT &, d SMSIMSUH, ATSATSS! I 9 Y
ﬂ@,?ﬁ & UeT H B %, ST humanities E% students %, ST ?L{\’ﬁ social science & students
g, ST UaT H BId €1 T8I § | 9, T8I 3R R-SRIST S Plefsll H ge dlel students P
JPUISS AT IRIY | IR ) IRE ¥ Feldll V81 MR 377 ST ARE A PRl W8, Al w1
JPUTSE P <l IS oTed Bl SUTH, MSUGTH, FMSUITT el g Fbd | RT3
59 W YAEER HAT?
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[S1. I YT gTed]

# ATIpT g FrEar § fb AT o {4 aRE &1 el 8Idl & — steel plant &1
IS olig &1 US 8, North Pole T S SR WHT 8, 3R §9 TRE BT RIS
BN, A1 geal S¥ H SAsT SQ SR g4 H SUb SI-AR Hdle Sfeolided e
ST | B MO U & AT ® R Ug geal By o) gl | 7, U8 999 gHice §
ARIE BT TERT YRAUH QR ARE I GHATE PR (ST 1Y | §9P {77 BlIg 3iR aRIpT Febre
ST T $9DT optional B AT ST | 396! S0 8T fadm 919, J& 969 91 0TS Bt
TS B | 3R ST Bl PR AT 8, a5 St S § s=I8M <1 98 98 3o &
T, A S g YR AT918Y H S8 o1 I18d ©, S-d] YR 9urRl § g+
S B IIRT <) WY | I SRR Bl ST AR iRl & RS gRT 9% @t 5y
3R IT@T gevey A AR wrwisi & faRsi gt € forar S |

SHRI P. RAJEEVE (Kerala): Sir, the Government had made a statement the

other day. It has created more confusion. As per the Statement, the ‘English language

comprehension skills’ should not be included for gradation or merit. Sir, there are eight
questions in that section, which means it carries 8x2.5, that is, 20 marks. Candidates
are already preparing for the Examination and the Government has taken this decision

very late in the day. It would adversely affect the candidates.

Sir, according to most of the students, these eight questions are the easiest among
the 80 questions. Now that they have withdrawn these questions, it would have a serious
effect. There is another issue. I have with me here the question paper of last year. There,
for all questions the Hindi translation is available on one side. But for these questions
here, the Hindi translation is not available and they have been removed from the grading

system. This is a serious issue.

Then, Sir, I join other Members on one issue. In this question paper there is no
need for writing in the Preliminary exams as it consists of only objective type questions.
Students need to just put a tick mark on the correct answer in the Preliminary paper.
Then, this question paper should be available in 22 languages and for whichever question
the Hindi translation is available, translation should be made available in the regional

languages also.

The next point is, it should be a qualifying paper and not considered for merit. It
should not be scrapped altogether; I don’t join issue with that. It should be a qualifying
paper. The other point is, in the Mains paper students have the option to write in regional
languages, but as per my understanding, 25 marks are mandatory to be eligible for writing
in regional languages. That part should be considered, Sir. And a comprehensive review of

this exam is needed. The Government should make an analysis, taking into consideration
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exams conducted before 2011 and after 2011, the extent of rural participation, the extent
of use of regional language in those exams, the extent of participation by students along
with their family and financial background, and so on. All this need to be considered
and analyzed. Then, as per Government’s decision, candidates who appeared in the 2011
Examinations would be allowed to take them again in 2015. What about students who
wrote the exam in 2012 and 2013?

This has created another problem. The maximum age limit is 32 years for the ...*
MR. DEPUTY CHAIRMAN: Your time is over.

SHRI P. RAJEEVE:*

MR. DEPUTY CHAIRMAN: That’s okay. Your time is over. Shri Bhupinder Singh.

#t yftex Rig (afsem) : fodt T89 W=, 98 <11 9271 2, I8 Ted 9el 2, Sy
TR BT EN 8 | WX, IR WS SHBT A a1 HR 9Tgd, df b SqdT FHIE i
PBRAM? AR ABAAT FIRAT § | § AR T 741 oft & e w6 {6 9= U8
Pl g fob dfam av7 o 8, dfqum a1 Rfesq 2, 91 Gfaem & o4, g9 949 o g8l
J3 BU & 3R &I AT <1 I AfIG &1 S917 2 | 31T 8IR S9 & ASdh d9] ddbelh
H 2 | Hifery § WRR § AT &1 FrEdl § 6 98 o 9 SR Sod] 9 |

MY B 9K dIeld ©, sense of the house is final. I& TST 50 TSI &I IId I DI
2 3R 399 S 91 haIdy MU, 84 SHBT THTH HRA1 § |

TR, 3 @7 BT b 8T IR Bis W) ey SR & 3nie =&l §, off s
B S ST 81 W&l &, IUd SR ATS! 9gd 91 81 I8l § | TARN ATIDBR Iched]
Mudyg I ST 7 el AT 3R BB AT 1 W BT © 6 SR 37 7= AIGHET DI
3T M SR U AT BT FH T TE B Ah | ATE AT B, I &, A 2,
HeTgTerd Bl T Pis Al 19T 81, BR |V DI FIRAT Bl A & forq § faes ovar g &
I Bl AXBR o | 3T IS BT DI Yol HRp 3ifef reist HIfET garg oiR
o5 T gare w23 S 396 SR fIgR A ST I8 § 2 S ASdI Bl IR SATST agitate
T fpar Sy, e I gART 9 © | 3ot 819 fAfRex 7 I8 ®81 © & 89R 8l 930
IPS 3MHaY B! IR Well 8 | I8 I UPSC &I TISTH &, I8 24 TRIE Bl B Sff &l
2, 3T $HHT IR HRY | |R, H 3Tk AH I I8 Bl 44 Pl 9@ gt

MR. DEPUTY CHAIRMAN: Dr. D. P. Tripathi.

it B3R @rt ((ER): W7, 3 f5a 99 & <faex &, g8 WY 9ar 9119 | 89 3976
TR & 3R BH 37T I I8 Udl 81 el aal P I Siaex W © |

* Not recorded.
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SHRI D.P. TRIPATHI (Maharashtra): Thank you, Mr. Deputy Chairman. I will make
just three points very quickly. First point is, I would like the Government to consider
that it is not merely the students' agitation. Various teachers' associations of different
universities in India, not merely Delhi University Teachers' Association or Jawaharlal
Nehru University Teachers' Association, have expressed their solidarity with the demand
of the agitating students. Why ? Those who set the question papers and examine the
answer books have also agreed that there is gross injustice in this CSAT provision.
What is the solution? The solution is very simple. Everybody was happy with the old
system or mode of examination. There was no agitation. Agitation is because of the
problems caused by the CSAT. So, what is the problem in junking the CSAT? That is
one aspect. Mr. Derek O'Brien, hon. Member, raised the question that some people want
the continuation of CSAT, the objective questions can be asked in different ways also.
There are these papers in preliminary examinations; it is not merely one mode. There
used to be objective questions earlier also in that mode. Third point is about various
universities in this country which hold pre-admission tests and those pre-admission tests

are held, hon. Deputy Chairman, Sir, in different languages of India.

MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)... It is not going on

record. ...(Interruptions)... Shrimati Kanimozhi.

SHRIMATI KANIMOZHI: Sir, I think the Minister's statement regarding
examinations has completely sidestepped the issue raised by many of us and agitating
students from non-Hindi speaking States. Sir, more than 40 per cent of the population of
India does not speak Hindi or understand Hindi and English. So, all these students are
being marginalized and they are being deprived of an opportunity because unless you
have knowledge of English and Hindi you cannot get through preliminary examination
to get into main examination. So, the whole preliminary examination is conducted on
a language bias. More than testing the candidate's intelligence or capability, it is on
their language skills. Students who are not very proficient in English or Hindi are
losing and this has been happening for years; it is not an issue which has just cropped
up. This bias has been happening for many years. I think the Government has to take
serious steps to make this right. This wrong which has been happening for so many
years has to be set right and there should be a level-playing field. Many people here
say that the main examination can be taken in their mother tongue and other regional
languages. But when you can't even get through the preliminary examination, what is
the point of talking about the main examination? Preliminary examination has to include
the languages in Schedule VIII, and students from other language-speaking States
should be given an equal chance. Otherwise, the promise of equality in Article 16 in

our Constitution is not being actually carried out, especially in this examination. We
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are not against English; we are not against any language. We want all the languages to

be considered equally.
MR. DEPUTY CHAIRMAN: Time is over.

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, while students in Delhi are
agitating, the students in Chennai are also agitating. It is a serious issue. The Parliament
has to consider this issue comprehensively. Whatever we do today will have far reaching
implications on the future of Indian Administration and on the future of our student
community. Sir, UPSC, being an autonomous body, has scheduled the examinations on
24th August. Now, we will have to take a view on this issue. Sir, so far as the stand
taken by the Government is concerned, it lacks clarity. It is confused and, as Mr. Derek

put it, it is a knee-jerk reaction given by the Government.

Sir, my first point is that the question papers must be made available in all the
22 languages recognised in the Eighth Schedule of our Constitution. I would request
the Minister to listen to me. In Prelims and also in Mains, in both the exams, all the
questions papers must be made available in all the 22 recognised languages. I use the
phrase ‘Indian languages’. There is no question of ‘regional language’. In that case, Hindi
is also a regional language. So, whenever we decide this matter, we should decide it
within the parameters of the accepted policy of the Government. It is a three language
formula, and there, I underline my demand that question papers must be made available
in ‘Indian languages’ as recognized by the Eighth Schedule, both in Prelims and in
Mains. Secondly, Sir, the UPSC had merged the CSAT...

MR. DEPUTY CHAIRMAN: Your time is over. Your mike is off. Now, Shri V.P.
Singh Badnore.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, the issue was a very limited one of
22 marks, and that seems to have been settled by the statement of the Minister. What
I want to say is ...(Interruptions)... M ar g SITT | ...(@Eg)... They are taking

my time.
MR. DEPUTY CHAIRMAN: Please make your points. Reply will be given by the
Minister. You only make your points.

SHRI V.P. SINGH BADNORE: What I want to say is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, Sharadji, there is no time ...(Interruptions)...
Mr. Badnore, you make your points. That’s all.

SHRI V.P. SINGH BADNORE: Sir, the UPSC makes changes from time-to-
time, and new demands come to the UPSC and they are all looked into. Now, what
Mr. D. Raja has said...
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MR. DEPUTY CHAIRMAN: No, you don’t reply to other Members’ points. You

just mention your points. Don’t confuse the things.
Y TReT AT : WY, T HRS PR R E |

SHRI V.P. SINGH BADNORE: He has said that it is not the regional language; it
is about the accepted recognised 22 languages and they should also have a level-playing
field. That is the issue. We are happy that Nepali is also one of the 22 languages. We

want Nepal to also come and take part in this. In Rajasthani ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please don’t confuse.

SHRI V.P. SINGH BADNORE: We have been agitating for Rajasthani, which is
spoken by 10 crore people. Ten crore people have been agitating for Rajasthani. Why
can’t Rajasthani be accepted? We don’t have a level-playing field.

MR. DEPUTY CHAIRMAN: Now, Shri Anil Desai. ...(Interruptions)... No,
Renukaji, there is no time, please. ...(Interruptions)... Renukaji, please take your seat.

...(Interruptions)... Shri Anil Desai, please.

SHRI ANIL DESAI (Maharashtra): Sir, the students’ agitation, which is taking place
all over, should not be politicised on the language issue. Sir, I would like to make a
point that while the knowledge of English as a language is necessary, its dominance
over other Indian regional languages should not be encouraged. After 2011, when the
changes were done in the pattern of UPSC examinations, the real disturbance started, as
far as the UPSC students are concerned. This has not only affected the urban students,
but in Maharashtra, I can tell you, the number of students, who were appearing from
even rural areas for these exams, has come down. It is because there is an open divide
which could be seen between the dominance of English and the freedom, which was
earlier there that they could choose the regional languages. That should continue. Here,
a comprehensive analysis of UPSC exams and syllabus should be made, and, anything
which comes on a piecemeal basis is more disturbing because unless you handle it
in totality, and, if you do not do a comprehensive analysis, the solutions would not
come. These piecemeal attempts to solve the issues would compound the problems and

complicate the future of the students. Thank you.

SHRI JESUDASU SEELAM : Sir, in Paper 2, there is a problem of English. It is
one part but the main agitation is that the students from mathematics and [IM-based
syllabus are getting advantage because of the CSAT Paper 2. Sir, this weightage is 70
per cent now. My submission is that if this weightage could be reduced, that parity

between Paper 1 and Paper 2 can be achieved.
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But what the Government has done is a wrong thing. It is wrong to remove
English because if you remove English here, you will have to remove English in
several UPSC-based exams including the exam for the post of inspector etc., etc.
...(Interruptions)... I am coming to that. There is a solution. For these 22.5 marks, they
could have removed the rule of negative marking which could have gone a long way.
What has the Government done ? They have not addressed these two legitimate and
genuine requests. They have done what Mr. Dinanath Batra wanted in the High Court.
Sir, there is a PIL in the High Court. ...(Interruptions)... Let me say. There is a PIL in
the High Court by Mr. Dinanath Batra, whom this Government made the Chairman of
a Committee on HRD. He wanted that English language comprehension skills of 10th
class level of 22.5 marks should be removed. The High Court went into this and said
that it could not do that, and, a Committee could examine this issue. Without doing
that, without answering the mathematical and technical part and solving the problem of
everybody, they only addressed what Mr. Dinanath Batra wanted to do, that is, remove
English and make it Hindi v. English. This is the hidden agenda. That should not be

allowed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Make your point only. ...(Interruptions)... Okay. It is
over. ...(Interruptions)... Now, Shri Naqvi. ...(Interruptions)... Time is over. Sit down.

...(Interruptions)... This is your problem. ...(Interruptions)... Sit down.
SHRI JESUDASU SEELAM: Sir... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: This is your problem. ...(Interruptions)... You sit
down. I have called Mr. Naqvi. You please sit down. ...(Interruptions)... Mr. Naqvi.

...(Interruptions)... Mr. Seelam, why do you...(Interruptions)...

DR. CHANDAN MITRA (Madhya Pradesh): Sir, let me... ... (Interruptions)... The

answer to this...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Naqvi. ...(Interruptions)...All others may take
their seats. ...(Interruptions)... I have given the floor to Mr. Naqvi. 319 9fST | Please

take your seats. ...(Interruptions)...

31 JE&IR FER THdl (STR T) = AR STFHART HBIGH, T Yeb g o] THR
3R TNt el & | TG W R Sh ddb gAD] AAbx 9o & | SHD] AP IR
Al geIma 31 3R eR F f Gea MY | S1-a =1 F I d9) g9R ) Fed 4
foaTs U @1 7, A & 99 9ed W Wl B | B9 39P] 9gd Hdaeid JET A ©
IR 980 SHMERI | SHG FHE &I {2 H 84 IR 9871 A1fey | 84 WRBR & J1ad
R, WY W fdepdl QX1 42 8 | TRBR -1 Sl YO3A DI, I8 8% DI | ...(FGLTH)...




326 Clarifications on the [RAJYA SABHA] Statement by Minister

Sl mr e g e ) Sile (o ) sl pule JUda qlia
S SIS S e lele Jud-Ougie gl S o
i A s ) e e oo 2 I S0 L oG 2 S S
3 S e G 2 e Jle e o i e 0 O 50 - S e
lede Judoisin i S Gl - o0 R SBu G o2 G 2
La 5 K1 e e L (S ladbess S (ol s 5l Qo ) o ke
5 2 M o el s | s ISIL L Wiie ¢y (SIS s (e - s

er(CRI0)er S i o g ¢ S e 5yl

ST YUPeRT AR : YD ARBR A Al ...(FGIM)...

Y YR ST AHA : TSl T A Ao | ..(FALH)... M9 ST T3 Wi &,
T2 T DT WR IR B | ...(FAYH)...

S PP PO (1 FURVS W W OV S ARPOPY PV g CL ORI LN

(210 G e S O Gl e 2 35S

el upept Tler : arewT, MY TE WG T ¥ AT ...(FIHM). .
it SuguTafy : W ST, @IS | ...(G8H)... We have no time.

#t YR G AHd! : TART I8 Bl & 3R AR F A I8l i § 6 19
g fedt 7 Y WiT 8, AfeT 87 War ¥ 2, safau S9! 9=A1 89 e @
(HAUF)... TAS I DY Tgh db ol S 2, SAB! &IF H WGP 3iTeT yret Hifer
g1 A12Y, Aaaeid §6& el 91y | Wl. I3 T ATEd Sil 7 Hel U BRIDH H
B UE I Pl ol [ U ARPR A B fF 98 Gacellg 4o& gy | 89 AR A
TE TR T o5 Tt Sl DY I9F AATH] 9 FAGTA e TR, T AEaYol 8 TR
e forar Sy, Rt st qR1 <91 Seferd &, Aiiard Sgfefd @ |

T 91 &, i HfTad IR & I 3muw fohar 2, I8 751 3= WieT 7, I8 Il 3=
de7 B & 3R 9 YT BT 31d 89 St BT | 89 59 FERIRN &b FHILE P Hbod &b
1 B M 9¢ W2 B | FfTad IR 9 89 WReR ¥ I8 A Bl fh IR, S e
H 991 8, Sl RS IS Sl ¥ BT o7 ..(ILH)...

tTransliteration in Urdu script.
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= e o o S sl WS ol 1 s 68 ule e lia
O S o) e e JSm S e 23568 o oS Sl AR S
O S S 1 i o (ClAle)e gl med (5 ke Lig S
- o ila (A Sl JL JV S aeSs oxe e S el oo G o
oo o) Ry SIS 5 oa 530 JU sl e gy - s L Sy
Sty A gpwos A8 S S Gl A 8 Sl e
SO S S sl e A8 S G S a0 o e S -
Lsgl oo S WS e gy el o Gl gy ede dadey s
-om Cbisal Ol s s ¢ o Clsal (i
O D8l WS 5 S a8 S a8 G sl m e U b A )
LR oS S b caii (Sl o b B o o L) L
S o S G ol sl 2 S e S S o eSS
a3 S o gl S Gl S glaslen S Gslaan o) @ o S S
S S B S Ayl S sk SnE G )
(Ela)ae)n LIS S 53 258 e o e O
it ST|UTARY : 7T MURT FHT GH B T |

2 IR A AHA! : G Sl DI 3P glTs SY, AT YA Haol a1 &
IREERIN

) e o e (A Sy (S osh e 1 sl alis JUEa Qlia§
L Ou s o Ll J S

MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions).. That is okay. ..(Interruptions)..

That is over. ..(Interruptions). Now, Dr. Keshava Rao. ..(Interruptions)..

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I am afraid I neither have the
sophistry of Mr. Derek nor the clarity of my sister Kanimozhi. Sir, this case mainly
pertains to two issues. There is a* played on this House. What is the* ? The other day
I raised one question stating that there is much focus on English passage. That is in

tTransliteration in Urdu script.
*Expunged as ordered by the Chair.
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[Dr. K. Keshava Rao]

part-2 of the question paper. In it, part-2 speaks about the English Comprehension; part-
3 also speaks about the English Comprehension; part-4 also speaks about the English
Comprehension. There is nothing like writing the answers. It is a multiple choice. It
is of objective type. Only the part, which contains 20 marks in part-2, because of our
debate, has been dropped. In all other passages, English which went along with Hindi
translations is retained. That means where the Hindi boys are attempting, they have the
advantage; whereas the southern boys who are attempting don’t have that advantage. So,
the question is this. I don’t immediately say what should be done. On 24th, you are going
to conduct the exam. I don’t think within such a short time you have a magic wand to
change everything. What you can do is, you have with you two expert committees' reports
on this. One is a very good report that came to you from the Nigvekar Committee and
the other is from the High Court. We spoke about it. The High Court and the Nigvekar
Committee reports can be harmonized. I don’t know if you want an all-party meeting on
it. In fact, it went to the Standing Committee earlier. The Standing Committee gave its
recommendation. What I am saying is, wherever Hindi appears in the question paper, all
the languages under Schedule VIII must appear. Number two: what Nigvekar Committee
said, as far as part-2 is concerned, it is tilted more towards English and languages and
engineering, which could be removed and it should have a level-playing field. That is
what exactly the agitated Member from the Congress Party said. If you want any early
solution, please give the level-playing field and equal marks to paper-I and II instead
of giving 70 marks to English and 30 marks to other ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Okay. Your time is over. Now, Shri Rajeev Shukla.
..(Interruptions).. That is over. ...(Interruptions)... No, no; that is over. Now, Shri Rajeev
Shukla. ...(Interruptions)...

2t Ifa o (ABRTS): IUQHTART Sfl, ...(FaegM)... da Sfl, 39! A1 Hidr
I | 319 TaRTSY A | ...(TaeTH)...

ST oY, FaTel I8 7Tl & b I8 3=t &1 Tt © A7 S &7 FaTet ® | 997
g ¢ & s g9 A1 9 989 4 <1l 91819 &, 98 BH 9 HH &4 STo) Jiyd $R I8
2 | 919 W H 89 9R 9eW 93 &, dl dhal 1 $al I8 W I 7 b g <féror W
g, 89 SR R B, 89 fel & W1 &, &9 Sl & A1 &, 89 AT & 91 § a1
B9 Uiie & foRIe €, 39 910 &1 63 R S H Sl § | SHBT AR ST TG T8
2 fop s oot fAuTforg B © 8l 291 § Ush avg &1 9ra+r U1 Bial & fb &% gfer
ARG AT IR URATY R &1 ... (@@LH)... 39 N & Bl I8 Hae o1 a1y b
B9 39 qe B T FbTel] | S3 fomal-url Tecd, 3isi-HHl ITsed AR FHR
R AIIRHT & TESCH Pl &l (Mol | G QAT I (bt Fobell & iR I bl
W &= |17 &1 A STUHT 2T T AT AE BH el sl a7 fF<l-3iush §Hi & BIAl
B BTIST e |
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P AT U dIsT g SN &, il H =drast o1 =aredl g | fRAiRT IReR &1
ST B &, ST a9 8, 98 BIEiibes Bl o (a1 & | U I U fSfthdee IR Sfddhd
SIS 3N E & | RIHe VT I ARy, S Hifddl a1 | I8 Y &1 IR b GRIspe A
MUY ATHER VAT EFT AR, ST B 81 | T IISTIRT & Ferdd 3R §H IR-HIfdel
JMMEHT BT JMMSYUH MR IMSHITH I1 <71, A1 IHA Al JHA ST, IE &1 TG TR B
PIRTY | oI & fory @RTg meyud SR &l a1 a1fey | ...(A9g Pt €h)... 1y
I Il At &g H IR |

MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Minister. ...(Interruptions)...

£} 5T At saferg Hiftgce el Siifthar 9, I8 W T 599 8 | <l 39 W
89 81 3R 989 & d1¢ I8 I3 81 | Fe- § 39 IR 989 8! 91V 3R 989 & 91 Udb
w1 B e, . (@aem)... R SR IR iR gfér R wit e | @ |
..(FFLT).... 3T 39 TR I T8 ol ...(auM)... S &% |

MR. DEPUTY CHAIRMAN: [ cannot allow everybody....(Interruptions)... Three
Members have spoken from your party. ...(Interruptions)... Sit down. ...(Interruptions)...
I cannot allow everybody. ...(Interruptions)... 9 3MIPT TATS B T | ...(aem)...

#} ¥R A ITHMRT HeIed, § MUY a8 ST a8 § ..(FaEH). .
MR. DEPUTY CHAIRMAN: No, I am not allowing. ...(Interruptions)...

ot TRT Frea: ITFIIRT AEISY, H 3T I8 e &< 38T ¢ b I8 CSAT &1 Sl
fiheex 81 V8T § ...(aY)... I8 CSAT &1 Sl Uleci® §, SDI 3T FATfABIST B S ITY
..(FAY)... Ig ST fheex &1 Y87 © ...(aem)...

MR. DEPUTY CHAIRMAN: I have called the Minister. ...(Interruptions)... I have
called the Minister. ...(Interruptions)... 34 o @‘%Q | ...(aTdETH)... Three Members have
spoken from your party. ...(Interruptions)... Sit down. ...(Interruptions)... That is enough.
...(Interruptions)... Your leader has spoken. What do you want? ...(Interruptions)... Sit
down. ...(Interruptions)... No. ...(Interruptions)... Your leader has already spoken. Sit down.
..(Interruptions)... 1 allowed your leader. ...(Interruptions)... 34 <7 9fSY | ...(AQEH)...
Your leader has spoken. ...(Interruptions)... That is enough. ...(Interruptions)... Sit
down. ...(Interruptions)... Your leader has spoken. ...(Interruptions)... Sit down.
...(Interruptions)... No, 1 am not allowing. Sit down. ...(Interruptions)... You take your
seat. ...(Interruptions)... 1 am not allowing. ...(Interruptions)... I am not allowing.
...(Interruptions)... I am not allowing. Sit down. ...(Interruptions)... 1 have called
the Minister. ...(Interruptions)... What do you want? ...(Interruptions)... What do you
want? ...(Interruptions)... You sit down. ...(Interruptions)... One of you can speak.
What do you want? ...(Interruptions)... One of you can speak. What do you want?

...(Interruptions)...
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DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I have given a notice on

this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, this is not that. ...(Interruptions)... Sit down.
...(Interruptions)... Please, sit down. ...(Interruptions)... Hon. Members, please sit down.
...(Interruptions)... Sit down. ...(Interruptions)... This is not a discussion on the basis
of the notice that you have given. This is not such a discussion. This is done on the
understanding ...(Interruptions)... You sit down. ...(Interruptions)... You don’t see I
am standing. ...(Interruptions)... Please sit down. ...(Interruptions)... You should know
the rules. ...(Interruptions)... st <, smg é’%ﬁ’ | ...(adYM)... You are such a senior
journalist. Hon. Members, I think there is a confusion. This is not a discussion on the
basis of the notice that you have given. That is a different thing. ...(Inferruptions)...
Mungekarji, please listen to me. I request you to please listen to me. ...(Interruptions)...
The leaders this morning expressed their views to the Chairman that at least one Member
from each party should be allowed to speak for two minutes each. ...(Interruptions)...

S1. 3 pUR dEAt (RER): W), Uh-Us UIct I diF-db J-1g Fewg arel
g 1 ..(au)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Sit down. ...(Interruptions)...
Your leader has spoken. ...(Interruptions)... 3% eI = U I1d FHal & | FT MY
39 Sfrex Pl el A 67 ...(FaEH). .

3. 3ifrel PR A IR, F 370 ofiex B AT §, WAfh ..(aum)...

MR. DEPUTY CHAIRMAN: Sit down then. ...(Interruptions)... Sit down.
...(Interruptions)... Don’t do this. ...(Interruptions)... Don’t try to browbeat me.
...(Interruptions)... It is very bad. I am telling you...(Interruptions)... Kindly listen to me.
...(Interruptions)... Kindly listen to me. ...(Interruptions)... Your own leaders agreed that
at least two minutes should be given to one Member from each party. They said that
only two minutes should be allowed and then the Minister would respond. It has to be
finished within half an hour, so that the equally important issue of WTO could be taken
up. I was liberal enough to allow one Member from each party if it asked for it. If any
party has not asked for it, I have not called them. From this side Mr. Mitra is getting
angry. You look at how many Members I allowed from your side. ...(Interruptions)...
Now, Mr. Minister. Nothing else will go on record. ...(Interruptions)... Now, Mr. Minister.
Nothing else will go on record. ...(Interruptions)... What Mitraji says will not go on
record. Mitraji, you are my friend. IEEIl Gﬁ, I ?%Q | ...(TIETH)...

it WS ST *

* Not recorded.
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it ST|UMRY: rSTae Sft, HUAT 3T AT | ..(FAYH)... M AR S 2, 1 have
given the decision. Now please don’t press me. 3[GTdcl S, PUIT 3T af3T | ...(caem ). .

I understand your problem. ...(Interruptions)...

A1 SR TR AT & 59 H3il; GITEROL, I 3R Serar] ke #31ed &
oY HAL, TAT AAGHT B AT F T F3A (7 T SEsH): [T TIRAT W,
31TST U 9gd dag-elid g i 9l 9ewl 1 J8f 9gd o9 faaR W | ...(Fau™)...
AT 519 ¥ Y% BTl 9 9 Uah [9aTe Y% g7l | TRS I1ed Sif +f 9ardT [ ST AR
YTY137T b BT UR R THTT TST 3R g TR FHAERYS] H IR 37 8T T | 39 fou
U AR W Fel, B B A7 of | GRGR 7 FIGT=ierd] &1 YRFT < gY BraAl
H 91 B & d18 I8 b &l Bel fy @R 9 9a Y | 9 R AR Al 989 9 gIa
2 3R I 1 Ayl 8, S HNiT &1 Vold¥ a1 2, Wdbs Fead &1 &1 &Y, 99 d
SISt BT ST HEed © a1 Wfer=y § At g1 =1feY, $evey Bl aXibT T 8, 98 by
HT9T H B, 2012-2013 & BTA] BT FIT BT MR 7Y Sl H Sl R A9 &, ITh!
B Y I I, Jifeh SHRT BHLM I8 AT €T 8 o IR WI913iT 1 qRT A=A 8 |
AP ge & | G91 oI © [ el do sfea fRifdet afdast goome, it gdivesil & gr
HeagT BT €, I9 R IS &1 B S+ 989 g3 8 | 4 39 989 Bl S0 PI FHSI]
g, e § 7ar § 6 ve Rived & 99 d8d 89 &M @R I8 ©, TS 3NidlEn ¢ 3R
AR P! $© daard IRy, 1 A JGId dIfarie J 31T | b JUQuH Uh W@ el
2, STy 9 W IBl I B TGl T8I g, ol sHH T HOR RBIR 8 A1y,
3! T4l 81 B [iTdd Sw%d © |

FB RN - gema W g {6 Tar 9 Fraren Sy | S 9 geial b1 g9 e
B B, b STh 1Y & AR A i IR Wrsed §, 8 88 ®Ic W 8, TRue
HRE ot RUIS +ff & &R Jhioeslt of wamear it 2 | 37 H1 & 81 §U Y g9 999
DI TRA &, Fhe BT EHR & AR ST SAE] 89RI GGl & IR H SARI Ig A B
Fad & 6 I gem] B4 81 | A1 39 IR J (e w9 I v it aret Hiféw Rl siiR
3R SR HEYd g <l 89 R 90 Wehd & | 39 0 4§ 3720 G A a1y 3R §
TSI ¢ b 3720 geima MG 3R g9 I8 el Xl |

3T 6 TR & 3R 24 IR Pl SKIB & | AT 9 ARI BIF FeAIT BR B © |
TS ST B B9 WY S1fiWTa s § iR 89N RedaR iR i3l & ofsd W 39 9-lem & do+
arel € | I8 UH e I8 W 301 ¥ &8 v enwe fhy v €, 1 § 39 IR # deT @
AT | & FA1 St BT TG BRI | A, 24 TG BT GO 7 iR o 9
Pl fh 24 ING A UB BIS 94T STeal § ATl 8 Fhdl, dl 39 IR 8F Ig B Fhd
g % 24 TRIRI 1 1 9 ARG BT W& F 96 I8 2, I &4 G4l AN YUBHAY &
3R YHASTATY T Y ST ARART BN, SAP] RIS 7 By | 87 39 IR | 3ffet uret
HEA T | ...(TIHH)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, let me take up

clarifications on the statement by Minister. ...(Interruptions)...
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1.00 p.Mm.
it X9 3FMETe: HEISY, U Al YT B arel 1 © | ..(IYTH)...

o1, Y™ MU Fed: 98I, T &l ld T ST | ...(@ddM)... 396 [ae J
FETSTTE] UIE e J dIhaiSe dRdl © | ...(TadH). .

(At this stage, some hon. Members left the Chamber.) ...(Interruptions)...
it welter 9% s W), 89 59d ORIy 3 9eT 9 aihese $Rd © | ...(agH)...

SHRI SITARAM YECHURY (West Bengal): Sir, my point is simple. ...(Interruptions)...
Through you, I appeal to the Minister. Sir, through you, I am making an appeal. The
Minister has talked of an all-Party meeting. You have heard the views of all the parties
here. Whatever views you seek in an all-Party meeting have already come here. So,
why don’t you take a decision on that basis? Since you have expressed concern that
your own relatives are also involved, you take into consideration the suggestions made
by all hon. Members and then decide. Don’t delay it further. There is already a lot of
tension that is going on. These youngsters will serve our country. They are our officers
of future. Do not delay this further. Therefore, what we are suggesting is do not employ
delaying tactics. Please do it immediately on the basis of the opinion that you have

elicited in the House.

MR. DEPUTY CHAIRMAN: Now, let me pass on to the next item on clarifications

on the Minister's statement. ..(Interruptions)..

SHRI SITARAM YECHURY: Sir, let him respond. He is nodding his head.

..(Interruptions)..

SHRI P. RAJEEVE: Sir, what is the status quo before the statement or this new thing?
May I know whether this statement is still valid? Is it counted? It is a very simple
question. I would like to know whether this statement is valid. Will it be incorporated
with the UPSC notification? Whether this statement of 4th August will be incorporated in
the UPSC notification, or, whether this is status quo, or, before that whether the UPSC
notification is status quo. ...(Interruptions)... I want to know from the Government what

the status quo is. Has it been incorporated in the UPSC notification?

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, I got your question. ...(Interruptions)...

He has not said that it is invalid.
SHRI SITARAM YECHURY: What is the status quo ?
MR. DEPUTY CHAIRMAN: Mr. Minister, have you got anything to say ?

SHRI PRAKASH JAVADEKAR: No.
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MR. DEPUTY CHAIRMAN: The Minister has nothing to say.

SHRI SITARAM YECHURY: This is not satisfactory. Just tell us what the status
quo is? Why can't the Government tell the House what is the status quo?

MR. DEPUTY CHAIRMAN: I can't do anything more. ...(Interruptions).. Therefore,
it is up to the Minister.

SHRI SITARAM YECHURY: Sir, sharing your helplessness, we are walking out.
We express our solidarity with you.

(At this stage some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: Let us take up clarifications on the Minister's statement.

..(Interruptions).. That is clear. No more questions. ...(Interruptions)..
SHRI D. RAJA: What is the status of this statement? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The Minister has said what he has to say.

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY;
AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):

The Minister is sitting here to make an important statement. Please allow her to make
the statement.

STATEMENT BY MINISTER — Contd.

Hon'ble Prime Minister's visit to Nepal

e w30t qen yait YR SR A (ST AT w@RTen): SR Sfl, # f&re
3-4 3FRA, 2014 I T Y&TE H31 S &1 VRI8TRI® 8IR Aharad =Tl I & IR
H 9 YT FeT B GiUd AT ars g

# FageRT TS & FETTEAT GRS BISITAT DI A FaRAT AR THOIRN § TR
TETAT ST SR P RicHsa &1 WITd &R & ol 93 ¥ MR Fad Bl g |

STl S, freet 17 aut # wRa F 5t off verr w50 @0 97 geel fguefiy e
AT A | g HAT Sl §RT USHR U8 B P UTAN I8 D] quNl [gually fae
AT AT | ggT HAT RIS DI 7 oY G I gy W@y gaTs o8 W SuRYT
BIP] TG 301 B URURS ®Y J W 6T |

#t g9 Tods (ABRTS): I8 &9 fhdl SI1dT 2 | ...(aem)...

ST AT FARTST: 21, S8 1 HICTbicl Arel AT | ...(RaLTH)... 17 ATdll H Big qG
HAT IET AT B AL AT .(HFHTH). .
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it STl ATIHT SH of BRAT B |

S YIAT WRIST: §SIRI 3MH AUl o Fedi IR SURAT 8Ihx Jed H3l &
HIfthel BT W fhaT |

SNt SuguTafa: El, TR T/ of BRAT B | ...(TIHH)...

ST AT RIS THSR F BT 1Y @RI 3R YUHMATS & (AT 3Th A1
TR YU H3] Off ¥ BR I IIRAY S9h! g=uare a1 iR sqd forv S SufRua ot
BT ffeRoT FE e |

IYFHTIRT HEIGY, YLITTHA ST A 379+ ATAT & SR Ireeufer o | =+ A1ed oY
H We B | gu HA geid BISTar St 4 ygm J31 St & A1y faeR-fael fear sk
AR Terme #20t Sft Aurer @t Gfqer 991 iR ARl S B F9fed B arel weH
<=l a1 99 | ...(c@agr)... J8i ITH1 WRIG AHAe= GHT & FHIIT GHTY a5 SHa=T
q foar | ..(caam)...

2 ITUTART: 39 o HRY |

SHRIMATI SUSHMA SWARAJ: Sir, why should I lay it?

#Y ITFUR : 3N.F., MN.F., URIS |

S AT RIS : H D! U1 I W g S 7% g |

it SoRpuTafan: difery |

S GEAT RIS o R B2

2} ISTAHTIRT: o HRAT 3BT BIAT B, b AUl Yo B A7 gAY ey Bl |

SR GEAT FWRIST: AR, H U] Al HSl 2, folg dxep orgR1Y fhar & | foay
BT A1 4 9T o1 WX |

oY STFUEfy : onft A Ul | IS ) A § 91 uet |

SRl GEAT WRIS: 89 N ICeHT Ui | SITET B HRP AT Il SITET ol
BT | 3y 9T |

it YUY : Uel, ISl |

S o1 @RI : f4ee #30) 7eS 98IgR Uvsy 3R U RISTIId Sall & JAdrsdi
2T, famer & a1 R .41, (TH.) & TIRAT Javs, 1. -G TH.Td. & aRA
.11, 3ATell, TaTell HIRUF & RS Tdl IR TEIGR G Hdl, 3R.YLUL. &b IIRHT HHS AT
IR Al IRl 5 Ja HA Sl I He Bl | W AR Jredl & Faurdl ud Al
AR & T AR quse 7 g #4301 Sft 4 HT &1 | 4 3R $I #1907 HAR &
& g w30 S 1 ugufeerey qfR & 9 {6y iR g8f gor-aremT & |
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SUGHTART ST, T & A1 BAR fguelid dae gaR A1sT SireTd, Yiid 31k APl
H IS T | FAR AP SAHT ACI-dCT B WY g | TART IR I8 Y™ 8T & b 57
AoTdld! Aeel B AR MR e, STafigd wfed, W W IEdR STarEE, 8T iR
[Ref R AiRIevr 3R A IR QTS 2, Rpic], fR1er ok wied & Ared o
Al WRI WR Ges fBa1 Sy | 89 Sed WR W ST [aR-faael @1 3k qorqd
a1 & | B9 WRORT & WR TR AMaeIH Tl MR FaIeii &l i< $9 § W2 § |
¥ 2014-15 3R AP 3T TUYTA BT T ST ATell fIPRT TETIT Bl 8H g4 oIl %2 8 |

ITFHTAf FEIGY, Y= HAl S B I & SR IRI-A9T daei B 99 Wk )
FHIET BT TS | d H gHA TUT Bl ArAHIHD dgaclld dAldbad AR I=a Afeqawe &
3R 3R BF & 1Y IUAT BXAWa FHeH o1 § | 399 9%, 2013 ¥ e 5
3R d9 & oy Tadd @R frger gATat & Qi & forg, o 3R anféres deamT
AT © | YT 12T S Bt AT A, AR, AT IR IId AUl & foT yRa
P el foe | QU <71 ¥8 w9l 3l g2l € |

SyguTYfel Sit, HfAe || B QU 7 sro et wyor § ger w3 Sft 1wt
{3 Tarer &1 <fdeT WYl fIeg & AT U SaTERvT AT BT, faRive) S &3l & foy
ST ST © | TUTe &1 1 BISdR =T 3R Aldhai= & AT Bl AU BT Y ISTER0
Rrg B | 7 30 S 31 ®1 5 MR T @) A ok oo Wiy @1 W@y
g b PR BT YROIR FHAT BRAT X | 3R g8 I~ AR Alb12eb uTel B
BT BT © |

IYFYTYFT S, 9= #=t Sft 7 I8 Y w1 {6 S96! WReR SH1 <9 & ddul Bl
I= MIAMHEHAT Il © IR I AeY I & /M &, R e ik 1 | § 37a It
F PIC I §, S=M del—" TAN A BETS DI {BfRaal F o T8 99 T, TR
ey fadll 31 SR Ped © 1" HG A3l Sl T SR AT ARpIcId [ORTAT R JehTel
ST, o wreft fagaener oiR ugpuforer, g sik aerman enfie & | STwmf Sff,
TeIT HAT Sl 7 U8 HeT fb uTel a8 Y § N 1w gg @ 5 faan | ger 3 Sff
T YRR FAT & oI 31991 gfera™ HR= arel MRgeit &1 1f¥are=t Y fomar |

e HAY S 9 BT b AT BT HfAe™ U VAT SRSl 8191 A1V S dei bl
qEar IR SufHvel & G 81 | I8 <9 BT Uh s Q9 <1 dTefl 81 I1T | S8
A1 H I8 W FE1 & $9 BRI & oIy U kMW BT 7 841 A12Y | 9gr #301 St 7 g
H g&, 9 W AR DI 3R 961 & fIY TuTel BT IR & | T w41 S 7 fmen &t b
AUTel AfAET UH VT AfAeT 81, S AUTell FHIST & Y I Bl 31T SR 3mdhienatt
®I IR BRI | B TUTel DI U1 T A1 6 I8 Uah QAT Jeraw 8 o A%
TP Bl BI I 7P © | SIS G Bl {6 Afdem gdoq feam, wdo gar’
BT e Rig BN | S| del fb Afa™ A &l Siredr €, disal F8l | S8 39
IR ZRT foman o6 Afdem™ 991 &1 ey e dAldbalt>d o= Rfud =1 § | W
H2AT Sft 1 Pel fb YRS ST T IR TR Rl © | SUGIIfT Jeled, WRd--qTd
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(STl T @RI

HeEl BT Ieoi BRI Y TG HA! S 74 39 a4 R SR A1 {6 1 <20 71 31
Tt SR I=IRT MU # S Y © | I 11 STad-Tdegd, BV 3R R & & § Torara!
AT B ST B | e A1 ST 7 H8T o 319 9 31 71 © 6 &9 Wi AqmeHi
BT S8 PN 3IR 7T ATl Bl TR THY 59 I DI gael {6 "' 3R STaT+ UgTe
% P T8I S 1" FeT H3A Sff 7 59 a1 uR SR &A1 i R =uret @l oeify 1 j7E A
IqP A HY-Y-DHY FATHR Il A8l 8 | S=BIH Pel b T DI STt~ [dgd e
I U I~ I I Fbel & IR HIRA DI T P HT I TATEAT DI ol DI Dl He
eI &, clfe HRT U1l A ST Sotl WIe1 = | Sei e far & dowar
Ig3eNI URIISHT & BRI Bl 2o Y f6A1 WY | I=H I8 9 {3 e qRor e
DI FSIIT S I8 &, A AU D1 SR (e DI YT BT ST Fep | ge H/3il Si
=Y B fb WRA 9Tl Bl 1 Rfera Rt STeR &1 RIT &% 0R 01 <711 | S8
I WY GNP {6 HIRT HETHTell el U= gig & FH0r § FedI < iR $9 9 791 &
UfEgHl 9T B1 4RT A Siie+ H Haa el | gg w301 Sif 7 TuTel B 3 H1 gF faan
fIepT 312l B, HRT Tl & ISR T FH107 BRI (T, a1 gTsd (3Ms) <7 MR
STEAST-URYOT oS (1) BT AT B H Aaq B |

eI H21 S 5 Tl § WRAfhdT & SR UR el daTell YRATSTI8T & forw yRd
PI FETIAT BT B TIYUMT B | 9T Bl 1 A= sAR®T Sieik &1 T gaa= § e
I® 350 TAfera mRe+ STeR & o1 & 91 & SifaRad 81 | 5600 FMEIE YogaR
gg3e e RIS & FHeid BT 2@l iR T GeAhd g5 | UowdR [9drd uieesor &l
A1 i o Sirgen SR faRga uRars 1 Ruie (SIAeiR) &1 2fier 81 sifcm Wy faan
SITQAT | SUFHTAfcT Sff, SH1 vell 7 45 & & iR g AR wweild a1 ifow vy
9 TR IO WA € | AT B WRBR 7 AR AT {5 900 AITETE IR HRAT
STet faegd aRATSTT & IRATSHT f[adr weild I dISig &l 45 f& & 9iaR sifem &g
& ST | S Ul 9 900 AITETE 3BT Il , 600 HIAMETE 31UR ARIATNTS! 3 3R 880
AIrare aEerelt Il | A gRATSTRT & faerd aHsidl o o € ¢iftw wu < @t
BT Fdd Bl | I=-IH 39 919 TR IR AT fF 39 98 wWR &1 faary gRASHIT ured
B IR STe1 AT &l & b § U a1 YT et e |

YU Sff, ST U&l H aRTs Fsd RIS & JH IR0 & i iR fgdi
TRUT B Ueh Y b WIR Yo DR UR 31 WA e Bl | B Y Yrai, f5 1= g4
AR & & fog s weafa €1, S99 qdt & 4 fire f2d asd ok srearg-fore
e T A & | T &6 SIS TR A YAl FgTol USIfraH ISy g+
TRYTSTT &b TN 9R TR B IR 37U FEANT &1 8 | 3R0T Bl 5 FaRAT P I o
T3 gRATIelt & o qrwor W) off R fhar o1 wadn 7 1 dersiidiy @ wgfe, Ya
Y 7 3R 39 W R B B {2 # S H== &1 ok foran ar & o Aurer
RAREIGEINGISNENIIE SIS R SIS UG ICR IS TSR
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IYFHMRT Sfl, WRAT Tb1ab] AR 371Erh FEANT iR Dledl WIF b i Turd
®I &1 ST dTell BIAGRIAT 1 AT DI 180 A TGIHY 250 BRI Bl °INUT Bl Tg | WIRA
& Y faeafdernerai § TuTd & e W) & Bl & oy urd- AR #301 Rier erisd
B DI N BT TG |

weT HA S A guirY #eR & fofg 2500 el ded B dhs! ITsREHY We
1 | MRT AXBR Ui 99 BT A H 25 BRIe WUY Bl AN ¥ GUfeT dfeR &
TR 3R SHUTER & B H AU T < | I b SRE AT H TS
fARIZ0T BRI TR AHSHIT AT 3R gRE3IH qUTel CellfdSi BIARTA & Hed U FHI
S99 UR BXIER U | SIF1 9eT |- S g A Sl Sl 137 B AT H AR ST
feme ff SR foban | ST gl 7 1950 @1 erf=T iR e | qun o fgueiy
FHSHIAT IR ST PR, ITH daelld PR 3R Iv T BRI IR 1 FeHC ]
DI | IR YA AR b I9 077 BT A R {6, R ST o g1 Q9 &
focrer |fyal @1 1950 Y 2fT 3R R Al &1 FRfRd B iR I IR quTel ARDR
R TRy Suae SR S dTel faRne saral ©) =4l 7 & oy 956 g
S o frder few € 1 g1 el | AH1 o) o @l & FHin, Siiviigr iR S9a! #Red
% B DI B b oY U qravg! afdh 1 gu () Sy i) & 769 BT W WRIa b |
ST < & g 9gueliy & B geg d SR I AR & forg surg gem ek
HRA-aTel Aejell Pl b fwey IR-GRpR] effeaivn F < & oy 9Ra Turel defei u”
ue faRre fed g (3 4 - T a11s 31R) &1 Al iU & &1 ol foram i |
ST 9gTE AT T §9 91 UR 791 A dd [T fb ST Qwl & Hed Y& Bl dbR
Ig 3T dleMd | S 39 a1d Wt SR far % geft Ahr, R <91 vell &
QRN & AR Bl GfAeTSe 1T & MR S WRd--UTe fguelia dael o ve fafkne
TSI B, B AATST dcdi gRT IToAd SRIATA B GRET & ol W] Ia~ A Bl
AR 8T &l ST Aebell | WRA AR T o Uh SN DI AR fopam b o o=t 1
DI Uh A & [Tog SR 1 BRI il |

Hs, 2014 H UG H3] Sl & 29Y ST GARIE H S8 & FHI 1T PI R,
S, 2014 H YETT HA B YT YA, A gRT veleel AR Ul b fguefy amm siv
31 g HAT Sft B TS AT U RN B B 7 oruw usRiY IS} & A1 Weel Bl
Jed MAMADHAT ol 8 | TG HA1 ST Bl T b A1l b A1 agd 81 derayol graraRor
H I g5, S &F Q¥ b i ot del H§ T frEar ok drede Bl i @ |

IUGHTART A, AN TG A3 ST 379+ <T7et 131 ¥ 98 & A< © | 3=
[T “TaTel AR & el iR 79 1 gall &, fo ) 971 991 <1 e o 2, 4 S8l
HATHTT DI AR FTaH Ul Tere #4301 iR 317 Iofid gell & a1 e & | s
uTetl Srell 7 I Al el fb 'Smu 7 SR AlkTsh Sid foran 2, I8 deui # T g
DI YHIAT & AR I§ WRA--TYTT Haell DI bR Ul & 7 H Pls AR AT AT AT
I A1 R B a1 € | g w2l St ) A | R SR quTet & e o) favary aa
g | e HA Sfl @1 g 1 AUl S WY gHR Heayul AeEl $I Y s Tk, T a9
3R o 741 ITE e &, FORT 89 Sl iR Aoigd B | 9=dTe |




338 Statement by [RAJYA SABHA] Minister

SHRI P. RAJEEVE (Kerala): Sir, we need to seek clarifications.

MR. DEPUTY CHAIRMAN: No clarifications now. It is already 1.20 p.m. We can

have it later.

it IRE AEg ([TER): ST TRAT ¥R, H AYF A1egH 9 U BIC! Al 91 DIl
F IR | BEIA | ...(FIIM)... TR, B § 80 fheliiiey T UF I81 IR &Il &
AT S | 981 b Sitdl 99 TS © | H 3fach wreds | e #31 St § I S dredn g &
FIT YGT HH] SN P GNP FHI 9 FaATdA Bl PBlg FHAE AT § IT 617 I8 RIS
ST gaT 7, Afe 5 918 | Pel drs f&ar 11, A1 Ue dve 4 fEgwr R Jure & Ui
PRI AN SHDT §G H o S | ...(ALTH)...

MR. DEPUTY CHAIRMAN: We can have clarification session later, not now. We

can have it later. Where is the time for it now?

Sl guaT waRTor: ST[HRT S, 91e 9 § Rt of of a1 arg o of o,
T DI fFamd 781 7, <ifd ST eRe grgd S 3 97d $1, IS oG9 § < Il § |

£} Harm™ A (afTed Furer): Starg <7 H Hig AURT T8 §, oMb § JE B @
g [ afe FiRfbhzig 8, O 89R 1 81 | 89 9 $© Yo amed |

sft SugHTAfa: 81 ST |
£t FraRm IR 81 S ?

MR. DEPUTY CHAIRMAN: Why not? We can have it some other time.

ST AT W@RIST: W), SR/ A 97 BN | 3T IR Bper A1y, a1 d 14 R
g 3R IfE 918 3 99T T PRAT &, A1 $¢ 918 d PR o, <fcbe Sl 9 g foram
2, § IUPI A SRR AT A | ..(FIEH)...

it Sugumafa: onft w8l 8 <rs9? .(auM)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): We can

have clarifications some other time.

sfY SUUTIfS : 7, further time.

S GEAT W@RIST: 3R CTgH 8, ol dTd! of o, cifbd d RS Si B 41 Pl ST
SR AT Argdl b v w3 St o1 w9 -t | o, 9 Sdl 99y I8 qRIerT gl
o1 3R Iy S w9 I8 a1 B aF g A | 3MYD! ATH € b 8% IR DRI &b Ul
H fIER gaa1 2, «ifd g8l ITa! IURRIRT B ™M S Y Sl dles Y@
HRPp R UM Fepret foar & ok I8 ugell IR € & 8R4 q1¢ 781 oyt ok fJgr
ool GRIATT X | lUoel &9 aul | g F1RST ST GHI AT 8, 1 8 ay I8l I8 favy
Jodl & fb uTel | g 377 A7 3R fIBR g9 AT | H ¥R WIS Bl A Bl g b
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TeT HA ST B IURRART BT T B g bglos UaawoT & 9 UMl 98d dboles
T I Frre faam 11 € SR f[98R a8 & g¥ avE gRIed 8 R 8 |

MR. DEPUTY CHAIRMAN: Hon. Members, this is a suo motu statement. We can

have clarifications session later. There is no problem. We can have it.
Second one is...
SHRI SITARAM YECHURY: Sir, you fix the time.

MR. DEPUTY CHAIRMAN: We can do that. We will do that. Not now; we will
do that. We will do that.

S GEAT RIS R, R FARMBHIT d1e F o1 &, 1 § 8 TR Bl RAR
ST RE! §, 11 Bl i, dl fh oy a8 # <fifTeem | 3R 3l o=t € a1 o1t of i |

oY ITUTIRY : 3T fSThd B B ARG TF BN | ...(FFHH)... It will be done

only after seeking your convenience. Without you, what is the point in discussing?

Without the Minister we will not discuss.

ST YOAT WIS 8 ARG W 11 TRIG T H Ief T8l §, RIAR S @1 g | 1 TR
DI R DI AT | TR FARBHI arg § o+l &, d1 f g1 & FHY T DI,
GRAT 3T o1 &, AT 317t 3l o ST | ..(maem)...

MR. DEPUTY CHAIRMAN: See, there is another important item. ...(Interruptions)...
Listen, Mr. Yechuryji. #= H&IdT, & T |

SHRIMATI SUSHMA SWARAJ: My bilateral meeting is on 11th. ASEAN India,
ASEAN Regional Forum 3R % URrm affre @t Hiféw €, sufoy ag sga sea 2 |

SHRI GHULAM NABI AZAD: Sir, we can have clarifications after hon. Minister's

return.

MR. DEPUTY CHAIRMAN: We will decide in consultation with the hon. Minister.
There is no problem.

Now, the important item is clarifications on the statement made by the hon. Minister
on the WTO. Now, it is already 1.20 p.m. If the House agrees, we can take it up at
2.00 p.m.

HON. MEMBERS: Sir, we can take it up at 2.00 p.m.
MR. DEPUTY CHAIRMAN: Okay. The House is adjourned to meet at 2.00 p.m.

The House then adjourned at twenty-one minutes past one of the clock.
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The House reassembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

CLARIFICATIONS ON THE STATEMENT BY MINISTER — Contd.
India’s stand in the WTO

MR. DEPUTY CHAIRMAN: Now, we take up clarifications on the Statement of the
Minister regarding India’s stand in the WTO. Now, the point is, it is not a discussion;
it is clarification. So, those who participate should restrict to putting questions; don’t

take more than 3-4 minutes. Shri Anand Sharma.

SHRI ANAND SHARMA (Rajasthan): Mr. Deputy Chairman, Sir, let me remind
you that this House discussed, and there was no discussion, sought clarifications on the
Statement, which, the then Commerce and Industry Minister, i.e., My self, had made on
18th December, and it continued until the 19th. And the then Leader of the Opposition,

you can check from records,...
MR. DEPUTY CHAIRMAN: That was a discussion; it is clarification.

SHRI ANAND SHARMA: There was no discussion, Sir. I am sorry; it was a suo
motu Statement. This is a subject which requires time, and my other colleagues in the

Opposition would also speak.

MR. DEPUTY CHAIRMAN: What do I do? Then, there should be some consensus

on that. ...(Interruptions)...
SHRI ANAND SHARMA: You have Shri Sitaram Yechury here. ...(Interruptions)...
SHRI SITARAM YECHURY (West Bengal): Yes, I have given my name.

MR. DEPUTY CHAIRMAN: That is not the point. The issue Shri Anand Sharma
raised is this. Usually, clarification means, Members will seek clarifications in two-three
minutes, and after that, the Minister will reply. So, in a maximum of half-an-hour or

forty-five minutes, it will be completed.
S AR AT (ITR Y<¥): TRl § TEIBR IS+ BT ...(FFEH)...
it SouTafey : T8 | ﬁ?f HreH T | Now, Shri Anand Sharma is quoting precedent

and saying that more time should be allowed to him. Is it not that which you are saying?

...(Interruptions)...
SHRI P. RAJEEVE (Kerala): Sir, it is a five-page Statement.

MR. DEPUTY CHAIRMAN: Okay; you take a little more time as you are a former

Minister.
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SHRI ANAND SHARMA: It is not a question of taking a little more time.
MR. DEPUTY CHAIRMAN: You are a former Minister... ... (Interruptions)...
SHRI ANAND SHARMA: Sorry, Sir.

SHRI SITARAM YECHURY: Sir, may I suggest one thing? Sir, the point is that
it has been a practice in this House that we ask clarifications. Now, before asking
clarifications, a very brief and an introductory situation which leads to this clarification
that must be explained. Otherwise, merely asking a question 1,2,3,4 doesn’t serve the

purpose.
MR. DEPUTY CHAIRMAN: That is why I said you take three-four minutes.

SHRI SITARAM YECHURY: So, you must permit a brief introduction as to why

this question was being asked.
MR. DEPUTY CHAIRMAN: So, a maximum of five minutes should be taken.
SHRI SITARAM YECHURY: Yes, a maximum of five minutes should be given.
SHRI K.C. TYAGI (Bihar): Sir, he is a former Minister, so...

MR. DEPUTY CHAIRMAN: I agree; he is a former Minister of the same Ministry.

So, he can be given more time. ...(Interruptions)... You will get more time.

SHRI ANAND SHARMA: I am also the Deputy Leader of the Opposition. Let
there be no doubt on that.

MR. DEPUTY CHAIRMAN: Being a former Minister, you will get more time.

...(Interruptions)...

SHRI ANAND SHARMA: I am also a Deputy Leader. ...(Interruptions)...

it AN I7ATS : Ug bl foran gan 2, b fovara 4 forar gon € fob qd #3l1 &1
STET ered fAerm? ..(agm)...

it S ¥ < e, L, U el 8 (Fau).

£ R IATel: H $9h! ORI HRAT § | DIs qd 81 AT HIS[QT 81, M9 FE P

TR Tl ..(aer)... ot 3 foref) qd = & Sarer wwy < &7 e E 7
..(FAYT)... FIPBT THY aRTEY (ST | ...(Faem ). .

SHRI D. RAJA (Tamil Nadu): He is the Deputy Leader of the Opposition.

...(Interruptions)..

SHRI P. RAJEEVE: Deputy Leader is okay, but not as a former Minister.

...(Interruptions)...
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sft ST SUATA: 3MY JE HfeTT YN of SIfIY | This ruling is not good.

MR. DEPUTY CHAIRMAN: That is not the ruling. ...(Interruptions)... That is not
applicable to former Ministers ...(Interruptions)... 1 only said, Mr. Anand Sharma, because

he knows the subject very well... ...(Interruptions)... That is all. ...(Interruptions)..

SHRI PRAMOD TIWARI (Uttar Pradesh): He is the Deputy Leader of the
Opposition.

it Syt FRfthee=a # urdl T189 &1 wIvad &l § | Clarification seeking

is individual.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, he is
a former Commerce Minister, besides the Deputy Leader of our Party, otherwise, I could

have spoken about it. But I do not know much about it. He was the Commerce Minister.

#Y e srvrETer: § ol o1l HAl R8T § | qd HA Bl HA SAIET <TSH A Abal 572
...(TAYT)...

MR. DEPUTY CHAIRMAN: I am only saying that it is only clarification, it is not

a discussion. ...(Interruptions)...
A [T T SSAE: g3 el Ao b S (FaET)...

sft T TS TR, g WAT el a9+ A1 fb PIs #AY <@T B s«ferv S et
c1eY Ao T @fev | ... (FaUM)... Yse TIHT aRI6R 8 | ...(FdL ). .

MR. DEPUTY CHAIRMAN: Hon. LoP, that is all what I am saying. I am saying that
it is not a discussion, it is only seeking clarifications. So, you have to confine yourself

to maximum five minutes. That is all what [ am saying. ...(Interruptions)...

SHRI ANAND SHARMA: Frankly speaking, Mr. Deputy Chairman, with due
respect, when a statement of 30 paragraphs is made by the hon. Minister and we thank
her for making the statement, it is but expected for the Opposition to have clarity on
the subject. It is not a subject which is a routine matter. It is a global multilateral
organization of which India is a Member. The statement pertains to the collapse of the
Geneva General Council. The General Council was only to discuss the agreements which
were reached in Bali Ministerial Meeting in December, 2013. Sir, the Bali Ministerial
Meeting of the WTO had ten elements. The Agreement was reached. The Minister's
statement says that two of these were very important. It is in para 3. I will say that all
were important because the subsequent paragraphs of Minister's statement also refer to
the LDCs issues. The Agreements which were reached in Bali included four Agreements

for the LDCs which India supported and it is termed as 'LDCs Package'. I would also



Clarifications on the [6 August, 2014] Statement by Minister 343

like to mention that Bali Ministerial Meeting of 2013 was the first Ministerial Meeting
where an agreement was reached since the establishment of the WTO in 1995. At that
time also, India had to face a challenge particularly for bringing on an agenda, issues
of agriculture which pertain to public stock holdings for food security purposes. There
was a stiff resistance. The Minister would know that the developed countries US, EU
along with their coalition partners stiffly opposed even that issue to be brought on the
agenda for the Bali Ministerial Meeting. But India remained steadfast and firm and
this issue was brought on the agenda. Once it was brought on the agenda, there was
opposition. China, we expected then and our earlier understanding was that they would
remain with us, but they crossed over and advised India not to press the issue for public
stock holdings for food security purposes. Sir, the issue is not of food security, the issue
is of procurement at administered prices. It flows out of the Uruguay Round of 1994
which allows the developing countries to procure foodgrains, but if it is on administered
prices and is not on market prices, the de minimis of ten per cent, that is, the value of
the production of the product. This is connected with the external reference prices of
1986 to 1988. We said in Bali that this was India's position. When a position is taken
by a country, as the hon. Members know, it is a mandate which is given because that
was a Ministerial Summit where sovereign commitments are made. It was not a general
conference. Those mandates were given through two Cabinet decisions. One, India took
a stand. There was a time like this time, that India will be isolated. Sir, just to put it on
record, India was not isolated. India forced the US and the EU to cede the ground. India
built a big global coalition which represented the majority of the membership of the
WTO. There were 160 countries in Bali and the majority stood by India. It was India's
leadership which forced a solution including complete protection from any challenge
and the developed countries conceding that there shall be a permanent solution under
the Agreement on Agriculture. The Agreement on Agriculture is separate from the
other agreements which were reached, but to have a complete protection, we needed
an interim protective cover because we were almost on the verge of breach when it
comes to one particular agricultural product where we became the largest exporter in the
world. So, after hard negotiations, it was accepted that a negotiated permanent solution
shall, definitely, be put in place by MC 11, that is, 11th Ministerial Conference. Now,
there is a myth which I want to clear here. That if the word was 'definitely' by MC 11,
it does not mean that you have to wait until MC 11. The second clause of the same
understanding reads very clearly that until a permanent solution is found, no member
country shall challenge another member country on its breach of public stock holding
and procurement. So, the protection was there. It is not that we were seeking another
protection here in Geneva. Geneva is not meant to revisit the Bali Ministerial decisions.

Now, there are some concerns. I have read carefully the Minister's Statement. It is not
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[Shri Anand Sharma]

clear as to why, but the perception is of a retraction and linking of this particular issue
with the Trade Facilitation Agreement. I am happy to hear in the Minister's Statement
positive references in para 4, that India is in favour of the Trade Facilitation Agreement
and we should be because we do not want to be a country which remains a very small
player in the global trade. Today, we have 1.7 per cent share in merchandise trade and
over 4 per cent in services trade. Both put together, India's share in the global trade is
3.3 per cent. We are one trillion dollar plus in trade. Therefore, trade facilitation was
in India's interest. We were also in favour of the Trade Facilitation Agreement. In this
House, a question was put to me by the then Leader of the Opposition who is today the
Finance Minister and also the Leader of the House , Shri Arun Jaitley. As the House
would recall, I had said that we were one of the proponents of the TFA. India was not
opposed to the Trade Facilitation Agreement. What is Trade Facilitation, the Minister
has explained. It is about customs cooperation, faster movement of goods, turnaround
time to be brought down and also about electronic data interchangeability using the
new technologies for payments, for clearances, for approvals, including customs. India
has done most of it. I am happy that the Minister’s statement refers to that. But you
referred to the ‘Customs Single Window Project’ announced in the Budget of 2014-15. 1
would just like to inform the Minister that in the 2009-14 Foreign Trade Policy this was
made clear to bring down the transaction cost and we brought it down by 65 per cent,
and that was important for us. It was also to ensure that we upgrade our infrastructure
and electronic data interchangeability between all export and import terminals and all
payments to be made electronically, all duty drawbacks electronically. So, what Trade
Facilitation Agreement is she talking about? Most of the things India has done. Therefore,
this perception which has been created by default that India is not allowing the Trade
Facilitation Agreement to go forward is unfortunate and we would like more clarity on

that. I have given the details on the intrinsic merit of the TFA. (Time-bell rings)
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI ANAND SHARMA: The second thing which I would like to say is about
the consultation processes, particularly, with the political parties because what position
you take, what is your negotiating stance in the multilateral forums must have a broad
national consensus. There is a complete national consensus. This has always been there
when it comes to procurement from our subsistence farmers, resource-poor farmers, on
the Minimum Support Price, and that is a battle which India has fought and rights were

secured and protected. So, that is important.

Sir, I say it with sadness. Whereas, we regularly consulted the Leaders of Opposition
in both the Houses ...
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MR. DEPUTY CHAIRMAN: Now please conclude.

SHRI ANAND SHARMA: No, Sir, these are important points which I would like

to make.
MR. DEPUTY CHAIRMAN: Very important. But there is time constraint.
SHRI ANAND SHARMA: No, I have more questions on this. Please.
MR. DEPUTY CHAIRMAN: But don’t take more time.

SHRI ANAND SHARMA: No, you have to allow. You have to go by the past

precedents to see on this subject how long the discussion was.
MR. DEPUTY CHAIRMAN: On clarifications, there is this precedent.
SHRI ANAND SHARMA: No, Sir, I am sorry.

MR. DEPUTY CHAIRMAN: You can take two more minutes. You have already

taken eleven minutes.

SHRI ANAND SHARMA: No, Sir, I am sorry. I have something to say. If you

want me to sit down, [ will sit down. ...(Interruptions)...
SHRI VAYALAR RAVI (Kerala): Sir, he may take my time.
MR. DEPUTY CHAIRMAN: You have no time. What can I do? ...(Interruptions)...
SHRI ANAND SHARMA: We will not accept this.
MR. DEPUTY CHAIRMAN: No, no, try to conclude. Try to conclude.

SHRI ANAND SHARMA: Well, I am very clear, I will say with all respect what

I must say.
MR. DEPUTY CHAIRMAN: But, see ..
SHRI ANAND SHARMA: Please.

MR. DEPUTY CHAIRMAN: There cannot be an exception for you. You must
know that.

SHRI ANAND SHARMA: No, it’s not for me. It’s not only ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, take two-three minutes more. That’s all.
...(Interruptions)... No. No. You finish in two-three more minutes. You have already
taken eleven minutes. I never allow so much time for clarifications. Take two-three

more minutes.

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, it is unfortunate.
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MR. DEPUTY CHAIRMAN: What can I do? I have to go by ...

SHRI ANAND SHARMA: Well, you have to go by the precedents also.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, on clarifications, there is this precedent.

...(Interruptions)...
SHRI ANAND SHARMA: I won’t quarrel with the Chair.
MR. DEPUTY CHAIRMAN: I also don’t want to quarrel with you.

SHRI ANAND SHARMA: But we are wasting time now. The Opposition was kept
informed — that’s the point where I was — the then Leader of Opposition in both the
Houses and leaders of political parties were informed. The Commerce Secretary of India,
the Chief Negotiator, were sent in advance before Bali Ministerial to brief the Leaders of
Opposition, and I personally briefed and wrote to the Leaders of Opposition as to what
India’s negotiating stance was. I must ask the Minister as to why this courtesy was not
extended to all the Opposition parties this time when you are making a retraction, when
you are taking important decisions which may lead to confusion and also alienation of
India from its coalition partners. Sir, linking these two-three things, I would like to put a
few questions to the hon. Minister. The impression is that it was a fight for food security.
Will the Minister clarify that food security is a sovereign space and that food security
was never a part of the WTO agenda? So, this issue is not on food security, but public
stockholding. This should be made absolutely clear. Therefore, on this food security and

the humanitarian concern, which this long statement talks about, we have our concerns.

Sir, my second question is about the LDCs. The Statement says that it is also about
the LDC issues, whereas para 3 says that there were only two important issues. (7ime-
bell rings) This proposal was a specific proposal made by India for the LDCs and the
LDC package was secured. I will agree that it was not a satisfactory package. It could
have been a stronger package for the LDCs, but that package was secured. Now, will
the impasse in the WTO not create problems for the LDCs, who were one of the biggest

beneficiaries of the success of the Bali Ministerial and the Bali package?

My third point is, the LDCs themselves have expressed concern about the

confrontationist stance. My fourth question to the Minister is, para 28 of her Statement...

MR. DEPUTY CHAIRMAN: Now, please conclude. You have taken 15 minutes.

It cannot be a discussion.

SHRI ANAND SHARMA: Sir, these are queries and I am specifically referring now
to paragraphs. ...(Interruptions)...
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Now, para 28 of the Statement says that the stance taken by India has resonated
across the world. We had the majority of nations, with India leading the coalition of
countries of Asia, Africa and Latin America. [ have seen reports. We have been closely
following it and many people have been in touch. I want, therefore, an answer so that
any misgivings can be removed that the large coalition partners, including Nigeria,
Egypt, Kenya, Ghana and Brazil, all left us. BRICS fell apart in Bali itself. We were
not that fortunate to keep it together. But, in the Geneva General Conference, IBSA
has also fallen apart. So, India’s alienation, the collapse of the coalition, is a matter of

sadness. ...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, he is making very relevant points. He
should be allowed to speak, but we should also be given the same consideration.

...(Interruptions)...

Y NI AT : WX, I fShI & T FAIRMBBIF? 1 want to know this from
the Chair.

MR. DEPUTY CHAIRMAN: I would clarify. ...(Interruptions)... Now, please.

...(Interruptions)...
Y e Tl : § SU 9T W B I g
MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)...

it X9 3FATe : R Aad! 331 fowe & wHy fear 5w a1 fk 9l <<l & <rsH
faar 9U | 3R Ig wIRfPHI 8, O 39¢ U TR &l 9 -1 Ay S, HRife
FIRMBHIA PIs Hl I8 Tl © | f$¥HIM & fy smue! urch argst 1/ <1 81T |

MR. DEPUTY CHAIRMAN: Now, the point is, Mr. Anand Sharma, I am sorry...

(Interruptions)... For clarifications, there is a precedent. It is only for asking questions

and is for just three or four minutes because we have got only a maximum of 35-45
minutes for this. If it was to be a discussion...(Interruptions)... Now, listen. If it was to
be a discussion, you could have given a notice. There are other devices. That is what I
am saying. ...(Interruptions)... I am absolutely in favour of a detailed discussion. I know
this is an important subject which needs discussion, but for that there are other devices.
You could have given notice. There are other devices. Now, when it is clarifications, how

much can the Chair allow a Member ? I have got 15 names here. ...(Interruptions)...
Y TRe1 3praETe : H yB S AR § 6 a8 wede f5a frem & a'd oman 87
MR. DEPUTY CHAIRMAN: It is a suo motu statement.
SHRI NARESH AGRAWAL: So, there is a procedure.

MR. DEPUTY CHAIRMAN: That I know. I have already said that each Member
should take five minutes maximum. I said that. What can I do, Mr. Anand Sharma? It

is an important subject. Then you should have given another notice. ...(Interruptions)...
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S} TR WA : TR, I U H MY GR Il Bl GHI < | IE Tl 8 & 7
S I 9 e 77 3R A1l Tl Dl AHY T AT |

MR. DEPUTY CHAIRMAN: That is what [ am saying. ...(Interruptions)...
Clarification is not on the party basis. ...(Interruptions)...

SHRI TARUN VIJAY (Uttarakhand): We have to discuss disaster affected
people. Dead bodies are lying rotting in our area and we are not able to discuss that.

...(Interruptions)...
sft SuwTafa : ey Sf3Y | ... (=aum)...
S AR AT : TR, R Al Sl HFR QI IR Bl IH TATS BRAT TS|

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, I am telling you that this is not
a discussion. It is an important subject but that doesn't mean that you can take so much
time. ...(Interruptions)... It is not on party basis; it is on the basis of names received.
Every Member has equal right in this; it is not on party basis. It is a clarification.

SHRI ANAND SHARMA: Sir, as I said, as a senior Member ...(Interruptions)...

S R AT : ST TRRAT WX, RARMBHIA & AU 9 Ugel & $F TF BR ol
o I I 3R B9 &1 IT? How? T VT BT ¥ & fb FilRfthepe= & forg
Ugd W yIEiargs M QU S

it Suumafa : 8y 33T |

#Y TR IR : H g§ ST Ared § 6 1 U B W 27 $9 W 3% 8
ST 91RY | BIg 991 T § IS BICT & 8, offhd 39 IR Ugal A FM B 3T S4r?
R 39 e H VT PIs 199 &1 © {6 FIRfhee™ & v <ot arel uger 99 A9 ?

MR. DEPUTY CHAIRMAN: I didn't say that. I said, I go by names received.

...(Interruptions)...

it 99T 3FAT - &1, H 379 T BT A9 VS, AT AU BITST o+ A 7T B T,
IE B B ATT? 3MY Y UM IRGU|

st Ig|uTaf: I8 7€l €, You sent the name after starting the discussion. That is
why I didn't take them. ...(Interruptions)...

i R 37T : U fh) g W e fora gan € o (¥ g% 8 & d1q M
8! oty S | R I fevpe 781 ®, I8 wiRfhde B1 a8 fswmed =181 2, this is
the clarification. 9% U 89 Ugal W 919 HI U S37?

SHRI GHULAM NABI AZAD: Sir, I don't think there is any hard and fast rule. It
depends on the subject. There are some subjects which may not be that important; there

are subjects which are important and have national and international ramifications. So,
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this is one of the subjects which have national and international ramifications. I have
a paper before me. The clarification by the present Leader of the House and the then
Leader of the Opposition on 18.12.2013 was thirty-seven minutes long.

SHRI NARESH AGRAWAL: As an LOP, you can speak without any time limit.
SHRI GHULAM NABI AZAD: Since I am not speaking ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If hon. LOP is speaking, he can speak. That is a point.
But I cannot transfer your right to somebody else. What can I do?

S AR AT : BH Holl W A AT 8, Hol |l A Fee Bl [Aug 2 |

SHRI P. RAJEEVE: Giving names in advance is applicable to discussion. This is
clarification. Every Member can raise his hand. Giving names in advance is applicable
only to statutory discussion. Clarification is another thing. Every Member can raise his

hand. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am allowing that. What is the problem ? I have to
first dispose of the names already received. Then I will allow those who will raise their
hands. ...(Interruptions)... 1 didn't say I will not allow.

#t R snmETe - R IR W), FRfhdeE & oy g8t S w7, Sus
AR FIH UE AT IS Gl Dl FHY <1, R AR THR & <ol Bl G4 <71 | I&f IR®
& 1 T8 € | gEAT S 19 I8t o7 off, Rl IR +ff 377 Feorde W FARfh e
BT, ATIT Solld AT & IR IR AGDh] T3 a7 | s 319 3T I8 Y B ol
f5 ST T Ugel AT Y, ITHI 89 Ul glargdl, fhy 396 a18 Sl 81U IoTY, ITh]
el | U8 Ul A Y T 8 SY?

MR. DEPUTY CHAIRMAN: So, what do you want ?

sft FIRTT IRATA : 39 Tt & FAT A IHI < | MY 9G¥ s &t & f2rq 9, AiRge
H g |

#ft ISTUTART : TG S F IFAR T WY e =12y |

st T AT : R BIs ol Il a8 ol Sld 2 | 3FR I94 9™ far g, i
gaTd, &1 faar & a1 T8l gard, oife oy Wikad | e |

MR. DEPUTY CHAIRMAN: I have no objection to that. ...(Interruptions)...

SHRI TARUN VIJAY: Sir, who decides that who will get the privilege and who
will get the benefit? How is it decided ?

MR. DEPUTY CHAIRMAN: Please sit down. So, do we allow it to proceed as a
discussion and allow Members to take as much time as they want, or, should we only

seek clarifications ?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF
THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
Sir, I have to reply to the discussion on the working of the Power Ministry. It is the
third or fourth day. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, how much time should be given for clarifications?
We will give five minutes to each Member. Okay, that’s fine. Now, Anand Sharmaji,
you please try to finish.

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, I have raised some questions.
We always believe in a bipartisan consensus, and that is why I referred to the past
practice. It should be taken in that spirit because the Government and all the opposition
parties, when it comes to important decisions, negotiating stance in multilateral forums,

must have consultations and it is the Government’s duty to keep the opposition leaders
briefed.

My last point, which I want to make, is that in Bali, India’s role was acknowledged in
re-affirming two things - (i) the centrality of the WTO as a multilateral trade organisation
to govern global trade in a rule-based manner, and (ii) forcefully bringing back to the
fore the developmental agenda to take forward the Doha Development Round, the only
round of trade negotiations which has been dedicated to development, and Minister’s
Statement does refer to that. Therefore, after the end of this impasse, but with the
collapse of the General Council, as the last paragraph of Minister’s Statement states
that you will be able to persuade and convince, will the Minister clarify as to what
the strategy for that is? I agree that the permanent solution of this particular issue of
public stock holding and procurement is possible. Even there is a settled draft, that is,
the ‘Rev.4’ draft of December, 2008. If we trigger that and force a work programme in
a time-bound manner, perhaps, we can go back to where we have left and bring back

others to the negotiating table.

Lastly, to conclude, they are those major countries who were originally, post-Uruguay
round, the greatest advocates of the multilateral trade organisation and the WTO. Those
very countries and those very organisations today, Mr. Deputy Chairman, Sir, are not
in favour of giving that strength and a central role, perhaps, except for areas of their
interest to the WTO. We know about the TPP (Trans-Pacific Partnership) and the TTIP.
Now, once these bypass and plurilaterals move forward, will, after this stance, India’s
position in playing a key role in the global trade organizations not be reduced? So, these
are the concerns which we have and I conclude by saying that yes, India should take
a leadership position, as we have done in the past, but the Minister must also explain

that why the big coalition, that we had put together, has fallen apart.

MR. DEPUTY CHAIRMAN: Now, Shri D. Raja.
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SHRI DEREK O’BRIEN (West Bengal): Sir, we just agreed that we would go
party-wise.

i AR AT : R, 3 Y- T G AT b Tl AT b AR TR HBT (el
3T 3B d1g PR 1ol BT TR% ¥ BIg AT @18, then BSP, TMC, JDU, etc. This

is the order.

MR. DEPUTY CHAIRMAN: The practice we have followed so far is to go by the

names. The Members, who give the names first, will be called first.

S} AT AT : AR, FIRMBHeT § QA1 Bl 78T ganll ...(agm)... FIRBperT
H g MaSe S 21 Biall 83N | ...(aum)...

MR. DEPUTY CHAIRMAN: Okay, I have no problem. Accordingly, the next turn
is from BJP. Now, there are three names from BJP, but who will speak first ? 1 will
tell you the names - Shri Basawaraj Patil, Shri Anil Madhav Dave and Shri Bhupender
Yadav. One of you can speak.

3 SAERTS gifed (HUled): AT ITFHMRT Helqd, H fMId AIETH A A
AT ST A & WEIHRYT ST T8l g1 WTO & 3fex 3191 Sif 91 8% ©, 991 395 8IRT
I IS dee dholol H WRA Bl ARI Bl I91¢ 764 § $B &4 g8 22 3R IS A B
U1 O &, A1 99 &fd @l g & oY w1 g8 PIs BIRRT @ 87 399 Ud Al 39 oF
& BT BT o € 3R GURT 371 B JREN & | &1 I8 91 a1 A ST g3l 87 S &l
TSIl BT SIS §U TR I8 BRI ARG 31T IS Ios DHelsl & A1 SIe B & H Thel
BT &, dI I8 B9R fov I eI 8T | 39 feem § § Ay 92 off & W
EEINSIEEIRCIERIR

MR. DEPUTY CHAIRMAN: Okay. Thank you very much. Now, Shri Derek O'Brien.
...(Interruptions)... 1 should have name. That's all.

SHRI DEREK O'BRIEN : Sir, I read the Minister's statement. I also heard the Deputy
Leader of the Opposition for seventeen minutes. I was beginning to wonder where the
clarifications were, and, sometimes the clarifications also became justifications. I leave
it at that. Sir, I will take a non-partisan view on this. Firstly, Sir, I think, the original
sinner was the GATT Agreement of 1994. In the GATT Agreement of 1994, it was clearly
stated that the procurement should not exceed ten per cent of the value of production.
The problem which has happened and which has remained since 1994, hon. Minister, is
that this re-calculation has not happened, and the prices, at which, it is being calculated
on, are 1986-88 prices. The question here is, and, since you have come back, if we do
the calculation as per the new prices, which are six or seven times higher, where does
that take us? That takes us way beyond the ten per cent cap. So, the first one is that that
was an inherited flaw. Please tell us as to what is the current flaw where the developed
countries have still been kept out of disclosing their subsidies. It is 400 billion dollars,
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if you take the EU and North America together, and the developed countries are still
not disclosing their subsidies. Our understanding is -- and, please clarify it -- that we
made three offers. The first is to market up to the current prices, the second was to link
it to the CPI; rejected, and, the third, and, this is crucial, to allow us the opportunity to
breach the ten per cent limit. There is no clarity on that. Please give us clarity on that
because eventually the understanding is, and, I think, the Government need not feel shy
of this, you had an opportunity to be part of one trillion dollar economy, or, you had an
opportunity to come up with a Statement like that of yesterday, for one billion people
in India. So, it is a tactical decision.

Now, the Government is very keen on pushing forward some so-called reforms in
the name of FDI, and, you people are in a big hurry. You want to do it on a particular
date; it has to be brought up in this Session; or, it has to be passed in three days. I am
not playing politics here but there is one point. Fair enough, if that agreement, which you
thought, you would sign before the 31st July, 2014, we are on the same page that you
are. You do not need to rush in to sign that agreement. Try and sign it in December, try
and sign it in February but the cut-off date, as you know, is August, 2015. And, the last
point, Sir, the kind of communication strategy you have used with the Prime Minister
and for his election campaign, we compliment you. It was a very good communication
strategy because communication strategies need to work and you got the numbers. So,
there is no problem. ...(Interruptions)... Anyway, Sir, on a serious note, with such a great
communication skill at your beck and call, why are you not putting those communication
skills to use? I agree with Anand Sharmaji on this one, take us into confidence, talk to
us. Whether it is a big international issue or even if it is something which is a Bill, if
you put those communication strategies to use, I think, you will find all the solutions.
But overall, we have always believed that the Food Security Bill, for all the hype and
RA-RA you make about it, is impractical at times and it is also unwise. So, we are
with you on this. But please, next time, get everybody on board. (7ime-bell rings) If
you have not found a solution in July, not a problem; look for one before March. Thank

you. ..(Interruptions)..

ot B @l : wR, § -9 garat g, Afed I ugel § A8 Fgm B I S
g aTel AN 8, ¥ AfAfHad <2l @l IRE 8 | Yo RGBT 8 3R GO TR R
i € 3R o1 avE ¥ srfafperd <1, AT IS dcS dbelsl Sd A BRI fofg ga
& €, &I BTeid AT Sl 7 AR 3Yb AT BR &l © |

TR, SI=dT H=49F b 91 MR gTell I8 § ff feami & Reafd o) ddx & garer
THIeT H MM & | 319 R faar safery ot 9g <& & % o frami & vadt & < g™
g, 98 W SR T B | 39 S &1 WRIRHT RIReH &4 81T, 98 8N 97 &
BT, 98 WTSde |dex H S A7 et Haex H S, I8 Al Sgclaell ad o |
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T H I b DT AMAD] BT I BRID UG | 811 WRA ARPR, IR IS8 ARBR
3R i, 39 T+ 9 B8l fb T & 19 3a- 09 WX o9 € A @, a_-1 &9 g1 T8l
FTEI 3R A+ fiel 9v¢ B <7 | VAT 3MMOTE] & 91¢ Uell IR 81 &1 8 | 399 Pel 7
BT SYCI3N Bl FeTd Y&l & IR STl FRIAT b 379 Sl ol JUISTRT &, ST TR
@Tel GRE & AFD &b A1 FHsIGT 7 81 | S SIUBY 7, IF W 9RT 7 (4! 187 8l
fPaT 8, ST WR F AU H $TP! U1 BRAT A8 §, <ifebT SHDBI Sl G FAlSl ©, that
is the most disturbing clause and that is called peace clause. 3R ¥ UR S&IEd &I
g, I 99 UK Fellst & d8d B RIaIRE! IR WaRT 1T aTell © |

IR AT ST 7 HET & Al H SAD! TR HIAT A8 §, ol H #2A1 7eiear 4
HEAT IS ¢ b 3T MY Haet 3T BRI F A1 A DI, 397 89 W U et &,
those who are the producers H—S’Eﬁquﬂ?ﬂ g1 T8l & I‘IQ%@?F{ ﬁtﬁw 480 1T
T, T8 SRR & Ug] @I A | 89K GREI o, 89 RN 7 AR P IATTDI 1, GST9 &
AR AT JBT 93 U 2, ALY U9 3R BN & AR A 4 39 o Hifc &1 5 | § 9R
<2 % PRl 3R P AATD] BT F8TS < b A1~ I8 BT A16dl § b 37d 89 Al
SIS & A ¢S 3iR Tl &, ST Holk UAREIeed & | 379 3179 Sfq i fopedt araf 3
SV A1 I9H gHD!T Al MR Y | 31T (U1 WRAI ST 9IS &b [5am 6 4 g9 o |
H9 el oic ATge WPl SIFRY |9 & 379 Teb GRT 7l | Harel 4o, 9 39h Raelrh
2 | Wl SR |9 dTel 3MYdh $IANY el & RIeTd 8 | IR U SqP! hfe g, § a
TAAIIT TE1 BRAT §, SUITY 3T a1 8 [ 3fg Safd 3 il & IR § 0 gfam
B Bl YET 2, ...(ae™)... § ot 97 I fR 31T 81 ST,  31Uh I § | Tl
TS | ...(AIEM)... I1E S RHHST A1 2T 3 Sl 8HR G 7 public distribution
system%\a—s’ﬁﬂ@ﬁ?ﬁ?:ﬂwi\lIMSP@MW@Q,Wﬁﬁ@W@W%
@@1.@.3?[. BT | U 91 © third world countries & @M & forw | a7 I8l Y, = d 0
third world countries & iR 31q 4T third world countries%ﬁﬂﬁﬁ%@ﬁﬂ?ﬂv_wﬁﬂﬁ
IR WRBT B IoT & A1 IIadid B & v | Rys= § 319 19 IRIG Bl SURRAT Xl
3R ST #9 RIS ue 2, M9 dhelfSae HR Tl & $AD], SHH b MRS qureied
%1 516 T8l 8, according to this report. I may be wrong also. 31 RITGT S 3MYHT
emphasis 2T T8 I¥ ...(TILM)...

MR. DEPUTY CHAIRMAN: Please conclude.
st .. T WA third world countries @Y T&T BTeld &1 Y&l © ...(LM)...
MR. DEPUTY CHAIRMAN: Put your question and finish. e I8 3R &eH BR1 |

st B0 PN 39 FANT W T Igd MY IR UTEIST I, ST stakeholders
g, Fr# doTe &, eI &, BT & fBami 7 S o[, 18, 9mad daT e g,
S 99 WSl W G DI S A1M8Y 3R 1954-55 H Sd ¥ 8 GRUNIA ATH (ST
3R ).y . 1 8, TG | R BT 91 HogAR & IAd! GRET & fZal o IR B
MR | SATY IR S 1.3, 37T AR SHD! Tt AW T ol IToIR H fHaAHi &l 7
B b &M el iR 7 HgAR DI el | gafog # amear g & g7 Jardll &1 W a4
e fpar Sy | g=garg |
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Deputy Chairman, Sir,
I would like to seek clarifications from the hon. Minister from a layman’s point of
view. After going through the statement of the hon. Minister, I would like to seek the
clarification regarding the ten per cent subsidy. What is the objection that the rich nations
are raising? We want to know about the nature of their objection. Why are they objecting
to ten per cent subsidy given to the farmers? What is the stand taken or reason given
by India to the objections raised by rich nations? In the working of the ten per cent
subsidy, what is the hardship that our nation is facing? It must be explained.

My colleague, Mr. Tyagi, referred to peace clause. What is meant by peace clause ?
The farmers do not know anything about economics or finance. Nobody knows what
is happening in India. What is the obstacle in sanctioning or giving or granting subsidy
to the Indian farmers ? They are suffering a lot. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you for being brief and asking pointed questions.

1. I MUTA ATed (SR Y<) @ 309, H P A1egH 3 A 41 Aelaar A
S HaTel, Sl gaTed AT & HA! HBlGAT Pl, I R bRl A | URT-3, 5 AR 6, D!
IR TS 1Y UG, URT-3 & ATAR—

"g A ol & d, |1 ol Ry w9 geayl €, @R gl ddE
PR TG ARPRTRIT Moy a1 @rer gRem YISl 8g Aasd Rdheleet dae]
A ot 1"

R1-5 § 28—

"R JIGeT PR (SITHY) HISThld Bl S, S1.311. §RT 31 JelTs, 2014 Tb FHR
T ST & | 39 UTaR Sy 1371, b ol f8Ts Wawl gIRT AgaAie yar fby
S &b YA I8 BIR 31 Jels, 2015 A s YHrdl &l Sme|”

3R U4 BIT 2 1 g & faf¥= et 3 g1 @1 uifvifea a1 Wifed am sR g1,
A Sft 3 IR A 3 IR H WRIER § I W, A RrggocH IRTs Ay R
fo, "WRA 7 U1 Y5 A 1 P 59 db reu-fAfpad e A g3 gEl Afed Adsitie
WPpBifeet a2 arell § forg 1y Fofai & W&t oy at el R Rl wamer ded
BT 3MMLATAT Tl e I9 T ATIR GIHIBIU BRR & ol HeNET HIebld IR Ada
H enfier B9 ®foT B WRT 9 H ' b, "forddl wRmdY e & {9 IR 99 3
el <2l # AdsIe idbelfce SIS e FerIdl W AIS[al fferdhad HHT
& PR T B 1" AT S, 3179 faR1g F aracie, S™nfe A St 7 $e1, 99 e
ol A9 W &A9 IR < H 39 BT ORI fohar o1 {6 o= aret fa= § v Y fRufy smoeh
9 39 < B goic Bl B8N, T8 W 918X & AT aF H3dl 3R 9 <9 & fari &l
T RIT-97 GIIETY <, I 91 W 918% A T BN | Sl R UE A &l BT ¥
3R AP FqEGE I s HAAT BIAT 8, T9 BART TS 9T BIT?

SHRI SITARAM YECHURY : Sir, I will try and stick to the clarifications, rather
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than participate in the discussion that you have allowed. First of all, I would like to add
just one point here that since 1994, our Party has been consistently opposing the General
Agreement on Tariffs and Trade saying that this is detrimental to our country’s interest.
And I think this is now being proved to be correct by looking at the Minister’s Statement.
I am glad. Having made that point, my first clarification pertains to para 8. I quote para
8. It says, “India, therefore, took the stand that till there is an assurance of commitment
to find a permanent solution on public stockholding and on all other Bali deliverables,
including those for the Least Developed Countries (LDCs), it would be difficult to join
the consensus on the Protocol of Amendment for the Trade Facilitation Agreement.” Sir,
I have no dispute with that. I am glad that we are using or counterpoising what we call
a countervailing, balancing act in clubbing together the solution to public stockholding
and the Trade Facilitation Agreement. Trade facilitation, from what I understand, deals
with a lot of other issues which may be useful for us in a multilateral trade agreement,
which is not strictly connected with public stockholding. But, if you are using this as
a bargaining part, I have no objection to that. But it is not really strictly connected to
that. Having made that point, in Bali, India had achieved what was then called ‘interim
relief” or ‘peace clause’. It was interim relief for a period of four years whereby we
can continue with what we were doing and within four years, a permanent solution
had to be found. That was the agreement as far as I know. He was the Minister then.
So, that was the agreement on which we had agreed. Now, have we moved forward
on that four-year permanent solution or not? Has there been any forward movement
towards that? I would like to seek a clarification whether there has been any forward
movement on that. Yes, linking it up with Trade Facilitation Agreement, I would say,
is a good bargaining method. We should use it. But what is the position with regard to

the permanent solution as far as this issue is concerned?

Secondly, Sir, this whole issue relates to the underlying philosophy of neo-liberal
reforms. I must compliment the Government that they have finally admitted that this
is what is happening in global capitalism in today’s world of globalisation. I quote
para 11. I quote from para 11, "Today, developing countries are fighting to keep the
negotiations focused on development against the single-minded mercantilist focus of
most of the rich developed world on market access issues." It is good. It is correct.
Finally, the Government of India has accepted that this is what the developed world
is doing. This is what the developed world wants, to actually access our markets for
their profit maximisation. Therefore, this is a strategy that we must not fall prey to, ad
we should fight against it. My second clarification pertains to this. In continuation with
this understanding will it extend to all other economic reforms or measures that the

Government is contemplating?

We are discussing the question of allowing FDI into the insurance sector. This is
precisely the single-minded mercantilist focus of the richest developed world which
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the statement says. That is precisely what is leading to such demands of opening up
new avenues of the FDI into various areas, including the defence production. Will this
philosophy be applicable to the other areas in which case it is welcome? But we want
this clarification.

The third clarification that I want pertains to para 13. "... WTO is unable to agree
even to fast track negotiations on an issue of such importance to millions of subsistence
farmers across the developing world, while the rich world can continue to subsidise their
farmers unabatedly." The rich world can continue to subsidise their farmers unabatedly
— are we going to bring that on to the agenda of the WTO? They are subsidising their
farmers in their countries in non-trade measures. They are subsidising their farmers in
non-price measures. But the effect of that subsidy is impacting on prices of global trade
which all of us know. Therefore, mere excuse that their subsidies are not connected
with prices, and, therefore, does not impact on the global trade is a wrong assumption.
(Time-bell rings). I am only seeking clarifications. Is the present Government of India
prepared to put this on the agenda of the WTO, and say, discuss the question of subsidies
across the board to the farmers, not price-related subsidies alone which is what they
have putting the impact on us? They get away because they have non-priced subsidies
whereas we have become the victim. Therefore, we should bring that on to the agenda.

That is the main issue.

My fourth clarification pertains to para 16. The question of food security is our
sovereign right. That has been reiterated. It is correct. It also says, "It is our duty to
protect our citizens' fundamental rights to life and livelihood." It is absolutely correct.
Now, if this is the point that we have said, the clarification that I want to know from the
Government, when the Food Security Bill was moved here and adopted by our august
House, we had objected to that Bill saying that it is limited because it covers only 67
per cent of the Indian population. We had said that it should be universal. Only 67
per cent of the Indian population should not get food security. The rest also should be
covered. Our aim is to expand this 67 per cent to an eventual universality. Now, even
according to the interim conditions put by the WTO your food security is capped ipso
facto at 67 per cent. You can't go beyond that even today. Are we willy-nilly accepting
that our food security whatever we give the right is capped at 67 per cent. In that case
this contradicts the entire concept that you have yourself stated in para 16. In this para
you say, it is our sovereign right. (Time-bell rings). Sir, these are important issues.

Therefore, what we have said, have we already compromised? That is the clarification
I want to seek. Can we extend the food security beyond 67 per cent? If not, we urge
you to take up the matter with the WTO, and we will support you, if you take up this

matter, because we think the right to universalisation, whether we exercise it or not is a
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different matter, the Parliament will decide. But that right can't be dictated and curtailed
by an international organisation, which is a sovereign right. My last point is, in Para
22, you have said, “We have offered practical suggestions for the way forward.” It is
good if we have suggested practical ways. But we would actually urge and demand
that these practical solutions that the Government of India has suggested must be subject
to a discussion here. How do we know what has the government of India suggested?
Since this is a matter concerning the livelihood and food security of millions of our
countrymen, the proposals that you have suggested, may be extremely well meaning, I
am not questioning that, but they must be subjected to a public discourse and discussion
and the opinion of the House, a sense of the House must be taken on this issue. My

final point is...
MR. DEPUTY CHAIRMAN: How many final points?

SHRI SITARAM YECHURY: Two, Sir. There are always two final points. You can’t

reach the final without going to the semifinals.

MR. DEPUTY CHAIRMAN: If you lose in the semifinals, then what is the point

in going to the finals ?

SHRI SITARAM YECHURY: That is why I am fighting. I am not losing. So, the
final point is this. What has happened to this coalition? There was a BRICS coalition;
there was a G-33 coalition at Bali. Now, today you are left with — I am glad the company
is good — Bolivia, Venezuela and Cuba. I am entirely happy about it. But you are left with
a company of these three countries, and these three countries, fundamentally, have been
opposed to this entire concept of the WTO negotiations and the GATT, 1994. So if you
are joining that group, I am very happy. Then you go back to oppose 1994. Otherwise,
it is a matter of concern. Why is it that these countries which I have mentioned, who
were with us till Bali, are now separate? The argument they have given is, this merits
your attention also, Sir, trade facilitation has nothing to do with food security of your
population. Trade facilitation is only to simplify the procedures of custom duties, etc.,
for making it transparent, making it accountable. So, that has got nothing to do with the
issue that your are discussing. We have linked it up for our bargaining position, which is
good. I don’t dispute that. It is good that we have linked it up. But the point is, many
of these countries have separated from us on that count. So, I think, India must make
an effort to bring these allies of ours back on board and we should reassert our position
as one of the leaders of the developing world in this entire struggle between the North
and the South in terms of the economic space. These are the six clarifications which I

want the Minister to answer.
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T8 8 | grfelame 3 &9 e Wl SRSISRM 4 spfeHed &R o, fora W1 e a8f iR
AP BT UR Il PR o, SAP] BIs AbAS T8l & | 1994 H I BT 91d g3 Al | $© K
U 1 Bl ©, Sl el )i | A8l <l SR § | ART 9% WG el 7, § W9 T84 g,
T BIg A SIS TR T8I & | 31 IR I8 § 6 89 -3 oo a2l &1 41
TR &R 8, o foam awer 981 urd € o $9% forg @ foear w2 1 98t s
TR 2 | f59% fog g8t w89 91d & €, S f9a a1 g, S srisHed o €, S6
SR A 89 U8 SHIT B & [ 9P SIRY T 3BT AT oMY |

§ 3T H1egH ST A FaTdl H3Al ARSI A1 AT | 9T TS g H AR
H TEPR PIs FaY T91 oG o2 27 AR B & oY gFT s9R aR% gl iR
IR 8 BRI AW el AT AT ITH! I b T2l Feitll, ST Al Ff=ify 7T Ferlt
| ¥ MU' SR Kseull f& you will meet this point. Is India the largest market today
in the whole world or not? If we are the largest market, I would like, in one line, that
you meet this point of mine. W%, fI¥I¥ &Re T&T W My g W} HfH JUIc uresd &t
I A & ...(AHT Bl €., IF T 3T TH DI §ARY, [HAM & Sl AR &, ITh!
gersy 3iR e waic ursw o1 e 9 ..(9d &l "), W), U e I8 TR |

MR. DEPUTY CHAIRMAN: Please conclude.
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SHRI BHUPINDER SINGH: I will conclude, Sir. 1986 ¥ 1988 &1 Sil UTS¥ oI, 39dH
10 IR I, 9 19 Bl dhY GRS BT 910 BT S V&1 & | 59 SRl g7 37T T, o6
4 gBT o1 & Iaf il B FHFRIRST &1 Yae Ui fhar 1 8, I9d 68 H I8 ARPR
1 FTEdl B, R A <7 e 27 3 B RS vae @1 o SR ared § A1

TEI? § MU WIS B {6 You should be very, very specific in giving that answer.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, first of all, I appreciate and
congratulate the Commerce Minister that she has given a very elaborate statement on
India’s stand on WTO. I am very proud to say that my leader, late Shri Murasoli Maran,
was the first man who, in the first meeting at Doha, opposed the WTO. Considering the
anti-farmers’ attitude which they had taken, he opposed that.

Sir, I would like to state that developing countries and developed countries are
not on the same footing. The Government, while being committed to the WTO, should
ensure that farmers’ interests are protected firmly. There should not be any compromise
on this issue. Sir, subsidy and public distribution are entirely meant to meet the interests
of farmers as well as for people below the poverty line. And that is what everybody is
talking about. But the Government should not compromise on these two aspects. While

entering into any treaty or agreement, they must ensure this.

Then, in para 4, the Minister has stated, “The Trade Facilitation Agreement is,
basically, aimed at a greater transparency and simplification of customs procedures.”
The Government has to be very cautious not only in the matter of exports, but also
about the import of value-added agricultural products. In this connection, agricultural
finished products which are using sugar, milk and other foodgrains for biscuits and
chocolates are our staple food. In the pretext of signing of World Trade Organisation,
products derived from them should not enter the Indian market, i.e. the products derived
from milk or sugar or even wheat should not enter Indian trade because it will affect
the Indian market. We have to ensure this also. Humanity cannot be sacrificed before
mercantilisation. If we ignore this, then we will again come across more suicides by

farmers. We have to be more cautious in this.

I want to seek another clarification. Lastly, in the 30th paragraph, the Minister stated
that “India will be able to persuade the WTO Membership to appreciate the sensitivities
of India and other developing countries and see their way to taking this issue forward
in a positive spirit.” If not, then? That is the question. India will be able to persuade.
But if not, then what is our position? The Minister has to explain that. If we can’t
persuade, then what is our ultimate aim? That also has to be explained by the Minister.

These are my clarifications.
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SR Gued Rig f&ean (4919): oy W | 999 Ugal § I8 YBH1 918 g & =<
eHl ST AR S ©, IS 370§ &, 984 intelligent 8, IfhT 4 3o+l Wiar § ygel
2l I8 B8 32 T, “He himself said that the last agreement was not entirely satisfactory.”
5 S8 W g TwEd ol fHy?

SHRI ANAND SHARMA: I was talking about LDC package.

SR gued Rig & : afery, s sxaad oy, dife i {5 1 confidence
H 91 forar, 99 BT confidence H &1 fordT | ..(=aL™)...

it e It g9 favarg § form |

WeR gued Rig f&ewn : S & @l St 7 w1 sk ami qfier fag < 3
FEI| ...(TITH)...

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, is he having a debate with
me? You can start a discussion. I respect Dhindsaji. I am ready to have a debate with
him. f&EHT Sft, 39 Had € P smue! STeR! e § 5 §9 favaw 4 o @ 712, @'
Tl TRIT & | § el 6 gae favar d foran | g9 aradia &1, g9 9w fdar, gaq
fouer a1 i fBAT | 39 g1 IR SS9 &1 %8 € | g8 Rlfed T8l 8 | 319 JSarh!
PXRE T |

WER Y@< Rig fEsan : # aMud SuR o™ T8l o W8T § | 39 G dlefd gV
T B %, “This is not satisfactory.”

it ST ¥ ¢ SR A9 A 91 e A 8, A1 § SA19h! AHST § | ...(FILT)...
WReR gued Rig f&swr : srR MU died gY ®81 o1, 1 § I8 ...(agm)...
it SgwTafcr: fEedn Sfl, oy FRIRfthdera w31 S & gy | g I 7d gfoy |

WER JEed Rig fdswr : @R, ot 5t Al St 71 Fe1 siR qftfexr Rig St 71 are,
arH I 919 IR FARMERL o 1 =mEdr § 6 S WTO &1 Qe gl &, a1 S6H I8
forar & % 2017 & a1g MSP =&l ferft? frami & fog MSP <9 & forg <1, warfisres
e = o o | § g #3 9Eiedn 3 I8 quH drsdl § 6 Sl giie g, 9
SO TSN ESRT & A1 SISHR [HA™ Bl MSP o BT YT 81 ? V9T # gafory
BT I8 § [P BART S BN T8 ST & AR GRIGR BRI T & U1 9% Bl SHI @
TRICT B, W &9 3771 WY 50 UR¥C U SUTGT HSU 6 ¥ Bl < I8 © | T A Aifed
Pl BT GRT I AT 5 ST, WA HHIRE A1 U159 SSa & A1 SATSHR
MSP f¥erii? # ¥g P& A b I8 negotiate &l 81 Fhal & | § U Bl a1d PR
TE1 § | anfl grSe WR fewmer 8 oiR <1 # 91w 81 81 % © | oS Uore # fra
SEd ¥ AT Sivfd 7§ RS w-ar 2, Fife Iqa] [{siell 9 997 W 781 7l 81
g, DI 9 FHY W el el 8T 8, 59 drav(e W1 drought &V situation H GSIg <21
DI 50 URAC 3 WY SYIGT JATST <7 | § qodT =1ed] § [ T I8 ARPR fhami o1 g_1
TS G, FIPB T8l WTO THIHE H B BT YRT AT 81 3T 1T AT | Heled,
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§ 3fTach ATEgH | AT {3 AlfRaT A 9 FARMBSH § I8 Yol aredl § b a1
Y g4 g8 IB I g fb 31T Sg 1 wTo TRiE g1, A1 94 fhar & forg @raR
MSP SR R 3fR ...(AHT &Y °T)... HEIed, A4 J31 dleld gU uid e 81 g & |
..(STIET)...

B RS ¥ ol g € 1 379 A1 ST &1 & % 3R drought &Y situation 3T ST,
a1 B RIS I9d IS g3 8, sAfY d A1 39d oIy I8! FeIRfthererd g &
MSP SR} I8! tlllr%Q 3R IGP! @FH:I—E?[WTGFHT%!T%Q | Thank you very much, Sir.

SHRI D. RAJA : Sir, I have three clarifications to seek.

Several issues have been raised by my colleagues. The first one is, para 15 of the
statement talks about food security and para 17 talks about agriculture. There it says
and I quote:

"...In a country of the size of India with 60 per cent population dependent on a
relatively unremunerative agriculture sector, we cannot give up administered prices.
This is the only way we can procure food for the Public Distribution System, the
central pillar on which our efforts to ensure food security, rest."

But, Sir, the Government is doing something opposite to what has been said in this
statement. I can quote an official order issued by the Department of Food and Public
Distribution of the Ministry of Consumer Affairs, Food and Public Distribution, dated
12th June, 2014. The subject is: 'Declaration of Bonus by some State Governments over
and above MSP -- Change in policy of procurement for Central Pool -- Regarding.' Here,
the Government really talks about private buyers of foodgrains, because the Government
of India, on the basis of recommendations of the CACP, announces MSP for wheat and
paddy every year to ensure reasonable price to the farmer. It has been observed that
some of the State Governments are announcing bonus over and above the MSP. I hope
you will appreciate that such declaration of bonus by the State Governments distort the
market of concerned commodity and drives private buyers out of the market in the State.
The Central Government is protecting the private buyers. Then, at the end of the circular
of your Government, it says, 'The FCI, in consultation with the Department of Food
and Public Distribution, will decide as to how much stock of wheat and rice it should
acquire from the concerned State in a particular season and will restrict its Central Pool
procurement to the extent leaving the rest of the surplus stocks to be disposed off by
the State Government concerned at its own risk and cost.' I think, the Government does
not stand by its commitment as it has been stated in the statement of the hon. Minister.
You say something, but you do something else which is diametrically opposite to your
declared objective. On the one side you talk about the food security and the PDS and,
on the other, you are destroying and doing something which is opposite to it. It is
contradictory. That is why the hon. Minister must clarify as to what your Government
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[Shri D. Raja]
does. I would like to know whether your Government stands by your statement or your

Government acts in a different way. This is what hon. Minister should clarify.

Then, Sir, since inception of the WTO, it continues to remain as a forum of struggle
between rich and developed nations on the one side and the developing nations and less
developing nations on the other. In this struggle, India should have become the real
leader of developing nations and LDCs. India should have championed all their issues
including the market access issues. But, that is where my question is. India somewhere
has failed to mobilize the developing nations’ support in our just struggle. For instance,
I quote the Minister’s Statement. Para 28 is very well said by Smt. Nirmala Sitharaman
and I don’t question her intention when she said, “I take this opportunity to also thank
the countries that have stood by India in the WTO.” Who are the nations that stood by
India, except two-three? Where does India stand in the WTO forum?

Then, Sir, Para 29 states, “The timely correction of any imbalances or anomalies in
the working of the system or its rules is critical to ensure that the WTO works impartially
and fairly in the interest of all its Members and not just a select few.” Who are the
‘select few’? It is the U.S.; it is the E.U.; it is Australia. Why can’t we say that and
why can’t we debate that in Parliament? Why can’t we tell the people of this country
that these are the nations which are against the interests of the developing nations?
Why don’t you say that you are fighting in the interest of all developing nations? This
is what the Minister has to clarify.

Finally, Sir, when I referred to agriculture, I wanted to raise one issue because this
new Government has approved the field trials for GM crops. Is it part of the hidden
agenda of the WTO? Has the Government agreed to allow field trials of GM crops
under pressure, or somewhere down the line under some pressure from some Members
of the WTO? Sir, the Minister will have to clarify these things in the interests of our
own country. I would like to know whether you take the Parliament and political parties
also into confidence before taking a position in the WTO or not.

£ IJTFURT : e PAR HIIY Sfl g Yy |

#t g PAR HIII (STR YY) : Sl | TGHTART Sff, A1 #341 St 51 i1 aede
SIRY T 2, 31 98 HWISl B dTell Udh weeHe o Wl 2 | 39 ede & Ui Ivn
30 3 He fbar R & b, g9 qui faward § fb RA Seeyclell & ARy <=M H U
qAT I fIHrIeie Q2 Bl HAGTRIAdT Bl AFaTT H FH BN 3R 59 fqwg 9= ol
ITTE & 1A g8 IHT AT ol | 59 IR gRT I8 e g1 IS 81T, g
QTel YRE B Af¥gd AT B gl fBa1 ST Febar & 1" A 39 UR7 30 ¥ W JgRa
BI A Bl TA I B I Bl 2 | AfBT 19 89 W1 13 U E, @ 91 el Sl
2 1RT 13 ® o foran € 5, "eeycie famrereiiar < & ol Fudt & forg Agcayt
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Hel TR W@RA g HR IR Gl o1 4§ a9l 21" 394 fbami & Ayl Jel i)
HEHT ST BT AT T BRAT 3R SYLIRM & 3T URT §RT I8 P b &9 $6h
3T YHTT BT HedTT B I8 8, 3Tl a1 oIl § | HEIed, TR <9 H gREA w1 872
A& I © b @ GRE & HdY H BHRI WWHR - Jd TR 7 A 3R g9 TWHR 7
’lﬂ, even to Supreme Court also oy EEN W’\Pféﬂﬁ, EEN IR qy, dgd I foofg Qﬁ
oy 2, R S=i =9 91 @t foar @) b S 9 7, S9@! @M % oy e AaR
TET BIT 3R AR ST AT aRAMT H FS ST § | 9 AT Pl GO PR b [olg
3T T PR BT &7 AT Wel YREY B a7 e I8l & | WIel YR B a1 b4 BN, o7
BN UTH HERUT &I a1 81 81N, U HA1E 81 8hl, [SReege™ Red |l 78!
BITT? ETel GRETT Bl TRET I Bl S 1 SeRISI3 & 312X SIS T8 7, ST FART ST
B oaTfead I, U ol g1 93 Feedr ¥ BN I8 U B |

F Sl GERT TR BRAT AR §, 98 W AR F AR & &8F § 9 2 | AR
Y W ARG R IR R 8T 8 | 31T 84 $9 d1d Bl [dogel 8] a1 9113y b
F9 BIR S § 39 8 P 3T IUTE B 3 AT ® b BIEI-BIt dioil 4R 6 SHPT
T ¥fid 81 R8T § | URd & ATIR BT oAdY, YRT P SN B bR gHRT T8
fo=r & fo R 39 fIvg IR Sie<d) 81 B9RI WRBR 7 BIg Ifad ded 8l SorT,
STeT 8RR <9 &7 fohar waifad 8, 98] Ry ¥ guifad 1T | /=T 52 Jeiean
PYAT 5 I1d DI WE B [ 39 Secial YT & A1g1 8 § 4R BT [Hame od
GITETel BIMT; AT ST WTel YR&T B a1 B8 I8l &, ISP T B b 7Y 31qd g
FIT AHFTH T 3R AR, AR & &85 H 89 B4 N 9¢31? Y I |

MR. DEPUTY CHAIRMAN: Now, hon. Members, see, as per the suggestion from
the House, I called the names party-wise. Therefore, four names, which were given in

time were left out. If the House has no objection, I will call them and give them two,
two minutes each.

SHRI D. RAJA: Yes, Sir, you call them.

MR. DEPUTY CHAIRMAN: Okay. You have no objection. All right. Then, Shri
Anil Madhav Dave. As a special case, you take only two minutes. ...(Interruptions)...

it SifaATer I @A (4919): W1, S9! uid fiee § R |

MR. DEPUTY CHAIRMAN: No, no.

SHRI ANIL MADHAV DAVE (Madhya Pradesh): Thank you, Sir.

MR. DEPUTY CHAIRMAN: You put your question.

£} e AT E9 ¢ W, IR A9 Ui fAe TE1 <, 1 89 B dioi?

MR. DEPUTY CHAIRMAN: See, this is a special decision to allow you. 319 39T
T gfoy |

it 31frer e <9 : R 3y 31 Ryt 31 e ol < j2 87
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MR. DEPUTY CHAIRMAN: We have shortage of time. Please take two minutes.
...(Interruptions)... Then, 1 will have to give it to all. There is no time. Your Power

Minister is here. See, I became liberal and then you are exploiting that. That is not good.
i 3T W <9 ;AU Ui AT wet o |

MR. DEPUTY CHAIRMAN: I could have stopped there because I called everyone

from the parties. I showed some consideration. Then, that is being exploited. I am very

sorry.
£} e AT &9 ITFITIRT JRIEY ...
MR. DEPUTY CHAIRMAN: Mr. Dave, you take only two minutes.
SHRI ANIL MADHAV DAVE: Thank you, Sir.
MR. DEPUTY CHAIRMAN: Okay, fine. I have no problem. ...(Interruptions)...
it aiferer tera @9 - A ¥, e 2 T e |

MR. DEPUTY CHAIRMAN: I have no problem. ...(Interruptions)... I have no
problem. Now, Shri Shantaram Naik. ...(/nterruptions)... Yes, 1 have no problem.

Mr. Naik, take only two minutes.
SHRI SHANTARAM NAIK (Goa): Yes, Sir, I will finish within two minutes.

It appears, Sir, that the new Government is out to overturn all policies and schemes
of the Government in various fields of economy. In recent times, we have seen as to
how the ruling party was dilly-dallying on Palestine issue despite our known international
position. They even sought to remove the item from the List of Business.

In international field, the policy of continuity is being sacrificed by the Government
and the last WTO meeting is an example. I want to know whether this Government
in order to show that they are a different breed, and also in order to damage the food
security programme at home initiated by the UPA Government, has proposed a new
formula at the recently held WTO meeting; or, is India facilitating some countries to
evolve a formula which is adverse to the position taken by India earlier? I want to
know whether this new proposal of the Government has alienated from India a number
of countries which strongly stood behind India. What are the exact conditions the
Government has laid for the purpose of signing the Trade Facilitation Agreement? I
also want to know whether this is a conspiracy to sabotage the Food Security Act and
the Scheme through international route. Which were the countries supporting India until
recent time and are they all with us now? If not, which are the countries with us now?
What has the Government ultimately achieved in the last WTO meeting, except getting
humiliated ? Thank you, Sir.
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£ YT AT (ISRATT): I SUGHTART HEIGH, dTell DI Sl Hibd o, IHbD
I8 <9 W DI Rfdet FRarset &R feami A g8 meieT @ad o off 6 oy &= # S
AT 3N 8, ISP U4Td Dl gol wY A Y1 &1 g1 SIQ | A1 #3i1 Sf = 37
qIIR &b URT . 7 H U8 el HEI 8—“31 [0} Bl AN Bryif~ad B H by S W
I BT qwd gU, fabraeiiel <2l &l g 3fmeid! ot fb @ATIR ISR BRR Bl 1]
PR DI AHAT S R 81 S P I8 W YReT TS b (g ATeoT 1 FlheilicsT]
Tq Aleafedl & Fry H Wl GH1E & He@yul ge Afed = qal Pl ToIRSIETST B
fem s

H IRBR DI 9918 Q1 AT [P IR AT &b A, &I WU 4 HY &3 &b T
T g7 At & T | Uh A9h Uy BT 59 Afardr & qegd I Sl 8 |

H AT HAT S A U WTHRT HEET AT | A H31 Sl 7 39 gakied &
RiA. 27 P17 -

"BHY b e 3 SHR ATG8IRD YId UKd By | Areot~1h idbalicst &
e BT WU G f[Jepd FER 2, K6t 981 o 4 & [FTell ST 9ol 8,
FifH FAT gedl W U s U9 U8dl 9 & Alga @ "

ART I8 99T & fh 3R 39 YR & URdTdl BT 98 Pls TRIBII <31, df I P
Sit fafae Arasel &R Hyd AT 7, ST dTell | Y T |Hsi § ARifdhd o1, @l
TS BT FHETETT BT |

MUY TIIT b I H MY U b I fhdT 8—

"1 gul favaTd § f IRA S V.30, & AR QUi | U T 31y fadmreeiid
9N B FagTNAdT b 7 | FHet BRI 1"

P TR H TP gIRT Sl I fhy S X2 8, 3R 31T 3199 WRIHI § I8
TR <3 AT SATET 1ed 1T | gdTE |

DR. E'M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Mr. Deputy Chairman,
Sir, I thank you for giving me this opportunity. Actually, the statement which the hon.

Minister has made from para 1 to para 30 is very clear indicating the stand of India.
From the very beginning of 1984, when Pranabji was the Commerce Minister, and then
subsequently Mr. Murasoli Maran, Arun Jaitleyji, ending with our Anand Sharmaji, who
has successfully done the Bali talks, we have taken a clear stand. But unfortunately, the
dates are not helpful for the present Government. On 15th July, 2014, the Preparatory
Committee on the Trade Facilitation Agreement was entered into. Then from 15th July
to 25th July, 2014, there was no political clearance given, I think, to the negotiating
parties from our side. Indian negotiators are excellent negotiators, but there was no
political clearance given. That is why they could not record it even in the Preparatory

Committee. You have to include the preamble. The Hong Kong Talks Agreement, you



366 Clarifications on the [RAJYA SABHA] Statement by Minister

[Dr. E.M. Sudarsana Natchiappan]

have included in it, but you have not included the Bali talks. It was a peace clause and
also which was a clause which assures us of agricultural protection, food security and
having security stocks in our country. Therefore, this failure has to be explained by the
hon. Minister. Finally, when the political clearance was given on 25th, that is, on Friday,
our negotiator had made a strong statement before the General Committee Meeting.
Therefore, we have failed. On 26th, the Secretary-General had come to India and had
talks with the hon. Minister and other dignitaries. Finally, then that ended up on 31st.
In the meantime, we lost all our 91 countries which were supporting us in Bali Talks.
Why have we lost that? Finally, we have ended up with only three members supporting
us for the final talks. Therefore, I would like to know whether China, Brazil, Egypt,
Indonesia, Nigeria, Kenya, Ghana and LDCs countries, who were supporting us in Bali
talks, have gone away from us. Is the Government having any strategy to overcome this
deficiency within these 30 days before we go for the next talk in September, 2014 to
finally settle it? We have to bring back the Bali Talks Agreement and the peace clause
should be included in this Agreement. Thank you.

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Mr. Deputy Chairman, Sir,
food security is intrinsically a domestic issue. It has nothing to do with international
trade. Anand Sharmaji says that procurement and stocking is an international trade issue;
it is not. So long as procurement and stocking is done for food security alone, then, it

does not become a part of the international trade.

Now, why has this been included in the agenda? Actually, this was meant by
the developed countries as a counterpoise to the charge that we have been raising on
excessive subsidization of agricultural and dairy products by the Western countries. That
agenda has been put on the back burner and a red herring has now been thrown, linking
it up with the trade facilitation. I want to know from the Minister whether she intends
to bring the major issue of excessive subsidization of agricultural and dairy products

by the Western countries to the centrestage in the future negotiations. Thank you, Sir.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, the World Trade
Organisation and other national fora are places where the participating members are
looking towards India, whether it is a participant or not. Such is our considered position
and we have grown to this level. At this juncture, we can stand as a leader of the
developing nations, but we were at the faulter line in the recent debate at the WTO
for which the new Government shall gear up in continuity to the efforts of the last
ten years of the UPA Government. This is what I want to say. This is in continuation
to the suggestions made by our seniors, till recently, the face of Indian governance,

of Commerce Affairs Minister, Shri Anand Sharma and comrade Rajaji. These are the
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considered positions which we have to sustain for the welfare of the agrarian sector of

the nation. This is what we have to say. Thank you.

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, I thank you for giving me an opportunity
for answering to the clarifications or questions seeking clarifications which have been
raised by several hon. Members. As much as possible, I will try to go in a particular
order in which the hon. Members have spoken. Sometimes, if I do have two or three
Members raising the same question, without reference to the particular names, I would,
certainly, try to address.

MR. DEPUTY CHAIRMAN: No problem. You can club those questions and give

answer to all of them.

SHRIMATI NIRMALA SITHARAMAN: So, allow me that flexibility, Sir. Let me
assure all the Members, to start with, that if there are apprehensions that our position
has changed, we are now taking a slightly different position and if we are indeed taking
a different position, we should have come to the House, taken the Opposition parties
into confidence, there is no change in the position. We are honouring, reinforcing and
taking forward what was agreed in Bali. Let me put that on record. So, if there are
apprehensions and I am honestly not sure where this is coming from; it maybe, partly
through some Western media sources or media houses which have been giving from
the Western countries. But let me assure you that there is no difference or change or
not even a little amendment. Of course, there is a course correction. So, my response
to all those who have any element of doubt -- if there is a changed position -- I would
like to underline, there is no change in position but, of course, a little change or a little

amendment or a course correction, and that course correction I will certainly explain now.

My predecessor has raised a lot of important questions for which I am duty bound
to give an answer. But, overall, I must say, they are not points of differences or they are
not points on which he found that something has gone wrong. This is what I understand

from the sequencing of the various questions that he has raised.

The first thing 1 would go to respond to him is: Is there a retraction ? He used
the word ‘retraction’. I would like to assure him, if he has seen it as retraction, I am
sorry, he is wrong. There is no retraction. Where is the retraction ? We are saying that
we are fully committed to implementing Bali, and we see Bali as a package. We see
Bali as one plus nine issues, nine pillars on which Shri Anand Sharmaji had agreed in

Bali and we are committed to fully implementing Bali. So, my answer, in clarification,
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is, please there is no retraction, Sir. I would want the House, through you, Mr. Deputy
Chairman, Sir, and let my predecessor be sure that there is no retraction. On the contrary,
we are making sure that that little discrepancy from the single undertaking principle
which fell between two stools in Bali is now being picked up by us saying, stick to
single undertaking, just don’t push ahead only with Trade Facilitation. Let us not wait
till 2017. Let us have that also agreed even now, if that is possible. That is all we are

saying, and there is nothing other than that.

In a way, I am grateful to Anand Sharmaji when he says, ‘yes that agreement was
not all that satisfactory, and that is where, therefore, today we are holding on to some

few things just ...

SHRI ANAND SHARMA: There seems to be some misunderstanding. I said about
LDC package. Please don’t confuse it with the Bali package. I only referred to LDC

package not being robust and satisfactory. This is just for your information.

SHRIMATI NIRMALA SITHARAMAN: With that due answer taken on board, still
it is not satisfactory whether it is LDC or whether it is public stock holding. Yes, it is
extended to LDC, and my statement yesterday does mention, more than once, that we
are taking up the case of LDCs also. We are not just talking about food stockholding.
Yes, I am grateful that he recognizes that it wasn’t a completely satisfactory thing. It
could have been better. All of us hoped that it could have been better, and we are not
holding that against him. Let us assure that to Mr. Anand Sharma. But then talking
about what I have mentioned, amongst these Ministerial decisions — paragraph three of
my yesterday’s statement — two are of particular significance. I have said ‘particular’
significance. I have not said two are of great importance. So, that is one little clarification

to my predecessor.

As regards LDCs-we still think those one plus nine, some of which consist of the
LDCs matters also-our position is that we should include all of them together when
the whole thing happens and therefore there is no confrontation in the stance. I was
fortunately with the Prime Minister in the BRICS in the sidelines and again in G-20 in
the sidelines and in some of the bilaterals. Of course, most of the LDCs weren’t there
in G-20. But the kinds of inputs that we have received are ‘we are unable to speak
out but we are sympathetic, we can understand that you are taking up this cause.” So,
there has not been an approach of running away from India. On the contrary, they are,
probably, for some reason, unable to publicly articulate their position. But they have
said it in as many words that they understand the position that India is taking. Here,

let me add that the South African Trade Minister, who was with us in Brazil and who
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later met me at G-20 also, said, ‘I am taking up the cause of the LDCs, but I know
for sure-it is his saying — that the LDCs themselves are not able to speak out of it, for
whatever compulsions’. So, LDCs are not running away from us. We have not been
isolated. And, let me assure my predecessor, who had raised that first, and also because
some of his Press statements have come across saying that India’s isolation is painful,
that if India hadn’t taken this position, we would have felt even more pained that we
sat back and allowed this whole thing to go away, and the Western developed countries
to take or snatch away trade facilitation, and we are sitting with a Damocles sword
over our heads thinking as to when it is going to come down heavily on us. Therefore,
this little pain caused, because we took a principled stand, is very much in alignment
with what the Agreement was in Bali. I think it is worth the pain, because today the
WTO understands that it cannot go ahead without us and the many unspoken LDCs
and, therefore, they are willing to wait till September, 2014, for all of us to convince
each other. So, let us be very clear that that little pain about which you referred is a
deserving pain. They have recognized it and that is why it has been postponed. They

have not run away with the trade facilitation.

Sir, I would also refer to Anand Sharmaji’s centrality of WTO and bringing the
developmental agenda back on the table in Bali. My statement here and our Ambassador’s
statement in Geneva, both of them, underline the importance and the respect that India
would want to give to the multilateralism for which WTO stands. We have reiterated
that we believe in multilateralism and we will keep going with that; there is not going
to be any change in that. And again, on bringing development on the agenda, we have
done precisely that now too! We are asking, is trade facilitation the only thing, at the
end of the day, about Bali, or, is it trade facilitation and also development? Because, for
development we want inclusive growth, for which my poor have to be fed, for which
India should stand up, ensuring that the poorest of the poor farmers get the Minimum
Support Price and the poor get fed through the PDS. And, therefore, if bringing the
developmental agenda was mentioned in Bali, it has got reinforced now. So, let there

not be any confusion on that.

Sir, T will quickly move over to Shri Basawaraj Patil, who asked & 4R} g 9!
2 a1 781 | Have 1 correctly understood it? You had asked whether with this HIRd 9 B
ARG 91 § AT 9812 Pardon my Hindi, but I think today, 3R & Ryaer qifsrer =&
ofd 8 A1 S YR P GRI WRIG 8RN | $HP 3felal, § Ig W Fe1 arsdl g & 3
I T A EARY ARI Al XSS 81 TS 7, Hifd Sl BIC I ©, Il ol STdw
HEIS 8, J Sl 8 I UTg, 98 B9 W BIdR aid UIY © | Sy §HRI 9g &b aR A
YB dTel &1 SHIARIST Ui STt $I H I8 SR AT <1 A8 g (b 31ST AR <2
D ARG UgS | SAET € 1 1 would like to say that to Patilji through you, Sir.
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Sir, the hon. Member from TMC, Shri Derek O’Brien, spoke about the’ 86-88
prices. It is important that we understand that that is a great injustice which continues
to go on in the WTO. Many Members spoke about Western advanced countries giving
subsidy. Mr. Yechury mentioned about it and asked whether we would bring it back.
Ramakrishnaji too mentioned about that and asked whether we would bring it back
on to the agenda and discuss why Western developed countries can get away with the
agricultural subsidies that they give, whereas ours becomes an issue. I will just take a
minute to give you figures to exemplify why that 1986-88 base year is a grave injustice.
Let us just assume and take the case of wheat. Today the MSP per kg is 313.50. If
you take the international price with which the WTO should compare , it was X 17.96
in 2012-13. In other words, a negative amount of ¥ 4.46 has been given as subsidy
through MSP procurement. There is actually an External Reference Price through which
the subsidy per kg, as per WTO guidelines if you want to take on board, is at ¥ 9.96
because it is based on the 1986-88 base year. So, where your subsidy is actually minus
% 4.46 compared to what prevails in the market, you are actually being accused that
you are giving X 9.96 because it is based on 1986-88 base year. So, this is one of the
things on which India is fighting with the WTO and, in fact, is an answer to Bhupender
Yadavji's question, 'Are you giving any proposals?' The G-33 proposal which was
given in July 2014 this year partly, probably, addresses Shri Sudarsana Natchiappan's
question 'Was there an absence of political direction till before July and because of
that we couldn't get into correcting the clause related to Peace Clause?' I am sorry,
Sir, that was not a failure. We have been arguing; we have submitted a proposal -- the
G-33 proposal -- which includes this anomaly and says 'No, please don't carry on with
1986-88 base year; use a dynamic pricing base which is, take the nearest last three
years' average price and then tell us, compared to that, where our subsidy lies rather
than looking at 1986-88 as a base year'. So, one of the alternative suggestions that we
have given is to make sure that base year is shifted to a dynamic three years' average
which is nearest to the year about which we are talking. So, if you are talking about
2014, you would talk about the previous three years' dynamic average and that will
move by one year when you are talking about 2015. So, that is a form of progress or
way of addressing a base year and no economist worth his salt can ever justify 30 year
old base and talking about today's prices and then saying, "You know, this is not fair".
Therefore, 1 hope the House stands together in understanding that there has not been a
time gap in giving political direction to the Ambassador who is representing our case
and, in any case, the Prepcom that Natchiappanji was referring to was rushing through

with the Trade Facilitation deadline of July 31st and it was not going into details of
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Peace Clause at all. So, there was no absence of political direction. Clearly political
direction was being given right in time. First week of July itself, our Ambassador knew
what the Government's position was and she mentioned it there and subsequently the
western media picked up much before we came to July 24. So, no absence of political
direction and actually with constructive alternatives that was given. Now, I will come
to Shri K.C. Tyagi whose passionate appeal, 'Will WTO decide our MSP?' This whole
debate is about India making sure that our MSP is decided by us. This whole debate
is about how agriculture in this country will be run by our own policies and, therefore,
this passion is equally passionately answered, Shri K.C. Tyagi, that we don't allow our
farmers' prices or agricultural production to be determined by somebody else outside;
it is our right and we will decide and that is why the fight is going on. Shri Tyagi also
picked up a paper to show that there is no reference to food security. I am sorry that
was my intervention in G-20. I don't want to go into a graphic detail of what happened.
Of course, whoever is interested, I can always do it; but not to take away the time
of this House. When the summing up of the Trade Ministers' Conference of G-20 in
Sydney happened, and when in spite of my giving, during my intervention, a complete
elaboration of India's position, the summary account of the host country did not include
our concerns, with due respect, even there I took the permission of the Chair to say, I
am going to break the protocol to say I am terribly let down that you didn't even take
my concern on board. And, that concern was that we have a right to hold public stocks
and we have a right to distribute food to our poorest of the poor, which ensures food

security. So, it may not have got reported, but let me assure you that I did say that.

Shri Navaneethakrishnan of AIADMK asked as to what exactly this 10 per cent
subsidy is. These are details which I would not want to elaborate on, but I think certainly,
we have covered a fair deal of ground. It is nothing but the price that you gave to your
farmers over and above what is the external reference price, which you may compare
with a market price, multiplied by the total quantity of what is produced. This is what
the WTO uses, and we, even today, are protesting on that saying it cannot be the price
at which you are procuring into the market price, or, the differential of the market
price to the total quantity of what agricultural produce is. It should only be to the total
amount procured through this MSP. So, they are widening the basket by making entire
agricultural production to come on board. That is wrong because only to those whom
we give the Minimum Support Price and procure, should they look at the subsidy going
into the kitty, and that is the issue we are raising with the WTO which I can, if the

Member so desires, explain to him aside rather than here.

MR. DEPUTY CHAIRMAN: You can write to him.
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SHRI ANAND SHARMA: I have just one clarification. I have no intention to
interrupt. About this food security, what we give to our poor people, that is an issue of
supply side and that is a sovereign space, as I mentioned and you know it. That is not
something which we discuss in G-20 or in WTO because food security is a sovereign
right, a sovereign space, which has never been on the WTO agenda. So, I just have a
word of caution on linking the two.

SHRIMATI NIRMALA SITHARAMAN: The word of caution is well taken, but
without holding the food stock, how are you going to talk about food security?

AR U1, M AT I16d Sif S SIE1 918T {6 3R &H permanent solution &l
fAreraT, A1 31Ty 1 B drel 87 AR, WY B HHGIR 8, 59 qravie Al 37 Sq A9
HB ...(TALH)...

it N9 3FETS : YD) <) I 7 |

sfierett feten e WW@W%Wpermment solution TT&1 fyefar @
39 9T PR dTel 87 H $9 e BT BICT AT STa1d <1 d1gdl | IR, permanent solution
P foIQ &9 WETd Db SYLI3N DI convince B B BRI PR T8 & | FART DI
arft off IIRY g1 SHE ®© fo Riadwax & 29T SR 9 84 A%orar e, i ¥ 5%
STarg & foly R d@ wait B |

Then, Yechuryji raised quite a few questions. He was happy that I was keeping

good company because the countries which are in reference are friendly countries with

whom ideologically...

MR. DEPUTY CHAIRMAN: You have got only a few companies; that is, why
you are happy.

SHRI SITARAM YECHURY: I talked only about three of them.

SHRIMATI NIRMALA SITHARAMAN: No, you get to know only three of them.

There are many others whom the media did not catch up.
SHRI SITARAM YECHURY: You mentioned about them.

SHRIMATI NIRMALA SITHARAMAN: I only said that you got to know. It may
be through me; it may be through media. Why are you immediately getting back?

SHRI SITARAM YECHURY: I mean, whatever other company the Minister may
keep. That is not an issue.

SHRIMATI NIRMALA SITHARAMAN: It is absolutely an issue.

SHRI SITARAM YECHURY: The other company is her prerogative. I am talking
about the company she is having, as far as the WTO is concerned.

SHRIMATI NIRMALA SITHARAMAN: It is not my prerogative. I am representing
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4.00 p.m.

India. ...(Interruptions)... No, I am not yielding. Yes, the company I will keep is mentioned
there and it is not my prerogative. I am speaking on behalf of the Government of India.
I don’t want that liberty given to me. Other countries, which were sympathetic to India...

SHRI VAYALAR RAVI: Sir, the Minister should be polite.

SHRI P. RAJEEVE: The Minister is addressing the House. Why is the Minister so
aggressive?

MR. DEPUTY CHAIRMAN: All of you take your seats. ...(Interruptions)... You
have mentioned it. That is okay. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: With due respect, Sir, I have said, I
am not yielding. I have also said, it cannot be my prerogative. So, I don't want that
concession given to me because I am speaking for Government of India at the moment.
...(Interruptions)... Excuse me, Sir. ...(Interruptions)... Excuse me, Sir. The hon. Member
has not got an objection. To others, it seems that I have been aggressive. I have not
used any unparliamentary word here. I only have said that I do not want that prerogative
extended to me because that is not even right. And, where is the aggression here?
I am sorry, I have only said two lines in response, and, if you say, that is aggression,
I want it to be corrected, it is not aggression. Now, I am being a bit aggressive about it.

The countries, openly in the media, and, otherwise, even mentioned in my Statement,
which I have made, are certainly countries, which the media have also captured as
supporting us. But we have had several countries which also seem to be running
administered prices, telling our representatives in Geneva that they were also doing
this. I would just like to give you an idea of the number of countries which are using
administered prices. They may not speak out openly but they are also giving administered
prices. Besides India, Zambia, Ghana, Zimbabwe, Malawi, Senegal, Kenya, Nigeria,
Egypt, Morocco, Tunisia, Botswana, Sri Lanka, Bangladesh, Nepal, Jordan, and, Saudi
Arabia use Minimum Support Price. So, if we have spoken on Minimum Support Price,
there are so many other countries, which are also doing it. Some of the other countries
procure foodstuffs for food aid programmes. Even that is a kind of procurement which
is meant for an inclusive developmental agenda. Indonesia has a procurement programme
for rice purchased at administered prices. So, I am coming up with countries, which have
a common cause with the issue that we have taken up. China started to set Minimum
Procurement Prices which they call, MPP, in 2004. When market prices are lowered, the
MPP comes into play. The MPP is issued by the Central Committee of the Communist
Party of China and the State Council aim to safeguard farmers' livelihood by increasing
their incomes plus ensuring national food security covering wheat and rice. Kenya also
has a procurement programme. Therefore, if we think, we are isolated, let me assure

the hon. Members ...(Interruptions)... Sorry.
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SHRI ANAND SHARMA: These countries have the programmes.. ...(Interruptions)...
Please. What I would like to add ...(Interruptions)... No, no. I am just adding.

SHRI NARESH GUJRAL: Mr. Deputy Chairman, Sir, this is not the...(Interruptions)...

SHRI ANAND SHARMA: She is yielding. ...(Interruptions)... I am just adding
something. After all, Parliamentary debate is sometimes very healthy when Parliament

functions. ...(Interruptions)...
SHRI NARESH GUJRAL: It is not fair. Every five minutes, he ...(Interruptions)...

SHRI ANAND SHARMA: Are you the Chair ? ...(Interruptions)... Just one thing,

which I want to mention...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister has yielded. ...(Interruptions)... No, no.

...(Interruptions)... The Minister has yielded. You cannot question. ...(Interruptions)...
SHRI TARUN VIJAY: Sir, he has become a very privileged Member ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. The Minister has yielded.

SHRI ANAND SHARMA: Thank you. Sir, I just want to share one thing with
the Minister. I am not saying anything where any offence should be taken. I think, the
House should know it and it is my duty to inform this. She is right when she speaks
about the countries, which are running the same food security programme, and, I would
like to share something very important with this House. As we were in the final stages
of negotiating in Bali, at about 2.45 in the morning, we were called in, and, offered a
country-specific 'carveout' for India so that we could have a breakthrough. India rejected
the country-specific 'carve-out' and we also made it very clear, which is part now of
Bali, that the right of even those countries, which do not have resources today, but may
have resources tomorrow or in future to start food security programmes, also must be

protected. That is what I am sharing with the House.

SHRIMATI NIRMALA SITHARAMAN: Thank you. So, the question of
administered prices or procurement policies based on which we went to the WTO to
have an impression that we have got isolated, is absolutely not correct. For whatever
reason, if countries have not spoken, many of them have been in touch with us saying
we are unable to speak out, which is what I exemplified by saying what the South
African Trade Minister mentioned to me. So, it is not just my perspective; it is not just
my feeling. It is also corroborated by another BRICS country's Trade Minister. The
entire peace clause debate is the argument on which we are very clearly saying public
stockholding, procurement and related issues, whether you want to keep them separate
or tenuously you want to link them to have a mutually-linked relationship. In that, the

Damocles Sword, which is hanging on India's head and the sword which is hanging on
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all these countries over their heads, is the end of 2017, when the western countries or
WTO said that we will find a permanent solution. Our argument is, you don’t have to
wait till 2017. At least, let the process begin. Since post-Bali, no movement has taken
place, except for the three meetings which were held, and those three meetings did
not go into the substantial issue of getting a permanent solution. We were increasingly
worried that once the 31st July Trade Facilitation Agreement was signed, to which we
are committed, let me repeat, to which we are committed, there would not be one more
reason for them to come back to sit with you and say 'let us talk a permanent solution'.
We were worried. When Mr. Yechury spoke about it, he very clearly said: Are you using
this to ensure that they will come back to talk to you about a permanent solution? Yes,
it is one of the ways in which we want to ensure that the western developed countries
-- and it was observed rightly by Shri Anand Sharma in his Press-related matter -- are
now looking at plurilateral agreements and they are moving away from the central
philosophy of WTO, which is multilateral. So, if they are going away to a plurilateral
platform, they would not have a reason to come back to WTO to say we want all these
issues to be addressed; we want your food stockholding to be addressed. They won't
have a reason to come back to us. So, we were worried and, therefore, we wanted to
ensure that even as we do the trade facilitation, they would understand that the issue

relating to public stockholding will also have to be addressed.

I would very quickly move on to the others who have spoken. Yes, there are issues
of non-tariff barriers which have been created and which we need to address. We are
constantly working and in reducing and disciplining agricultural subsidies as a part of
the Doha Development Round, we ensured that other aspects of trade constraints are
also going to be equally addressed. So, that is not being forgotten and we shall take
that forward also. Shri Bhupinder Singhji from BJD had addressed the issue that should
the WTO decide our MSP, which is also a point which was raised by hon. D. Raja.
Certainly, not. We are fighting for the cause of India retaining its sovereign right, and
the sovereign right is to be sure that you are able to hold on to those decision-making

powers which are entirely your right.

Dr. K.P. Ramalingam also raised the issue about the decisions in the WTO. They
are normally done by consensus and, therefore, we will seek to negotiate on the various
Committees in WTO for the establishment of a fast track dedicated system so that a
permanent solution is arrived at. Dhindsaji can be assured that we are not going to let
away the right for deciding on MSP to the WTO. It is going to be entirely an Indian
issue and we will have full right on that. I have a feeling that most of the questions
have been addressed. I don’t mean to ignore anyone but, I think, largely, most of the

issues have been covered.
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Shantaram Naikji asked whether it is an indirect way to sabotage food security.
No. If all this fight is going on, why would there be any sabotage to food security?
Sir, you may rest assured that we are not going to let that happen. Naikji, I assure you,
through Mr. Deputy Chairman, that India is not humiliated. It hurt me to hear from
you, a senior Member, ‘Is India humiliated?’ Not at all, and I think we have stood by
our principle and reinforced what happened in Bali. That Agreement is fully honoured.
And we are tightening up on it. Therefore, there is no humiliation. We have proudly

stood by our principle.

I suppose, with all that, I have given the clarification which the hon. Members
sought. If I have ignored anybody, it’s not intended. You are very welcome to approach

me. I will certainly give you necessary clarification. Thank you very much.

SHRI SITARAM YECHURY: Sir, there are two clarifications that have been left
out. One is this. I talked about non-price subsidies that the West gives. Are you going
to bring those on the agenda? The second one is regarding the practical solutions that
we, India, have proposed which your statement refers to. Are you willing to share that

with us?
MR. DEPUTY CHAIRMAN: If you can’t answer now, you can write to him.

SHRIMATI NIRMALA SITHARAMAN: Sir, one thing, which I would like to say
about the non-price barriers, about the subsidy, which the western developed countries
are giving, is this. We have, periodically, in bilateral talks, in the WTO and in the G-20
asked them to come up with figures to say how much the United States of America
and the European Union are giving as subsidies to their farmers. We have also said
that post-Uruguay Round, those subsidies have been kept out of the discussion in the
WTO. We have repeatedly asked as to why those have been frozen and why only the
issue of developing countries’ subsidies is being raised. Every attempt is being made...

(Interruptions)...
SHRI SITARAM YECHURY: The boxes keep on changing.

SHRIMATI NIRMALA SITHARAMAN: Those boxes are the reasons

...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. That is okay.

SHRIMATI NIRMALA SITHARAMAN: Green box, amber box and blue box are
all the latest ways...(Interruptions)... But we are making every attempt in every forum

to say why that should not be brought on the agenda. We assure you that we will keep
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coming to that. Thank you. ...(Inferruptions)... Some of the solutions have been mentioned
in the answer about the dynamic average that we want to bring in so that ten per cent

is going to be a realistic ten per cent rather than the false base year of 1986-88.
[THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN) in the Chair.]

We have also spoken about giving a timeline so that activated discussions will
happen for agriculture and permanent solution does not wait till 2017 and it happens

earlier. Thank you.

DISCUSSION ON THE WORKING OF THE MINISTRY OF POWER - Contd.

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir, now
that we have discussed enough about the world, I think it is time we discussed mother
India. Sir, I am very privileged that you have given me this opportunity to conclude a
very important discussion on power sector which we started yesterday. Nearly 28 hon.

Members participated in the discussion.

At the outset, I must mention that it was indeed a privilege to know the concerns
of the hon. Members, to hear their very, very valuable suggestions and also for a new
Minister like me who’s only been in office for 67 days it was very redeeming to see
the interest that this sector has amongst all sections of the House. 931 $9 T &I 484
el & b we 7 39 vy W oI 81 Well, 9eq - AERUGAT 399 99 BT g
TR Al B TRE <1, 39 YT &1 SeIfed &R SiffEd & aer Sl | 991 &l &
b QX AeT @I wraT gg o {6 AT ASAN DY, Y 7S JIA < | W B H H B
AR IR o T €, Sud foag #§9 9gd MiRar J oMy wee gena gq &, e e
g1 H foears faamr arear € 6 wRa & were w55 ot R /< S &1 o 9o 8,
BIITIT B P 7T ST 5 89 U Hiehl f&dr €, SHdT 3 899 I 6T 8, 80 W)
feaTd <@ &, ISP TART WHR, TTSIY Bl TRBR, AlGl Sl & ged H 3720 aid o
BRITT BN, IFD Y &H qa9g © | 919 f$de Pw gs o, A1 1. el 1 $B e
DI 91 Hel oY | TN Y ST, A8 MMUF &5 H ORI $B ST § 1! T2 |, qral
A | JATIDT BT H WIS IS Ga B $© FHRT W1 ST1a! oY, 3TqP S B | 3T
HET b 3N H 371 Y § &9, el Sai Rl @l | § q9 el g b fogh 4 o9 g
ST 7 3TTYHT 81 Bre T, A1 3fqh oy SERT SRT SAT&T Ao qUl & | ...(aeH)...

3t &. 0. @R ([NER): I8 de Se 781 8 | ...(Fae™)...

SHRI PIYUSH GOYAL : Tyagiji, take it in a lighter spirit. ...(cTdET)...
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91 J&T IR G A1 |
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eI St <1 &1ST 9ga WX HUR fewofl e gU we1 6 #7 IeifT # 98 SToa
AN TS | GRIFIAT ST, J&1 BAN oI & foIY Hd 26 a9 o1 | 7 1984 3 ISTIRTH
D Y (BT AT | ..(TILH)...

#ft g eI (ISRAT): I8 1 $Aloy HeT 6 # 1984-85  wifeiamie 4 o
o7 | H J9 A oIHR AT TP HM PR I8 g, clih MU T gIch H ART IR, 9 1 I8
q1d Hel | ...(TagH). .

#t IR MIS: B I8 2 6 &H Tell-Aigeet A BM Y& BT TSdl &, 84 JIRex
ST Ul ©, aTe fha=T ft iR e See 81, IRAR BT XA ST § 81 | g9 91t
H I8 PINRT & 8 6 AN B N, S0 F Js, GReX oG | 7 8- W g I
oft 3R BH TR TR FUdT gsdl o7 | 31TSTdhel MR Afedl § UReX &l STHFT W
B T ¥ | T8 A1 9 WS BIdR 9Wd J&d o b IR S o &7 ® AT QT o & 8,
ST o YT &, AIET o JET 8, U1 BR-BRa 1986 F ST § BIS-BIC HGH ABY
§ et ugan g | 9 A1 7 2004 F AT ©IET o 3R far S 2008 F TE 3@ | S9F 919
Tl UTST 5 FET 371 &1 Al a1 | § oriifd aRaR a1 IRaRarg & W el 31T,
AT 26 94 o | ...(HAUM)... H9 Bl Slea] BANT A8l oS, BIH BI-BIP BANT
TS © | B9R fF Ued ued 1 980 IR {5y S9U € | S F81 ® % T legacy
issues & Iﬂ—:ﬁwlegacy issuesﬁwﬁﬁﬁ,ﬂﬂﬁﬁwﬁw,ﬁﬁwlegacy issues
TR AT FET BT ATS I8 LT MDA HE | lfhT o1 S Fad [T legacy issue
firer, BT ¥ ara 7, ofeT # onft I Sww o= @ § | o A1 <o 7 tr dae
of fop dIIe oH o7 | fUB &1 -d9-TR ATel & GATIROT BT AHAT BT AT < BT Bl
WaT &1 BT HHC &I, 374 $© [Tl & HUR S g MR ITH PIc-Hass] Bl AHT
§31TIWW@WW@%$WW#WWSimaﬁoncreateﬂ%%,ﬁl’\"lﬂﬁ
3IUSHT # chicken and egg story dlerd & | 31a Uit aRRRUMT & fF @1E 91a” wife 7, 3FR
SHB! BIIAT I1RY, dT dlcTd © T Ugel PPA bR 313N, UTaR y<dol Tlide | fosdt =
el I 1 fE¥apiA & Ut A YTaR Ul QAT oldx 3TN | 519 98 UTaR gdsl THiHe
%mw%,ﬁ@ww%%ﬁlﬁ?caselwgﬁw%Icaselﬁ%ﬂiﬁ
Mgsdrsy H forar & fh 3R 3MMUd! casel ST # foe &=A1 &, 1 gl ®IIer fexam,
PIIT Hrl 22 3ot TRIRAIRT WA & fF <91 # &3 W wiied €, e g 9 O diger &
IR T E DI WASER T | T US €, Ih1 § NPA ¢ ST = & | Hs 981 9§ I8 RaafRyen
AT 3N Y81 © | 3 SADT I Bl JIIIRT TR R IR BRI, db] TR RAT IRR
BRI | I8 1 319 91 W91 Wohd & | 3MRIR I |9 NI wiied €, I Se o, al
QIS AT AP Y 3R 3T FID! HiRE QIS # 95Tl & TR WY 8 81 Fabell
oY | § YT IATL b fohel~T HMMATE & wiicy (6 YHR W 3feh g e | H d Mesdmd
Y B AT &, how the standard bidding documents don't allow you to bid unless you
have the consent of the Coal India Ltd., for execution of the Fuel Supply Agreement.

Then, as per the directives issued to the CIL supply of coal only will be available when

youhavealongtermPPA.Wef?ﬁ?qﬁf@iﬁﬁmﬂWﬁW%Iﬂ’@f‘i’\ﬁ%‘ﬁl—q’
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EIRICCRIRE

g b &9 31 99 A5l B s ofl | BART 950 AN FEwT 37 3TN St & ufiad
919 99 98l $© i af ff, "The power struggle, a saner alternative" S8I- ®Hdl &
T &) 3R § TP Ug I@T AT | G SAD! UgH} g7 3T gan & i a9 arg f
29 ®El Ws U 87 SHd o =& 3 € | §76 ufed 7 w1 o fF S wie @R 8l
S ©, SIh PIIA DI HorFe dadl & R UfhRITH WR1g 81 <<l 7, dF &1 = S
IR AT | AP R WIS &, S NG B? Reld R | 59 H7 4R |1l df
o 7% Ui 6 wife are fohaen A1 qRIE 81, MY IHH! oSl T8l B Fabed, T WAT Bl
DI fordot T8 el | 89N we #3 TRg /1< St 5 31 < J7A1ed] 9, did iR
Reguaa gell #1 ¥R &1 | S9! 997 4 AT 984 faapd A1 s | Sl Argaret 4
HIHR e &, AT NT-TeT fEUISHE Yoh-GaR F HIISI-UF TR B 91 - © | $9h
BIHR T B! GRS BT g Fp1el | $B &1 vgal 9@ I8 fawy AR d9 | man o,
a1 A Ry e ol e AR off @id =1 uya fvan 8 6 <1 +ff TR wife
25 a4 ¥ 3 YRMET 81 T &, SAD! AcHCHel X1 ge et & a8 TR 8RR
RIS S R frfewe AT wicy ovd B €, S9 $URIS &1 wie o dahd &
3R sffeiifed PIa ferhot SR 81, siferfed ®ie fordst g ff STuel | Rife ST
wie SaTeT UhfRde g, SaTeT gt HURIEl &1 8T df wrrfae & fb draer ff sare
ST | Automatic approval for a higher capacity, up to 50 per cent higher, IHBT BRI
JfeHfeHe AwlTs 81 3R 519 T AT Wi Te] oIdl 8, 319 YR Wic IA18y, il
7 fa7 0 wiic &1 BRIR &1, 3mgd] S 3T qRMET Wie d8 w1 s | I I8
50 gforerd & 1@ W 81, up to 50 per cent higher HURIST 9¢, T Wl PR T e
<M o 39 S9! Ry B Ahdl © | § F9erdl g fd 39 e I <91 7 YR ik
TgfeRor, SH1 H GUR 37 B 984 A<S! JIoT1 g1 |

Wﬁw?&'ﬂ'ﬁaﬁtime—of-day tariff @1 for=dt oY | S= 9= o1 {6 afe erer-
AT FHY BT SR AT 8 Al AT Y41 BRI | AR, <20 H ATST AT Rguer & f ’1d
B f3STel 1T B 1 3MST <21 H Id &) fq5tell 9l 7, Afdhd B8 @RISR &l 8, Sidfd
ﬁqﬁ,fﬁ?ﬁﬁﬂ?ﬁ?fﬁgmgﬁw?ﬁw%Iaqﬂﬁ?vﬁﬁWrecenttariff
orderé@ﬁ@ﬂﬂ‘g’%ﬂ o | 3 T T ITT 7 time-of-day tariff@wm% | 399
AT 2 fF peak load TR 15 UfRd d& FR F&HdT € 3R I1d # S f<iell a%< &
BT B, I8 3T°0 dXIP A RIS 8 Al © | H 31T [ 3 319+-319+T 9T H time-of-
day tariff UX 3R SITET g1 o1 & o ReaeRee Hrar § A =:7 3R Sell ®1 Sral
foorel frer 9% Iﬂ%ﬁ?’q, tariff W Heolde %, W B H Tl %\', I SOl concurrent
subject ¥ ST AN B H I 81 Woba1 2 § BN, U IH 9] HI WM,
FEANT AR AA-FABR P PR BT G dgd g9 el 27 |

1 <) 91 fATS A1gS H-oTe &l del &l | 311sT il faoTelt St 8ikil 8, &
IE 3T WY H ST BIehl & T ITH IR o 87 Energy efficient, energy conservation
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T U v 2, e 37 g9-dge a1 99 a6t &) =93t § &9 g E T8 | g9 a1e
o ST9 89 BIC ¥, A1 ®F ¥ a8’ Mdbeld Y A-919 giord ¥ &b drse d8 o], i &g
BRI, olfepT I oot QAL Y A1 o gerar & Al ) b1 dig foidm 781 8kl 8 1 89
TSl QBRI & oIy Tsil orde 4R U 9gd 91 UM &R off %8 © | § 9!
Al ==l B, AR 1t I8 qarT @rE 8T A1 fb 1995 3 . 3T, i1 gul & U 984
fReTd geReafene 8, ddl S=iH Sid 931 I8 UuR a1 A1 991 g1 -1 g8 & S gail
siffeqas st &, 98 39 <9 H S9-I7 961 & T2l B SR 2

&ﬂwmﬁﬂﬁlowhanging fruits @ 91 Hel & | § STd! 910 F Yhed Fedd
T 3R 39 WX B H W} g & gTdecHed 3l 3did H3 & foy ol gffsue &
o7 [T g, H S W SAET 9 QAT & | S o7y 301 St o7 379+ go1e w19 H <9
B 3Tearad faar g o fora= #t 9raR w@ires 31 /7€, 2015 6 HHILS &1 S, IRBR
I A DI DI M | I BH H B MR FSRIST low hanging fruits § S<RE 81 b
21899 39 W 9 a1 © f S fohd a1 & 3R STegl oM & AT # |

IEIT H, WIS B, 59 311 GARMHI VS Sil &b ITd R e 81 2 oY, a9 7 41.491.
g 9gAR St 7 Pa1 a1 fh sixty-seven years after Independence, India is still energy-
starved. § D! I A HEHA §ﬁsmwsﬂw%ﬁ5%ﬂ across party lines, across
politicalpaﬂiessﬂﬁwwﬂﬁﬁﬁﬁﬁf |ﬁm%%wwﬁwmaﬁ | afg
T TSl B Ferar W et ', O 89 Ui 99f & 37} 39Dl B Uied fh 39 Q9 b
R H AN g 91al o fIorelt 81 | IfS 39 PR &1 U Hdhed odh AN adf fb
B I, &R A4 iR fHaml &l qaied 7 # o+ Wal & oy el fiel a1 91
ORI [4ear & 5 39 1 1 GeTId A B9 SHd] AUl T8, Uhb Bdhidhd H dad o |

BRI <& A € A1l fas faSTelt <9 &1 ® 40 BRI WRTAR 3iR 8 BRI 6
g 'R 3771 Al fIsTell 9 dfea €, I8 guiva &1 919 8 | 89 Slidsl 3l a1d B §, W
feurciie 7 g1 <er faar 2 6 Ryt 57 8WIR fderoist famr fastelt & € 1§ 4 <1 v
BTl & 6-6.5 g faeiorst # Ryt 57 89IR faeiorst faeT fastet! & 8, 4R a9 A1eqH usl &
BRI AT I8 2 P 3R U 71a # fasTell @l IR 9g9 oY 3R 96 IR & Ugad &
a1 10 Hforerd =_1 #H fasTefl ug= 18, 1 89 $Ed © [P 98 Aol gafdgwiss ¢ | I8 o
B9 qdH 39 UHR A el & 1 379 3MYA Ig dhad e & 10 Ued - ...(Fagm™)...
T8 AP 10 Y & 9T BT BIA & | 3R 3MMIB] SITGT ag-fdarg AT 8, d A I
I B BM P IR H QX ST € 1 3R 10 YRR o fagfd o1 ofd &, A1 89 Hed &
% 92 faeisT Slfdgmiss € | SHd JM9E TSl 40 HRIS ARAIHT &, RT6 a=1 # faoref]
T2 2 | 3D a1 w9 & b 8-10 €@ fAsTelt 7 B A1 A HH1 SIaT ® | ds oy ol
VAT Bed 8 f Aol 78 781 7, afcn fastelt s ® 1 o9 us aRfRufaat #9 4o fe=i &
a1 Uer 8 B | gs gRIRAf ot g3t el € | ord 39 e & oy 3R 39 |a $ 247
H | 9§ BIS Ped © (& § 67 &1 9 g9P! Reiled &R Faar g, a1 1 will be happy to

exchange places and this will be a brilliant thing. It will be something like the movie,

'Chief Minister of one day' who solves all the problems of the country.
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[5ft drg i)

ST hH 1 2012 H QR < 1 ST S BediR T o1, AR Tl 9 R f4eq § gaer miR
fire Wik H1 Y 8T gaT 1, S 2012 H §3M | It was the largest known blackouts in
the world history.

P Y U &, O STH-PHR, FERTE 3R A9, S8l IR SR $8 SreT &
& | STR U< ¥l 3R IR @ =4l # gafay 981 o) Y61 §, Hife e AN 3R agd oA
qrel & | WAfd, Wy & A, s 57 W 7, Y 89 $8-7-38 Ig 9ahd © |
...(TAYT)...

SHRI P. BHATTACHARYA (West Bengal): Would you kindly tell us about Jammu

and Kashmir ? What is the present position ? is it true what you have said ? You said.

ST Sfthfye B |

SHRI PIYUSH GOYAL: Sir, I think we will take this up at the end because I
prefer to go by my flow. I will respond to Mr. Bhattacharya, but I am not yielding.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): The Minister

is not yielding. ...(Interruptions)...You can raise it as a clarification. ...(Interruptions)...

3t Ay TIe - S aRRARY oSl BE T U9 €, O I[ORI, J8 S¥ 3R
BINITG, STel 8% B dl 24 € faotelt et 7 1

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit

down. ...(Interruptions)... It is not going on record. ...(Interruptions)...

it Ay I : 7 A1 ST A A RER 24 € faSTell e & 4w 3996 $o--
PO BRI T, I BIAI A ...(FIUH)...

SHRI ISHWARLAL SHANKARLAL JAIN (Maharashtra): What is the number of

farmers’ applications pending with them?

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please hear

the Minister. If you want to have any clarification, you can raise it afterwards.

2t Ay IS : {9 O &1 BRI HHTE, A1 YH-Y 9 H ORI T 3R H [oRTT
# Ty faar, @fe § ast & A, w@st {6 59 goR 9 24 € I5reh gat o4 sm@afy
H ..(FAUM)... Th Ja¥ X 24 B¢ [Go7ell 8% 8- DI < AHhdT 8 | F-81-9iY, 3R 3779
T, A R ORI H HH I A F ...(au™)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN):
Mr. Bhattacharya, you had initiated the debate. You can raise it after the Minister replies.

Please sit down. ...(Interruptions)... You can raise it after the Minister’s reply is over.
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2 9 NI - Y B A F G 6 qral faT ol € o dadt @ 8l
o SR® agme | #E s @t w'd € 5 SR =& gg1, sHfely gART JHA 81 =T
2 1 ORI H 12 a9 H 99d HH SR 9671 2 MR Iqh qraoje Wl 39D discoms F Hifthe
¢ 2 | ...(HaHF)...

Sl faera s1gR (femmaa waen): feamae e # 24 €¢ fastell <&l € | 1t is not

only Gujarat ...(Interruptions)...
IUAATE (ST. §.09. YA ATe=gw) : fIweg S, sy df3vy |

3t IR e 59§ JoRIT T, A1 g8l 9 A3 R {6 R e B) eR | 24
o Aol <t S 9@l € | 39G 918 H 9w Il o i @t o _im @l eaw
T 919 BT, §F ATTDT g0 3R $HDB! AT 99167 b MU e § 24 €S
STl B <Y ST Fehal © | 31 Th ITORAM, Mg 7oy 3R feeeh, FiF € v W &,
R gfafeFee 1Y Ui 31T iR T8 39 fIwg @R A 91 =4l &1 | 981 &l I8
SITHR GRll 8RN {6 371 <IH1 1T BT HIAITSTC WA G127 1T o TSR § aar-aran
B DY JAMAYHAT &, e U H RIT-GIT HRA DI 3MIIHdT ¥, fSoet! § FT-RIT B
DI ATALIHAT & 3R A1 Il H 5 THR o 24 €@ fI5ielt fiet | 399 96T WG A
...(TGHT)...

SHRI V. HANUMANTHA RAO (Telangana): Sir, whatever he is saying about

Andhra Pradesh Government ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): No, no;

please sit down. He is only speaking about the prospective plans. You listen to him.

3t N NI : ITD! U8 & HWR $Hg TRBR 7 3w HRATE] DI | H M Radwe
HAT g, 31T T o} 373707 T B TRBRI A 91 I 6 I 3 99 397 favg o)
gt BN | BN U U 98 AR @i, 98 AR A0 3R 9gd IR e ¥, R
BH 3T o1 &b TS H Heg B Ghd 8, 991 d 8 91d DN 3R g9 SHh HUR a1
TG ¥ HETd &I, S ISP & AN I B H 9 AT |

TTaHe 3T SRS B & ATRTH A, T&D losses HH BT DI ATSTIRIT & HATETH
a, equipment upgrade B BT JISTAT3N % {1 ¥ technical 3R financial support <
HHH © | 3T AT 37T - AU [T DI ARG TG, P I b qF AT T I
A TAR T 1Y A1 3 AT BT T SR B |

AR STATS ST 1 36 G H PO g He<aqul ardi Dl o7 fbar AT | Uep dl S8id
FBl AT {6 519 "]roig Mt IR SRR Ao W URpele BIAT 8, 99 ARBR
R PO el ol | TRBR P U goic 8, TR 90% $5 ARPR odl § R LT Pl
Rt 10% <71 g=d1 € | 31d IUH bl | B, I TR S e, I W) dielae
UISIRIC 81, aTd § I8 e e $I THIRI 8, SAITY TIhelR B HTaem T8l
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(st gy 7RI
2 | 31 I © [ 89 AIh] BV Ulolae R, I ASCHA I8 I o [ofg Bl BT
TS | 99T R Ao 99, BIRC goic § 9+, 399 < P SATGT ¥ I |

I8 ‘Power System Development Fund’ @1 a1 1 ®al | 394 7,100 HRIE TUY
3@5{'%Iaﬁﬂﬁﬂﬂ%’ﬁwg,?ﬁw%ﬁwﬁwmg,mmdiscom
T T proper frequency control T&l B & | SAD! MFSATET A &1 ol €, ETallfd
fUodl &g Ul ¥ 98 Megearsd el a1 off | Now they are in place. 3@ ¥ 3R
W.\_ﬂ ST oft Eﬁﬁﬂ SRR 3T, IHH system upgradation 3R grid security TG
P fTT BT SWHETA fHAT ST | MY I ARG 8 [P 7 s96 IR § Juieied
H] TR @i gTar # 81gy |

I8 Ud 910 Gadgil Formula % R # 1 &1 | ¥, Gadgil Formula @Y H1ga
SR WA H 9997 AT | 919 I 91 3R AT 2708, A1 79 S99 Fel o 319 IREdl BIgd 33
M 9 Y81 B, $AlY $9 R U a1 R | GAMGaR &A1 9112Q | 79 f$uréHe & ani
S ®el fd TR, 377 Ig I1d A WIfTY, U8l 81 S8 H e, W, §e¥¥ee 98d AR
W%,WWWWWWIH will be opening up a Pandora’s box. fth¥
Al R ) 15 A € T 39 WR AR 81 @18T 3R 3R $9 WX STS] 7 $hRd
BU G XIS TR 81, A1 H 59 IR YRR R & foy R RIh I TR g | ..(aE™)...

SHRI P. BHATTACHARYA: Sir,..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit
down. You can clarify later. Let the Minister complete his reply. You will be given a

chance for clarifications.

sft ﬁ'ﬁ{q RIS : W IR% ¥, [ don't have an ostrich-like approach. I am open to all
ideas. I am open to all suggestions. Should you all decide, all the 29 States, including
Delhi, 30 States, decide that this should be re-visited, I have an open mind. But I just

pray and wish that it does not lead to more discontent or misunderstandings among States.

WGﬁﬁfWﬁWguarantees%ﬁﬁWWWWW%PPA is not possible,
P §F A 21 odl & | $9P IR H H ygel W garan of & ondt a1 uRfRufrat v=dt
g b gl RIS Uy b WIoiged B gU B | H 9 drell 9w ' 4 dief & oy
qTeR YR Pl FUIC PRI7? W TRE A § 9! fqearsy Qe g & 57 9a qqwraii
DI Aled B U H gIh] FHAEM A2y feprery, FRIRT 9 R 4 UTeR Haex Bl 3R
Y AR Ya PR dled b A A AT 3R Hioide ey | 39 <91 | a1 feHie
2, HY $B BIERRIA SRISR B UF FIET & oy goIrm o 3R 379 ®el fH 59
ST P AMTET 120 FRIS &, $AY 30D IS f$ATS B 13717 ST ¥ 800 e Fel, fer
ATST Q2T H 940-950 JIFIC per capita HSFRIT & | I8 ATGT Bl 4000 & | <RI TR
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R A B ST BT IS 15000 8 | T T8I HRA 9 I THR BT U do] ey I ? I 7
YRd # 9t geg ﬁ, ST TI'I'ﬂFﬂ St 5 ®8T fF a trillion dollars is spent in this sector. Let
me assure you, Ram Gopalji, and I hope you can convey, through the Chair, to Nareshji
that we will ensure that this becomes a flourishing sector, ST&f Y d1 Bl 7 T TS,
d& 3Tadh 9T I S 31T |

S P W H % U THSRI & § | S817 UHSTRYT (BTSRRI REgaraf i)
& IR | 7 T | I8 a1diet, 2012 § BIHlC §3T | I8 AV, 2012 P 3Mbs| b &A™
{ T IT AT | SHH A1 Y SS—aARATTg, ISR, IR U9, ERAT, SRS,
I8 3R IH WY BT AT T<el, S 379 e MR T 81 171 2, A1 FAlerg 6 3 oot
313 15 BT T | 19 7 3N Il | qreqaid 3R =t # 18 HEH et T | A1 gD
I H AR, 2013 H SFAHC BT AT | 379 S 18 AT H Aot MR Fd T |
UHIARYT T Blg A9 T IHA dId H [STh 1 JAlad 4 Fiebel, a8 aRIRART T8 a1 |
I WX U R A AN &1 AT 2 {6 UhaiRdl-2 o sl | § 39 W) WRar 9 far
FX 3BT § [P 69 THR § $H! 3R robust TR I 3R 69 THR | $EY a”<d A
Ewaﬁwﬁiﬁ[%ﬁﬁ | AIfh God only helps those who help themselves. 31X
s gRIRITY Ut a7l 8 o5 Rith g &1 TRl <l /2 &R I9H 13l &l Bis YA
T &I, a1 1 gR& 81N | FAAY T Alsal e galfagiie! fewdieged Ref=afaferdt
et 2013 H S9 9o B WHR 1 U a1 o7 | 98 9 98 31<01 2, Jars 4 © |
SHDI TP T B, U Sl AIdi- 33| ICH &, 39 AR ICCH Pl YT 3Reilsl H Ui
BT MALIF B | S-S S S0P U1 $adl, § feary fernan g 6 S5 @ 93
PY EH I BT IRAT 97 BT 6 59 IR A I 30+t FHARIei 4 Faove I | g6
Elgﬂx’ﬂ?@ W% | There are good points about 100 per cent metering, about energy

dues to be paid in time, special courts for electricity theft, accounting measures, etc.

TR, TR O T U a5 SRR a1 X9 BV | I g grax AR ¥ g €, gty
# 980 &I § ITD! Uh-Udh I G I8T AT | § |1 B a1 g 81 o, B H Big
T Tel B | TR I STDT 3 AT H I9d] 8, SBI U AR goAfag R e
DI T DI | TS AFERIST B | 3 Th 26 BTIR IS & Aloiaed TYd &1 b
2 1 931 991 59 ¢ [ IR Ucer 7 ol 9% U I Wlolde e d Solfagfic! the H el
T forar 2, AR 89 96 SR IR aXe S U &) 9 | a1 S/ R A
g 1 98 ST W, YR MY U 1Y ARPR I oy, qifs gHRT A b Al
Urotde 9+ U3 =gl fhar & | I8 Ud interest subsidy scheme %\', oy investments,
sub-transmission and distribution § TRPBR UHh Fe¥e AIAIH P X8, AlRTS! BT dXE
U7 <l 2 1 g9 T @ b S SR UQ¥ Bl 9gd ofld B | UTfCgeRall, 374 89 Si
AT SUTEATY UM IR AISHT AN 8, ISP A1 3R $HD] IoT B 3T JIRE
RIS Wiey Wel daex # fhami & oy a9ard g, 1 399 S9! 98l 999 1)
qITeT 7T § faoTelt fiyernt den S oy fasTell & &M did o< dad =, foras feam
P FW YR TEl 3 AR Iqh GOUINT F 91 Fhd © | Al 399 UH BT GOUANT Ta]
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EIRIECRIEC]

BT AT faoTel Wl e &I, Wel F9y W 3R el &1 U= ey | #-7 o=y e 9t
G I F W SRR 2 6 317 SHFT A1 IoTY | B Fifeet BT UF 98 G THR
T & fb 39 29 § Pl AT ATSM § T8l et X871 8 | YT 70 B9IR HImATe It
69,842 MW power plans are stranded. T8 ¥ 45,634 MW plans STl & do1g 4 31T
stranded &, B PIIAT T8l © | 19 39 IRRART BT a1 Mawasd 2, 39 aRRART
DI GURAT AP © | §9P (oY 519 H TER1S | M1, 1 &1 4 3771 36 17 =R auf §
DIg DI WS {6 TR A g1 | 2009-10 H 532 MAfera e Hrer <21 H yred
831 12010-11 H 533 AT e BTl Ursd gaN 3R Iz fUsel av | v ffora e
IGT I g9 0.2 TRHCT BT WA §s 1 2011-12 H 540 TSI T SIIell Ured gan iR
1.3 IRAUT BT U1 8 | 2012-13 ¥ 557 AT ST D11 US4 AT 3R 3.3 TRHC Bl
N T3 3R 2013-14 H 564 WA S B TS 3N 3R 1.5 TN §3 | 3719 Bl Bl
T BT T8 &b Rebls & | 3F 67 So1 H F 3R AT B D&l I 19y, I8 3T T AN
A FHd & | I8 IR aV AT SIHIT 1400 AT BT RT 2 3R 39 IR & BROT H
# TE ST, offh RN A MY |G HeifT TaTd &, a1 98 GIiaxvl & 3TelT-3Te T
wanT fy Y g, 918 98 5 vl | S s o @t ga wadt off, 396 SR §O
URBTS 3T A d AT P H Bl §8 © AR $9 R I DI Bl 75 G ol T8l 9T
REI 2 | 3@ Sl Wl 9918 81, $9 UR ISR 7 B gU ... 3o gRIRRUfT Ot 8 6 1
TR-TTE T H AR STRICT BURTET T 60 Ifrrd ¢t € iR Hidel &1 Scare 7
T-311S wfererd ggr § | Ol aRFRIRT  # i oft 1 <1 , iR o v % 9,
A T g {5 $A Pl & S $I 39 99 H A 1 IR I arel aui # Jofl F ger
TS IEd foy §9 w1 fHan?

AR, 79 H YORT AT AT, AT &A1 H 17 b ORI 4 (AT Teb UlaR Whie bl 9RES
T BIARIIG F HIIAT 3T 7 3R FIRES RIT UlaR wiic ®l o & dic 7 faqeh
PBIIAT THY TIRTAIC BIT & | 3T 3TST-3THT coal linkages B H over the years, coal

linkages are completely irrational.

YIS U &1 G TR e s WX &I M1 STl 8—Tb, PDIRGT F ToRId DI d
3R O, ORI A HRAT B TR | §9 THR A ARAI 7 DA SIAT-ATAT 2 3R 394
TITEROT UR I8 U1 TSl & | §9H BOIRI RIS DUV freight H additional T=d & MR ¥,
et ta fafiice $IRET &, 98 e 81 Sl § 3R 39 diF1 &7 ¥R Ar= SuHTaRT
T Tedl & | MR A ESIRT BRI BYY ST Dl W USd & | Sd GITaR0T @RIg il
g, Al SUBT IRR ST & WRY TR Tl & | T AR AT I 7 39 q9F BT ¥
fopar T, ﬂ'ﬁ Y ITHT A T H TRl AT IET %\*, rationalization of coal linkages fowg
freper o | #9 gRa e e 3R q9) &1 91 WMl 31 TSl 9 W@ § 3iR 31 3N
dd ‘j?-[ ERE E(\PI RUE el {6 &9 coal linkages Pl rationalize fHaT STQ | Sir, initial
estimate is X 5,000-6,000 crores. ST¢ Y coal linages rationalize Hii GITQ"PT, IR ICE R
FOIR BRIS BUT I P 3R TP dIex] b, MTdb! ST B, 39 < b ANRBI & g9 |
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W, 3 UPR I T IR [I5ell & PRET DIl & fy v 2 € 3R gl
dX% e-auction gIRT El@)[ qRY AT § BTl auction fhaT ST 8T & 3N auction H
oo¥ 3R ATIRT BRI WIS W8 € | H F9eI1 g 15 I§ W Sa1 & A1 J5ATh] ©
| IMRIR 19 BIel Sfear g918 T3 off 3R S/ I 719 <&t 713 off, a1 A R &) F7ha
off, ¥ YRT & Bt sATRT A, A B | DIl SfSTT Bl iU 70 & | sAfT I sfsar a1
TH Hied I ¥ P S Bl UTaR Wiy B SIHT 912y, 98 S Ugd R S
T fastell Tg9 Ul | &5 Pia sfean fafics 4 Radwe @1 | 9fF a8 to sfetse
HHE B Al 89 SUY Radve o) Fdhd ©, gdifh 3R 29 2 & off Sova oS a1
I8 Y1 89 ¢ Adhd ©, ol MMRIX Il efeaT WY YRT B T 7, M9 A9 BT B!
2 | DI $MSATH IH UR TR 5T 3R J1 g g gU IS! I=iall © fob 39 99 5 -3
BT I8 3T B <1, T geifFeRic) Saaude iR Wed™ § ATl BIIell ST FHhT |

Tedt W18 A e T fos iet 371 ST | I8 @rifd e § | 3R SIgell & & 31”
TS I TAT & Al I ol 84 T H H Pl FHIC BT TS | I8 Plg URATC
SRRE T8l 7, olfehT S H § Wiic Wlell G- B1 37U SHIE BT SATE] /T
2 1 R fH) &Y I8 avar ® fob STAd1 o1 faoTelt 9 <, Wi Wreft ¥&@l, T=9Iv 947 21,
A1 3t I W @l FRA F folg IR g &R weT St e o, 98 e 9 S

T IR A AR =7d1, fafiger (e St 1 qRM wired &1 a1d @, e {5 34
Uge W AT 8 | IR, B I W QR AT TS R &l § SR I AT b q8d I 9
R WIS, S SRR dfeetd qaex | §, § I § [ oFR 89 S 9ad] aR-uig
Iut 3§ 9ol dI 9 P gAER R gBRAUER, SHI § guR e |

&b WIEd o XS el $ A4y H U 9gd &1 Heayul a1 Hel b Pldel Bl Icara
e geR | 25 AR 9 Waar © | 86 9ed, § 9gd g § & o I' fawy
SOIIT | 51§ A9k T 3 1T AT AN d8f AT FRAT11IT G HAT Sl I 3T 98 el
=41 gs AT | U 98 81 BIAIRfed 7S H g8 S gl H H 39 [dvy IR 3T ReRe Bl
fp I%e Gl & IUTET UR Sl FF AT 8, 98 P <% H FIH 1T 7, D! goi8 A
19 &9 BRI BT SATET DR & AR S W I AR I 997 a8 & df 89 dls
TE WS € | I8 TP a¥Id | 37T foIy JHAM 2 | 3R 37T I9 39 B HH
g Tl AT S BT Bl o H IcarfRd 8T iR NMYdT SATET B 9671 | Your effective

collection, ST Laffer’s curve &, shows lower taxes lead to higher output, 37R 30 33
TRIRAT ¥ S A1 {31 o911 © [ S8 31U U< Bl ofl¥ 8T |

RU[HT ST = NRFATSISTT 31T Didt fofdorst & IR H 379+ ard 3@l off, e #9
arft frep o | Jwrg aReT St 7 B i & SARIULA, DIt Al H AMSCYS DI
g B AR B+ g8 Al g b 997 157 qR1 plyer 781 fear & |1 9%, § 9a”
F HIIH W AT SR BHI {6 TRBRT AT BT BRIAT 7 I H 3R T
STET B8l BiSHTS 3Tt ® o a8 Nfeem # ot ® &R anus! Ul &) 987 WRaR |
R ITH AR G 8 | H T TTaHE & 8% oldd W §9 $9g Bl chary (b
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EIRICCRIRE

g | IS R | ST DI gIATE G b S A1 9 favy 3 U STHaR] 3iR Al
JFETT © | H 3TN SRR BT [ 3T §H A BN | AETG! BIcThles I T ITH
T ARG T DIl BT I IS 98 Ahdl ©, ST d1dh! & 29 ISl H ST AR
I AP (STl BT IUTET TSI | PR ATIHT 19T el 59 AIST H 7 B Al JoI YRT
forear & &5 Q1 |e T g=gaTg S | .(AUTH). .

BT QRSIRCT AISH ¥ G 9 T & ol YIaRvl HATe 4§ g Y& HI 8 1P
sy g R & ¥ R A1$9 IcUTe 961 Wb | Se UIIaRoT HATerg oISl ge o | 54
A1 B Ufeetd IR 9iRE AR A U8l 1 81 gl © | Y31 981 9 9gd 378! |ule
et 721 8 3R g2 SIS 2 5 &9 vfaIfeeTr 7189 9 disaR 9e1 uTddl | 394 U fawy
e H ABERI Pl AT <A1 G, W, ABERI b HUR b DI Iae
2 & 3R U& fohall o amSeye A wie | 9edr 2 d1 396 $W AT varm
BT 3IR SieT H STl ST | 37 YRl & $& U 19 el a9 &, NTaH I8 Bl
g | § W9 Wbl g 3R BIg ARI B AR I IR Y 81 <l I8 A<S! 1 8, T B
TIMRY | AP ST ITHER FHN Pl AT AT subsidiary T HALHLTA. BT ST
HEIel B BT &, 98 $-g-% Al 981 UHh-Td fdhell ATex Tl &Y Fadl | dl 3R
IR AR e &1 ga <7 81 11 A1 SHP! Sl SIHT IS, 3191 &b Bl HTaem
F 1 1 # e o R g fF O $5 I 81 WY, $% o & fog ST e
MBI BN | oAfhd STl § 1 7 ST |

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): How much

time will you take?

SHRI PIYUSH GOYAL: There are 27 speakers and five hours' debate.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Actually,
we have to go to another important subject relating to discussion on natural calamity.

...(Interruptions)..

SHRI TARUN VIJAY (Uttarakhand): It should not be made disaster of time.

...(Interruptions)..

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Some

clarifications are also being sought. ...(Interruptions)...

it dRqy TRIe: I 5 TR B AT 371 6 519 S8 fagrse Uil Aahigs,
JATHIES 3R B ATST-9gd ASCYS HH ST 8 T8 &1 a1 89 I3 UIede di,
ST HUR TR el 819 <31 | Tl 1, PR, R B3I, IR Aferas e & a3l
Are I fferas o= e < | ®IF R¥p <i? 319 &1 6 A3l § Uh-Ud, QI-Gl, IR-IR
TG T BH B &1 al 3R 15-20 FAferas e Ureae™ &9 &1 S | 31d ded ad &Y
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5.00 p.Mm.

Fhdl © fb R B T8 ® | <R, ﬂ'i',\? SFTAT & & in the interest of increased coal
output VT G f&ar & 3R favary & & oy wasr s89d 9neda Aol | &% @am)
H @3 Wicd & U TR Bidd AT BT Bl hufdferc! g | Afh el & &7 3l
BT T8I € o TR DIl BT RAT [HAT Y | I8 W A1 99 8, H PIRM PR 8T
T f& Sieg A Sieg Uh gIRART AdTod TR &1 79 8 96, fo 98 wiaer Wt ard
EfeaT 1 firer SY 3R fh diet ST 319 linkages and supply to the Electricity Board
g¢T 9P | Mechanization and technology upgradation # #RT IRy € ® @i # HIferer
P B G o5 T & SaTeT particularly underground mines H 30 s fhar 91 |
g WaTHI B exploration &1 HTH I¢1 &HT T & Tt 7T & | Uwel ¥ 7 IR #Hex &l
exploration 31T | H 3[HERT DI $H qY & [T $H TRIC B 12 ARG HIER B b {7y
W%@?Sﬁﬁﬁﬁﬁﬁﬁﬁ%%?ﬁ“ﬁaﬁqﬂﬁﬁmﬁwexploration
P BT DI gIudl, RTEA T3 d1s9 A BIId BT SIS 98 b |

XM AT S 7 WX & MBI fhar o7 f IR Ul & wict § Bigal &F
g | ¥ gqen § b S 8: wiiel 4 ge H 5 3T a1 8, va d 17 &, v # 18 A, v A
25 f&=1 3fR aMRex # 5 AT & oy & | IR 3§ i VT THR FHRIT IR U< & fhedt
e # T8I & | HUFY Sff R & A8 7 W 39 A7 BT 3R HRT &G AR fhan
o7 f& 24 wAfcH H ST IR &7 W &H § | UdHeH F2l 91 &, A% 22 AT latest statistics
H 23 Wil § By 4 &7 3 HH 8 | Afdh 31T S D! SAlfdoi= WX sensationalized
PP @ & IR, a8 T8 § | BIIc BF 1 8, Fifd o g1 7e Soifaeic! &
10T BRI & @TE A massively T 8, 3ol S FeI- H 20 U fdsTell BT Ieure
PRI P I F 91 | 5d BIIAT Sh! YT 71T § e X871 8, fh SHBT Horrer=
BRER &, AYA [$el & BRI hydel power HF §s | Al BHT ST DI TbelB o 8l
39 forg electricity from coal-based plants QTS | 319 TH BIFRM &R I8 & b draen
A STl ugd 3R 9 faway 3 @RIl &1 AH1E 81 Y |

(Suaurdfa #Eed dlori g

AR, UlaR WA MR DI HUHIST & did b g8 IR T eI BT o7 | IR,
AT 3R Sogad & d1d ST Bl PR BTH! [STYSH © ...(FFIM)...

MR. DEPUTY CHAIRMAN: Mr. Minister, we have a time constraint also because

there is a Short Duration Discussion. How many more minutes do you want?
SHRI PIYUSH GOYAL: Sir, I will take some time. There are a lot of issues.
MR. DEPUTY CHAIRMAN: Yes Yadavji, what do you want ?

1. IW MUT A1Ed (IR Y<): 379 I SR (SR ST A AT | H3T
Gﬂ@gﬁmﬂﬁlﬂé@% | He is a very competent Minister. Wﬁ@ﬂ’?ﬂ?w
& HRY |
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SHRI P. RAJEEVE (Kerala): Sir, this is his maiden reply.
MR. DEPUTY CHAIRMAN: Okay. So, that is the sense of the House.
SOME HON. MEMBERS: Yes, Sir.

MR. DEPUTY CHAIRMAN: So, the Minister will continue to reply for as long as

he wants and the Short Duration Discussion will be tomorrow!
SOME HON. MEMBERS: Okay, Sir.
£t e fart (SR dewn): 8 AR w® == 9 & 81 Sie?

MR. DEPUTY CHAIRMAN: No, no. That I cannot say now. See, that I cannot
say now. That is why I came and asked the House if you want to take up the Short
Duration Discussion now, then, the Minister has to stop. But you said that let the
Minister continue. I also agree. Tomorrow, we will decide about the rest of the things.

Mr. Minister, you can continue.
SHRI PIYUSH GOYAL.: Sir, I can do it tomorrow if you want me to.

MR. DEPUTY CHAIRMAN: No; you continue. That is the sense of the House.

The House wants you to continue, then, why should I object?
SHRI PIYUSH GOYAL: Thank you, Sir.

There are many disputes between suppliers and consumers on the coal quality. In
some cases, there is a GCV dispute and in some cases the ash content is under dispute.
Many States, including Uttar Pradesh and Maharashtra, have complained that they get
boulders instead of coal. I have taken up these issues very seriously, Sir. I am happy
to report that I have taken several key decisions in the Coal Ministry. In fact, I have a
list of so many decisions which have been taken to address all these issues, but I will

not go into all of them. I will highlight only a few things.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair)

We have now introduced third-party sampling for the first time in India in so many
years in which the third party will be decided by the purchaser. The Coal India will
not be allowed to foist the third party sampler. The purchaser will nominate a company
from a panel which will be jointly decided. Purchaser will have the right to get it
inspected and billing will be based on the quality and the sample that the independent
investigation shows. Sir, for the public sector and the State Government utilities, at the
unloading end, we will allow sampling by the same agency so that -- it is on a trial

basis, as an experiment, --we could check if at the loading and the unloading ends the
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quality is the same. Because, many times concerns are expressed that at loading end,
what happens we don't know. The quality changes by the time it reaches the unloading
end. This is something which I myself have not been able to understand. So, I have
done this process on an experiment basis. Let us see how the quality matches. I am quite
confident that we will not leave anything to chance and we will make sure consumer is
king under this Government and consumer will be respected for his rights. So, we will
have this process by which we will ensure that the correct quality of coal is supplied

to all the consumers.

Sir, there is a mandatory requirement that by January 2015 every bit of coal that
is transported beyond 750 kilometres will be washed and transported. When I took
charge, Sir, I found that there was no way it could be implemented in time. There is a
further stipulation that by June 2016, anything transported 500 kilometres and more, it
will be so. But when I took charge, I found that environmental approvals were pending
for years. Washery contracts were not allotted. I have given strict instructions that they
will adhere to this timeline in the interest of environment. 1 TITIRTT BT AEToR G
B ST, 2015 T S 91 DIIAT 750 fhaariiex I 31eed gl uR e 3R $H, 2016
dd S A Bl 500 fhatHier A 3t g3 UR SIS 81T, S d1RT HR & 3MIP]
AT | AT -E1-1 faRER, 2014 TP QX S H Bl Bl WA H PR G S I 8
RUCESIEED complaint of boulders w7 77T, Il minus hundred capacity WX ?ﬂSTI?QH
3R D! subsidiaries 3D TTaR ICH BT GEATIIT | §H THR A 3TT-3TT 1071 T
IR BHARI TR - BIel B gaTielc] JETR BT IST ST § iR H ATIDH] TG Bl
% o5 o aret f&A1 7 &9 <R Fiofa oid 3291, Rrad diget @t J9R1 W =0 a1 9 |

AEIGY, g GURF! St 4 IMNSH THSUITH &1 AFel ISR A7 & iR Hrae
AT T ATMRY | 3BT SAHR G BRI [ ST 3ATIH 2600 HIMETE WE B DicdcS
et 39 99 A T gl 6 TE DI 59.36 ARG < oY, IHD gl MMIBT 66.35
T PRI AT & | SHBT Adeld 3MUDb] IIid H 110 UIerd draar et gl 8 | &
SITE, ST8l-ST8l 89 961 U1 %8 8, S¥® oIy &H IR X I8 & P SATET A SATGT BRI
UEd | 91 Sl W $ A el o HIUHSIS & YURICHE BT v I3[ o |
ARMMSTA P HTHST BT AT 19T F TR ¥ o foran | ot gRT gIvadi=y 7 S Aeast
TURIC g, fhefl 5 dueic &R <, 1 g8 fafTei # 3fcsd AT | I8 U ARPRI U9
g, Sl AN T § 95 $A T | R N H ol 3R TSR H Cab. Sec. H 910 HH AR
STeg | Sleg YURITHSH &1 9, ...(agm)... S9H &1 < 8T § |

WX, g9 THRAT BT G99 N f&% CIL should not remain headless, I have given
charge to a very senior officer, 3% 113\{ T foear ® fh S9HT M a3 3T T d 4,
GAT® WU | IATIT ST | 3Th $B Plel ABheT Bl W a7d Bl | IF W G 3R
Il BT TS, Rifeh 31 A1 Weolae 7, difdh S 19 d%e wied g, 9fd <% H ¥
BT IAGT g A 2, ST TS $ &7 ITd!I FHIC B & 3feldl AR Dl KT
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(st gy 7RI
N U F81 & | 519 AT ST 9, § S HATT | 1 HRb BIFRRT Hoi fh urax
P el SA1eT et | oo fds uraRk ueRrye @t oft 91 @1, S9 uR # S eruet
ESEISEESIEIN

HelGd, Uoh TTHR FHRIT BIcT DIC HUd DI 2T | T 208 DIt &ldd, Sl TS g,
T AW B H BT AT & | 59 TR DS BAAT <1, b d18 § AN HRATs
PR YIS | g3 IR © b 59 HEl AT 37Tel Held $HB] bl AT A=Y | 1t is
reserved for judgement, and I am very eagerly waiting. S {0 191, 89 93 T e
I AT ol BT B ol A B BT 3R UHSH gIuNe d H 1T S e, e
PIs Il Tel ST FHT | 39 IR 98 B BT ¥ DI HibT fHel T | 399 Rad sffeer
PR gRI 3T Td F BA1, which will be transparent, which will be an absolutely
honest price discovery mechanism. 8 3 BIdl Al H IO Sleal IATGT AT Bl
BRIPHH Y& B | A1 B AT Y Bl i &, Sl T Yh-$¢ a¥ H SIgalhe [y
U 8, R o9 BIc o9 981 & | O & R -RiawaR § 99 5 BT el 31 O ©,
SIP HUR Sleg I Seg BRATS HRP Sl hlel ATRT DI SISAT B Fhell 8, Sl 3R
THSIST & ATEH | 81 Ghdl 2, O AR HIP &l Fhdl 7, B ThR I 394 Icdrad

M B qRI BIRMT H §HART BT el 83N © |

DI F AT b 9gd g8l THR AW &, Sl By TR A= 1 IoHI,
a8 arafer R fSREege e &1 o1 | 39d 9 Ugq 8-Ud & ot feReeger &
TSigde JAdelfafere], gavT & grafe e & a3k ®igell ueR ITe |
3= 1 fawl &Y B9 THRAT 9 o j2 © | fad w9 S 9 <19 ST Suteary U A
IS BT HeddT <9 & I IE] | Th IR gTaR Red STavde Bs 3R Uah gfeiics
qTeR STATHE - &l iR A1egd &, o9 g9 grafie iR feRgeem & e
DI ITE T Thd ¢ | SIS IR STATIC THiF Bl T g Ioic # SgrIsd fohan
g1 W, PR B 6 <o W F W gl SIS 9+, R fds, WieR, ggsa anfy
BT G AT H e 8 9 |

R, feeell # STa To1 ge, e IR H Fa g3 B3 dardl W qo, 39 Fa- 3R]
& Al <@, A1 59 ool § GHRIT g8, 1 H W@, S ART B T8l o1, Jial S 7 g9
I BT Holl H1 TR &, b ool H T Addh! FHRAT BT ATHAT HRAT U], SAMY
H T I TS, D! THRAT T gY H DIRTET B [ e A STea e g4
@I Bl Y, Sl & gs i iR o1, &A1 facell & foy g qR) ¥ a1 off 2 & for
ThR 4 faeell § STeg ¥ o g SR Tead &I sradie fBar Sy | A
forg 9=t St 5 S99 1w go7e & U a9y e fhar € 8k 91 fire dRaReH 3ifeh
sfear fafice (ASilesTe) & A ¥ H7 facell AR $I 3meari faar & &
ST Sl #eg A1y, 98 d <, o4 6 g9 ool &1 991 &1 1-e1s 991 d an
< AleGIH < Ahd € | g1 A § G dRE IR DRIS P LI W, il ch
TU 9, ITh! B el fram ok 4 Siew & A # o o |
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AR, Uh GHT 1 [ UTgde @R giRIfer 3§ Telrs al fg 1Y, cife ST BT
T T 3R YfeeTds HUIST BT ST AT | €H9 U=ard+iie RS 9 910 &b S W)
A B o] fhan &, Ry (ol &3 W) 59 wafser | 1f0 & 9R1 983 o) 9F |

R, PO Y VA 8, T8 W AN 9gd SUIET 8 | STH-HR H 61 Firerd, IR
wel | 43 Tfcrerd, sRaron # 32 iR, SREs d 47 iR, o™ H 9 9gd ge1
AMHST 2, d 39 TBR I B I W 8, NIFH 1! 98 oiidl, o [IgR #§ 54 e
2, Al 59 99 IS I ) @R ©, J S 99t ff e R B9 98T IR AN Bl
% fHar ST, IR B HH fhar U | A H AT <H BRIET B | TRER 3R U afad
AR BT B, I SHDT A D] ITHETTS DI HIAT TSl B | ...(FALH)... IMRIY
It TR} BT .(TAHT)...

3t e g aferarat (ER): B<iNe SR 78 Uael 4 ...(Fae™)...
(Dl 0).n e G mnde sl 858 Catien 1 s sl Jgm pD8 s

SUFUTEIE] (ST, IR SAfen): 319 7 §ifery, fAf e 9id W 8 | ...(aaem ). .
2RaT, 3T 3-9¢ Ha IfTT, MIBT ST BT ST, T9 SIfTe |

3t IR Trer: e favard © {6 |99l T 39 B | HRT AN B SR ST
A fefrgsra e St 7 a1, 9’ o) 9 g9 Rz o urd iR feweeger 4 100
TRIC HIeRAT 81, A1 & A1 TaIars] &l SRIATd HR$ B < IRT BT WY JHeA
GH B AR grafer fSREege st @1 15 Tiierd IR @, Sl U a¥id 3 Adode
S AT ST © | 399 991 199, H 8RR g9 R Aaey gd9@1 Aieqes Mard,

S qel A G4l DI AGS B MALIHT |

TR, dr.4). Rig g4k S 9 1 ofg 90 IR BRIS WU &b UHIRYT & IR H HaT T,
9P IR FH A gara1 fp S9a! AieT SfAfTe BT TSI 92 |1er € 91 S 7537 Dl
HiS ol I TS, I I8 THIIRY! ARGl 81T, Ta1 Al g8 % YR I I8 ST |

W, $B I W &, e Reneed &1 ar, 3R a8 sHuifaaries) 78 8, @
H Hg 6 9ID & | 3l el 1 7o & AR H g9l (& @ad B, 1 o 4§
2008 H 15 EIR HRIS BT Hofl AT, THIT 98 A 8 |1 2013 H I8 g 70,000 HRIS B
AT, Al 55 BIR BRIS BT JHA Ui ay B BICT AT fafey H IS H 97 | 541 ThR
IR-UME AR T &, N1 fSThi=1 &1 ¥ed 98d & &9 ¢ | J feceq ft IR 1™
IUA &, b 3R H TR e A A1 AIE $B ST Bl AT T8l i |
A U B G &, HFAI-AT8, Al A 3R TRIRJeICS Ak, GFi & | 39 S9!
SIRT TfRAT I SRIU SR 9T-317 FRE H T@HR gaT8 fob T 3D IRBR ST
P 1Y =TT B Y& §7 9 MIDT SI9T A1 BT o1 MY BIeA BT U7 T2 < 99T | 8
HIEd, AU R-TR AT I B d1d DI | AT ORI RIS BV BIel Bl YA Tal
R 7, 3T ST faoTel WRiE, ST U1 981 WRT® | 919 98 fRud fawrs Sireeft ar faeten
PBIeH! TS IT BT B Tels 9 &1 AT, I I BRIHR 7F S | ...(FILTH). .

tTransliteration in Urdu script.
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it U5 AW I (IRFH M) : TS DI A b BTN BT RIT B2
..(TAITH)...

# IR MIe: aferg, oy I8 g dRar <Y, d9 Radwe @t off, 31y s
RIIER] 3f1R 31T SISl Pl VI B Bl WREARH & < LI, 9T T 81 S |
.(FAY)... T A8 A G391 o0l & b R RSB &l ...(Fag™)...

SHRI SUKHENDU SEKHAR ROY: Sir, he must say about compensation of

abandoned coal mines. ...(Interruptions)...

2 IRE M 3R 89 39 UPR A fSWHM Bl Aolgd $HRA1 d18d © Al Ig ar<id
# e & v 8 | )T & A9 o 89R) 788 B g | 5 B aRE A, R
I8 fSREeEM ead YR & folg U4 &1 Saedadr 81, e Saldrsl &I Tagadhd]
B, ST 9S < 3MMUh! 1Y, 89 IS9P U IR © | 39 ugel Y 59 e § &al o7 f& 59
PR Uh HH 96, $hg AXBR I HeH 91 & oy TIR & | 78I, $ 59 U &
Rl SR®% Hrae aul g =Tl fhaT &, SH! aoie J Al ISl 96 %8 © | 3-7 /191
Ig F81 © & g R SR® ggTdx & o HH B Adhd © | 7 Ufscidell Hal, IR
H SR AT ORI H < A1 7 12 991 § SRS qR <% § G4 HH 98] 961 &, 39 a9
# A mH RS gpo1 TR &1 3R el g5 ©, A oI A §s 8, SIdd g-ol 12 auf
H ITD! SRR I AT 81 T | g1 12 991 H SBiH 8 'R Bl 24 © fq5iell €1, 8
ST | 3¢ A1T-A1 ITBT SEHA, ST 12 9§ U8 35 89N BRIS BT Ard Hrell T,
T AT id Al SRIe ©IY BT Wifthe BT 8, a8 4l Ufeetdh A H, DIy olidRor 981
B3 & | Y TRBN HAR T8l B §, Sl 31 I H BIH B &, Sl g H BT B
g | ...(HGUM)... 381 ABART H, Od el 3rdl Bl ...(caaum)...

SHRI P. BHATTACHARYA: Sir, there is a national organisation, NHPC. It is

controlled by the Central Government. ...(Interruptions)... Hon. Minister didn't say a

single word about NHPC. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.

...(Interruptions)... He is not yielding. ...(Interruptions)...

# IR M: 59 T B <SRN el 81 A1 I IISIIRT I BIIET 3R JHA
BIdT ©, SHexX¥T ¥ T 3RTSS BIdT & | ...(&ae™)... This is not a subject of ownership;
it is a subject of management. ...(Interruptions)... JSIRId 9 Ug Arsd fear o fasie
DI GURT | 3R VAT X1 1 SRR 3R WRGRT 87 79 ) 39 Wifthe wx ol
2 | 99 W PR FHT Wl S99 TIRY Bl oIS § Wb, N UhR &I &A1 oI
F R, @ g3 )1 favar § fF &R We & A d 8 9ol §, 8% W b [$Th
ifthe BR Dl © | HBlGd, A A Sl o gl AT fh ARPR Hrsde Jaed Bl
T FSThIRT <1 AR § | § I G BT S BT Bo fh IRBR DI
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IRE I ASHBRT BT BIg AR 8] 7, SHRT AR B, unbundling of discoms, SESE]
STREM 3R ST -3l 81T | It is called 'unbundling'. ¥MEIE AR FHSAT
H B4 PO T g5 81 | We have never talked of privatization, but of unbundling of
discoms. &1 H1.Y1. TRV STt 71 7ot &3 # B 3R fAaHeiore &t ard &1 | i
& Bl RT-Hell g, it is a publicly accepted norm; it is a current coin. IRl
f 3BT T § | b B, BN, BH SAH IO BR Fdhd &, b YT af &1 &
AP &5 4 FeEAR T8I & | a1 A 781 € & 77ofl &5 3 99 o9 3787 & | Again, it
is not private versus public; it is management, it is leadership. <79 8H S=RTHCT SATET
MY, AT 8 &3 B UIHIed AT A2, <Afh 3fPer o a1y 6 big JgAT =
PR Ab, 98 M 89 99 BT & | &1 I75i1g el S 7 98d 3w go1d g, H I96 8%
SEIE) Bl Aie fhar g | S=M gamn o7 & effective metering 1 real-time spark grids
o, feeder separation gl | f, 3B I8 919 Fal & feeder separation is not the only
solution. B B ¥} IE LI FHET | A I HEd & & & T BT solution S T H
g 1Py Ebﬁ—s; solution 3P HUR ATY TE] X&T © | B 19T B calibrated solution T
TSI 3R BARY IRBR 39 solution BT FHTA H 3BT HaE BRI | 8F BIS 'one size fits
all' formula TR TP U &l Sy 1 ) TSI H feeder separation §gd II—S’H‘IUT 3
g | 99 fawg § oFR DI =S A1 § TEl I9ar Webell § | 39 FH WeH b THUIS
qhd & | SHD A AYH] FHSAT Dbl g | 3R AYHT I15g el 918 dl 74 HIRY, T
BIg compulsion & 2l APeel Ucof q HTH! ISt BE! | T&D did not keep pace with
generation. It is an absolutely correct assertion. 8 generation P <9 H FGMT, offdhd
forward and backward linkages ¥ €T B 981 f&r, forward and backward linkage &1
21 721, backward linkage coal T 3TV T-3TeTT BRI I BT & G| ATy T BIIAT &, 7
evacuation capacity g, da generation Udh TIE ¥ bl Wl © | 7 wrrfiamar et
3R TR WRHR &I wifidar Y&+t {6 &9 backward linkage 3R forward linkage 9%
BIHd B | AT B A1 qate 7 H generation ¥ ¢, afe U@ integrated and holistic
planning & ST <A1 31 BT 11? & ¥ 3R correctly plan and growth U¥ development
PN | Coal production and fuel supply, generation, transmission, distribution, metering,
and, of course, collection of the bill NP IR ddex & 11@ chain ®T 89 address BT
BT | 3R 812 H SHH 98 $H 8 | 3R 37T 9 chain PI &4 H <, Concurrent Subject
B gy, S SITGT HM I ofddl 9R BT | 1 can only be a facilitator. S J&HR 4
high-capacity corridors 9 WX H G | §7 corridors & ATETH ¥ transmission capacity ¢
3R ST grid failure ST HT 2012 H ST TS1, 59 $B AT 1, H AT BT T/ a1 o],
BT 31T 9 DI L BT, P& AT 1 drawing of power ST 9T &1, P& AT I
dl 80 WRWT dH drawing of power gers off et aog | 11? < &1 e collapse g1
3R RIS &5 W, 3fARISET arena § &4 Udh axId I RIS @+ TS |

T W Yol BINSN TR BRI AXBR S A=Y &I 8 | 1 MU 9T §¢ el
g fp WeR 7 El@ ambitious targets renewable energy & foro g R Ir ﬁ, F 3T
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EIRICCRIRE

FATGI | 1 BT [T TG b A1 U TSI BIRSR I I8 evacuate BIDY ST
TP Ugd UTY, ISP ol &9 gaReHe I B3l 3R SHBI 89 BIdd W ST | renewable
energy production UX &IT7 dA e < B W E, Al energy storage Ud T35 91 & o
WR g H vt REE 81 W8 § | FARI WRBR T storage P (oY IR UIIelc Arolaed
{Rﬁﬁb‘(’%Iﬂ'ﬁ{ﬁ'ﬁa'l'\’?%\*ﬁﬁsﬁwﬁﬁwyoragecostwﬁ?:ﬁ?%'q?ﬁ?ﬁﬁ
fasTelt fmior 81l &, S¥e! T § TR $R U1 3R Sl WIR A I AleR ol (o §
o1 81K &, S¥d! IR $Rd I0d Bl < g | A1 &1 A1 real-time grid monitoring
3R hundred per cent metering IR H consumption bl 8, 39 R TART fa9iy &1 2l

PR P AR AT A $B 97 IATQ 3R FHRITE qa1E | T o Ad1. TR
STt 9 transmission & IR H 9l IARIT | A REAR & {6 B 3R HUMCH ST 5]
# transmission line T & foTY & right of way &1 §S! THRIT € | 3R AT AN EART
AGE B Ah, dl BF Sieg ¥ Sleg d8! RN & STt fIsT ddd € 8l e o

TP 3R SIT&T [ISTell ugan dad ¢ |

TR, I A1 T9T HH &, ol AR I 8 57 $ UlaR Haex & &b [ 8, Sl
PHIHI IR YT & 3R NP 5T IRBR I FUIS A1V | BYh 5T B Didd & 54 IR
m X YN E | AY U Renewable Energy g ﬂﬁm g, OI)1 spiral binding = G
Al FIoraed BF & | T 9 Il 9 e fawg €, o i T R wee o, dl
el q_1 faward 2 6 89 39 R 98 ool I WEIRT B UG | H “Renewable Energy’
Heolde TR 3T, offdhT § A Ugel Udh GRREER] ST AT iR 39 W 31 ¥ Fad
BT qA frerT, VAT 31 fAvard 8 | 39 99 & 9MH Ud del MR 9HRl © b
IR B9 IT8d & [P AIeR TSl SI1eT & SITST 9+ | 39 fAy OR 9 & o f 19T 3e-54
TRl =1 BRT &1 SMhNd fhar g | ?ﬁﬁ TR% 9 A S domestic manufacturers %, S
local manufacturers &, STTd! 3R T 7 &1 €1 781 f&1 § | ST competitiveness
$H T | UEel IHT H taxation structure ATST lopsided 2T, ar imported plant duty-free 2T
IR Ah ol IS WX taxes 3NN duties oI I s a1 Al ar BT competitive HEEE
HHl & | U IRIRYT A IThT IRBR &AM $B SIS GIRE B TS | H el 519
HIDHT WIS Gl AR D] IT& 81T {5 el T2l o1 v off Ia1 27 | 4R FR fewof
A g3 5 § vl SIPRY w9 A € | § 9gd T4 4 dedl g (S § @l d fearg axan
g 3R I8 IRAR @l # fIgard Bl € | We want to see a self-reliant, independent
and strong domestic manufacturing capacity in this country. ...(Interruptions)... SHIAY
o9 WNhHR 3 U fory fohat {6 89 w3l solar manufacturers &1 UcATRd BT & fow
&t # <t fastelt o) gfeargore g 7, dore gt 2, 39 foft 39 § U &9R
AT & solar power plants @Y 3R a1 tender &7 condition BT foh IH Rith YR<ftT
HEI, local, domestic manufacturing companies g3IIR HITATC cod H YT o qroaft |

S sigar # H =rEdl § & SHRed WM 9¢ | 391 39 |ad! sleld @19 @
3R g §MR US &, Rifdh STHI competitiveness Tal & | SHPBI competitive T
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B, dIfe S9! o 6 3mT o arel ol § WRaR SR g% &l Jure
BN | SUIMAY 99 B IR &F HI qdR HAAIST Pl 377 ‘Renewable Power
Obligation’ T, TTRTT H 3R T B ST BT §, PoAlthel B P [oI¢ T BSIR HITETS
gt ay | domestically manufactured solar plants BHN TGN &3 ¥ oAy | gt ay
P el ael iR S9H W 1% domestic companies YT o YTUIT | 3T 37 dTel
oAl # S-S 39! performance IR capacity i1, TRBRI HHTI S domestic
solar cells, modules, glass d-Td %, STPh! FUIC B B foru, U= WTO-compliant RSk
2, g ) 39 3 T8 a1 fhar 7, d1f ool &l BIs 3 A e S & ar
Pel A< Il BT RATST Thellh 9 &1 | A7 complaint scheme HRA & SN BI, YR
P WIS AT B g™ & o1 I B § fb 89X Avmare f$thd # 3R 89K Amare
RGN T, TS &Y a1 Ui gui bl @S §, RGN AT 39 99 & HEx 3R
3T 39 dTel 99t | m M 97 T ¥ domestic manufacturers ¥ @RI | ‘jﬁ{ SRGI
2 fb I8 <fed # U aicge™l U BN iR ey 2 & a7 59 o= woda 1
el s@ ThR I renewable energy, ST environment friendly %, JITART b %TQ el
g, SA®! ol I UIedred < & foly 79 NCEF (National Clean Energy Fund) ® Sif
T B9 Ufd T A oIl T, IBT 59 gIoic H sdof dYd Al vu U < B e
2 | BARI WRPR I9 U Bl aRAd H Aloiged 9P Ygargdl | by G Gl o
el & 5 39 NCEF ¥ T €if7g, 9% $IR1g, a8 SR, offe gaiva & fRufa 0 &
5 STq # HATT BT AR FHIST A1 91 Y6 4 (AT 7 IR {6 NCEF 4 12-13 89IR
PRIS BUY ©, lfh oI IRdd H @] a1 9dT Il fb AT 500 HRIS I renewable
energy IR 9 B, d1P! U1 {hpel ST W= # Il 7T | I 9 991 § NCEF
H renewable energy & forg St =1 AT e, 9' =l AT 3R BN renewable energy
&3 B % 500 HRIE et | IR 89 39 IRFRRIT BT i1 T2T renewable energy H 3iR
SITET U1 o, §9 IR SIIET S <1 | SIg H 4R GHTelT 91 g9 2000 BRIS B 3ies
3R 1000 BRI BT 75, T 3000 BRIS BYY BI QR URST Al el | a1 34
A 460 BRIS P Aol fFerR R & & Td 800 BRI BT 3T o9 A8 § forerax
BT | H BN B {6 59 a9 & RN T 7T 98 &1 -1 IfqSs 8, I
fRTIR HR1 BT BIs A1ET JCTS |

@WW@WW?@%%%ﬁGﬂﬁMega Solar Parks @ G5O
D B 9T #, 39 < H Jog & 9 WM W ER ol 99, 89 9 foly aR-uiE
-3 T H AR TSI TR TS BNl | WX U T8 I1A1 & AW ATee!
3T g T | SI 37 Ue ¥ T ygel S <1 &, RITH 1000 FM@TE ST Mega Solar
Park 3T FodT ¥ | B 3R Tl & ff a1 =el W& 8 | AT 3R 318 357 o
b Al B IH SR SITET ol A W ol e, D! qUIE BT | 3 19T Bl
1 BIg JHAH ISV AR SATET fSoTell firet, 91 596 g WY e AT 9418 2 | 3R
WWS?WEFF:ITH%, 379 o fIwr IS 2 | 919 domestic production T H&T
$ft TR St A, BN S 5 SoRIT o7 | 39 R &) Ay Sft 9 ot 91 @ o,
W H ¥l Up-Uh Fa BT 9 &1 of BT § | ...(Fagm)...
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. M MUTA TS d: FIT I MRIT I=7 872
SUFUTEIET (S1. IR SAfeN): F& F golold af & al 81 |

it ‘ﬂ?{qTﬁW: X T W street lights, solar rooof tops 37T ﬁWﬁqﬂE@HW
2, T Q9 I 9 I1fed B arell [Stell geiil | 89+ qoie § $B W JATars!
TSN &1 € | 89 faoell & uRiele diotae & w9 H odh? BRI o I8 8 & 99 W) ¥,
particularly urban centers § HH WGk UTAR ISl HRd Sellag IC] Hels ¢ | Wind H
wind energy, SNfep g1 ATl ¥ 8 el ofY, Fifh accelerated depreciation Ty E{—CT KEIBEY
faegr ®x oo Tar o1, 59 goic 4 Ia! Regreqd fhar 731 2 | § |Hsar g 6 o
arel f&=1 # wind energy Mt 39 <91 # Ui 3R a8 Wwy # fI5Telt &1 IUET BN |

A net metering TR T &I a1 & | IR Aag Y ALY, ARMIOE S 7 #R_7
W&'ﬁﬁﬁﬁﬁm‘[%I?ﬁ?mﬁnetmeteringaﬁwmg,mwﬂﬁﬁgIﬁ
I 6 AT TTH net metering H FF I, ST RAfGST H g9<H §, IHBT S WRAA
2, ! e A frs 4 STl e &, [T hiee UiegdR A1 8R & AlfdTd Bl et
%\', It is a win-win situation for both, Rras U9 &I faten Y fiyerd 8 @ik Fﬁ@ﬂ'\ﬂ'\’ﬁ
37T fasTell @1 f[ad &H = & wre Hl fFedr € | 33 UHR d Sl §R-§X & Ble-
Bﬁés?ﬂ%ﬁ%, hamlets %, Wm%, I8l I off-grid solutions T THIFT U BHRT
HATS g H o g3l & | a1, (8 qeiR Sft 1 IS 9 Sedrfead @ s faotetl @1
Rrep fooam o | Bar B T W A 150 Ardfeved, o 2l. fudeRd, S Rd WRaR &
gRifefhd TsargoR €, 9 WY oMU & | &7 feA § S9 o 3 99T fh AU-9Y TN 6
SR R9d U Sadwic 81 | gaRI WRaR 1 RAd te Sadude 1 wfiadr <=1 a1
T & | 89 oiR SuTeT 8 Tt ot At wer ared €, Ry Ryguaer gt &
THRIGHT 3R STye 98 Wavdl! 2 | 3T 31T St 7t &at o {6 Sfsan dfge R gt
TIEY | 89 SISl b oY Ba T FARDI 3R FRIY & HUR feUse 24? § qa @l
foreamy faeran g 6 wRd 4 srgl qanfordt & Red 281, 39 folg #7 &at drifeesd &1
3mear+ fear 8 b fom1 aoie ot fawar fu, el S sfaaude @y, Smye! S dreH
FIRY, TR WRBR <1 & foIT IR 7, 31T R § Rad SR | ..(qagm™)... 319 RareT
WEed el 8, § Sied! ¥ WeH B VT § |

Ww%aﬁﬁﬁ%wagavﬁ%ﬂﬁéuhave with me all these files and books.
AP AR AT S H 37Tl B 93-90 &1 31T 6 SiI-Si 57 8 S FAR131 Bl Gersi
H AGE B, B STH AR BT BIed Hl qeTT | STaf-STel IR Bidel B W Sfeal
Gl §, ST8l-S18l TR i YRR $R@ 3117 &4 CIAHe dlss a9 ad &, Sfei-oigf
31TY ST AN, ITE BT HH DR &, H THSIT § b 89K Sl SUHH &, ST ATHAR
BT goic 81 SATET ol | G351 U d¥e el o redl 1 91 8¢ gl Geil & o ot &
W Gl H gy T R I 99 U BBl § Uh HAR 8IS & o did sfedr
fafiics 1 oo Fficicd o oY, AP IFT 9 99 F ITd! T 721 fHa1 | #9 ara
g dia sfear fafics &1 fcer fear & f6 S-S sfiedcd 9 ad uga & 13 o, 9
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F9 15 faT & 3R A BT A | DIADIT H SIET BT Sl R BT 2, SAD! S
ST # HOR Wi @ IAhaR & oIy ol A B HRAT 8 | ... (FIHH)...

(MR. DEPUTY CHAIRMAN in the Chair.)
MR. DEPUTY CHAIRMAN: Mr. Minister, please shorten your speech.

it fHqy Mt R, g8 S Yol A Sl UICRId 8, 98 974 H $9 ¥ & o 9ga
BT & | ATID! UdT B fb qrreT-AiTer gRior1, R 9fed Sargverd 98w ot 4 89
Y AT AT, IGDT [Tl 31T 91 96 U4 # Ferclt & 1 &l 7 qR <2 H sIgsdl Aol
P YICRiae &1 iR Toll A gFeie fhar ST | .(aaem)...

MR. DEPUTY CHAIRMAN: Mr. Minister, address the Chair.

it dR MIe: § s9F fofg 9t T § ST BT | S GEERIRT H 6,000
FRIS HIY T G & | ST 3 H & 31 B $B MAHT 8 | H orrel e uap MifeT
g1 ¥E1 g, e o & 3l &1 il ARid1d €, ST G- DR B DIRAL B ST | H
T g fb S P § Q9 R A K7 ggsa diolaed hd €, 89 Id] STea-4-S1e]
BT B 3R ITD! Yo DY | 8H 59 QM H 0T |

MR. DEPUTY CHAIRMAN: Please conclude. I think it has been more than one
and a half hours ...(Interruptions)... Please conclude. ...(Interruptions)... You can send

rest of the points in writing to the hon. Members who raised them. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, it is my earnest belief that we need to have
transformative changes in the policy ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)... You sit down.

...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, unless we do transformative changes, the situation
cannot be improved. I think our Government is committed to implementing transformative
changes and not incremental changes. We will enforce renewable power obligations
sincerely. We will quickly get the new UMPPs into operation. We will quickly bid for
more UMPPs so that more power generation capacity can be set up. We will make an
effort to take up more and more coal blocks so that coal production can be taken up.
...(Interruptions)... I believe the Electricity Act, 2003, which Shri Atal Bihari Vajpayee’s
Government had brought in 2003, was a revolutionary path. But eleven years have
passed and I think it needs a re-look. It needs to be more contemporary. It needs to
address the challenges of 2014 and beyond, and in the next session, we shall bring out
the changes in tariff policy in electricity regulation, which will prepare India to meet
the challenges of the power sector for the next 10 years, 20 years and beyond. I would
seek the support of the entire House, not to politicise, when those amendments come
in, the improvements in the power sector, but to look for the interest of the nation.

...(Interruptions)...
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[Shri Piyush Goyal]

Sir, I must here mention that I am getting a tremendous support from several
State Governments, from several Ministers in my Government, and we are working in
a seamless fashion to address all the issues before different Ministries. Whenever we
have a problem, Sir, it is flagged off not through paperwork but through action. This
Government of Shri Narendra Modi, instead of focussing only on new laws and new
Acts, is actually focussing on action, and what we are doing in this sector is action. I
have a few more plans to announce to you, but it looks like there is a paucity of time.
But there are issues relating to the Railways where I need your support. I need your
support to sort out issues in Jharkhand and Odisha. If two rail links in Jharkhand and
Odisha, which Prafulbhai mentioned, are sorted out and some land acquisition and forest
clearance is locally cleared, we can transport nearly 100 million tonnes every year.
Look at the relief it will give to India. If we can sort out forest clearances or the land
acquisition matters at the State level quickly, we can quickly transmit power to remote
areas in the South and in the North-East. Please give us your support. Please work in
partnership with the Government and I can assure you that in a transparent rule base
and incentivising good performance, this Government will take forward the agenda of
24X7 power to all the homes and to every person in this country. I can assure you that
this Government and the three Ministries are committed to fulfilling the vision of Shri

Narendra Modi and I will look forward to your support in the days to come. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. ...(Interruptions)... Why are
all of you standing ? What is the point? ...(Interruptions)...

JHIRTS = IR AfYHIRGr #3t (Sh &R T TEA): RIRB B & 918 Uh
HeT 3R o T | 519 g9 g+ favdR 9§ Sa19 < fear 8, $9& d1e 314 dalRfthe T &
PIs T el B |

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... No clarifications.
...(Interruptions)... All of you are standing. What can I do? ...(Interruptions)... What is

the point ? ...(Interruptions)... Mr. Karimpuri, what is the point ? ...(Interruptions)... 1
will call you. Now, I call Mr. Karimpuri. What is your point?

it o =< TEAIa: 9 U 91d faRad | < <, SHdT filRad & STarg 31 S |

2 AR fiE HIGR (STR U<20): AR, H AP A9 A A 731 SN F b
FARTBHET FT8al § | 3141 d FeiRWIS T B, d A1 AT § ol §U & |

[N

HEIGd, H I I8 FIRBdhe dredl g, [Sw@ped H 899 S ®8l o1 b 9rar
feurdde # .. (aumM)... ITRTd HfRex 9189 ...(FaeM)... I, 3T 3961 &9 df 39
AR feaATsT | ...(FaemM)...
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MR. DEPUTY CHAIRMAN: What is this happening? Mr. Ramakrishna, you are
having your back towards the Chair and standing! What is this happening? I am sorry.
...(Interruptions)... Mr. Minister, he is seeking a clarification. Please listen to him.

...(Interruptions)...
SHRI PIYUSH GOYAL: Sir, I am happy to clarify anything. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Just put your query. There is no time. Just ask

your question.

A srgaR Rie HAYR: W, § I8 TE1 AaEd g, H1 dd AR |9Ed 9 98
FARB R a1l o7 b ST UTax fSurcde § TRy, U, il & Rusics ™ & dmHd
H 980 9 UM W JHAN U812 | I9 dHAN Bl Pt B & forg H31 Sit a1 ok
SH? SR, ...(FFHTH)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Now, Shri P. Bhattacharya.

...(Interruptions)...

#ft saarR RiE R W7, 38N E Wi R o, va A e W ')
Teft oft {6 Bl B HHHt & RO TSR & ©: Wlicd §€ & S | 396 IR 7 iR
ST UEsl, T, MR BT BT Ul B, S9d IR § W I JIHART < | ...(Fae )...

SHRI P. BHATTACHARYA : Today, I have seen in the media that the Prime
Minister will visit Jammu and Kashmir State. It is very good. I was also told that he

will inaugurate two power plants - one at Kargil and the other at Leh . These power
plants are already in operation for the last 2 years. Again these will be opened. When
these plants are already in operation, how many times they will be inaugurated ?

SHRI KALPATARU DAS (Odisha) : Mr. Deputy Chairman, Sir, the hon.Minister
during his reply has repeatedly sought the support of the State. He has also mentioned
the name of the Chief Minister of Odisha, and has also complimented him.

Odisha is having 25 per cent.
MR. DEPUTY CHAIRMAN: Put the question.

SHRI KALPATARU DAS: Odisha is having 25 per cent of coal deposits. Is the
Government of India going to provide free thermal power at the rate of 30 per cent as
in the case of hydro-power to the Odisha State? Because the State is bearing all the
pollution, acquiring land under Land Acquisition Act. The State is suffering.

MR. DEPUTY CHAIRMAN: Okay, you have put your question.

SHRI KALPATARU DAS: Second point is, they are importing coal from outside.
The NTPC is having a plant at Talcher and Kania. Now, the Government of India has
invited bid for the supply of coal to the NTPC.
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S1. 3 PR A1l (RER): 311 I8 HaTe & 16 gadl, THet, ST 3R ARl
BT Sl BT &, ITD!T B T WRT ST, Flfeh 3MTh 8 TUHT § 8 S8 IR JhaalT
2 AT BT Wl 27 URACT Bl oAlhel el B 8T © | 377 §HD! AT |

GART, {4 JOTFBRYR & aR H, 81 b qIER0T & ¥ H $eT o7 b g8i W qgiaror
TGYU & HROT Ggd Al IR 81 W 8 | g8f ol B aRaral 8l j8! © | 99 W Al
PIs W& 8] dIcl AT | SHP BRI T81 b g8 AR AGIARI DI I FHRT 81 75 2 | 9
W W $ TEl Gl T | A1 39 W FeIRftheberd IRTY, 1 I ART &l 1 Wgfte &
Hp b 3P gRT BRI [T ST 8T 8 | ...(FGEH)...

SHRI SUKHENDU SEKHAR ROY: Very recently the NTPC authorities have
pressed the panic button that the NTPC was having coal stocks only for 2-3 hours

..(Interruptions).. Please allow me to speak. You don't have the patience. I did not speak
since morning. I was only listening to everyone.

MR. DEPUTY CHAIRMAN: Please continue.

SHRI SUKHENDU SEKHAR ROY: The NTPC authorities have sent a letter to the
Government stating — as it is reported in the press also — that they don't have coal
stocks even for 2-3 hours. Subsequently the Coal India Ltd., has clarified that whatever
the requirement of the NTPC plants, that they have supplied, and all the NTPC plants
are having 100 per cent coal stocks. Then, why did the NTPC press the panic button ?

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Deputy Chairman, Sir, 1
want to know from the Minister of Power whether 10 per cent unallocated share, 15 per
cent from Neyveli Lignite Corporation and from Kudankulam Nuclear Power Plant will
be allocated to Tamil Nadu. Will the Central Government allocate 15 per cent additional

power to Tamil Nadu?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I congratulate the Minister
of Power, Mr. Piyush Goyal.

MR. DEPUTY CHAIRMAN: No. Put the question. There is no time for that.

DR. T. SUBBARAMI REDDY: Before putting the question, I want to say that he
is a dynamic person. Now, I am putting an important question. If he can't reply now,
he can send it to me in writing. The Coal Linkage Committee says, you must have
the PPA only then will you get coal linkage. Just now the Minister said that the State
Governments are not calling the bids. If they don't call bids, then, the PPA does not
come. If the Coal India Ltd does not supply, how will the project come up? Previously
nobody could resolve it. Now it is your chance to become a heroic personality. Please

go into it and then give the reply.

4t YA IS (FERTG): W, HERTE, &b FARRI RTel H b AATYR Yotk
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SHRI A.V. SWAMY (Odisha): Sir, I was greatly inspired by the manner in which

our young Minister was answering...

tTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Then don’t trouble him with more questions.

SHRI A.V. SWAMY: I am talking of something which nobody must have thought
of. He is using non-replenishable resources. We are digging up the earth, emptying it,

and whatever resoures are there, these will be over very soon. Coal, for instance...
MR. DEPUTY CHAIRMAN: Please put your question.

SHRI A.V. SWAMY: I would like to know whether the Ministry has calculated how
much resources they have now to meet the increasing demand of power. Alternatively,
whatever he is suggesting about renewable energy, that is, 1,000 MW, is just peanuts
compared to the rate at which they are using nonreplenishable resources. I thought that
this must be given due attention. Otherwise, we will be recorded in history as thieves

of the country's resources of future generations.

2 IFARTIC 1 (ISR : ITFHIRT Helqd, § TR H31 Sff 9 I8 e
PRAT AR § 5 TORAM & 3G GR FHolt iR g FHoif, I a9 SAET 8 | I
e & 7 3T YR SHoff 3R € UTaR & fTU ISR 1 U g4 P WU H g1 T8
g, Hifep g8 SHe f Sueel 8 3R 39 <l & forv 19 Fiol &) SToxd <l 8, d
AR B AR IR H Iu § | § gu1 dredl § 6 R’ WWeR I8 AR w@d 2?

MR. DEPUTY CHAIRMAN: Mr. Minister, if you want, you can reply now. Or

else, you can write to them. It is up to you.

SHRI PIYUSH GOYAL: Sir, Members should go back satisfied. I have many more
things which I wanted to say.

MR. DEPUTY CHAIRMAN: Now, you only reply to these Members’ queries. You

do not have to say anything more.

SHRI PIYUSH GOYAL: Sir, first of all, I have categorically stated in this august
House about the six plants of NTPC. I have the letter which the Press did not, I think,
understand, and another colleague here mentioned about the controversy between the
NTPC and the Coal India. This, I thought, I would address in my reply, but I will
mention it now. The story is as follows. The NTPC requires a certain amount of coal
and it has a certain annual contracted quantity of coal that it will get every year. In this
year also, the Coal India has supplied adequate quantity as per the requirement. So, if
you see Singrauli, they have already dispatched 104 per cent of the coal required from
Ist July to 15th July. In the case of Rihand, 102 per cent; Vindyachal, 100 per cent;
Sipat, 85 per cent; Ramagundam, 100 per cent; and Simhadri, 112 per cent. Now these
are the six NTPC plants, which were amongst the list of critical stock of less than four

days. Because of the hydel problem, — hydel energy went down as there was delayed
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monsoon, which you are all aware of — would you have preferred that the NTPC keep
their stock in their godowns, not produce extra power and let the people suffer because
hydel power has come down due to natural reasons? Instead of that, I told my officers,
“Produce more electricity. Let the people not suffer.” Therefore, the coal generation in
June was 20 per cent more than the corresponding period last year. And that is how
we have been able to satisfy the people’s needs. So, there was no contradiction. But
it needed a little understanding. To understand this, I thought I would explain it in the
House. If anybody wants, there is an internal correspondence of the Coal India to the
NTPC which describes what the materialization was. Materialisation means the amount
received against the contracted quantity. Now if that quantity has come down, it is
because of higher generation. So, the NTPC is right when they said that they have a
shortage because they want more, and I8 el AR AR, R dg I U AT T 3R
SR SAPBT ST fHaT ¥ | Similarly, I would like to tell Sukhenduji that in respect

of those 23 power plants, which have lower stocks, we are addressing that issue, and
we are trying to ensure that nobody has a shortage. But in a country where 20 per cent

growth which is unprecedented...

£t ITa o (AERTS): =T IRAT IR, ©: 991 ¢ © | ...(FqHH)... I§ TA
P o 3B 91§ TSl HRY |

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)...
S1. 31fel PR ATl : ggd |l 12 91 I TP BTS AT AT | ...(FAHM)...

SHRI PIYUSH GOYAL: Sir, hon. Member, Shri Bhattacharya, raised an issue about
the hon. Prime Minister dedicating to the nation two hydel plants. His party has been in
Government for many years. He is a very, very senior Member. I respect him and his
age. But I am sure he is aware that the process of dedicating a project to the nation is
different from commissioning. The projects have certainly been commissioned, but they
are not yet dedicated to the nation. The programme for which the hon. Prime Minister
is going is to dedicate these plants to the nation which is the due process of completing
any project. Sir, there was a talk about giving 30 per cent power to Odisha which hon.
Member Kalpataru Dasji raised. There is a Gadgil formula. I have already mentioned
that. If the House, the Members of Lok Sabha and Rajya Sabha, agree and all States
agree not to fight, I am happy to re-open the Gadgil formula.

Sir, Mr. Sahani raised a very important issue of Muzaffarpur. I thought I had
addressed it first when I started. Sir, that plant was set up in 1984, which is more than

25 years old and therefore, it is having a continuous problem of inefficiency and polluting
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the environment in your beautiful State. Therefore, we came out with this policy. It
can now be replaced by a super critical thermal plant, most modern technology which
is environment friendly. We will help to do that, and I will instruct NTPC to take up
that project on high priority, if it is NTPC. I don’t know if it is NTPC or your State

Government.

Sir, Vijilaji raised the issue of unallocated power in Neyveli and Kudankulam. Sir,
unallocated power is given to States where the problem of deficiency is high and I am
happy to tell you, Madam, that Tamil Nadu is amongst the better performing States today.
You are actually not a power deficient State, and, therefore, that unallocated power has
to be given to the States which are more in need of it, and I hope you will never need
unallocated power. But I must still mention that from the Southern grid, whatever is the
unallocated power, more than 25 per cent of that still comes to your State and Tamil

Nadu has the highest share of unallocated power even as I speak here today.

Sir, an issue was raised by Mr. Reddy about PPAs and FSAs. It is the first subject
I addressed today. That’s the chicken and egg problem I inherited. You were not there
in the House, Sir. You are not allowed to sign a PPA if you don’t have FSA and they
won’t give FSA if you don’t have PPA.

DR. T. SUBBARAMI REDDY: You solve the problem. You are a dynamic Minister.

You must solve the problem.

SHRI PIYUSH GOYAL: Obviously, if I have raised it, I know that [ am going to
solve it. I am not a person who shies away from problems, Sir. But I have mentioned

that this is a legacy that you left for me. But I assure you that I will resolve it.

Sir, hon. Member Shri Athawale spoke about the nuclear projects, particularly
Jethapur. While nuclear does not come under my Ministry, I am part of the Government
and I must mention that the Government is seized of all the person’s concerns about
nuclear energy. We are not rushing into any decision for or against. As I mentioned
earlier, we have an open mind and with an open mind, considering all the concerns of
the people of India, all hon. MPs and the State Governments, final decisions will be

taken at the appropriate time.

Budaniaji raised the issue of solar power. I am extremely happy to report that I
have already been in dialogue with their Government, Sir, and I have requested them
to identify line so that you could be included, your State could be included in the first
lot of solar mega projects and the response has been very positive. I am quite confident.
We will resolve that matter.

Sir, you also raised about the Vibrant Gujarat Summits. [ am an investment banker
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before I lost my job and I came over here, Sir. For your kind information, Sir, the period
2000 to 2009 was a period of great enthusiasm. The world was looking to India. But
the actions of India in the subsequent years have caused this distress where nobody in
the world wanted to come in the last five years and invest in India. So I think it is a
matter you will have to reflect on. You will have to find out why people did not come
despite such an enabling environment in Gujarat. However, I can assure you that the
mood has changed. The world is now looking towards India. Investors are flocking to

India and you will see a lot of investments in the months and years to come.

Sir, there was a question by Md. Shafi Sahab about the NHPC projects. 9%, 3!
SH®RT F forg aa1 g 6 voiae 3§ R fas 19 Y fasrelt 9901 ofiR e & &
- Y T HYCS Bl B ® | HIolae I & oY =aTST oI ® 3R Wieide g™ & oy
Operation maintenance cost SUGIRESES ﬁ—&‘ EINERYRIRI %\*, a1 S9d 9t @d o gy,
g I 91 ST 8 A1 34 fa5telt & B Resd & drey Y9y fAedr 8 1 IR, s 157
H 60 UfeTd & A transmission and distribution loss 3R IRT & | T A Wicd A
H Td I8 € Hifd I 7 f3STell BT SUET R 8, SHBT YA, SHDT HoldR b4
21 H I ST BT b Ul ). TS SF. ol 3R NI b+ § 7eg By | 39 AR
&I S| STl I HIolaed gIaHe B &l 91 &, I Hlelde™ Ud independent autonomous
HU P § 3R TTTIIRT 59 YR &1 WRHRT HUl 71 & {6 a8 S 3P TTqBR B
AP | IR 9T AXHR 39 S | WG] g2 dl FHRT open mind B | ...(STILH). .

MR. DEPUTY CHAIRMAN: It is alright. No clarification on clarification. Sit down.

7 ARy TRt : 37l T ST ARBR I BHAR U Dl TUISTl T8l 3T 8 to transfer
these projects to the State Government. X9 HAXDY A TAR U 19 Blg HIoTae 31U,

Al 99 TR B9 THRAT § IR S . (FaeT)... 9 U 37 T8 § | 99 H dRe |
S3ferg @1 8 o 91l Farell BT STard <+ b1 JoI Hidbl eI A1 781, g1 WRINT 7e) o |

TR, TR S T BRI @ HH @ vy Ser B9 39 % R # O A ¥ 1 W,
IR 31T NG AIGT Si & AT F, Al IS8 Aok Yo, [ds g, grgsd, aai-1]
ST Y renewable energy%ﬁWWﬁWﬁﬁ@Wﬂ@%IﬁﬁGﬁ2OOO
HAAICH B 9l I, T ol renewable energy HI AUIC o1 &I 1 HI 8, olfhd 39 <30
ﬁWW@WWWﬁ,WWWE@HWW@%IWe are going to

offer you a bagful of peanuts, not just one peanut.

Finally, #ff I IR &I St 7 41 AR ST B a1 B | 89 GR FHoAl Bl a1l
B | T AR 3R TG Sofl BT IRATT H ol I TG BN |

STET T TOR/THST AR AT & Sl Bl FaTdd 2, SADI IR SIFBRT 3747 7Y
URT 8T 8 | Wf 3R Il &, A1 H I R F <, SASD Y fawae ST
HEH IBTHI AR § U] feary I g 6 gAR TRPR I9dh I&H & foy @
TS A B B |
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MR. DEPUTY CHAIRMAN: Hon. Members, the consensus is that the Short

Duration Discussion will be taken up later; it is not cancelled. It is only postponed.

Now, Dr. Harsh Vardhan to make a statement on Ebola Virus disease.

STATEMENT BY MINISTER — Contd.

Ebola virus disease outbreak in West Africa and steps taken by

Government to protect Indian citizens

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH
VARDHAN): Sir, I would like to brief the hon. members on the reports of Ebola virus
disease outbreak in West Africa and the action taken by the Government of India in

this regard.

The World Health Organization has reported 1603 cases, including 887 deaths (as
on 4t August, 2014), in West Africa from 4 countries namely Guinea, Liberia, Sierra
Leone and Nigeria. While the number of cases is 485, 468, 646 and 4 from the said
countries, the number of deaths is 358,255,273 and 1 respectively.

Ebola virus is a Filovirus with 5 distinct species. The specific virus isolated in the
current outbreak is Zaire Ebola Virus. Ebola Virus Disease is a severe, often fatal illness
with Case Fatality Rate of up to 90 per cent. In Africa, fruit bats are known to carry
Ebola virus from whom the animals (chimpanzees, gorillas, monkeys, forest antelopes)
get infected. Humans get the infection either from the infected animals or from infected
humans when they come in close contact with infected body fluids or body secretions.
There is no airborne transmission. During the current outbreak, most of the disease has
spread through human to human transmission. The incubation period of Ebola virus

disease is 2-21 days, during which the affected persons are not infective.

The Director General of Health Services, Government of India, has reviewed
the situation on 2nd May, 2014 and on 1st August, 2014. Thereafter, advisories were
issued to the State Disease Surveillance Units to be on alert for early detection and
management of travel related cases reported from the community. Laboratory capacity
was also strengthened at National Institute of Virology, Pune, and National Centre for

Disease Control, Delhi, to diagnose this viral disease.

The Ministry of External Affairs has informed that there are about 4700 Indians in
Republic of Guinea, Liberia and Sierra Leone from where maximum cases are reported.
The number in each of these countries is 500, 3000 and 1200 respectively. The figure

for Liberia includes about 300 personnel from the Indian Central Reserve Police Force,
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comprising largely women, as a part of the UN Peace keeping operations. Nigeria has
a much larger presence of nearly 40,000 Indian citizens. If the situation worsens in the
affected countries, there could be possibility of these Indians traveling back to India.
The Ministry of Defence has informed that there are about 7000 Indian troops deployed

in the African continent, but not in the affected countries.

I have, on 5th August, 2014, reviewed the status of the situation in a meeting which
was attended by representatives from the Ministries/departments of Health and Family
Welfare, Home Affairs (including Immigration department), External Affairs and Civil
Aviation. In addition, representatives of Armed Forces, National Disaster Management
Authority and World Health Organization were also present. The threat perception for
India, precautions and preventive measures to be taken by us, advisories to be issued

etc. were discussed in detail.

I would like to brief the hon. Members of Parliament that as of now, the risk
of transmission to countries outside African region is low. As a matter of abundant
precaution, however, we would be obtaining the details of travellers originating or
transiting from Ebola virus-affected countries to India from the concerned airlines and
our Missions and tracking these persons after their arrival in India, up to to their final
destination in the country. For such purposes, awareness would be created among the
Indian community in these countries and among travelers to India from affected countries.
Mandatory self reporting by the passengers coming from or transiting through the affected
countries would be required at the time of immigration check. In-flight announcements
regarding this would also be made by the Airlines. There would be designated facilities
at the relevant airports/ports to manage travellers manifesting symptoms of the disease.
The surveillance system would be geared up to track these travellers for four weeks
and to detect them early, in case they develop symptoms. These persons would also be

advised to self report in case of symptoms.

The Armed Forces would be taking action to suitably advise their personnel in the
affected Region for appropriate health precautions and to apprise them about reducing
the risk of contracting this infection. Further, their personnel returning to India on leave
or otherwise coming back would be suitably tracked and monitored for symptoms by
the Armed Forces.

The States / Union Territory Administrations are being requested to identify nodal
officers and designate hospitals with isolation wards for responding to any possible
cases. States would also be asked to keep in readiness personal protective equipment for
protecting health care workers and doctors. Public awareness would be created through
print and audio visual media. Treatment and diagnostic protocols for Ebola virus will
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be placed on our website and disseminated to various stakeholders. The Indian Medical
Association is also being requested to inform all the members regarding the diagnostic
and treatment protocols.

In view of the reports of outbreak of the Ebola virus disease in 4 countries of West
Africa, namely Guinea, Liberia, Sierra Leone and Nigeria, it is recommended that non-
essential travel to these countries be deferred till such time that the Ebola virus disease
outbreak situation is brought under control.

Though there is no vaccine or curative therapy for Ebola virus disease, I want to
apprise this house that outbreaks can be contained through early detection and isolation
of cases, contact tracing and monitoring, and following rigorous procedures for infection

control, if such cases were to report in our country.

I would like to assure the hon. Members that all precautions are being taken by us.
The situation is being monitored. While the risk of Ebola virus cases in India is low,
preparedness measures are in place to deal with any case of the virus imported to India.

MR. DEPUTY CHAIRMAN: Now, Special Mentions to be laid on the Table of
the House.

SPECIAL MENTIONS*

Demand to address the problems emerging from gauge upgradation work of
Badarpur-Agartala railway line in Tripura

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I would like to draw the attention
of the Government to the critical problems emerging from the disruption in the railway
link — inclusion of the Badarpur — Agartala gauge upgradation work. Stoppage of
railway service because of the gauge conversion work from 1st October would create
serious problems in transportation to and from Tripura. We had consistently demanded
improvement of National Highway-44 before beginning of the railway gauge upgradation
work and also before the simultaneous gauge upgradation between Badarpur and Silchar.
The National Highway-44 is in a "pathetic condition" especially on a 20 kilometre
stretch between Tripura's border with Assam at Churaibari and Loarpua in Karimganj
district in Barak Valley of Assam. Disruption of railway link will put heavier pressure
on the National Highway and road transport will become very difficult. The trouble
is that Tripura, in the absence of railway service for the time being, will be totally
dependent on the National Highway, which needs immediate repairs and upgradation.
But the BRTF has not yet taken any initiative. No initiative has been taken to address

the State's problems. Tripura has not been included in any of the projects announced by

* Laid on the Table.
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the Centre in the Railways or in the General Budgets. We want the entire railway linkage
to be completed by 2016-17. I request you to intervene urgently in this serious matter.

MR. DEPUTY CHAIRMAN: Shri Palvai Govardhan Reddy, not present.
Demand to take measures to curb increase in prices of fertilizers in the country

SHRI VIVEK GUPTA (West Bengal): I would like to draw the attention of the House
towards the pressing issue of ensuring adequate and timely availability of fertilizers at
affordable prices for maximizing agricultural production in the country. It is noteworthy
to observe the implications of rising prices of fertilisers on the farmers of West Bengal
who are already reeling under severe financial stress. The urea sold to Bengal farmers
is currently at ¥ 5,360 per tonne + taxes/duties. The increase in urea prices from
% 5,360 to X 9,000 per tonne due to the proposed hike in gas prices would be an incessant
burden on farmers forcing them to suicides or extreme hardships. Other fertilizers such
as DAP, NK, NPK, etc., and other farm inputs have a similar fate and shall add to the
problem gravely. We are still going for costly imports rather than increasing our domestic
production. Even the domestic capacity is not being tapped optimally.

The farmers in West Bengal and across the country need our sympathy, support
and quick action, otherwise not only will our food bowl be hurt but also our farmer
may be beyond rescue. Inadequate support has already made the situation precarious
and dangerous and requires immediate drastic action. I urge the Government to pursue
policies conducive to increasing availability and consumption of fertilizers in the country

at current prices.

Demand to continue subsidy to fertilizer producing companies including central

public sector units in Tamil Nadu

DR. R. LAKSHMANAN (Tamil Nadu): Sir, Government provides subsidy to two
Urea producing fertilizer units located in the State of Tamil Nadu. Madras Fertilizers
Limited at Manali in Chennai is a Central Public Sector Undertaking. The feedstock for
this unit is Naptha. Another urea producing unit is also situated in Tamil Nadu, which
is in the private sector. It also produces considerable amount of urea with Naptha as
feedstock. Our respected leader is making all-round efforts to make Tamil Nadu self-
reliant in all its needs, particularly for the welfare for agriculturists. But, under New
Pricing Scheme-III, Government has mandated that all Naphtha based plants must
be converted to natural gas-based ones. The Government is of the view that the cost
of production of urea using Naphtha is much higher than that using natural gas. The
conversion of non-gas based Urea Plants to natural gas will result in saving subsidy. The
Government has arrived at this conclusion without ensuring adequate supply of natural

gas to urea producing fertilizers units.
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Under these circumstances, Government's decision to stop giving subsidy to the
two urea-producing units is not justified. This will affect the farmers, who are already
suffering due to poor monsoon. If urea production is stopped, it would also adversely
affect the farmers.

In view of the above, I appeal to the Government, through this august House, to
continue giving subsidy to the urea manufacturing units based on Naphtha as feedstock,
situated in the State of Tamil Nadu, till Government ensures adequate supply of natural

gas to those units.
MR. DEPUTY CHAIRMAN: Shri Mahendra Singh Mahra, not present.

Demand to establisha railway reservation centre at
Umreth in Anand District of Gujarat

it e g F=ifean (FoRTa): FEIed, YoRTd Iy H (R 37+ el # SAvS M
BT TP WM 8, S8l IR Jeiel YA [RUA 811 & SR AU & Tidl & AN B
ST-SIHT 8IdT ¥8dT & | 93 d dhuel, 99 3R AH-Tiel & gs-9< iR W 8 | g
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feell 31T-SIT dTell YAt SAS Bl 1 ot ol | 31l P& T Ugd, 59 ol
JFBHSTING -ATIT-IASTHR TR Neld AT (ST ob) & el o, I feell & rgHardrs
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¢ 3R I IRETE BIAT &, Sidfd SARS H AW fedhe @ € fawt gkt 8 | 9 fafesT
3R FFYER B YA GAgT SUT & | AY @R I IS H XeTd AREV dg W1
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3 | AR N HAT S 4 IR w9 1R FRT g B IWe H Ied a’igdn
Td Il &b AR TR YeTd ARETVT g FATUT BRI Bl PHUT B, ATMb e I Sea
I e a8l & ArN B 7 G |

Demand to fulfil the commitments for development of
newly created State of Andhra Pradesh

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Chairman, Sir, with your
permission, I would like to raise the following matter of urgent public importance as
Special Mention in Rajya Sabha today.

The UPA Government had made the following commitments, among other things,
for the development of newly created Andhra Pradesh and to recoup the loss of revenue
to the State:
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1. Grant of special category status to Andhra Pradesh.

2. Providing adequate financial assistance for building new capital for Andhra
Pradesh.

3. Special development package for the backward regions of Andhra Pradesh, in
particular four districts of Rayalaseema and three districts of coastal Andhra on
the lines of KBK (Koraput- Bolangir-Kalahandi); special plan in Odisha and
Bundelkhand; special package in Madhya Pradesh and UP.

4. Providing financial assistance to bridge the gap of deficit financing, non-Plan

revenue gap of ¥ 15,691 crore.

5. To declare Polavaram Irrigation project as a national project and to provide

sufficient funds to complete the project.

The NDA Government has not made any efforts to fulfil the commitments made by
the earlier Government. They have not provided any provision in the Budget despite
making a demand for it by the Chairperson of UPA and President of the Congress
Party. They have not provided sufficient funds for the building of capital for the State
of Andhra Pradesh. I, therefore, urge upon the NDA Government and the Prime Minister
to make all-out efforts to fulfil the commitments made by the previous UPA Government
to the State of Andhra Pradesh. Sir, I also demand a statement from the Government
giving an assurance on the floor of the House that sufficient funds in the Budget would

be provided in this financial year itself.

Demand to cooperate and assist in the birth centenary anniversary of Acharya

Tulsi to promote moral and spiritual values in the society

S1. AR AT (A& Yae0): Aeled, Sial dfegs uResy # orerifcy ofR s RRar
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Demand for early approval of the revival proposal for the
Hindustan Photo Films Limited in Tamil Nadu

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, Hindustan Photo Films Company is
located in industrially-backward district of Nilgiris in Tamil Nadu, even though it is
a technically-viable company with the state of-the-art plant and it manufactures X-ray

films used in the crucial sectors of healthcare and Defence.

The revival proposal of HPF was put up before the Cabinet during August, 2012.
Even though a clear decision was taken to revive the Company as early as in 2007
and various committees, experts and consultants have recommended it, why has the
revival proposal of HPF, which involves only around X 300 crores, including ‘one-
time settlement’ for loans from Government, financial institutions and banks, not been
approved in the past 15 years while other more sick and inoperative PSUs have been

given hasty sanctions ?

The Department of Heavy Industries has failed to effectively manage an important
Central PSU, HPF, located in the State of Tamil Nadu which was started with the
noble objective of establishing the unique photographic science technology in India.
The employees of Hindustan Photo Films located in Nilgiris are suffering very badly
without being paid normal wages. They are still being paid 1987 scales, even though
they are made to do normal work which is equal to what employees in other PSUs do.

They have not been paid even the minimum salary in the last few months.

I urge upon the Government to explain as to why Hindustan Photo Films, which is
the only integrated photo film manufacturing unit in South East Asia, has been declared

sick and not being decided for revival.
Need to curb anti-social activities by teen-aged children

SHRI MANSUKH L. MANDAVIYA (Gujarat): Sir, it has come to light that there
is an alarming rise in number of criminal activities by teenagers, and, sometimes, these
children are trained and controlled by criminal gangs. These children are captured by
police and kept in juvenile homes but after being released from juvenile homes, they
again indulge in criminal activities. Many teenagers are involved in rape cases also and

such types of incidence are increasing very sharply.

Currently, there are lenient provisions in Juvenile Justice Act due to which minors
involved in such serious crimes escape easily from the net of law, which is an extremely

alarming situation for our civilized society.

This is high time to make stringent provisions in the Juvenile Justice Act for severe

punishment so that these types of criminal activities are minimized. Even, the hon.
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Supreme Court has also pointed out this lacuna in the law.

MR. DEPUTY CHAIRMAN: Shri Kiranmay Nanda, not present. Shrimati Renuka
Chowdhury, not present.

Demand to take stringent measures to prevent illegal withdrawal of money from

bank accounts through internet/net banking in the country

SHRI RAJEEV SHUKLA (Maharashtra): Sir, lakhs of rupees have been fraudulently
withdrawn by unknown persons through misuse and suspected cloning of 'Gold Debit
Cards' from salary accounts of several senior Mumbai Police Officials, Para-military and
Army personnel. The accounts targeted are of State Bank of India and Axis Bank. Fifty
cases involving fraudulent withdrawal of salaries have come to light and the number of

victims may be much more.

Prima facie evidence points that I 11,000 to over X 3 lakhs have been stolen from
each account. As complained by the victims, a text message informing them about the
transactions revealed that the location of these cyber criminals is either in Canada or in
the USA. Sir, 9,174 Indian websites were hacked till May, 2014.

Whether the Ministry of External Affairs has raised this shocking issue with Canada
and the US; if so, what is the outcome ? Is there any policy framed by the Government
to ensure the pay back of salaries to all victims; if so, by when ? Has the Government
taken any stringent action to prevent, mitigate and detect such illegal siphoning of money
in future; if so, details thereof ?

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet on Thursday,
the 7th August, 2014 at 11.00 a.m.

The House then adjourned at eleven minutes past
six of the clock till eleven of the clock on
Thursday, the Tth August, 2014.
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